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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 State  Trading  in  Foodgrains
 +
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 ‘W:il  the  Minster  of  Food  and  Agri-'
 cultare  be  pleased  to  state:

 (a)  whether  the  scheme  for  state
 trading  in  foodgrains  has  been
 finalised,

 (9)  if  so,  the  details  thereof;

 (९)  whether  dealers  in  foodgrains,
 throughout  the  country,  have  protest-
 ed  against  the  introduction  of  this
 scheme,  and

 (d)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 The  Deputy  Minister  of  Food  and
 Agrteulture  (Shri  A.  M  Thomas):  (a)
 Not  yet,  Sir

 (b)  Does  not  arise

 (ec)  and  (d)  Many  representations
 have  been  received  from  the  trade
 interests  against  the  introduction  of
 the  scheme  but  the  Government  will
 have  to  decide  what  ts  in  the  larger
 interests  of  the  country

 Shri  Keshava:  May  we  know  if  :t
 is  contemplated  to  consider  the  work-
 ing  of  this  institution  on  a@  no-loss
 no-profit  basis  or  like  any  other  corn-
 mercial  concern?

 Shri  A.  M.  Thomas:  Our  principal
 idea  38  to  work  it  on  a  no-loss  no-
 profit  basis  Perhaps  we  may  have  to
 subsidise  some  quantities  that  are
 distributed  to  fair  price  shops

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  With  your  per-
 mission,  may  I  add,  this  is  one  of  the
 matters  which  is  under  consideration
 It  will  form  part  of  the  scheme  We
 cannot  say  anything  defin:te  about  it
 at  the  moment

 Shrimati  Ila  Palchoudhuri:  May  I
 know,  when  this  scheme  comes  into
 being,  what  the  Government  contem-
 plate  doing,  so  that  the  hirdships  of
 the  people  in  getting  foodgrains  at  the
 moment  may  be  mitigated?
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 Shri  A.  P.  Jain:  The  hon.  lady
 Member  may  have  a  little  patience
 When  the  scheme  comes  before  the
 House,  she  will  find  that  these  things
 are  provided.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  this  scheme  will  be
 entrusted  to  the  State  Trading  Corpo-
 ration  or  a  new  Corporation  will  be
 formed  for  handling  this?

 Shri  A.  P.  Jain:  The  hon  Member
 should  not  expect  me  to  forecast  the
 details  of  the  scheme

 Shri  S.  M.  Banerjee:  May  I  know
 what  positive  steps  are  being  taken
 to  mobilise  all  sections  to  support  the
 scheme  and  counteract  the  offensive
 launched  by  some  sections  of  the
 people®

 Shri  A  P.  Jain:  The  most  effective
 step  753  to  prepare  a  sound  scheme
 which  may  be  workable  Of  course,
 we  are  also  counteracting  the  pro-
 paganda  by  propaganda

 Shri  Tangamani:  May  I  know  whe-
 ther  the  Government  has  seen  press
 reports  about  the  statement  by  the
 Madras  Minister  that  a  kind  of  scheme
 is  being  contemplated  in  Madras
 State  itself?  I  would  lke  to  know
 whether  they  will  encourage  separate
 schemes  being  introduced  in  different
 States  without  waiting  for  finalisation
 of  the  scheme  by  the  Centre?

 Shri  A.  P  Jain:  No  There  is  going
 to  be  one  scheme  of  State  Trading  for
 the  whole  of  the  country  Maybe,
 there  may  be  certain  variations  in  the
 case  of  certain  States  in  details

 Shri  Vidya  Charan  Shukla:  May  I
 know  what  is  the  meaning  of  whole-
 sale  trade  that  3४  put  by  the  Govern-
 ment?  What  quantity  approximately
 does  if  represent?

 Shri  A.  P.  Jain:  I  can  give  some  idea
 of  what  we  mean  by  ‘wholesale’  now
 Of  course,  it  will  be  for  the  scheme
 to  give  a  definition  of  ‘wholesale’  for
 the  purpose  of  the  scheme  A  whole-
 saler  today  means  one  who  keeps  a
 certain  quantity  of  foodgrains  at  a
 time.  In  some  States  it  means  50
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 maunds  and  in  other  States  it  means
 00  maunds.  It  also  means  that  he
 must  deal  in  certain  quantities,  gene-
 rally  0  maunds  or  more  at  a  time.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  hon.  Minister  will
 place  the  details  of  the  scheme  on
 the  Table  of  the  House  as  also  the
 financial  implications  of  the  scheme
 so  that  Members  of  Parliament  may
 be  able  to  express  their  opinion?

 Shri  A.  है  Jain:  Surely,  when  the
 scheme  is  finalised,  I  will  put  it  before
 the  House  for  discussion.

 Dr.  Ram  Subhag  Singh:  This
 scheme  was  announced  in  November,
 ‘1958,  and  the  hon.  Minister  himself
 admitted  just  now  that  the  most
 effective  way  of  controlling  the  prices
 is  the  prompt  finalisation  of  this
 scheme  Assuming  that  he  knows  all
 these  things,  may  I  know  why  the
 finalisation  of  the  scheme  is  being
 kept  in  abeyance?

 Shri  A.  P.  Jain:  I  would  like  to
 give  an  idea  of  what  we  have  done
 The  National  Development  Council
 took  the  decision  about  the  end  of
 November  Then  a  group  of  officers
 representing  the  Ministry  of  Finance,
 the  Planning  Commission,  the  Reserve
 Bank  of  India,  the  State  Bank  of  India
 and  the  Food  and  Acriculture  Minis-
 try  was  appointed  to  work  out  a  paper
 on  State  trading  That  paper  was
 ready  by  the  first  week  of  January,
 when  it  was  put  before  the  Cabinct.
 The  Cabinet  directed  that  it  may  be
 sent  to  the  State  Governments  for
 their  comments  These  comments
 have  been  received  Final  touches
 are  being  given  to  the  scheme  which
 will  be  submitted  to  the  Cabinet
 After  the  Cabinet  takes  a  decision,  it
 will  be  put  before  the  House

 Shri  Thirumala  Rao:  Is  it  a  fact
 that  long  before  the  scheme  is  thought
 out  का  detail  and  _  finalised,  an
 announcement  has  been  made  by  the
 Government  that  they  want  to  have
 State  Trading  in  foodgrains  and  large
 quantities  of  grains  have  gone  under-
 ground  bringing  about  a  spurt  in  the
 prices  of  foodgrains?
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 Shri  A.  है  Jain:  The  principle  was
 accepted  and  the  details  are  being
 worked  now.  One  of  the  effects  of
 the  announcement  may  have  been
 that  some  traders  may  have  tried  to
 conceal  stocks

 Shri  Braj  Raj  Singh:  May  I  know

 Mr.  Speaker:  Shri  Vajpayee  There
 are  25  names  here  Shri  Bra}  Raj}
 Singh’s  name  is  not  here

 Shri  Braj  Raj  Singh:  This  is  a  very
 amportant  matter

 Shri  Vajpayee:  The  Asoka  Mehta
 Enquiry  Committee  recommended  for
 socialisation  of  trade  in  foodgrains
 and  that  recommendation  was  not
 accepted  by  the  Government  at  that
 time  May  I  know  what  new  develop-
 ments  have  occurred  that  have  neces-
 sitated  the  decision  of  socialisation  of
 foodgrains  trade  now?

 Shri  A.  P.  Jain:  The  course  of  his-
 tory  of  this  matter  35  known  to  the
 hon  Membe:  as  to  every  one  else
 He  knows  that  the  decision  was  taken
 later

 Shri  D  C.  Sharma:  May  I  know  if
 the  Government  is  going  to  introduce
 any  changes  so  fai  as  procurement  of
 foodgrains  is  concerned  and  whethe
 it  will  be  in  force  both  at  the  Centre
 as  well  as  the  State  levels’

 Shri  A.  M.  Thomas:  As  the  hon
 House  is  aware  the  operations  for  the
 purchase  of  foodgrains  hy  the  Govern-
 ment  have  now  been  intensified  Pro-
 curement  is  done  on  behalf  of  the
 Central  Government,  and  the  States
 themselves  on  thei  own  account  ale
 also  procuiing

 Shri  Joachim  Alva:  What  led  the
 Government  to  take  this  step?  Is  it
 not  the  systematic  exploitation  of  the
 population  of  India  by  the  grain
 dealers,  traders,  wholesale  merchants
 at  blackmarket  rates  and  the  suffering
 of  the  population  in  the  Towns  and
 in  the  countryside?

 Mr.  Speaker:  The  hon  Member  has
 made  a  speech
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 Shri  Joachim  Alva:  I  want  to  know
 what  led  the  Government  to  take  this
 step

 Shri  8  P.  Jain:  Surely  that  was
 one  of  the  considerations

 Shri  Vasudevan  Nair:  It  was
 reported  that  in  the  month  of  Decem-
 ber  the  Kerala  Chief  Minister  met  the
 Prime  Minister  as  well  as  the  Food
 Minister  and  had  a  talk  about  the
 difficulties  of  the  Kerala  State  Then
 it  was  reported  that  the  Prime
 Minister  assured  the  Kerala  Chief
 Minister  that  within  a  month  or  two
 we  will  be  having  State  Trading  and
 the  difficultres  will  be  met  May  I
 know  whether  in  view  of  the  fact
 that  State  Trading  is  not  going  to
 come  in  the  near  future,  the  Central
 Government  will  meet  the  present
 difficulties  of  the  Kerala  State’

 Shri  A.  P  Jain:  We  are  trying  to
 solve  the  difficulties  of  the  Kerala
 Government  as  best  as  we  can  As
 regards  the  details  of  what  the  Prime
 Minister  said  and  what  discussion
 took  place,  I  do  not  think  that  all
 that  the  hon  Member  thinks  was  part
 of  the  discussion

 श्रो  ब्रजराज  सिह  यह  स्टेट  ट्रेंडिग  की
 स्कीम  चानू  होने  से  पहने  क्या  यह  निश्चय  कर
 लिया  जायेगा  कि  जो  गला  विसान  द्वारा  लाया
 जाता  है  और  दुकानदार  का  जब  दिया  जायेगा
 नो  स  बीच  से  दो  रुपये  प्रति  मन  के  हिसाव  से
 कभी  भी  भाव  में  कोई  अतर  नहीं  रहेगा  ?

 श्री  झ०  प्र०'झेत  वह  तो  बहुत  तफसील
 की  बात  है  स्कीम  बनेगी  तो  उसमें  भी  शायद
 इननी  तफसील  की  बात  न  हो  ।  जब  काम  चाल
 होगा  तो  यह  जड़त  सारी  बाले  ते  होगी  1

 Shri  Narasimhan:  Has  the  Finance
 Commission  commented  on  the  State
 Trading  during  previous  occasion  as  to
 the  losses,  and  may  I  know  whcther
 the  comments  will  be  :emembered
 while  devising  the  scheme?

 Shn  A.  P  Jain:  We  will  make
 every  effort  to  see  that  there  is  no
 loss  We  should  not  expect  there
 would  be  any  loss
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 *  Several  Mon  Members  rose—

 Mr,  Speaker:  Hon  Members  will
 take  this  up  in  the  Food  debate  I
 have  allowed  a  sufficient  number  of
 questions  Next  question

 v  Shri  Braj  Raj  Singh:  Half  an  hour
 debate,  Sir  It  will  help  the  Govern-
 ment.

 /  Mr.  Speaker:  Yes

 ‘  L
 Location  of  Second  Shipyard

 Shri  8.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shrimati  Mafida  Ahmed:
 Shri  Subbiah  Ambalam:
 Shri  Vidya  Charan  Shukla:

 |
 Shri  Mohammed  Imam:
 Shri  D  C  Sharma:

 [  shri  Vasudevan  Nair:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  428  on  the  Ist  December,  958  and
 state

 (a)  whether  the  High  Level  Com-
 mittee  appointed  to  examine  the
 report  of  the  British  Shipyard  Mission
 regarding  the  location  of  second  ship-
 yard  has  since  finalised  its  work,

 1144,

 (9)  if  so,  the  recommendations  of
 the  Committee,

 (c)  the  place  finally  selected,  and

 (d)  the  estamated  cost  of  the  pro-
 yect  and  foreign  exchange  require-
 ments?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Not  yet  I
 understand  the  Committee  As  still
 engaged  m  examining,certain  techni-
 cal  points  which  have  to  be  investi-
 gated  before  a  site  can  be  finally
 selected

 (b)  to  (d)  Do  not  arise

 Shri  Vidya  Charan  Shukla:  May  I
 know

 Mr.  Speaker:  Shr:  S  C  Samanta,
 hon  Members  will  look  into  the  lst
 of  the  names
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 Shr  8.  ©.  Samanta:  May  |  know
 whether  the  note  on  the  recemmen-
 dation  of  the  British  Shipyard  Mission
 has  been  issyed  by  the  West  Bengal
 Government  and  may  i  know  whether
 the  Government  have  received  it  and
 handed  it  over  to  this  high-powered
 committee?

 Shri  Raj  Bahadur:  There  are  certain
 press  reports  to  that  effect  on  which
 I  made  enquiries  in  the  Ministry.  So
 far,  I  do  not  think  we  have  received
 a  formal  note  from  the  West  Bengal
 Government  As  and  when  we  receive
 at,  we  shal]  inform  them  of  :it

 Shri  S.  C.  Samanta:  Is  it  not  a  fact
 that  this  mission  put  great  emphasis
 on  the  availability  of  skilled  labour

 and  civil  engineering  works  nearabout
 the  proposed  site?

 Shri  Raj  Bahadur:  it  is  not  only
 these  two  factors  that  are  there,  but
 there  are  many  other  factors  too,
 which  have  to  be  taken  mto  account
 by  the  mission  It  was  on  the  basis
 of  all  these  factors  that  the  Mission
 has  said  that  there  is  no  site  available
 which  was  ideally  suited  for  the  loca-
 tion  of  a  shipyard  but  out  of  the  five
 sites  which  they  have  mentioned  in
 their  report  in  their  opinion,  Cochin
 offers  by  far  the  weightiest  advant-
 ages

 Shri  Vidya  Charan  Shukla.  The
 hon  Minister  while  replying  to  a  sup-
 plementary  question  on  this  question
 on  460  August,  1958,  said  that  two
 meetings  had  already  been  held  of  the
 committee,  and  the  question  was
 hkely  to  be  decided  at  the  next  meet-
 ing  May  I  know  the  reasons  why
 the  decision  78  being  delayed?

 Shri  Raj  Bahadur:  There  are  certain
 very  important  technical  matters,  for
 example,  the  civil  engineering  aspect
 of  the  site,  the  location  of  the  exist-
 ing  bridges,  the  site  vis-a-os  the
 defence  installations,  the  cost  involved
 on  account  of  any  modifications  that
 might  be  needed  The  consideration
 and  examination  of  all  these  matters
 does  take  time  It  was  only  as  late
 as  the  19th.  of  February  that  the
 committee  had  its  last  meeting
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 Mer  Mohalneted  Witkin:  The  British
 tein  that  vidtted  our  couttty  récoin-
 mendét  some  particular  sites,  after
 ant  ¢laBorate  inquiry,  for  the  location
 of  the  shipyard.  Now,  the  hon  Minister
 has  been  pleased  to  say  that  the  pre-
 sent  committee  is  yet  to  select  a  suit-
 able  place  for  the  location  of  the  ship-
 yard  So,  are  we  to  presume  that  the
 recommendations  of  the  British  team
 are  torpedoed  and  that  an  entirely
 rew  site  is  going  to  be  selected?

 Shri  Raj  Bahadur:  The  Committee
 is  there  to  examine  the  report  from
 all  aspects,  and  the  five  names  that
 are  given  are  being  considered  by  the
 committee

 Shri  Vasudevan  Nair.  May  I  know
 what  extra  technical  points  are  being
 considered  by  this  committee,  in  view
 of  the  fact  that  the  British  mission
 consisted  of  the  best  experts  on  this
 question?

 Shri  Raj  Bahadur:  The  British
 experts  considered  the  whole  question
 from  their  point  of  view,  but  the  com-
 mittee  has  got  to  take  into  account
 several  other  factors  which  I  have
 just  mentioned  §  It  is  not  as  if  the
 committee  is  there  deliberately  to
 make  a  departure  from  their  recom-
 mendations  of  the  Mission,  but  it  is
 there  to  vet  and  examme  as  best  as
 it  can  the  recommendations  and  then
 come  to  a  fina)  decision,  because  so
 many  factors  are  involved

 Shri  Hem  Barua.  May  I  know  whe-
 ther  it  is  a  fact  that  the  British  ship-
 yard  mission  submitted  a  model  along
 with  its  report  illustrating  the  lay-out
 of  Cochin,  and  if  so,  what  are  the
 factors  that  weigh  with  Government
 at  present  in  their  site  location
 mission?

 Shri  Raj  Bahadur.  I  have  already
 replied  to  that  question  I  have  said
 that  the  site  vis-a-vis  the  defence
 installations  is  one  of  the  important
 factors  The  civil  engineering  aspect 78  the  second  important  aspect  As
 for  the  other  technical  objections,  at, this  stagé,  it  is  rather  premature  for
 me  to  say  what  they  are  or  to  com-
 ment  upon  them
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 Stet  Sihodh  Hansfa:  As  the  three
 stééI  plants  are  located  néar  the  Cal-
 cutta  pért,  may  I  know  whether  these
 factors  will  also  be  taken  info  con-
 sideration  while  selecting  the  final
 shipyard  site?

 Shri  Raj  Bahadur:  The  British
 mission  did  definitely  take  that  matter
 alsy  snto  account  and  I  am  sure  the
 committee  will  also  bear  m  mind  this
 factor  when  it  examines  the  report

 Shri  Joachim  Alva:  Will  the  natural
 and  just  clams  of  Karwar  be  still
 considered?

 Shri  Raj  Bahadur:  I  can  hardly  say
 anything  about  that

 Shri  D.  C  Sharma:  May  I  know
 whether  the  Ministry  will  hold  consul-
 tations  with  some  other  Ministries
 before  a  final  decision  is  taken?

 Shri  Raj  Bahadur.  The  committee
 85  it  35  constituted  consists  of  the
 highest  officers  of  the  Defence  Manis-
 try,  the  Ministry  of  Commerce  and
 Industry,  the  Finance  Ministry,  and
 the  Tiansport  and  Communications
 Ministry

 T.B.  Training  Centres
 *Ii48.  Shri  Subodh  Hansda:  Will

 the  Minister  of  Health  be  pleased  to
 state

 (a)  whether  the  location  of  three
 mote  Tuberculosis  Demonstration  and
 Trainmg  Centres  proposed  to  be
 Opened  during  1958-59  have  been
 decided,

 (b)  if  so,  when  they  are  gomg  to
 be  started,  and

 (९)  7  not,  what  are  the  difficulties
 standing  in  the  way?

 The  Minister  of  Health  (Shri
 Karmarkar).  (a)  to  (c)  One  TB
 Demonstration  and  Training  Centre
 was  established  at  Hyderabad  in  June,
 958  Another  Centre  will  be  estab-
 lished  at  Patiala  shortly  The  third
 Centre  is  proposed  to  be  established
 at  Agra  after  buildings  have  been
 constructed  and  necessary  “staff  pro-
 vided  by  the  State  Government
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 Shri  Subodh  Hansda:  May  I  know
 whether  any  survey  has  been  made
 about  T.B.  and  if  so,  the  percentage
 of  attacks  in  the  country”

 Shri  Karmarkar:  A  national  sample
 survey  was  made,  and  it  was  found
 that  the  prevalent  rates  of  active  or
 Probably  active  T.B  varies  from  30
 to  25  per  thousand  of  population  m
 cities,  and  towns  and  accessible
 villages

 Dr.  Sushila  Nayar:  etl  the  TB
 traming  centres,  I  understand  that  a
 very  important  aspect  is  treatment  m
 the  homes  I  would  luke  to  know
 whether  an  assessment  of  the  results
 of  this  scheme  has  been  made,  and  :f
 m  the  light  of  that,  it  35  proposed  to

 extend  it  all  over  the  country,  to  eradi-
 cate  the  disease?

 Shri  Karmarkar:  Regarding  home
 treatment  there  are  general  indica-
 tions.  as  from  the  New  Delhi  TB
 training  centre  for  instance,  which  has
 already  gone  into  operation,  this
 scheme  has  resulted  in  a  favourable
 result  in  the  sense  that  the  domuici-
 liary  treatment  is  effective,  we  would
 like  to  extend  this  treatment  every-
 where,  but  our  limitations  are  the
 finances  required

 Shri  B.  K  Gaikwad:  May  I  know
 whether  there  is  any  special  propnety
 involved  in  selecting  these  three
 centres”

 Shri  Karmarkar:  The  propriety  7
 that  they  were  found  to  be  suitable
 centres  The  State  Governments  were
 prepared  to  work  out  the  schemes
 All  these  things  were  taken  into  con-
 sideration  when  these  centres  were
 selected

 Dr.  Sushila  Nayar:  Has  the  hon
 Manister  worked  out  the  cost  of
 domiciliary  treatment  as  compared
 with  that  of  the  sanatorium  tresat-
 mert?  I  understand  that  it  is  very
 small  May  I  know  whether  in  view
 of  this,  more  concentration  is  pro-
 posed  on  this  scheme  in  order  to  pre-
 vent  the  spread  of  infection’

 Shri  Karmarkar:  Yes,  domiciliary
 treatment  is  cheaper  than  the  sana-
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 torium  treatment,  which  we  cannot
 afford  on  a  nation-wide  scale;  and
 therefore,  we  are  favouring  and  pro-
 moting  schemes  for  domicihary  treat-
 ment

 Raja  Mahendra  Pratap:  I  think  we
 should  not  encourage  T.B.  by  having
 more  T.B  hospitals.  Is  3६  not  better
 to  have  centres  for  moral  teaching,
 which  can  really  stop  TB?

 Shri  Karmarkar:  Morally  good  per-
 sons  also  get  TB  sometimes

 a)  बआल्मीकी  :  मे  माननीय  मंत्री  जी
 से  यह  पूछना  चाहता  हू  कि  जो  गवनेंमेंट

 स्वन्ट्स  वर्क-चाज्ड  की  हैसियत  से  काम
 करते  हूं,  वर  _मस्टर-रान  १!  कत्म  करते  है
 श्रौर  सी०  एच०  एस०  स्क्रीम  के  अन्तर्गत
 नही  आते  हें  क्‍या  उन  के  लिये  इस  तरह
 के  फ्री  ट्रीटमेंट  का  इन्तजाम  किया  जायगा  |

 क्री  करमरकर:  नई  दिल्ली  में  जो
 टी०  बी०  सैन्टर  है,  वहा  मुफ्त  ट्रीटमेंट
 किया  जाता  है  ।

 श्री  बाल्मोकी  :  मेरे  नालेज  में  इस  तरह
 के  केसिज  आये  हं  कि  वर्क-चाज्ड  टी०  बी०
 के  मरीजों  को  महरौली  या  दूसरी  जगह  फ्री

 काट्स  नहीं  दिये  जा  रहे  है  1

 शी  करमरकर  :  दिय  जा  रहे  हू  ।
 मेहरौली  मे  आम  तौर  पर  बैड्ज  लिमिटिड
 हैं  भ्रौर  मरीज  अनवलिमिटिड  आ  जाने  हूं,
 इसलिये  वहा  एक  रजिस्टर  मेनटेन  किया  गया
 है  जिस  के  म॒ताबिक  प्रायर्टी  के  हिसाब  से
 बेड  दिये  जाते  हे  ।  जहा  पालियामेट  के
 मेम्बरान  कहते  ~  कि  बहुत  अरजेन्ट  केस  है,
 तो  उस  में  हम  एक्सेपशन  करते  हे  q

 sit  आल्मीकों  :  चंकि  ऐसा  कोई  रूल
 नही  है,  इसलिये  टठी०  बी०  सैन्टर  से  रीकमेंड
 नहीं  होता  है  ।

 Mr  Speaker:  Order,  order.  The
 hon.  Member  will  communicate  indi-
 vidual  cases  to  the  hon.  Minister.
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 Mr.  Speaker:  Next  question  Shri
 XKeshava

 Shri  Keshava:  I!  think  a  mustake
 has  crept  in  in  the  clubbing  of  ques-
 tions  together  My  question  is  con-
 cerned  only  with  parts  (c)  and  (d)
 of  the  main  question  It  js  in  con-
 nection  with  the  city  of  Bangalore
 So,  perhaps,  that  may  be  answered
 separately

 Mr  Speaker
 omitted?

 Bangalore  has  been

 Shri  Keshava  The  Salem-Bangalore
 railway  is  a  different  lhne  altogether
 My  question  relates  to  the  line
 between  Bannerghata  and  Anakhol
 That  does  not  come  at  all  in  the  line
 between  Hasan  and  Mangalore  Per
 haps,  on  account  of  Bangalore  and
 Mangalore  there  seems  to  be  some
 confusion

 Mr  Speaker  When  a  number  of
 hon  Members  table  similar  questions
 they  are  all  clubbed  together,  and
 sometimes,  they  conflict  in  one  or  two
 details

 Hassan  Mangalore  Line
 +

 Shri  Keshava
 Shri  Mohammed  Imam *2I49

 4  Shri  Agadi
 Shri  Siddananjappa  w

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  768  on  the
 १7  December  958  and  state

 (a)  whether  the  survey  report  of
 the  Hassan-Mangalore  Line  has  since
 been  examined,

 (b)  7  so,  the  nature  of  decision
 arrived  at,

 (c)  whether  this  line  will  pass
 through  Bannerghata  and  Anakhol,
 and

 (d)  :f  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways

 al
 S  V  Ramaswamy)’  (a)  No,

 ir

 (b)  Does  not  arise
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 (ट)  No

 (d)  These  are  places  between
 alem  and  Bangalore
 Shri  Mahammed  Imam:  The  ques-

 tion  75  whether  the  survey  report  of
 the  Hassan-Mangalore  Line  has  been
 examined  and  completed  May  I
 know  if  the  survey  has  been  com-
 pleted  and  if  so,  when  it  will  be
 sanctioned  and  taken  up  for  construc-
 tion?

 Shri  S  झ,  Ramaswamy  It  is  still
 under  examination  ry

 Shri  Mohammed  Imam  How  long
 will  it  take?

 Shri  S  V  Ramaswamy  As  long  as
 is  necessary

 Shri  Basappa  Is  it  a  fact  that  the
 hon  Railway  Minister  gave  an  assur-
 ance  when  speaking  on  the  Ra:lway
 Budget  that  a  decision  would  be  taken
 in  the  course  of  the  discussion  of  the
 Railway  Budget?  If  so  what  is  the
 delay  due  to?

 The  Minister  of  Railways  (Shri
 Jagyivan  Ram)  |  did  not  say  that
 during  the  course  of  the  discussion  of
 the  Railway  Budget  What  I  said
 was  that  I  am  expecting  that  a  final
 decision  in  the  matter  may  be  taken
 during  the  course  of  the  prexnt
 session  of  Parhament

 Shri:  Joachim  Alva  Before  this
 question  of  Hassan-Mangalore  line
 was  ever  decided  in  regard  to  survey,
 I  want  to  know  whether  the  Railway
 Board  ever  «xamined  the  question  of
 Karwar  which  i5  neat  Mangalore,  and
 that  is  a  most  undeveloped  area  there
 with  bad  transport  and  communica-
 tions  Are  Government  still  con-
 sidering  before  the  survey  is  put  into
 effect  the  question  of  establishing  a
 railway  line  in  Karwar  district?

 Shri  Jagjivan  Ram  This  railway
 line  is  lhnked  with  the  development
 of  the  Mangalore  port  Simularly,
 any  railway  for  Karwar  will  be  con-
 sidered  if  at  any  time  the  question  of
 the  development  of  Karwar  port  has
 reen  decided
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 Shri  Jeachim  Alva:  Is  tke  hon.
 Minister  aware  that  the  Mangalore
 port  is  a  third  class  port  and  not  an
 all-weather  port,  and  that  the  claims
 of.  Karwar,  which  is  known  to  be  one
 of  the  best  harhours  in  the  world,  are
 heing  ignored  because  powerful
 wealthy  interests  are  behind  the  case
 for  Mangalore?

 Shri  Jagjivan  Ram:  I  do  not  want
 to  give  my  decision  as  to  which  one
 is  first  class  and  which  one  is  third
 class.  <As  I  have  said,  whenever  a
 decision  is  taken  to  develop  the
 Karwar  port,  whether  it  is  third  class
 or  first  class,  the  question  of  construct-
 ing  a  railway  line  there  also  will  be
 considered.

 Shri  Joachim  Alva:  Powerful
 wealthy  interests  are  behind  Mange-
 lore.

 Foreign  Experts  for  Multi-purpose
 Projects

 *1150,  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  2523
 on  the  23rd  September,  958  and  state:

 (a)  whether  India  still  requires
 foreign  experts  for  construction  of
 major  Multi-purpose  River  Valley
 Projects;

 (b)  if  so,  whether  the  requirements
 of  foreign  experts  for  this  purpose
 have  since  been  assessed  and  finalised;

 (c)  7  so,  particulars  thereof;  and

 (d)  the  arrangements  made  to
 secure  them?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Ye:,
 Sir.

 (9)  and  (c).  Requirements  of  the
 services  of  foreign  experts  cannot  be
 assessed  precisely  and  finally  as  the
 necessity  for  the  services  of  experts
 can  only  be  felt  when  very  highly
 complicated  and  intricate  problems,
 which  have  not  been  solved  already
 in  the  country,  are  met  with  during

 zactual  execufion
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 (@)  Serviees  of  foreign  Comsukants
 are  obtained  under  the  various  foreign
 Aid  Programmes  and  sometimes  also
 by  direct  contract.

 Shri  Ram  Erishan  Gupta:  May  I
 know  the  number  of  foreign  experts
 still  employed  in  India?

 Shri  Mathi:  The  number  of  foreiga
 experts  employed  on  contract  was
 13.  Others  are  under  the  aid  pro-
 grammes.

 bri  Ram  Krishan  Gupta:  May  I
 know  whether  there  is  any  proposal
 to  train  Indians  in  this  line?

 Shri  Hathi:  Of  course,  Indians  are
 heing  trained.  We  sterted  with  neer-
 ly  50  foreign  experts  at  Bhakra.  The
 number  5४8  now  reduced  to  AL

 Shri  C  R  Pattabhi  Raman:  Are
 Government  interested  in  training
 Indian  experts  for  these  various  jobs?

 Shri  Hathi:  Wherever  it  is  possi-
 ble,  we  are  putting  under-studies.
 They  are  being  trained.

 सेठ  गोविन्द  दास  :  माननीय  मंत्री  महोदय
 ने  कहा  है  कि  पहले  हमे  जितने  विदेशी
 विज्लेषज्ञों  की  आवश्यकता  होती  थी,  उतने
 विदेशी  विशेषज्ञों  की  आवश्यकता  श्रब  नहीं
 रही  है,  बह  श्र्ब  कम  हो  गई  है  श्नौर  उन्होंने
 एक  स्थान  के  बारे  में  बताया  है  कि  पहने  जहा
 बहा  पर  ५०  थे,  अब  केवल  ११  हे  i  में  जानना
 चाहता  हूं  कि  सब  मिला  कर  इस  प्रकार  की
 योजनाओं  में  कितने  विदेशी  विशेषज्ञ  हे  और

 यह  समय  कब  तक  माननीय  मंत्री  महोदय
 के  विचार  में,  आने  वाला  है  जबकि  हम  को

 बाहरी  विशेषज्रों  की  प्रावश्यकता  नही  होगी  ?

 शी  हाथी  रिवर  बैनी  प्राजक्ट्स  पर
 श्भी  १५  है  सब  मिला  कर  और  पाच  यहा
 पर  सैन्ट्रल  वाटर  एंड  पावर  कमिशन  में  हे
 जोकि  एक्युभ्ल  कंस्ट्रक्शन  का  काम  नहीं
 कर  रहे  हैँ,  सर्वे  का  काम,  डिटेल  स्टडी,
 टैक्नोक  भादि  के  बारे  में  वे  कुछ  काम  कर

 रहे  हूं  7  सारे  मिला  कर  २०  हूं  ।



 $753  1०... ड  Answers  PHALGUNA  ‘2,  7880  (SAKA)

 ds  ह)! है  -  पहले  कितने  वे,
 कह  4  सानता  चाहता  था।

 श्री  जायी  मे  ने  कहा  है  कि  ५०  थे  ।

 Shri  Ajit  Singh  Savhadi:  Has  any
 tentative  target  date  been  fixed  by
 which  the  present  foreign  experts  in
 Baeakra  are  to  be  replaced  by  ther
 counterparts  who  are  under  training
 now?

 Shri  Hathi:  As  I  said,  we  are
 putting  under-trainee  engineers  They
 are  trained  up  and  will  take  over  as
 and  when  they  come  up  to  standard.
 Many  of  our  Indian  engineers  have
 now  become  quite  confident  §  as
 experts  and  they  undertake  the  job
 In  Harakud,  for  example,  we  have  no
 foreign  experts  They  are  all  our
 engineers

 सेठ  गोजिन्द  दास  :  अध्यक्ष  महोदय,
 मेरे  प्रद्न  क ेएक  भाग  का  उत्तर  नहीं
 दिया  गया  है  ।  में  ने  जानना  चाहा  था  कि
 कब  तक  माननीय  मत्री  महोदय  श्ाधा  करते
 है  कि  जब  हमें  विदेशी  विशेषज्ञों  की  आव-
 डयकता  नहीं  रह  जायगी  ?

 श्री  हाथो  जब  कभी  कोई  ऐसा  प्राबलंम
 झा  जाय  कि  जिस  के  बारे  में  हमें  पता  न  हो
 या  कोई  शेसा  काम  झा  पडे  कि  जो  यहा  पहले
 न  हुआ  हो  तो  जरूरी  होगा  कि  हम  फारेन

 एक्सपट्से  को  यहा  बुलाये  ।  इस  वास्ते  श्रभी
 इस  के  बारे  में  हम  कुछ  नहीं  कह  सकते  हं
 कि  कभी  भी  इन  की  जरूरण  नहीं  होगी  या
 कब  तक  इन  को  रखना  जरूरी  होगा  ।  कोई
 ऐसी  चीज़  ्  जाय  कि  जहा  कोई  काम  यहा
 नही  हुभा  हो  जैसे  क्ले  ग्राउटिंग  की  बात  है
 धि  झभी  तक  कभी  नहीं  हुभा  था,  तो
 ऐसी  चीज़ो  के  लिये  फारेन  एक्सपट्स  को

 बुलाना  पड  सकता  है  ।

 भरी  भक्त  बचाने  श्रीमन्‌,  क्‍या  माननीय
 मत्री  जी  के  ध्यान  में  यह  बात  भाई  है  कि  जब
 विदेशी  विशेषज्ञ  यहा  भाजाते  हे  तो  कभी  कभी
 इस  तरह  की  परिस्थितिया  कदा  कर  दी  जाती
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 है  कि  उन  के  द्वारा  ही  उन  के  देश  से  सामान
 श्षौर  मक्षीनरीं  झ्ादि  खरीदी  जायें,  1 उ  हा,
 तो  इस  के  बारे  में  भी  कोई  विचार  किया
 जा  रहा  है  ?

 Shri  Hathi:  I  do  not  think  that  us
 the  correct  position

 Western  Shipping  Corporation
 (Private)  Ltd.

 *lI5l.  Shri  Rameshwar  Tantia:  W2l?
 the  Minister  of  Transpert  and  Com-
 munications  be  pleased  to  state

 (a)  what  progress  has  been  made
 in  regard  to  acquiring  of  ships  by  the
 Western  hipping  Corporation
 (Private)  Ltd  since  its  establishment;
 and

 (b)  what  is  the  minmum  number
 of  ships  required  for  operation  on  the
 trade  routes  allotted  to  the  Corpora-
 tion  and  when  the  Corporation  is
 expected  to  acquire  the  requisite
 number  of  ships?

 The  Minister  of  State  in  the  Minfs-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  Western
 Shipping  Corporation  have  already
 acquired  one  second  hand  tanker  and
 have  ordered  the  construction  of
 9  vessels  including  a  tanker  Five  of
 the  vessels  including  the  tanker  are
 expected  to  be  ready  for  delivery
 during  959

 (b)  To  begin  with  the  Corporation
 is  expected  to  enter  the  India-Poland
 and  the  India-Persian  Gulf  routes.
 For  these  routes  at  least  8  vessels
 will  be  required  The  Corporation  is
 expected  to  acquire  ships  up  to  this
 number  during  the  Third  Plan  period

 Shri  Rameshwar  Tantia.  After  two
 years  and  ten  months,  only  one  tankei
 has  been  acquired  May  I  know  what
 are  the  difficulties?  How  many  years
 or  months  it  will  take  before  full
 operation  is  expected?

 Shri  Raj  Bahadur-  As  I  said,  we
 are  going  to  have  five  ships  by  the
 end  of  i959  I  do  not  think  it  can  be
 done  more-speedily  than  that,  because
 after  all  ship-building  does  take  time.
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 Ghri  Rameshwar  Tantia:  May  I
 tmow  whether  the  Visakhapatnam
 Shipyard  was  considered?  Can  3६
 build  ships  for  this  purpose?

 Shri  Raj  Bahadur:  I  have  said  that
 -we  have  placed  orders  on  the  Visakha-
 ypatnam  Shipyard  also  One  of  them
 is  expected  to  be  delivered  by  Septem-
 ber  4960  and  the  rest  m  the  early
 part  of  the  Third  Plan  period

 Shri  Tangamani:  How  many  ships
 are  hkely  to  be  put  on  the  sea  between
 India  and  Persian  Gulf  routes  this
 ‘year?

 Shri  Raj  Bahadur.  I  cannot  exactly
 @ay  that  because  we  require  a  muni-
 mum.  of  five  ships  to  operate  the  India-
 Perman  Gulf  service  including  one
 argo-cum-passenger  sh  9

 Ticketless  Travelling

 *4i52.  Pandit  D.  ह.  Tiwary.  Wil!
 the  Minister  of  Railways  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  make  extensive
 use  of  audio-visual  methods  to  mobi-
 lhse  public  opinion  against  ticketless
 travelling  and

 (b)  if  so,  the  details  of  the  <«cheme?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 Campaign  against  ticketless  travelling
 is  normally  carried  on  by  the  Rail
 ‘ways  utilizing  such  audio-visual
 ‘media  as  documentary  films,  posters
 announcements  on  loudspeakers  fitted
 tat  stations  etc  But  no  special  steps
 in  this  connection  are  now  under
 consideration

 Pandit  0  N  Tiwary:  May  I  know
 whether  Government  are  aware  that
 the  steps  taken  so  far  have  not  result-
 ed  in  any  success’  If  so,  is  any  special
 effort  going  to  be  made  in  this  con-
 ‘nectior?

 Mr.  Speaker.  The  other  day  we
 passed  some  legislation

 Shri  Shahnawaz  Khan  Yes

 Mr.  Speaker:  Then  hon  Members
 said  that  7  was  too  severe  Hon
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 Members  are  themselves  responsible
 for  legisIation  The  other  day  they
 said  ‘No,  no  All  and  sundry  are
 harassed’  One  hon  Member  said  that
 he  and  his  wife  got  into  a  wrong
 carriage  and  suddenly  they  were
 asked  to  get  down  He  pulled  the
 chain  He  then  asked  the  House  whe-
 ther  he  was  to  be  prosecuted  for  that
 After  all  this,  the  hon  Member  is  ask-
 ing  what  are  the  steps  that  are  taken
 Those  people  must  only  be  hanged
 hereafter  Next  question

 Some  Hon.  Members  rose—
 Mr.  Speaker:  I  am  not  going  to

 allow  these  questions  hereafter  I  will
 give  strict  instructions  to  the  Secre-
 tariat  relating  to  questions  on  the
 General  Budget  and  on  the  Railways
 generally  Ticketless  travel  is  going
 on  endlessly  Next  question

 Shri  Hem  Barua:  May  J]  have  an-
 other  information?

 Mr.  Speaker:  Not  relating  to  this
 ticketless  travelling  Ticketless  travel-
 ling  3४  a  usual  affair  Next  question

 Supply  of  Foodgrains  to  U  P

 1153.  Shri  8.  M.  Banerjee:  Will
 the  Minister  of  Food  and  Agriculture
 he  pleased  to  state

 (a)  the  total  quantity  of  foodgrains
 supplied  to  UP  during  the  months  of
 December  958  and  January  and
 February  1959,  and

 (b)  the  price  at  which  supplied?
 The  Deputy  Minister  of  Food  and

 Agriculture  (Shri  A.  M  Thomas):  (a)
 About  233  lakh  tons  of  foodgrains
 were  supplied  to  Uttar  Pradesh  during
 December  958  and  January  and
 February  959

 (b)  The  prices  at  which  these  food-
 grains  have  been  supplied  are  as
 under

 Wheat  Rs  4  per  maund
 Rice  Rs  6  per  maund
 Milo  and  Mauze  Rs  I!  per  maund

 These  prices  were  inclusive  of  the
 cost  of  gunny  bags,  and  for  delivery
 FOR  destination  station
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 Shri  M.  Banerjee:  May  I  know
 whether  it  38  a  fact  that  the  wheat
 supphed  by  the  Centre  at  the  rate  of
 Rs  i4  a  maund  7  being  supplied  to
 fair-pnce  shops  by  the  UP  Govern-
 ment  at  Rs  5  a  maund,  if  so,  may  I
 know  why  there  is  this  difference,
 and  whether  this  has  been  brought  to
 the  notice  of  the  Central  Govern-
 ment?

 Shri  A.  M  Thomas:  Some  margin
 would  have  been  charged  on  account
 of  transport  charges  I  do  not  think
 ut  38  Re  l,  it  differs  from  place  to
 place

 Shri  85.  M.  Banerjee:  I  belong  to
 UP  and  I  know  that  there  is  a
 difference  of  Re  |  a  maund

 Mr.  Speaker:  Order,  order  So
 far  as  details  are  concerned,  if  there
 is  any  difference,  hon  Member  will
 communicate  it  to  the  hon  Munster

 Shri  5  M  Banerjee:  May  I  know
 whether  it  is  in  the  knowledge  of  the
 hon  Munster  that  the  UP  Govern-
 ment  has  raised  the  limit  from  Rs  50
 to  Rs  250,  and,  if  so,  whether  in
 view  of  this  increase  more  supply  will
 be  given  to  UP  Government  for
 distribution?

 Shri  A  M  Thomas:  It  is  true  that
 the  hmit  has  been  raised  to  Rs  250
 and  now  all  persons  drawing  Rs  250
 and  less  are  entitled  to  draw  ration
 from  fair-price  shops  In  view  of
 that  we  have  also  increased  our
 supphies

 Shri  Jadhav’  In  reply  to  an  Un-
 starred  Question  No  824,  on  24th
 February  959  it  was  stated  that  UP
 35  self-sufficient  in  foodgrains  May  I
 know  what  quantity  was  supplied
 during  the  year  1958-59?

 Shri  A  M.  Thomas:  Normally  UP
 s  self-sufficrent,  but  we  all  know
 about  the  catastrophe  that  happened
 in  1957-58  UP  has  been  supplied
 about  509  thousand  tons  of  food-
 grains

 थनी  बाजपेयी  :  क्‍या  यह  सच  है  कि  हाल
 में  ही  उत्तर  प्रदेश  से  झनाज  ले  जाने  भौर
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 उत्तर  प्रदेश  में  झनाज  लाने  के  सम्बन्ध  में

 कुछ  नये  प्रतिबन्ध  लगाये  गये  हे  ?  भौर  यदि

 हा,  तो  इस  प्रकार  के  प्रतिबन्ध  लगाने  के  कथा
 कारण  हे  ?

 wre  तथा  कृषि  मंत्री  भी  eo  प्र०

 लेन)  कोई  खास  प्रतिबन्ध  तो  नहीं  लगाये

 गये  लेकिन  जो  स्थान  सरहद  पर  हैं

 वहा  से  स्मगलिग  को  रोकने  के  लिये

 कुछ  थोडो  सी  तब्दीली  की  गई  है
 कोई  श्वास  बडी  तब्दीली  नहीं  की  गई  है  ।

 शौ  बाजपेयों  :  सीमा  के  ऊपर  प्रनाज

 का  प्रबंध  व्यापार  नहीं  होता,  इस  प्रकार  का

 मत  मत्री  महोदय  ने  इस  सदन  में  कई  बार

 प्रकट  किया  था,  श्र  निरन्तर  वह  माग  को

 जाती  रही  थी  कि  उन  प्रतिबन्धों  को  कडा

 किया  जाय  ।  में  यह  जानना  चाहता  हू  कि

 क्या  सरकार  ने  इस  बात  को  स्वीकार  कर

 लिया  है  कि  बडी  मात्रा  में  उत्तर  प्रदेश  से

 चारी  से  अनाज  बाहर  जाता  है  ?

 श्री to  wo  लेन .  यहा  पर  स्वीकार

 करने  का  तो  कोई  सवाल  नही  है,  लेकिन  यह

 जरूर  हैं  कि  कुछ  श्रनाज  चोरों  से  जाता

 ती  था  |

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  Central  Government  38
 also  supplying  some  quota  of  wheat
 to  the  flour  mills  in  UP,  if  so,  may
 I  know  the  quantity  supplied,  and
 whether  it  had  been  brought  to  its
 knowledge  that  they  are  misusing  it
 and  they  have  been  caught?

 Shri  A.  M.  Thomas:  Imported
 wheat  38  being  supplied  from  August,
 958  for  the  requirements  of  flour
 mills  in  UP  We  have  _  altogether
 supplied  at  the  rate  of  14,500  tons  a
 month

 hri  S.  M  Banerjee:  May  I  know
 whether  you  are  fixing  any  price’

 hri  A  M.  Thomas:  Yes  Prices
 are  also  fixed  No  complaint  of  the
 sort  mentioned  by  theehon  Member
 hag  come  to  our  notice’  If  my  hon
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 friend  brings  xt  to  our  notive  we  will
 enquire.

 ‘evi  Nagi  Reddy:  May  I  have  the
 Dreak-up  of  figures  relating  to  rice
 supplied  to  UP  im  4958  and  9597

 Siri  A.  M.  Thomas:  ]  have  said  that
 in  2958  we  have  supplied  50°9
 thousand  tons  of  foodgrains  In
 danuary  we  supplied  6i°5  thousand
 tens  and  in  February  we  supplied
 29°8  thousands  tons

 Sari  Nagi  Reddy:  I  am  asking  about
 nice?

 Shri  A.  M.  Thomas.  The  total  quan-
 tity  of  rice  supphed  to  UP  is  only  700
 tans—-600  tons  in  December  and  00
 tens  m  January  After  all,  rice  is  not
 Tequired  in  UP  especially  at  this
 period

 Shri  Kamal  Singh:  Is  it  not  a  fact
 that  large  quantities  of  foodgrains  are
 smuggled  into  UP,  if  so,  may  I  know
 what  steps  Government  propose  to
 take  to  stop  this  smuggling  especially
 from  Shahabad  district  in  Bihar?

 Shri  A.  M.  Thomas:  We  have
 received  such  reports,  but  every  effort
 38  being  made  to  have  adequate  check
 posts  in  the  border  areas

 Irrigation  Projects
 +

 Shri  Nagi  Reddy:
 “TISS.  Shei  Ramam:
 Will  the  Minister  of  Irrigation  and

 Rewer  be  pieased  to  state
 (a)  the  steps  adopted  to  economise

 m  the  construction  of  irrigation  pro-
 jects  without  reducmg  the  tempo  of
 construction;  and

 (9)  hew  far  have  those  measures
 been  successful  in  effecting  economy?

 THe  Beputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  A  state-
 ment  giving  the  more  important  steps
 adopted  to  effect  economy  in  the  con-
 struction  of  irrigation  projects  is
 placed  on  the  Table  of  the  House
 {See  Appendix  ITI,  annexure  No  03  ]

 (9)  It  s  not  posable  to  make  a
 precise’  assessment  of  the  overall
 eeshonty  resdKing  from  the  various
 Taeakures  taken
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 ‘Set  Nagt  weddy:  May  I  Know
 whether  it  is  4  tact  that  qaite  a  large
 yumiber  of  projects  witch  have  bwén
 coristructed  herve  been  held  up  because
 enough  steel  Has  not  been  supplred,
 and  therefore  there  hag  been  ari  over-
 all  expenditure  increase  in  the  adminis-
 trative  side  of  the  projects?

 Shri  Hathi:  That  75  why  under  item
 9  of  the  statement  we  have  said
 “Proper  planning  and  detailed  invest:-
 gations  priot  to  the  commencément  of
 execution  of  work”  Proper  plarining
 has  to  be  done  about  the  requirements
 of  the  material

 Shet  Nagi  Reddy:  May  I  know
 whether  within  these  five  years  quite
 a  number  of  projects  in  Andhra  have
 been  held  up  even  after  construction
 mmply  because  there  is  not  enough
 steel]  and  even  to  this  day  the  use  of
 those  projects  has  almost  been  ail,
 if  so,  may  I  know  what  steps  are  being
 taken  m  this  connection?

 Shri  Hathi.  In  some  cases  at  may  be
 that  the  steel  may  not  have  been
 available  due  to  shortage  of  steel  We
 have  to  depend  upon  foreign  coun-
 tries  for  steel  Steps  are  being  taken
 to  expedite  the  procurement  of  steel

 Korba  and  Birsinghpur  Power  Stations

 +
 f  Shri  Vidya  Charan  Shukla‘

 °i56.  4  Shri  Kistaiya:
 Shri  Aurobindo  Ghosal’

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  replv
 given  to  Starred  Question  No  078  on
 the  7th  December,  958  and  state  the
 progress  made  m  regard  to  the  pro-
 posal  to  implement  the  Korba  Power
 Station  Expansion  and  Bursinghpur
 Thermal  Power  Station  schemes  in
 Madhya  Pradesh?

 The  Deputy  Miaister  of  Irrigation
 and  Power  (Shri  Hathi):  The  Birsmgh-
 pur  Thermal  Power  Station  Scheme
 has  recently  been  approved  by  the
 Planning  Commission  for  :mplementa-
 tion  during  the  Second  Plan  and  the
 prelhmuanary  works  of  this  project  are
 m  hand  Investigation  for  a  suitable
 site  for  the  location  of  the  station is
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 im  progress.  As  the  intereonnested
 aperation  of  this  scheme  with  Korba
 केएच  Station  is  likely  to  meet  the
 demends  of  power  in  the  region,  the
 immediate  necessity  to  proceed  with
 the  Korba  Therma]  Stetion  Extension
 Scheme  ig  not  considered  pecessary

 Shei  Vidya  Charan  Shekla:  Is  it
 not  a  fact  that  the  CPWC  has
 approved  of  the  Korba  Extension
 Scheme  and  has  recommended  te  the
 Government  that  it  should  be  sane-
 tianed  and  taken  up  during  the
 Second  Plan  period?

 Shri  Hathi:  I  have  stated  the
 latest  position,  that  as  the  other
 scheme,  the  Sirsinghpur  Thermal
 Power  Station  Scheme,  has  been  now

 approves  Jy  the  Sannin  emai=
 sion  and  foreign  exchange  5s  also
 being  made  available,  it  may  not  be
 necessary  to  go  ahead  with  the  Exten-
 sion  Scheme

 Shrj  Vidya  Charan  Shukla:  I  want-
 ed  to  know  whether  the  CWPC
 recommended  to  the  Government  that
 the  Korba  Extension  Scheme  should
 be  taken  up  during  the  Second  Plan
 period

 Shri  Hath.  It  was  recommended,
 but  before  that  another  power  scheme,
 the  Bursinghpur  Thermal  Power
 Station  Scheme,  was  thought  of

 सेठ  गोविन्द  बास  क्या  मत्री  जी
 भा  यह  बात  मालम  है  कि  मध्य  प्रदेश  में
 लोगो  को  बिजली  बहुत  कम  प्राप्त  है  द्ौर
 बिना  बिजली  के  बहा  पर  नन  बड़े  ब्र  न
 छोटे  उद्योग  चल  सकते  हे  ?  ऐसी  हालत
 में  बीररसहपुर  को  जो  योजना  है  बह  और
 उसी  के  साथ  कोई  और  योजना  भी  वहा
 पर  चलाने  के  लिये  कुछ  सोचा  जा  रहा
 2?

 श्री  हाथी  जो  कोरबा  स्कीम  की  फर्स्ट
 स्टेज  है  उन  से  ६०  ०००  किलोबाट  बिजली
 बैदा  होगी  शऔर  बीरसिहपुर  की  योजना  से
 ६०  ०००  किलोबाट  बिजली  पैदा  होगी  I  यह
 १२०  हजार  किलोवाट  बिजली  हो  गई  t  इस  के
 अलावा  दायद  बम्बल  से  कुछ  मिल  भके  |
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 Shri  Vidya  Charen  Shukla:  What
 Qre  the  requirements  of  the  region  as
 \ssessed  by  the  CWPL,  and  what  is
 \he  power  available  in  Eastern
 Madhya  Pradesh?

 Ghri  Hathi:  I  would  require  notice
 to  give  unformation  regarding  eastern

 ya  Pradesh  or  any  other  parti-
 Salar  region

 खलासाज  कर  चोरी  लिये  पाकिस्तान  में  के  जाना
 +

 लि  शी  भक्त  बहन :
 ११४७  श्री  नबल  प्रभांकर  :

 क्या  wre  तथा  हूंषि  मत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  बाड़मेर
 से  सैकडो  मन  खाद्यान्न  चोरी  छिपे  पाकिस्तान
 ले  जाया  जाता  है  और

 (ल)  यदि  हा,  तो  सरकार  हसे  रोकने
 के  लिये  क्‍या  कार्यवाही  कर  रही  है  ?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)

 ०,  Sir

 (b)  Does  not  arse

 att  भक्त  दर्शन  अगर  बाडमेर  से
 पाकिस्तान  में  भारतीय  गल्ला  जाने  का  समा-
 चार  नही  मिला  है  तो  क्‍या  पाकिस्तान  को
 किसी  और  सीमा  से  इस  प्रकार  का  समाचार
 मिला  है  कि  भारत  से  बहुत  सा  गल्‍ला  बाहर
 जा  रहा  है  ?

 खाद्य  तथा  कृषि  मंत्री  (थो  wo  wo ०
 सेन)  हम  को  ऐसा  समाचार  नहीं  मिला

 है

 सेठ  गोबिन्द  दास  क्या  माननीय  मत्री
 जी  यह  बात  कह  सकते  है  कि  भारतवर्ष  की
 किसी  सीमा  से  भी  पाकिस्तान  में  गैर  कानूनी
 तौर  से  अनाज  नहीं  जा  रहा  है  ?

 Rao  go  जेन  जय  बडी  लम्बी
 चौडी  सीमा  होता  है  तो  इस  बात  को  कोई
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 बहुत  यकीन  से  कहना  तो  मुश्किल  है  लेकिन
 जिततो  हम  को  सूचना  मिली  है  उससे  तो

 ऐसा  ही  मालूम  होता  है  कि  नहीं  जा  रहा  है  1
 Shri  Daljit  Singh:  May  I  know

 whether  the  rates  of  foodgrains  are
 higher  in  Pakistan  than  m  India’

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A  M.  Thomas):
 According  to  our  information,  in  this
 particular  border  area,  the  prices  in
 Pakistan  are  less

 थ्री  सस्ता  द्दान  में  यह  जानना  चाहता

 है  कि  भारत  से  पाकिस्तान  का  इस  तरीके
 से  नाजायज़  तौर  से  गल्ला  न  जा  सके,  इस
 को  रोकने  के  लिये  क्‍या  व्यवस्था  की  गई  है  ?

 आओ  Wo  wo  जेन  बराबर  वहा  पर  जाच

 पडताल  रहती  है।  सरहद  के  इधर  का  कुछ
 मील  का  जां  इलाका  है  उस  के  अन्दर  बिला

 इजाजत  के  गल्ला  इधर  उधर  नहीं  जाता  है  ।

 Agreement  between  Punjab  and
 Rajasthan  regarding  Bhakra  Nangal

 +

 (  Shri  Harish  Chandra  Mathur
 *  Shri  Ram  Krishan  Gupta aaa

 4  Shri  Rajendra  Singh
 L  Sardar  Iqba)  Singh

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  °85
 on  the  420  December,  958  and  state
 what  agreement,  if  any  has  since
 been  arrived  at  between  the  partic:
 pants  regarding  the  admunistrat.on
 and  contro!  of  Bhakra  Nangal  Project?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  A  statement
 giving  the  information  is  placed  on
 the  Table  of  the  House  [See  Appen-
 dix  Ill,  annexure  No  04)

 Shri  Harish  Chandra  Mathur:  What
 were  the  main  points  of  dispute
 between  the  Rajasthan  Government
 and  the  Punjab  Government  which
 stood  in  the  way  of  the  finalization
 of  this  agreement  for  five  years  and
 how  these  disputes  have  now  been
 resolved?
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 Shri  Mathi:  The  main  pomt  was  as
 to  how  the  day-to-day  operation
 should  be  made  so  far  as  the  common
 works  are  concerned,  and  if  additiona?
 power  was  required  for  Rajasthan  for
 some  fertilzer  factory  or  so,  whence
 and  at  what  rate  3६  should  be  given
 and  how  the  water  has  to  be  utilized
 These  were  finalized  on  3th  January,
 959

 Shri  Harish  Chandra  Mathury  My
 question  is,  how  these  three  main
 pomts  of  dispute  have  now  been
 resolved  Is  it  only  by  the  surrender
 of  the  Rajasthan  Government  that
 there  has  been  a  satisfactory  solution?
 I  want  to  know  how  the  disputes  have
 been  resolved  now?

 Shri  Hathi  There  is  no  question  of
 anybody  surrendering  anything  The
 decision  was  taken  at  a_  conference
 where  the  Chief  Ministers  of  Rajasthan
 and  Punjab  and  the  Union  Irrigation
 Minister  were  present  After  a  full
 discussion  certain  decisions  were  taken
 These  decisions  are  embodied  broadly
 in  the  statement  which  :s  laid  on  the
 Table  of  the  House

 Shr:  Harish  Chandra  Mathur,  The
 first  point  was  about  the  day-to-day
 administration  Is  it  not  a  fact  that
 the  Rajasthan  Government  s  not  to
 be  associated  with  the  administration
 of  the  project  after  ts  completion  and,
 af at  i8  so  what  are  the  reasons  which
 have  given  satisfaction  {to  the
 Rajasthan  Government  and  how  the
 flow  of  water  and  electricity  .5  going
 to  be  regulated  satisfactorily?

 Shri  Hathi  The  flow  of  wate:  and
 electricity  to  be  received  by  Rajasthan
 35  definite,  fixed  and  precise  If  there
 is  any  difficulty  it  has  been  laid  down
 that  the  Chief  Engineers  of  the  two
 States  will  discuss  amongst  themselves
 and  find  out  how  to  resolve  a  dispute
 or  difference  If  that  is  not  possible,
 they  should  be  referred  to  a  Standing
 Committee  where  the  two  Chief  Engi-
 neers  and  8  representative  of  the
 CWPC  will  meet  and  decide  If
 that  also  is  not  possible,  then  the
 matter  may  be  referred  to  arbitration
 by  a  person  appointed  by  the  President
 of  India
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 Sardar  Iqbal  Singh:  In  the  state-
 ment  it  is  said  that  the  supplies  of
 water  from  the  Sutlej  including  those
 for  the  existing  areas  under  the
 Sirhind  Canal  will  be  shared.  May  I
 know  the  details  of  the  agreement
 regarding  the  Sirhind  Canal?

 Shri  Hathi:  The  whole  agreement
 consists  of  5]  clauses,  and  it  is  avail-
 able  in  the  Library  of  the  House.

 Sardar  Iqbal  Singh:  May  I  know
 whether  it  is  a  fact  that  2,200  cusecs
 will  be  supplied  to  Rajasthan  from
 the  Sirhind  Canal  and  if  that  is  so,
 what  was  the  basis  for  it,  when  there
 is  only  very  little  water  now  for  the
 Sirhind  Canal  areas?

 hri  Hathi:  It  will  be  difficult  to
 remember  all  the  detailed  figures.  The
 hon.  Member  may  refer  to  the  actual
 agreement.

 Shri  Ram  Krishan  Gupta:  What  is
 the  share  of  the  two  States  for  the
 supply  of  power?

 Shri  Hathi:  The  cost  of  the  share
 will  be  borne  by  Punjab  and  Rajasthan
 in  the  proportion  of  84:78  :  15:22,

 Shri  Ram  Krishan  Gupta:  I  wanted
 to  know  the  share  of  the  two  States
 for  the  supply  of  power.

 Mr.  Speaker:  The  share  or  the  pro-
 portion  for  the  distribution  of  power.

 Shri  Hathi:  I  think  it  is  5  per  cent
 and  85  per  cent.  respectively.

 Shri  Tangamani:  In  the  statement
 we  find  that  Rs.  68.3i  crores  is  the
 total  cost  of  the  dam  and  the  pro-
 portion  will  be  about  85°5.  Then,  it
 will  come  to  about  Rs.  55  crores  for
 Punjab.  So,  may  I  know  whether
 this  amount  of  Rs.  55  crores  includes
 the  share  for  power  also,  in  which
 case,  what  is  to  be  the  contribution  of
 the  Punjab  Government  towards  the
 irrigation  part  of  the  scheme  alone”

 Shri  Hathi:  This  is  the  cost  of  the
 dam,  the  cost  of  the  construction  of
 the  dam.  The  dam  will  meet  the
 requirements  of  irrigation  and  power. The  details  about  the  allotment  and
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 allocation  between  power  and  irriga-
 tion  of  the  whole  project  is  being
 worked  out.

 Shri  Tangamani:  Out  of  this  Rs.  55
 crores  ‘which  is  the  share  of  the
 Punjab  Government,  I  would  like  to
 know  how  much  of  it  is  for  irrigation
 purposes  and  how  much  of  it  is  for
 power.  This  information  is  necessary
 because  we  have  to  find  out  how  much
 betterment  levy  will  have  to  be  col-
 lected  from  the  Punjab  peasants.

 Shri  Hathi:  That  does  not  arise  out
 of  this  question,  but  I  might  say  that
 Rs.  68  crores  is  the  total  cost  of  con-
 struction.  Now,  the  allocation  netween
 irrigation  and  power  is  being  worked
 out.  It  will  then  be  known  what  wil?
 be  the  cost  for  the  irrigation  part  of
 the  dam  and  what  will  be  the  cost
 for  the  power  part  of  the  dam.  It
 has  to  be  worked  out.

 Shri  Tangamani:  How  can  you  cal-
 culate  that—

 Mr.  Speaker:  The  hon.  Member
 must  ask  the  other  Government.

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether  and  to  what  extent
 additional  supply  of  power  has  been
 considered  for  Rajasthan  at  the  time
 of  signing  this  agreement?

 Shri  Hathi:  The  additional  power  is
 25,000  for  the  fertilizer  factory,  if  it
 comes  from  the  power  house  on  he
 right  side

 गंडक  पर  पुल

 *११६०.  श्री  श्रीनारायण  दास  क्‍या
 रेलवे  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  पूर्व
 रेलवे  पर  गण्डक  के  ऊपर  पुल  का  निर्माण,
 इस  प्रयोजन  के  लिये  अपेक्षित  गईर  न  उपलब्ध
 होने  के  कारण  स्थगित  कर  दिया  गया  है  ;

 (@)  वहा  निर्माण  कार्य  पुनः  शीघ्र
 आरम्भ  करने  के  लिये  क्‍या  कार्यवाही  की
 जा  रही  है  ;  और

 (ग)  इस  के  परिणामस्वरूप  कार्य  को

 पूरा  करने  के  लिये  निश्चित  श्रैवधि  में  कितने
 समय  की  वृद्धि  होने  की  सम्भावना  है  ?
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 The  Deputy  Minister  of  Ballways
 (Shei  ऋ,  Ramaswamy):  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise

 शी  भीनाशायण  दास  क्या  मै  जान
 सकता  हूं  कि  इस  पुल  को  इस  तरीके  से

 जनाथा  जा  रहा  है  कि  शाने  चलने  व९  ज़रूरत

 ड्ोने  पर  उस  पर  बढी  ब्रौदयेज  की  लाइन

 बिछाई  जा  सके  ?

 May  I  know  whether  the  design  of
 this  bridge  has  been  changed  with  a
 view  to  adjust,  xf  necessary,  for  a
 ‘broad-gauge  line  which  may  be  laid
 there’

 Shri  8.  V  Ramaswamy:  There  is
 that  much  margin

 Shri  Shree  Narayan  Das:  May  I
 know  by  what  time  the  bridge  will
 be  constructed?

 Shri  S  ्,  Ramaswamy:  By  about
 960  it  has  to  be  completed

 International  Wheat  Conference

 +
 f  Shri  D.  C.  Sharma:

 °i6i.  <  Shri  Shree  Narayan  Das.
 |  Shri  Shivananjappa:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state

 (a)  whether  India  sought  ‘to  lower
 the  maximum  and  minimum
 guaranteed  prices  of  wheat  at  the
 International  Wheat  Conference  held
 at  Geneva  recently,  and

 (b)  77  so,  with  what  results?

 The  Deputy  Mimster  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 Yes

 (b)  The  International  Wheat  Confer-
 enc»  is  reported  to  be  just  over  A
 copy  of  the  agreement,  as  finalised,
 thas  not  yet  been  received,  but  it  is
 understood  that  the  maximum  and
 minimum  prices  agreed  to  are  $  90
 and  $150  respectively,  which  apply
 to  Manitoba®°No  wheat  in  store  in
 Canada

 they  have  been  received,  or  whether
 they  wil]  accept  them  as  such?

 The  Minister  of  Feed  and  Agricul-
 ture  (Shri  A.  ह  Jain):  We  shall  have
 to  take  a  decision  on  merits

 Shri  D.  rom  Sharma:  May  I  know
 in  whet  way  this  maximization  and
 mimumization  of  price  control  so  far
 as  wheat  is  concerned  are  going  to
 affect  India?

 Shri  A.  P  Jain:  If  we  become  a
 member  of  the  Agreement  and  {f  the
 prices  tend  to  exceed  the  maximum,
 then  we  shall  be  entitled  to  buy  a
 certain  quantity  at  those  rates  from
 the  exporting  countries

 Shri  Shree  Narayan  Das:  What  will
 be  the  obligations  of  the  Government
 of  India  if  the  Government  becomes
 a  member  of  the  Agreement?

 Shri  A.  M.  Thomas:  We  are  obliged
 between  the  price-range  §i90  and
 $  50

 Shri  Braj  Raj  Singh:  How  much  is
 it  in  terms  of  Indian  currency?

 Shri  A.  M.  Thomas:  That  has  to  be
 calculated  There  35  the  obligation  to
 have  our  commercial  imports  from  the
 exporting  countries  registered  under
 the  Agreement

 Shri  Kasliwal:  Previously,  the
 United  Kingdom  was  not  a  signatory
 to  the  International  Wheat  Agree-
 ment,  but  it  appears  now  that  the
 United  Kingdom  has  decided  to  be  a
 signatory  to  the  new  International
 Wheat  Agreement  May  I  know  how
 this  move  on  the  part  of  the  United
 Kingdom  s  going  to  affect  the  inter-
 national  price  of  wheat?

 Shri  A.  P.  Jain:  I  do  not  think  the
 entry  or  otherwise  of  UK  will  have
 any  effect  on  the  price

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  new  International  Wheat
 Agreement  has  already  been  signed  at
 Geneva  and  the  agreement  provides
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 for  43  द््छ  48  shillings  sterling  per
 wushel,  may  I  know  how  it  is  going
 to  affect  the  prices  of  wheat  in  this
 country?

 Ghri  A.  ह  Zain:  As  I  said,  this  agree-
 ment  will  have  no  effect  on  the
 internal  wheat  prices,  except  to  the
 extent  that  if  the  prices  tend  to  exceed
 the  maximum,  we  shall  be  entitled  to
 import  a  certain  quantity  froni  the
 exporting  countries  at  that  price

 Shri  Hem  Barua:  May  I  know
 whether  any  new  countries  have
 already  joined  the  existing  exporting
 countries?

 Shri  A.  P.  Jain:  All  the  exporting
 countries  are  already  members  of  this
 agreement;  they  are  Argentina,

 Australia,  Canada,  France,  and  U.SA
 These  are  the  principal  exporting
 countries

 Shri  Hem  Barua:  No  new  additions?

 Shri  A.  है  Jain:  No

 Shri  D.  C.  Sharma:  What  advantages
 have  accrued  to  the  Indian  Govern-
 ment  by  joilnng  this  international
 wheat  conference’

 Shri  A.  2.  Jain:  The  advantage  is
 this  If  we  need  any  imports,  we  are
 always  assured  of  the  imports  at  that
 price

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  Government  of
 India  is  bound  to  purchase  a  certain
 quantity  of  wheat,  if  it  becomes  a
 member  of  the  agreement?

 Shri  A.  M.  Thomas:  No,  we  are  not
 obhged  to  purchase  any  definite
 quantity

 Shri  Kashwal-  It  was  evident  from
 the  answer  given  by  the  hon  Minister
 that  UK  s  not  an  exporting  country,
 but  it  is  an  importing  country  May
 I  know  whether  they  have  now
 decided  to  become  a  signatory  because
 there  is  going  to  be  a  fall  in  prices  of
 wheat?

 Shri  A,  P.  Jain:  One  does  not  know
 whether  UK  8  going  to  jom_  the
 agreement,  m  the  past  they  have
 chosen  to  remain  out  of  it
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 हैदराबाद  में  बोर्च्ड

 $११६२.  ची  quae  राय  :  क्या

 सामुदायिक  विकास  तयों  सहकार  मत्री  यह
 बैताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  सामुदायिक
 विकास  और  सहकार  मत्रालय  ने  २८  जनवरी,
 १६५६  को  हैदराबाद  में  एक  गोष्ठी  की

 थी;

 (@)  क्या  लोक-सभा  झौर  राज्य-सभा
 के  सब  सदस्थो  को  उस  गोष्ठी  में  आमत्रित
 किया  गया  था  ,  और

 (ग)  यदि  उपरोक्त  भाग  (ख़)  का
 उत्तर  नकारात्मक  हो  तो  ससद  सदस्यों  को
 किस  आधार  पर  आमत्रित  किया  गया  था?

 सामुदायिक  विकास  तथा  सहकार  उप-
 सन्नी  (छी थ०  स०  मति)  (क)जीहा।
 एक  ग्रोष्ठी  हैदराबाद  के  निकट  पत्तनचेरू
 भामी  गाव  में  २६-१-१६५६  से  WR PERE
 तक  की  गई  थी  ।

 (ख)  जी  नही  ।

 (ग)  केवल  सामुदायिक  विकास  और-

 भहकार  मत्रालय  की  अ्नौपचारिक  परामर्श
 स्रमिति  (इनफार्मल  कनसल्टेटिव  कमेटी)  के
 प्रदस्य  इस  गोष्ठी  में  निमत्रित  किये  गये  थे  ।
 राज्यो  की  अनौपचारिक  परामर्श  समितियों
 के  सदस्य  भी  राज्यों  द्वारा  निमत्रित  किये
 गये  थे  ।  इस  के  अलावा  ान्घ्र  प्रदेश  के  कुछ
 'ससद्‌  व  विधान  सभा  सदस्य  राज्य  सरकार
 द्वारा  बुलाये  गये  थे

 Some  hon.  Members:  We  want  the
 English  answer

 Mr  Speaker:  The  English  answer
 May  be  read

 Shri  8.  8.  Murthy:  (a)  Yes,  Sr  A
 Study  camp  was  convened  at  a  village
 Called  Pattancheru  near  Hyderabad,
 fiom  29th  January,  959  to  4th
 Fepruary,  959

 (b)  No,  Sr
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 (९)  Onty  Members  of  the  Informal
 Consultative  Committee  for  the  Minis-
 try  of  Community  Development  &
 Co-operation  were  invited  to  this
 eamp  by  the  Ministry.

 Members  of  Informal  Consultative
 Committee  of  the  State  were  also
 invited,  through  the  State  Govern-
 ment.  In  addition  a  few  MPs.  and
 MLAs,  of  Andhra  Pradesh  were
 invited  by  the  State  Government.

 Mr.  Speaker:  I  would  urge  upon
 hon.  Members  one  thing.  Hon.  Minis-
 ters  who  hail  from  the  south  are  able
 to  learn  Hindi  and  speak.  Why  not
 other  hon.  Members  also?  Are  they
 waiting  to  learn  Hind:  until  they
 become  Ministers?  Let  them  also
 progressively  learn  Hindi,  so  that
 after  a  period—one  or  two  years—this
 question  of  reading  the  answer  in
 English  or  in  Hindi  may  disappear.

 An  Hon.  Member:  Will  there  be  a
 general  rule  that  nobody  will  speak
 in  English,  but  only  in  Hindi?

 Mr.  Speaker:  There  will  be  no
 rule;  I  am  only  making  an  appeal

 शी  लुदाबस्त  राय  :  क्‍या  मैं  जान
 सकता  हूं  कि  श्यान्ध्र  प्रदेश  में  जो  संसद
 सदस्य  बुलाये  गये  थे  उन  में  विरोधी  दल

 के  सदस्य  भी  थे  या  नहीं  ?

 Shri  B.  S.  Murthy:  Members  of
 all  parties  both  in  the  Andhra
 Pradesh  Legislatures  as  well  as  in
 Parliament  have  been  invited  for  this
 camp.

 Shri  Subbiah  Ambalam:  May  I
 know  whether  Government  is  going
 to  hold  such  meetings  hereafter  and
 if  so,  when  is  the  next  meeting  to  be
 convened?

 Shri  B.  S.  Murthy:  No  decision  has
 so  far  been  arrived  at  as  far  as  this
 is  concerned.

 Shri  Raghubir  Sahai:  I  understand
 that  a  report  has  been  prepared
 regarding  the  camp  which  was  held
 at  Pattancheru  in  Andhra  Pradesh

 and  it  has  been  distributed  to  mem-
 bers  of  the  informal  consultative
 committee  on  community  deva‘op-
 ment.  May  I  know  if  this  report  has
 been  distributed  to  other  Members  of
 Parliament  also  and  to  the  State  Gov-
 ernments  to  create  interest  in  these
 camps?

 Shri  है,  S.  Murthy:  Yes,  Sir;  a
 copy  of  the  proceedings  has  been
 circulated  to  all  the  members  of  the
 consultative  committee  on  community
 development  in  Parliament  and  also
 to  all  the  States  Any  other  Member
 who  is  desirous  of  having  it,  can  ask
 for  copies  and  they  will  be  supplied.

 Shri  Shree  Narayan  Das:  May  I
 know  the  number  of  Members  of
 Parliament  and  the  number  of  mem-
 bers  of  the  various  State  Legislatures
 who  attended  this  camp  and  what
 was  the  cost?

 Shri  B.  8.  Murthy:  25  Members  of
 both  Lok  Sabha  and  Rajya  Sabha  and
 25  members  of  the  Legislative  Assem-
 bly  and  Legislative  Council  of  Andhra
 attended.  As  far  88  the  Ministry  at
 the  centre  is  concerned,  Rs.  600  only
 were  spent  The  Andhra  Pradesh
 Government  was  the  host  and  so  we
 could  not  know  exactly  the  expendi-
 ture  incurred  by  them.

 att  भक्त  दर्शन  जिन  ससद  सदस्यों
 ने  इस  कंम्प  में  जा  कर  के  विशेष  ट्रेनिंग
 पायी,  वहां  से  ट्रेनिंग  पाने  के  बाद  उन  से
 अपने  क्षेत्र  मे  क्या  विशेष  कार्य  करने  की
 श्ाणा  की  जाती  है  ?

 Shri  B.  8.  Murthy:  It  is  not  a
 question  of  giving  training  to  the
 members.  All  the  members  who
 assembled  there  discussed  several
 subjects  concerning  community
 development,  the  country  and  the
 Plan.  We  expect  those  members  who
 have  had  the  benefit  of  participating
 in  the  discussions  at  Pattancheru  ६0०
 do  as  much  as  they  can  in  order  to
 make  the  public  interested  in  com-
 munity  development.

 Mr.  Speaker:  So  far  as  this  House
 is  concerned,  thew  will  not  put
 questions,  but  learn  it  themselves.
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 थी  बाजपेयी  ऐसे  अनेक  सदस्य  हैं
 जो  यशक्षपि  सलाहकार  समिति  के  मेम्बर

 नहीं  हैं,  किन्तु  कम्युनिटी  डेवेलपमेंट  में
 पनी  रुचि  रखते  हैं  ।  क्या  भविष्य  में

 होने  थाली  गोष्ठियों  में  ऐसे  सदस्यों  को
 भी  बुलाने  के  सम्बन्ध  में  विचार  किया  जा

 रहा  है  ?

 Shri  B.  8,  Mur.hy:  As  a  matter  of
 fact,  Andhra  State  has  extended  the
 invitation  to  other  MPs  who  are  not
 members  of  tre  consultative  cm-
 mittee  of  the  House.  If  the  host  ©  ate
 38  desirous  of  mviting  all  MPs,  there
 is  no  objection  whatsoever

 Production  of  Calcium  Ammonium
 Nitrate

 +
 (  Shri  Ignace  Beck:

 °264.  <  Qazi  Matin:
 |  Shri  8.  C.  Godsora:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 fertihzer  plants  at  Nangal  and
 Rourkela  will  profluce  Calcrum
 Ammonium  Nitrate,

 (b)  :f  so,  what  steps  have  been
 taken  to  populanse  this  fertilizer  in
 advance  to  create  a  ready  market;
 and

 (c)  whether  :t  is  a  fact  that  the  new
 fertilizer  35  hygroscopic  and  requires
 better  storage  conditions?

 The  Minister  of  Agriculture  (Dr.
 P.  8.  Deshmukh):  (a)  Yes,  Sir

 (b)  a)  Demonstration,

 (h)  Free  distmbution  for  tral  on
 cultivators’  fields.

 (i)  Increased  sumports  and  distri-
 Bution  in  areas  of  States  near  to  the
 location  of  the  factories.

 (iv)  Sale  m  the  years  954  to  958
 at  prices  below  cost  price

 (c)  Yes,  Sir.

 Shri  Ignace  Beck:  May  I  know  the
 total  annual  output  of  calcium
 ammonium  nitrate  from  both  these
 plants?

 Dr.  P.  Deshmukh:  The  maximum
 fertihser  that  will  be  produced  will
 be  3,90,000  tons  m  each  of  these  two
 plants  The  Nangal  plant  is  expected
 to  go  into  production  in  960  and  the
 Rourkela  plant  in  96i.

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  Regarding
 the  supplementary  to  SQ  No  58  I
 did  not  give  the  exact  allocation  of
 the  cost  of  the  dam  For  the  informa-
 tion  of  the  hon  Member  I  may  now
 state  that  the  basis  of  allocation  of
 cost  for  electricity  and  irrigation  is  in
 article  43  of  the  statement  and
 Appendix  D

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Subsidised  Hostel  for  Children  at
 Secunderabad

 *I54.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  l]  on  the  1th  Decem-
 ber,  958  and  state:

 (a)  the  progress  made  up  to-date
 regarding  the  construction  of  a  sub-
 sidised  hostel  for  00  children  of
 railway  employees  schooling  at
 Secunderabad,

 (b)  the  amount  spent  so  far;  and

 (c)  when  will  it  be  thrown  open
 for  admission?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  Tenders
 for  the  work  have  been  finalised  and
 the  Railway  Admunistration  will  let
 out  the  work  on  contract  shortly

 (b)  No  expenditure  has  been  book-
 ed  so  far  agamst  this  woyk

 (९)  By  about  January  7960
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 Prodaction  of  Feodgrains

 *)150.  Shri  Rami  Reddy:  Will  the
 Minister  of  Food  and  Agriculture  he
 Pleased  to  state:

 (a)  how  the  shortfall  m  the  pro-
 duction  of  foodgrains  in  the  country
 during  the  last  year  is  expected  to  be
 met;  and

 (b)  the  value  of  the  foodgrams  for
 meeting  the  shortfall’

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  and  (b)
 The  shortfall  m  the  production  of
 foodgrains  fn  1957-58  was  of  the  order
 of  67  millon  tons  For  obvious
 reasons,  it  was  not  possible  to  make
 up  the  deficit  by  mporting  an  equal
 quantity  of  foodgrains  from  abroad
 The  quantity  imported  in  958  amount-
 ed  to  3!7  miulhon  tons  valued  १६
 Rs  204  crores  The  Government
 had  to  manage  the  position  as  best
 they  could  by  distributing  these
 imported  foodgrams  and  by  taking
 other  regulatory  measures,  such  as
 zonal  restrictions  on  the  movement  of
 foodgrains,  price  control  etc

 Medicinal  Herbs

 *1163.,  Shri  Hem  Raj.  Will  the
 Minister  of  Health  be  pleased  to  state

 (a)  the  names  of  the  State  Govern
 ments  who  have  framed  schemes  for
 the  plantation  and  development  of
 medicinal  herbs

 (b)  whether  any  aid  in  the  form  of
 loans,  subsidies  or  grants  is  given  to
 auch  State  Governments  by  the  Central
 Government  for  this  purpose,  and

 (c)  if  so,  on  what  basis?-

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No  concrete  schemes  foi
 the  plantation  and  development  of
 medicinal  herbs  have  been  received
 from  State  Governments

 (b)  and  (c)  Do  not  arise

 MARCH  i,  7000  Written  Answers  5775

 हिनपात  झौर  तूफान  के  कारण  कसि

 के  S  att  care  सिह  :

 ११६५+  ato  राल  सुभग  1... ३  :

 क्या  wre  तथा  कृषि  मंत्री  यह  बताने
 की  हृपा  फरेंगे  कि  विभिन्न  राज्यों  में

 हिमपात  शौर  तूफान  के  कारण  गत  जनवरी  में
 खडी  फसलो  जान  और  माल  की  कितनी  हानि
 हुई ?

 वास  शौर  कृषि  सजी  (६  ao  प्र०

 जैन)  सभा  की  टेबल  पर  एक  विवरण  रख
 दिया  गया  है  ।

 विदरण

 बिहार  सरकार  को  छांड  कर,  जिसने
 जनवरी  १६९५६  में  श्रोलो के  श्राने  से  खडी
 फसल  को  कुछ  नुकसान  होने  की  सूचना  दी  है
 अन्य  किसी  भी  राज्य  से  इस  भ्रवधि  में  बर्फ
 या  ओले  पडने  के  कारण  खडी  फसल  जीवन

 या  अन्य  सम्पत्ति  को  हानि  पहचने  की  कोई
 रिपोर्ट  नही  मिली  है  ।

 Corruption  in  Howrah  Division

 94166,  Shri  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state

 (a)  whether  his  attention  has  been
 drawn  to  the  numerous  reports  pub-
 lished  in  Bengal:  and  Enghsh  periodi-
 cals  of  Calcutta  in  November,  4958
 alleging  gross  corruption  and  mal-
 practices  in  the  different  departments
 of  the  Howrah  division  of  the  Eastern
 Railway,

 (b)  whether  it  is  a  fact  that  the
 Union  of  the  Lacensed  Porters  de-
 monstrated  against  these  corrupt
 practices  in  front  of  the  Office  of  the
 Pubhe  Relations  Officer  at  Esplanade,
 Calcutta  on  the  28th  November,  1988,
 and

 (c)  what  steps  Government  have
 decided  to  take  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes

 (b)  Yes
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 ६७)  The  matter  is  still  under  investi-
 gation.

 Retrenchment  of  Hiraked  Dam  Project
 ग

 Shri  P.  K.  Bee:

 Shri  P.  o.  Bereeah:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  a  notice  has  been
 received  from  4500  employees  of
 Hirakud  Project  ta  go  on  strike  in
 case  their  demands  are  not  conceded,

 (b)  af  so,  what  are  their  demands,
 and

 (c)  what  steps  are  being  taken  by
 the  Government  to  conmder  those  de-
 mands?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c)  A
 statement  is  laid  on  the  Table  of
 the  House  [See  Appendix  ITI,  an-
 nexure  No  405]

 Lady  Hardinge  Medical  College

 #1168,  Dr.  Sushila  Nayar:  Will  the
 Minister  of  Health  be  pleased  to  state

 (a)  whether  it  3s  a  fact  that  one  of
 the  Deputy  Durector  Generals  of
 Health  Services  has  been  appomted  as
 Principal  of  the  Lady  Hardinge Medical  College,

 (b)  whether  it  is  also  a  fact  that  thi
 was  done  without  any  reference  to
 the  Board  of  Adminstration  or  the
 Selection  Committee,  and

 (९)  if  so,  the  reasons  therefor?
 The  Minister  of  Health  (Shri  Kar-

 markar):  (a)  The  Deputy  Durector
 General  of  Health  Services  (Medical)
 has  been  asked  to  perform  until  fur-
 ther  orders  the  duties  of  the  post
 of  Principal  and  Medical  Superinten-
 dent  of  the  Lady  Hardinge  Medical
 College  and  Hospital  pending  the
 selection  of  a  suitable  person  for  the
 Post
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 (०)  and  (c)  As  this  ४  a  purely
 teypporary  arrangement,  it  did  not  re-
 quire  a  reference  to  the  Board  of
 Adminstration  or  the  Selection  Com-
 mittee  constituted  for  the  institution

 @ahes  Hours  to  Ease  Traffic  Congestion
 im  Delhi

 #1169,  Shri  Vaipayee:  Will  the
 Minister  of  Transport  and  Communica-
 ाा,  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  been  approached  by  the
 Delhi  Adminstration  to  consider  the
 desirabihty  of  staggering  the  office
 hours  to  ease  traffic  congestion  in
 Delhi,  and

 {b)  2  so,  Government's  reaction
 Ynereon”

 The  Minister  of  State  in  the  Mintis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No

 (b)  Does  not  arise
 मध्य  प्रदेश  में  चावल  का  क्ष

 थी  खादीबाला
 श्री  क०  भे०  मालवीय

 क्या  खाद्य  तया  कृषि  मत्री  यह  बताने
 की  कृपा  करेगे  कि

 ¥PP G0

 (क)  क्‍या  यह  सच  है  वि  मध्य  प्रदेक्ष  में
 चावल  खरीदते  समय  किसानो  को  नगद  भुग-
 तान  नहीं  किया  जाता  और  इसके  परिणाम
 बवसूप  क्सिानों  को  चावल  श्र्यौपारियों  को-
 नगद  भुगतान  के  लिये  कम  मूल्य  पर  बेच  देना
 पडता  है  और

 (ख)  कया  यह  भी  सच  हैँ  कि  व्यापारी
 नगद  भुगतान  पर  कम  मूल्य  पर  धान  और
 बावल  खरीद  कर  उन्हे  भ्रधिक  मूल्य  पर  सर-
 कार  को  बेच  देते  है  ?

 खाद्य  और  कृषि  भतरी  ी  Wo  प्र०
 लैम)  (क)  और  (ख)  किसान  साधारणत

 धान  बचते  है  ।  मध्य  प्रदेश  सरकार  न  जो
 कि  धान  खरीद  रही  है  धान  की  खरीद  के  लिये
 एजेन्ट  नियुक्त  किये  है  जा  मरकौर  वी  झोर  से
 धान  खरीद  कर  नगद  भुगतान  करते  है  t
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 Independent  Air  Operators
 *1n71,  Shri  Basumatari:  Will  ७68

 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  state  whether
 independent  Air  Operators  have  to
 take  export  permits,  Reserve  Bank
 customs  clearances  and  deposit  cost  of
 aircraft  in  cash  or  security  prior  to
 undertaking  any  foreign  charters?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  I  lay  on  the
 table  of  the  Sabha  a  statement  giving
 the  requisite  information

 STATEMENT

 A  licence  under  the  Export  Trade
 Control  Regulations  is  necessary  for
 the  export  of  aircraft,  accessories  and
 parts  thereof  on  non-scheduJed  flights
 irrespective  of  whether  these  are
 operated  by  scheduled  operators  or
 private  non-scheduled  opeiators  The
 only  difference  is  that  licences  to-
 non-scheduled  operators  are  granted
 against  a  bond  (with  bank  or  insur-
 ance  company  surety)  to  the  extent
 of  25  per  cent  of  the  value  of  aircraft,
 accessories  etc,  to  be  utilised  on  the
 non-scheduled  fiights  No  cash  de-
 posits  are  required  to  be  made  by  the
 operators

 2  There  is  no  distinction  made
 between  non-scheduled  fiights  operated
 by  scheduled  operators  and  _  those
 operated  by  non-scheduled  operators
 in  the  matter  of  customs  and  Reserve
 Bank  clearances  Both  have  to
 comply  with  the  normal  requirements
 Tegarding  customs  clearance  and
 clearance  from  the  foreign  exchange
 angle,  wherever  required,  under  the
 Rules.

 National  Park  in  Punjab
 9172,  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  amount  of  Central  Govern-
 ment's  assistance  to  the  Nationa]  Park
 in  the  Punjab  during  the  period  of
 the  Second  Five  Year  Plan;  and

 (b)  what  progress  has  been  made
 towards  the‘establishment  of  the  Park
 in  that  State?
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 The  Minister  of  Food  and  Agricail-
 ture  (Shri  A.  ह  Jain):  (a)  and  (b).
 As  far  as  the  Government  of  India
 are  aware,  during  the  first  3  years  of
 the  current  plan  period  the  State
 Government  have  not  taken  any  steps
 to  set  up  a  National  Park  in  the  Stafe
 They  have,  therefore,  not  asked  for
 any  Central  Assistance

 Manufacture  of  Diesel  Engines
 #1173,  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Railways  be
 Pleased  to  state’

 (a)  the  terms  and  conditions  on
 which  foreign  collaboration  is  being
 permitted  to  Tata’s  and  Birla’s  in  the
 manufacture  of  diesel  engines  for  the
 railways,

 (b)  whether  private  foreign  capital
 is  going  to  enter  m  joint  ventures  in
 this  industry,

 (c)  the  amount  of  foreign  and
 Indian  capital  to  be  floated,

 (da)  whether  any  royalty  and
 repatriation  of  profits  clause  has  been
 incorporated,  and

 (e)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Proposals
 received  from  the  firms  are  under
 technical  and  financial  examination
 No  decision  in  respect  of  terms  and
 conditions  on  which  the  foreizn  col-
 laboration  38  to  be  permitted  has  been
 taken  so  far,

 (b)  to  (e)  In  view  of  the  position
 as  explained  in  (a),  these  do  not  arise

 Aeronantical  Inspection  Organisation

 f  Shri  A.  K.  Gopalan: 1174,
 Shri  Kodiyan:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  what  are  the  functions  and
 duties  of  the  Aeronautical  Inspection
 Organisation  of  the  Civil  Aviation  De-
 partment,



 5781  Written  Answers

 (b)  whether  there  is  an  office  of  the
 Aeronautical  Inspection  Organisation
 at  the  Hindustan  Aircraft  Ltd,  Banga-
 lore  and  if  so,  since  when;

 (c)  whether  this  organisation  ts  res-
 ponsible  for  coordination  of  repair,
 overhaul  and  manufacture  of  air-
 frames,  aero-engmes  and  spare  parts
 of  air  crafts  belonging  to  the  civil  and
 military,  and

 (d)  if  so,  under  what  terms  and
 conditions?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  Sir,  I  lay
 a  statement  on  the  table  of  the  House
 giving  the  requisite  information
 {See  Appendix  III,  annexure  No  06]

 (b)  Yes,  Sir,  Since  0-]-i940

 (c)  Yes,  Sir

 (d)  ‘Civil  aircraft’  are  inspected  in
 accordance  with  the  Indian  Aurcraft
 Rules  1937,  as  part  of  the  normal
 duties  of  the  Director  General  of  Civil
 Aviation  ‘Military  aircraft’  are
 inspected  under  an  arrangement  with
 the  Ministry  of  Defence  Inspection
 charges  at  agreed  rates  are  payable
 by  the  Defence  Ministry

 Manipur  State  Transport
 *1175,  Shri  L.  Achaw  Singh:  Wi)!

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Accounts  of  the  Manipur  State  Trans-
 Port  have  not  been  audited  since  1952-
 53,  and

 (b)  af  so,  the  reasons  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No

 (b)  Does  not  arise

 Tobacco
 *1176.  Shri  Bibhouti  Mishra:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  Government  have  taken
 any  constructive  steps  to  improve  the
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 variety  of  Indian  tobacco  to  produce
 good  quality  cigarettes  during  the
 period  957  to  3156  January,  1959,  and

 (b)  if  so,  with  what  result?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes

 (b)  A  statement  is  placed  on  the
 Table  of  the  Sabha  [Sec  Appendix
 III,  annexure  No.  307]

 Surplus  Rice  in  Madhya  Pradesh

 HTM,  Shri  N.  B.  Maiti:  Will  the
 Munster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  he  38  aware  of  the
 statement  reported  in  The  Statesman
 of  14th  February,  4959  Delhi  Edition,
 Page  5,  Col  6,  to  have  been  made  by
 the  Chief  Minister  of  Madhya  Pradesh
 at  a  Press  Conference  held  at  Bhopal
 on  February  12,  959  that  there  would
 be  a  surplus  of  nearly  500,000  tons  of
 rice  in  Madhya  Pradesh  in  the  current
 year,

 (b)  whether  in  view  of  the  above
 fact,  he  has  allowed  West  Bengal
 Government  to  purchase  some  of  their
 present  requirements  from  Madhya
 Pradesh,  and

 (९)  if  not,  the  reasons  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  ग,  Jain):  (a)  Yes,  Sir

 (b)  No,  Sir

 (c)  Surplus  rice  is  being  procured
 in  Madhya  Pradesh  by  the  Govern-
 ment  of  India  and  paddy  by  the
 Madhya  Pradesh  Government  them-
 selves  The  requirements  of  West
 Bengal  will  be  met  from  time  to  time
 by  making  allotments  from  the  Central
 Reserve  or  from  the  stocks  purchased
 by  surplus  States

 Lay  out  Plan  of  Kotla  Mubarakpor

 #1178,  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Health  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  the
 lay-out  plan  of  Kotla  Mubarakpur
 (New  Delhi)  35  being  drawn  up;  and
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 (bd)  if  ७७,  how  long  it  will  take  to
 fmalise  the  matter?

 The  Minister  of  Health  (Shri  Kar-
 markar);  (a)  Yes.

 (9)  The  Tawn  Planning  Orgenisa-
 tion  is  working  on  it.  They  ere  expect-
 ७0  to  finalise  their  proposals  shortly.

 Fereigners  in  D.V.C.

 *1179.  Shri  Daljit  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  the  number  of  foreigners  em-
 ployed  in  the  Damodar  Valley  Cor-
 poration  at  present  and  their  salaries
 separately;  and

 (०)  the  time  by  which  the  foreigners
 are  likely  to  be  replaced  by  Indians’

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Mr.  A.  M.
 Komora,  Chief  Engineer,  is  the  only
 foreigner  employed  in  the  Damodar
 Valley  Corporation.  He  is  being  paid
 20,000  dollars  per  annum  free  of  In-
 come  tax  plus  Rs.  500  per  mensem

 (b)  Mr.  Komora’s  present  term
 expires  on  the  30th  April,  1959.  It  is
 proposed  to  replace  him  by  an  Indian
 Chief  Engineer

 Irrigation  and  Power  Potential  of
 Rivers  in  Orissa

 *1180,  Shri  Panigrahi:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  422  on  the  i9th
 February,  959  and  state:

 (a)  whether  any  overall  study  of
 the  irrigation  and  power  potential  of
 all  the  rivers  in  Orissa,  besides  Maha-
 nadi,  hag  been  made;

 (b)  if  so,  which  of  the  rivers  in
 Orissa,  besides  Mahanadi  have  been
 studied  in  this  respect;  and

 (ce)  what  is  the  power  and  irrigation
 potential]  of  Orissa  rivers,  including
 Mahanadi,  which  have  been  assessed
 so  far?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (०)  A
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 TUT  उत्पादकों  हारा  लाभ  सें  हिस्सा  बदाना

 +११८०१.  शी  यादव  क्‍या  we  तथा
 कृषि  बत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  उन्हें  उत्तर  प्रदेश  के  मुख्य
 मत्री  की  ओर  से  कोई  पत्र  मिला  है,  जिसमें
 यह  कहा  गया  हो  कि  चीनी  के  कारखानो
 हारा  भ्रजित  पभ्रतिरिक्‍्त  लाभ  में  से  गछा
 उत्पादको  को  निश्चित  भाग  मिलना  चाहिये  ,

 (ख)  यदि  हा,  तो  इस  विधय  में  भारत
 सरकार  की  क्‍या  नीति  है  और  उसने  इस
 सम्बन्ध  में  क्या  निर्णय  किया  है.  और

 (ग)  क्‍या  गन्ना  उत्पादको  को  लाभ
 में  उक्त  अश  दिये  जाने  की  सम्भावना  है  ?

 साथ  और  कृषि  बंत्र।

 जन)  (क)  जी  नही

 (ख)  और  (ग).  यह  प्रब्न  उठते  हो

 नही  ।

 Punjab  Sugarcane  (Prohibition  of  use
 for  Manufacture  of  Gur)  Order,  .959

 oer,
 {

 Shri  Jhulan  Sinha:

 (3.  Wo  दि. ई

 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (8)  the  circumstances  and  justifi-
 abihty  for  the  promulgation  of  the
 Punjab  Sugarcane  (Prohibition  of  Use
 for  Manufacture  of  Gur)  Order,  ‘1958,
 and

 (b)  whether  the  adverse  effect  the
 order  is  likely  to  have  on  the  growing
 of  sugar-cane  in  Punjab  has  ०९९७
 taken  into  account  so  far  as  future
 years  are  concerned?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The  Order
 was  promulgated  at  the  request  of  the
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 Puniah  Government  as  the  suger
 factarias  in  Punjab  were  facing  pre-
 mature  closure  on  account  of  diversion
 ef  sugarcane  to  manufacture  of  gur,
 due  to  its  high  price.  Three  out  of
 aix  working  fectories  in  Punjab  are
 co-operative  sugar  factories.  This  pre-
 mature  closure  would  have  resulted  in
 heavy  losses  to  co-operative  sugar  fac-
 teries  and  consequently  to  sugarcane
 growers  who  are  share-holders  of
 these  Mills.

 (b)  The  order  is  not  likely  to  have
 any  adverse  effect  on  the  growing  of
 sugarcane  in  Punjab.

 Food  Poisoning  in  Kerala

 (
 Shri  Kattikrishnan  Nair:

 |  Shri  Maniyangadan:
 Shri  द  Eacharan:
 Shri  Nallakoya:

 |  Shri  Assar:
 L  Shri  Vajpayee:

 Will  the  Minister  of  Health  he
 pleased  to  state:

 92183,

 (a)  whether  it  is  a  fact  that  a  ser-
 ious  food  poisoning  incident  occurred
 m  K«-hikode,  Kerala  State  on  the
 25th  February,  959  involving  hos-
 pitalization  of  many  persons,

 (b)  whether  it  is  also  a  fact  that
 this  is  caused  by  the  use  of  a  portion

 ‘of  the  same  contaminated  stock  of
 foodstuff  which  had  caused  loss  of
 many  lives  last  year  in  varsous  parts
 of  Kerala;

 (९)  if  so,  the  details  regarding  the
 above  incident;  and

 (d)  the  action  taken  by  the  Govern-
 ment  m  the  matter?  ७

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  to  (d).  Twenty  =  six
 persons  (14  men,  5  women  and  7
 children)  who  had  taken  tea  from
 two  shops  in  Kozhikede  were  taken
 ill  and  were  admitted  to  Hospitals
 on  the  25th  February,  2859.  The
 male  cases  were  admitted  to  the  Dis-
 trict  Hospital]  and  the  female  and
 children  cases  were  admitted  to  the
 Women’s  and  Children’s  Hospital,
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 Keshikode.  The  men  were  discharged:
 on  the  26th  and  the  women  and
 children  on  the  28th  February,  4959
 from  the  hospitals.  No  deaths  have
 been  reported.  The  cause  of  the
 incident  is  being  investigated  by  the
 State  Government,  The  suspected
 articles  have  been  seiged  dy  the
 State  Government.  Samples  of  vomit
 of  the  patients  and  of  the  suspected
 articles  are  being  analysed  and  the
 results  of  the  analysis  are  awaited.

 Chiorinated  Water  Supply  in  Delhi

 #7184.  Ch.  Brahm  Prakash:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  the  contents  of
 Chlorine  in  the  water  supply  at
 Delhi  has  been  increased  recently;  and

 (b)  if  so,  the  reasons  for  the  same?

 The  Minister  of  Health  (Shri  Kar
 markar):  (a)  Yes,  Sir

 (b)  This  has  been  done  as  a  pre-
 cautionary  measure  against  pollution
 of  raw  water  due  to  the  following
 jeasons’—

 (3)  A  large  force  of  labour  5
 working  near  the  intake  wells
 for  construction  of  the  barr-
 age  and  for  digging  intake
 channels.

 (uu)  cultivation  of  melon  in  the
 river  bed  upstream  of  Wazira-
 bad  is  carried  at  present

 Khosia  Committee  Report
 Shri  Ram  Krishan  Gupta:
 Shri  T.  B.  Vittal  Rao:

 ‘)  Shri  Vidya  Charan  Shukla:
 [  Shri  D.  C  Sharma:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  269  on  the  27th
 November,  958  and  state:

 (a)  whether  the  Khosla  Commuttee
 appointed  to  go  into  the  conditions  of
 Railway  Bridges  and  to  suggest
 measures  for  improving  the  same  ha:
 since  submitted  its  preliminary  re-
 port;

 #2185.
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 (b)  if  so,  the  salient  features  there-

 (c)  when  the  examination  of  the
 game  by  the  Railway  Board  is  likely
 to  be  concluded;  and

 (da)  when  action  is  likely  to  be
 “initiated  on  those  recommendations?

 The  Deputy  Minister  of  Rallways
 “Shri  V.  Ramaswamy):  (a)  No,  Sir

 (ob)  to  (9),  Do  not  arise

 Tungabhadra  High  Level  Canal

 Shri  Nagi  Reddy: =
 4  Shri  Ramam:

 Will  the  Minister  of  Irrigation  and
 ‘Power  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 44  on  the  l8th  November,  1958  and
 state:

 (a)  whether  detailed  estimates  have
 been  prepared  for  the  first  phase  of
 the  Tungabhadra  High  Level  Canal,

 -and

 (b)  ४  so,  when  is  the  first  stage  to
 be  completed?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,
 Sir.

 (b)  According  to  the  joint  project
 report  submitted  by  the  State  Govern-
 ments,  Stage  I  of  the  Tungabhadra
 High  Level  Canal  is  proposed  to  be
 completed  in  a  period  of  three
 years.  Actual  completion  will,  how-

 ‘ever,  depend  on  the  availability  of
 funds.

 Electricity  Boards

 91187,  Shri  Hem  Raj:  Will  the
 Mimster  of  Irrigation  and  Power  he
 pleased  to  state:

 (a)  the  names  of  those  States  which
 “pave  completed  their  schemes  for  the
 setting  up  of  Electricity  Boards;

 (b)  whether  the  big  power  projects
 in  different  States  will  also  be  en-
 trusted  to  these  Boards;
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 (c)  what  will  form  the  nucleus  of
 the  capital  of  these  Boards;  and

 (d)  how  far  they  will  be  helpful
 in  the  expansion  of  electricity  in
 rural  areas  as  compared  with  the
 present  arrangements  under  Govern-
 ment  control?

 The  Deputy  Minister  of
 and  Power  (Shri  Hathi):  (a)  to  (d).
 A  statement  is  laid  on  the  Table  of
 the  House

 STATEMENT

 (a)  Electricity  Boards  have  been
 set  up  in  the  States  of  Madhya  Pra-
 desh,  Bombay,  West  Bengal,  Kerala,
 Rajasthan,  Madras,  Mysore,  Buhar,

 Assam  and  Punsad  intimation  tras
 been  received  from  the  Governments
 of  Uttar  Pradesh  and  Andhra  Pra-
 desh  that  they  have  finalised  the
 scheme  for  setting  up  the  Boards,  with
 effect  from  the  Ist  April,  959  The
 Government  of  Orissa  are  also  acti-
 vely  engaged  in  making  arrange
 ments  for  the  establishment  of  a
 Board  shortly

 (०)  Although  it  is  intended  to
 transfer  all  the  Power  Projects  to  the
 Boards,  the  Electricity  (Supply)  Act,
 1948,  does  not  contain  any  specific
 provision  to  this  effect  The  question
 of  amendment  of  the  Act  for  this
 purpose  is,  therefore,  under  considera-
 tion,  in  consultation  with  the  State
 Governments

 (c)  The  funds  of  the  Board  will
 comprise  the  loans  advanced  to  thern
 by  the  State  Governments,  and  the
 Boards’  own  borrowings  from  the
 public,  with  the  previous  sanction  of
 the  State  Govétnments,  besides  the
 assets  transferred  by  the  State  Gov-
 ernment  Departments  to  the  Boards

 (d)  The  State  Electricity  Boards
 are  being  set  up  for  the  rationalisation
 of  production  and  supply  of  electri-
 city  in  the  entire  State,  with  parti-
 cular  reference  to  such  development
 in  areas  not  served  or  un-adequately
 served  by  an  electricity  system.  Rural
 electrification  is  thus  a  special  res-
 ponsibility  of  these  organizations.
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 “Shrimpy’  and  “Prawns”

 Shri  P  K.  Deo: a
 A  Shri  8.  0,  Prodhan:

 Will  the  Minister  of  Food  and  Agri-
 onltare  be  pleased  to  state:

 (a)  whether  any  survey  has  been
 made  as  to  the  availability  of  “shimps”
 and  “prawns”  along  the  Orissa  sea
 coast,

 (b)  whether  there  78  any  proposal
 to  estabhsh  one  shrimp  processing
 factory  in  Onssa,  and

 (c)  the  amount  of  foreign  exchange
 earned  by  the  export  of  processed
 “shrimps”  in  1958-59,  so  far?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  A  survey
 as  to  the  availability  of  fish  of  differ-
 ent  types,  including  “shrimps”  and
 “prawns,”  along  the  Orissa  sea  coast  8
 made  on  the  basis  of  actual  landings

 (b)  Yes,  Sir

 (c)  No  foreign  exchange  is  earned
 by  the  export  from  the  Orissa  sea
 coast  but  the  figure  of  foreign  ex-
 change  earned  by  the  export  of  pro-
 cessed  “shrimps”  for  the  country  as
 a  whole  for  the  pcriod  January  to
 November,  958  35  76  crores

 Strike  by  Trainees  of  Mahila  Gram
 Vidyapith,  Allahabad

 (Shri  N  B  Maiti.
 Shri  Vajpayee’
 Shri  Assar:

 Will  the  Munister  of
 pleased  to  state

 *1189,

 Health  be

 (a)  whether  it  is  a  fact  that  the
 Nurse-cum-Midwife  Training  Centre
 of  the  Mahila  Gram  Vidyapith,  Alla-
 habad,  has  been  closed  down;

 (b)  whether  it  33  also  a  fact  that
 the  trainees  and  the  Principal  of  the
 Centre  have  submitted  their  case  to
 the  Union  Health  Ministry,  and

 (९)  af  so,  the  action  taken  in  the
 matter?
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 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  training  of  Auxi-
 lary  Nurse-Midwives  at  the  Mahila
 Gram  Vidyapith,  Allahabad,  with
 Central  assistance  has  been  disconti-~
 nued

 (b)  The  Principal  and  some  of  the
 trainees  met  the  Nursing  Adviser  in
 the  Directorate  General  of  Health
 Services  to  represent  their  case

 (c)  Arrangements  are  being  made
 by  the  UP  Government  for  the  ad-
 mission  of  the  trainees  who  were  un-
 dergoing  training  at  the  Mahila  Gram
 \idyapith  in  other  institutions  in  the
 State

 Mangalore  Port

 J  Shri  Ram  Krishan  Gupta:'
 \  Shri  Raghunath  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 1190.

 (a)  the  nature  of  recommendations
 made  by  Dutch  Expert  for  develop-
 ment  of  Mangalore  Port  as  an  All-
 weather  port,  and

 (b)  the  nature  of  the  decision  taken
 by  Government  of  India  im  this  re-
 gard?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Shri
 Posthuma,  Port  Expert,  has  not  yet
 made  any  recommendations  regarding
 development  of  Mangalore  Port  as  an
 all-weather  port,  his  report  58  ex-
 pected  shortly

 (b)  Does  not  anse

 Raflway  Accidents

 17719.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Railways  be
 pleased  to  state.

 (a)  the  details  of  serious  accidents
 which  have  taken  place  since  Ist
 January,  959  on  Indian  Railways,
 (Railway-wise)  up-to-date; 2

 (b)  the  extent  of  loss  sustained  by
 Indian  Railways  (Railway-wise);
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 (ce)  the  regsons  for  exch  accident,
 and

 (a)  the  further  steps  taken  to  cheek
 their  reourrence’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  to  (c)
 The  information  u  furnished  क्र.  the
 statement  laid  on  the  Table  [See
 Appendix  ITI,  annexure  No  09]

 (d)  The  question  of  taking  further
 steps,  if  any,  to  avoid  a  recurrence
 of  such  accidents,  v  Il  be  considered
 after  receipt  of  the  detailed  report
 from  the  Government  Inspecter

 B.CG  Team  in  Punjab
 Shri  Ram  Krishan  Gupta

 ‘1780.  4  Shri  Daljit  Singh:
 L  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Health  be
 pleased  to  state

 (a)  the  present  strength  of  BCG
 Team  m  Punjab  State,

 (b)  the  number  of  Medical  Officers
 working  for  mass  BCG  Campaign,
 and

 (९)  the  number  of  such  units  work
 ing  in  different  parts  of  the  State?

 The  Minister  of  Health  (Shri  Kar-
 markar).  (a)  The  normal  strength  of
 a  BCG  team  in  the  Punjab  State  2s

 Medical  Officer

 Technicians  6
 Driver  l

 Peon  1
 Cleaner  ]

 Information  735  not  available  regarding
 the  present  strength  of  the  units

 (b)  33  Medical  Officers

 (c)  3  Units

 Delhi  Transport  Undertaking
 6  Shri  Ram  Krishan  Gupta.  Will

 the  Minister:  of  Transport  and  Com-
 munications  be  pleased  to  state  the
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 amount  of  ह...  का  loss  goprued  to  the
 Delhi  Transport  Undertaking  during
 1958?

 The  Minister  of  State  in  the  Minis-
 ty  of  Transport  and  Communications
 (Shri  Raj  Bahadur);  The  accounts  of
 the  Del:  Transport  Undertaking  are
 mamtained  on  financial  year  basis
 The  profits  of  the  Undertaking  during
 ‘1958-89,  on  the  basis  of  the  Revised
 Estimates,  are  expected  to  be  Rs  2९08
 lakhs

 Potatoes  Production

 ९  की  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  the  esti-
 mated  production  of  potatoes  for
 1958-59  (State-wise)?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P  Jain):  The  All-India
 Final  Estimate  of  Potato  for  1958-59
 has  not  yet  become  available

 Development  of  Agriculture  in
 Bombay  State

 1783  Shri  Pangarkar  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  the  amount  proposed  to  be  given
 to  Bombay  State  for  development  of
 agiiculture  during  the  year  959  60°
 and

 (b)  the  amount  asked  for  the  same
 period?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  FP  Jain)  (a)  The  an-
 nual  Plan  ceilings  for  Bombay  State
 for  959  60  for  the  Agricultural  Sec-
 tor,  excluding  Co  operation,  as  agreed
 to  by  the  Planning  Commission  wat
 Rs  46  77  crores

 (b)  The  amount  asked  for  by  the
 Bombay  Government  was  also  of  the
 same  order,  +e,  Rs  6  t7  crores

 Jagadhri  Railway  Workshop

 1784  Shri  D  C  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state
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 (a)  the  total  allocation  for  develop-
 ment  of  Jagédhri  Railway  Workshop
 during  the  Second  Five  Year  Plan
 period,

 (b)  the  details  of  the  various  phases
 of  the  programme,  and

 (९)  the  work  done  so  far  in  this
 regard?

 The  Deputy  Minister  of  Railways
 (Shri  S.  तह,  Ramaswamy)  (a)  There
 is  no  specific  allocation  durng  this
 plan  period  for  this  particular  project

 (b)  The  scheme  as  prepared  envi‘-
 ages  completion  without  phasing

 (c)  Even  land  acquisition  has  not
 heen  possible  so  far

 Irrigation  and  Power  Projects  in
 Jammu  and  Kashmir

 1785.  Shri  D.  C.  Sharma:  Will  the
 Maniste:  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  the  central  assistance  in  the
 form  of  loans  and  grants  given  to
 Irrigation  and  Power  Projects  locat-
 ed  in  the  Jammu  and  Kashmir  State
 during  the  First  and  the  Second  Five
 Year  Plan  periods,  and

 (b)  the  names  of  the  Projects  for
 which  central  assistance  was  given?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 amount  of  Central  assistance  given
 during  the  First  and  Second  Five  Year
 Pian  periods  to  the  Government  of
 Jammu  &  Kashmir  for  the  approved
 development  schemes,  which  inter
 aha  imcluded  irrigation  and  power
 scheme,  as  well,  is  given  below

 (Rs  im  lakhs)

 1951-52  8  80
 ‘1952-53.  90  00
 1953-54  25  00
 1954-55  200  00
 ‘1956-56  200  00
 ‘1956-57  405  38
 1987-58  75  00
 1958-59  No  loan  has  been

 given  so  far
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 (b)  A  list  of  the  irrigation  and
 PQwer  schemes  which  were  inter-alia
 INeluded  in  the  approved  development
 SChemes  for  which  Central  assistance
 Was  given  35  laid  on  the  Table  [See
 Abpendix  III,  annexure  No  0]

 Telegram  and  Telephone  Facilities  in
 Gurdaspur  Distt

 1786.  Shri  D  C  Sharma:  Will  the
 Mynister  of  Transport  and  Communi-
 Cationg  be  pleased  to  state

 (a)  the  number  of  villages  having  a
 PApulation  of  5,000  and  more  which  are
 7९९  provided  with  telegram  and  tele-
 Phone  facilities  in  Gurdaspur  district
 of  Punjab  State  so  far,  and

 coy  the  came  ay  witch  suck  vfact-
 litie,  will  be  provided?

 The  Minister  of  Transport  and
 Communications  (Shri  S.  K.  Patil):
 (ay  According  to  the  last  census
 there  are  onlv  four  places  other  than
 District  Headquarters  and  Tehsils
 With  a  population  of  more  than  5,000
 These  are

 qd)  Dhariwal
 (2)  Dinnanagar
 (3)  Qadian
 (4)  Sujanpur

 Telegraph  facilities  exist  in  all  these
 four  places  and  Public  Telephone
 office,  are  working  in  the  first  three
 Places  Proposals  for  a  Telephone
 Office  at  Sujanpur  was  examined  by
 the  Postmaster-General,  Punjab  and
 the  proposal  was  found  to  be  unre-
 Munerative

 (b)  The  proposal  for  opening  a
 Pubhe  Call  Office  at  Sujanpur  will  be
 réyiewed  again  next  year  If  found
 Trémunerative  the  work  will  be  sanc-
 Ubned

 Letter  Boxes  in  Gurdaspur  Distt.

 1787  Shri  D  C  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 Cktions  be  pleased  to  state

 (a)  the  number  of  villages  in  Gur-
 daspur  district  (Punjab  State)  which
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 ह) अ  not  provided  with  letter  boxes  so
 far;  and

 (b)  the  tume  by  which  letter  boxes
 will  be  provided?

 The  Minister  of  Transport  and  Com-
 raunications  (Shri  S.  है,  Patil):  (a)
 The  total  number  of  villages  in  Gur-
 daspur  District  28  483  The  Post  and
 Telegraph  Department  doesnot
 Provide  letter  boxes  in  every  village
 The  policy  of  the  Department  is  to  pro-
 vide  letter  boxes  in  rural  areas  in
 localities  which  post  two  or  more
 letters  per  dav  and  are  situated  at  a
 distance  of  one  mile  or  more  from
 the  nearest  post  office  or  letter  bon
 There  are  only  367  such  villages  jn

 Gurdaspur  District  wiiere  letter  boxe,
 are  justified  and  all  these  villages
 have  been  provided  with  the  requisite
 letter  boxes

 (b)  Does  rot  arise

 Ajmer  Railway  Workshop

 1788,  Shri  D.  C  Sharma  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  details  of  the  articles  manu-
 factured  annually  at  the  Aymer  Ra’
 way  Workshop,  and

 (b)  the  percentage  of  the  annual
 requirements  of  the  Railways  met  by
 this  workshop?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Loco,
 Carriage  &  Wagon  duplicates  for  the
 Metre  Gauge  consisting  of  about  11,300,
 items

 (b)  Approximately  92  per  cent  of
 the  items  of  duplicates  required  for
 MG  Loco,  Carriage  and  Wagons  are
 met  by  this  workshop

 Special  Trains

 1789,  Shri  Ram  Krishan  Gupta:  W))!
 the  Minister  of  Railways  be  pleased  to
 state

 (a)  the  total  number
 trains  run  during  1958,

 (b)  the  tqtal  mileage  covered  bv
 them;  and

 of  special
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 (c)  the  number  of  persons  who
 travelled  by  those  trains?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  1,776

 (०)  3,08,906

 (c)  The  mformation  regarding  the
 number  of  passengers  travelled  in
 most  of  the  special  trains  run  in  con-
 nection  with  melas,  festivals  etc  is
 not  available  as  the  same  is  not  main-
 tained  separately

 Railway  Employees

 J
 Shri  Dalit  Singh: 77

 ©  shn  Siddiah-

 Will  the  Minister  of  Railways
 be  pleased  to  state

 (a)  the  total  number  of  Class  I,
 II,  या  and  IV  employees  on  Indian
 Railways  category  wise,  and

 (9)  the  number  of  employees  ह
 each  category  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 The  information  is  being  collected  and
 will  be  laird  on  the  Table  of  the  Lok
 Sabha

 Railway  Protection  Force

 V191  Shri  Daljit  Singh  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  strength  of  the  Protection
 Force  on  the  Eastern  Railway  as  on
 the  3lst  January,  ‘1959,

 (b)  the  number  of  Chief  Securiiv
 Officers  and  Junior  Officers,  and

 (c)  the  number  among  them  belong-
 ing  to  Scheduled  Castes  and  Sche-
 duled  Tribes  m  each  category?
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 fhe  Deputy  Minister  of  Railways
 (Shri  Shahvawas  Khan):  (2),  to  (eo).

 The  required  information  is  given
 below:

 No.  of  No.of  No.  of
 Designation  Officers  Sche-  Sche-

 duled  _duled
 Castes  Tribes

 1  Chief  Sec»
 urity  Officer  7  oe  as

 z,  Security  Offi-
 cor  2  2  oe

 3.  Assistant  Se-
 ccumy  Olhe
 cers  34  *  o.

 4.  Inspectors  १  206
 5.  Other  Class

 f
 १6  z

 III  Staff  144
 "Staff.  .  ७  8,346  450  43

 Family  Planning  Centres  in  Orissa

 ‘1792.  Shri  है  K  Deo:  Will  the
 Minister  of  Health  be  pleased  to  state
 the  number  and  location  of  family
 planning  centres  in  Orissa?

 The  Minister  of  Health  (Shri  Kar-
 markar):  29  Urban  and  37  Rural
 Chnics  have  so  far  been  opened  by
 the  Government  of  Orissa  in  the
 State  The  location  of  the  clinics  35
 given  in  the  statement  laid  on  the
 Table  [See  Appendix  III,  annexure
 No  Iill]J

 BC.G.  Campaign  in  Orissa  -

 793  Shri  P  K.  Deo:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  the  present  strength  of  BC.G
 teams  in  Orissa  State;

 (b)  the  number  of  medical  person-
 nel  working  for  mass  BC.G.  cam-
 paign;

 (९)  the  number  of  such  units  work-
 ing  m  different  parts  of  the  State  and
 their  location,

 (d)  which  of  the  areas  are  covered
 by  the  mass  campaign;  and

 (e)  by  which  date  all  the  areas  of
 the  State  will  be  covered?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  There  are  9  B.C.G.
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 teams  with  8  doctors,  60  technicians.
 and  i0  Publicity  Assistants,  and  ancil-
 liary  staff

 (b)  8  medical  officers.
 (c)  Nine  teams  under  four  Zones

 located  at  Berhampore,  Ganjam,
 Sambalpur  and  Cuttack.

 (d)  The  BC.G.  mass  campaign  is
 conducted  in  the  entire  State.

 (९)  It  is  contemplated  to  cover  the
 entire  State  by  the  end  of  the  Second
 Plan  period.
 Extension  -cum  Development

 Centres  m  Orisa

 ‘1794  Shri  ्,  K.  Deo:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  amount  allotted  during  the
 years  1957-58,  1958-59  and  the  re-
 maining  period  of  the  Second  Five
 Year  Plan  to  the  Orissa  State  for  the
 establishment  of  extension-cum-deve-
 lopment  centres  under  the  All  India
 Poultry  Development  Scheme;  and

 (b)  how  that  amount  has  been
 spent  or  is  proposed  to  be  spent?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)

 Poultry

 Year  Amount  of  Central
 assistance

 1957-58  Rs.  6i  lakhs
 1958-59  Rs.  0.30  lakhs
 1959-60  Rs.  .85  lakhs
 1960-61  Not  yet  decided

 (b)  For  continuance  of  7  poultry
 extension-cum-development  centres
 which  have  already  been  set  up  and
 for  starting  five  new  centres  during
 the  remaining  two  years  of  the  Second
 Plan  period.

 Hotels  in  New  Delhi

 ‘1795.  Shri  D.  C.  Sharma;  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques~
 tion  No.  677  on  the  20th  August,  1958.
 and  state:

 (a)  the  details  of  the  latest  inspec-
 tion  report  in  regard  to  sanitatiom
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 conGitions  of  New  Delhi  hotels;  and

 (b)  the  efforts  being  made  to  im-
 prove  the  position’

 The  Minister  of  Health  (Shri
 ‘armarkar):  (2)  and  {b).  450  inspec-
 tions  have  been  carried  out  of  hotels
 in  the  New  Delhi  area  by  the  Health
 Staff  of  the  New  Delhi  Municipal
 Committee  from  ‘15-8.1958  to-date

 Generally,  the  samtary  conditions  in
 the  New  Delhi  hotels  are  gradually
 improving.  Washing  of  utensils  with
 ‘hot  running  water  has  been  introduc-
 ed  in  many  hotels  and  in  a  few  of
 them  sterilization  arrangements  have
 also  been  started.  All  the  food  hand-
 lers  and  attendants  are  being  regular-
 ly  examined  by  the  Health  Depart-
 ment  of  the  Committee  and  protected
 against  common  infectious  diseases
 Where  persuation  does  not  succeed.
 ‘legal  action  35  resorted  to

 Sanitary  conditions  in  some  of  the
 unhcensed  restaurants  located  in  re-
 habilitation  colonies  or  the  temporary
 municipal  markets  are,  however,  not
 upto  the  mark.  The  shopkeepers  are
 being  asked  to  carry  out  necessary
 structural  improvements  in  such  res-
 taurants,

 Fixation  of  Rent  for  Hired  Godowns
 in  Andhra  Pradesh

 1796  Shri  E.  Madhusudan  Rao:  काता
 the  Minster  of  Food  and  Agriculture
 be  pleased  to  state’

 (a)  the  total  number  of  cases  pend-
 ing  for  non-fixation  of  rents  of
 godowns  hired  by  the  Government  :n
 ‘Telangana  area  of  Andhra  Pradesh,

 (b)  the  reasons  for  non-finalisation
 of  such  cases;  and

 (c)  by  what  date  all  such  cases  will
 be  finalised?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  14,  in  res-
 pect  of  godowns  hired  from  private
 parties

 (b)  Ascessment  of  rent  by  the
 C.P.W.D  /State  P.W.D  is  awaited
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 (c)  Steps  are  being  taken  to  finalise
 these  cases  as  quickly  as  possible.

 Grain  Godowns  in  U.P.

 ‘1497.  Shri  Sarju  Pandey:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  grain  godowns
 constructed  by  the  Central  Govern-
 ment  so  far  in  UP  and  the  capacity
 of  each  of  these  godowns  and  their
 location;  and

 (9)  the  total  number  of  such
 g0downs  to  be  constructed  in  U.P.
 during  1959-60?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  (a)  A  Silo-
 cum-elevator  of  ‘10,000  tons  capacity
 and  Masonry  godowns  of  10,500  tons
 Capacity  have  been  constructed  at
 Hapur  In  addition,  Shadow  Factory
 godowns  of  ‘19,760  tons  capacity  at
 Harduaganj  have  been  taken  over  by
 the  Food  Department

 (b)  The  construction  of  godowns  of
 25,000  tons  capacity  at  Kanpur  has
 been  sanctioned

 Water  Supply  at  Igatpuri  Station

 ‘1798.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Present  arrangement  of  water  supply
 falls  short  of  the  needs  of  the  Railway
 and  the  Railway  Servants  at  Igatpun
 on  the  Central  Railway;

 (b)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  have  a  new  scheme
 of  water  supply  there;

 (c)  rf  so,  when  the  work  ३35  hkely
 to  begin  and  what  38  the  estimate  of
 the  scheme;  and

 (a)  what  is  the  number  of  Railway
 employees  at  Igatpuri?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,  Sir.
 The  existing  supply  is  adequate  for
 the  present  demand
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 (b)  A  scheme  was  tentatively  pre-
 pared  by  the  Central  Railway  for
 augmenting  the  water  supply  for  the
 future.  This,  however,  has  been  kept
 im  abeyance  in  view  of  the  impending
 electrification  of  Igatpuri-Bhusaval
 Bection  as  on  the  introduction  of  elec-
 teic  traction  the  overall  demand  for
 weter  supply  will  change

 (७)  Does  not  arise

 (6)  2,000

 Railway  Lines  for  Backward  Areas

 ‘1799.  Shri  Daljit  Singh.  Will  the
 Minister  of  Railways  be  pleased  to
 atate

 (a)  the  backward  area  covered  by
 the  lines  constructed  during  the  First
 and  the  Second  Five  Year  Plan  periods
 06  far;  and

 (b)  the  cost  incurred  thereon’

 The  Deputy  Minister  of  Railways
 (Shri  8,  झा,  Ramaswamy):  (a)  and  (b)
 A  statement  showing  the  lines  cons-
 teucted  durmg  the  First  and  Second
 Plans  and  the  areas  served  by  them  33
 placed  on  the  Table  [See  Appendix
 MX,  annexure  dz)  It  has  not  been
 possible  to  categorise  these  areas  in
 terms  of  relative  or  absolute  “back-
 wardness”  as  there  is  no  cominonly
 accepted  definition  of  this  expression

 Family  Planning

 1800,  Shri  Wartor:  जा)  the  Minis-
 ter  of  Health  be  pleased  to  state

 (a)  the  money  spent  (State-wise)
 for  family  planning  in  the  Second
 Vive  Year  Plan  period  so  far,

 (b)  the  number  of  persons  who
 have  benefited  from  the  scheme  of
 eperations;

 (९)  the  number  of  persons  who  have
 accepted  other  methods;  and

 (6)  whether  any  survey  is  being
 made  of  the  cases  of  abuse  of  planning
 weulting  in  disruption  of  famuly
 honda?
 3७५६  (Al)  LSD-€
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 The  Minister  of  Health  (8४5
 Karmarkar);  (a)  A  statement  show-
 ing  the  State-wise  amount  sanctioned
 during  the  Second  Plan  period  so  far
 ३38  placed  on  the  Table  [See  Appen-
 dix  II,  annexure  No  33]

 (b)  33,450  This  number  iw  con-
 sidered  to  be  an  under-estimate

 (c)  The  number  35  about  7  lakhs

 (d)  No,  Sir  Family  Planning  is
 lxkely  to  promote  harmony,  health  and
 happiness  of  the  family

 Residential  Accommodation  for
 Railway  Employees

 80i,  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  number  of  Railway  em-
 ployees  on  the  waiting  list  for  resi-
 dential  accommodation  in  Delhi  Divi-
 sion,  and

 (b)  how  many  are  likely  to  get  ac-
 commodation  during  1959-607

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  information  35  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha.

 Minor  Irrigation  Schemes

 1862,  Shri  Daljit  Singh,  Will  the
 Minister  of  Food  and  Agricuiture  be
 Pleased  to  state

 (a)  whether  any  financial  help  has
 been  asked  for  by  the  Government  of
 Punjab  for  minor  ofrigation  schemes
 durmg  1959-60,  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  and  (b).
 A  statement  giving  the  requisité
 details  is  laid  on  the  Table  [See  Aps
 pendix  JJI,  annexure  No  114)  >

 Kottur-Davanagere-Bhadravathi  Line

 1868,  Shri  Keshava:  Will  the  Minw
 ter  of  Railways  be  pleased  to  state’ .

 (a)  whether  both  Andhra  ang
 Mysore  Governments  have  demanded
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 the  construction  of  Kottur-Dava-
 nagere-Bhadravathi  Line;  and

 (b)  if  so,  the  reaction  of  the  Centre
 thereto?

 The  Deputy  Minister  of  Railways
 (Shri  s.  द  Ramaswamy):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Over-Bridge  at  Ambala  on  G.T.  Road

 Shri  Ram  Krishan  Gupta:
 3900  {  Shri  D  C.  Sharma:

 ‘Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  657  on  the  ist
 December,  058  and  state  at  what
 stage  is  the  construction  of  over-
 bridge  at  the  level  crossing  in  Ambala
 on  G.T.  Road?

 The  Deputy  Minister  of  Railways
 (Shri  s.  V.  Bamaswamy):  According
 to  the  priority  of  over-bridges,  as
 fixed  by  the  Punjab  Government,  this
 scheme  is  of  a  low  priority  and  its
 construction  depends  upon  the  State
 Government  providing  necessary
 funds  for  their  portion  of  the  work.

 Sleeping  Accommodation  in  Janata
 Trains

 1805.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  state  the  nature  of  the  steps  taken
 or  proposed  to  be  taken  to  introduce
 steeping  accommodation  on  all  the
 Jenata  ह ........... है  trains?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Three  differ-
 ent  types  of  sleaping  coaches  have
 been  designed  and  are  in  use  et  pre-
 sent  as  an  experimental  measure.
 Their  relative  advantages  are  being
 assessed.

 qttestion  df  extending  the  pro-
 of  sleeping  accommodation  to

 trains  including  Janata  Express
 will  be  taken  up  as  soon  a  the
 of  the  carriage  is  decided  upon

 catriages  are  built  to  the  approv-

 bey
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 Fair  Priee  Shops

 1906,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  State  Governments
 have  been  asked  to  increase  the  limit
 from  Rs.  50  to  Rs.  250  p.m.  for  the
 entitlement  of  drawing  foodgrains
 from  the  Fair  Price  Shops;  and

 (b)  if  so,  which  States  have  imple-
 mented  such  orders?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  No  such
 general  instructions  have  been  issued
 by  the  Central  Government.  The
 proposal  of  the  Uttar  Pradesh  Gov-
 ernment  to  raise  the  income  limit
 from  Rs.  50  to  Rs.  250,  however,  was
 recently  approved.

 (b)  Does  not  arise.

 बिल्ली  में  अच्छों  के  लिये  मनोरंजन
 यात्रा  की  रेलगाड़ी

 Qaow.  थी  भक्‍त  दर्शत  :  कया  रेलथे
 मंत्री  १२  दिसम्बर,  १६५८  के  तारांकित
 श्रष्म  संख्या  ण्द  के  उत्तर  के  सम्बन्ध  थे  यु
 बताने  की  छुपा  करेंगे  कि  :

 (क)  दिल्ली में  बच्चों  के  लिये  मनो-

 रंजन  यात्रा  की  जो  रेलगाड़ी  चालू  की  गई  थी,
 क्या  इस  बीच  उस  पर  किये  गये  प्रारम्भिक
 खर्च  का  भन्तिम  हिसाब  हो  चुका  है  ;

 (ख)  यदि  हां,  तो  उसके  निर्माण  पर
 वास्तव  भें  कितना  चने  व्यय  ह्भा  ;

 (7)  भ्रब  तक  उस  छोटी  रेलगाड़ी  से
 किसने  बल्ले  ©  भ्ूठे  भनोरंज्त  यात्रा  कर  चुके
 है  ;  भौर

 (घ)  उसके  संचालन  शौर  रल-रखाव
 की  क्या  व्यवस्था की  गयी  है  ?

 रेलवे  उपभंत्री  (बी  शाहनवाज at)  :

 (#) से  (4). एक  अग्ान  पटल  क

 दिया  गया  है
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 विवरण

 (क)  जी हां,  ार्च  की  योडी  सी  रकम

 को  छोड़  कर  जो  खाते  में  नही  दिखायी  गयी  है  ।

 (ले)  लाते  में  दिखाया  गया
 खर्च  १,६५,८१६  ८६२०

 झनुमानित  खच  जो  अभी  तक
 भ्रन्तिम  शीर्षकों  में  नहीं

 दिलाया  गया  है.  २,५००.००  २०

 जोड़:  १,६५,३१६.  ८६  २०

 (ग)  (प्राप्त  सूचना  के  भ्रनुसार)

 ANU EKS  से  ६-र-१९६५६  तक

 बच्चे  १६,२६१

 बढ़े  कोई  नही

 (घ)  इसके  संचालन  शोर  भ्रनुरक्षण
 की  जिम्मेदारी  बाल  भवन  के  प्रधिकारियों
 प्र  है  ।

 Beswada-Gudur  Railway  Section

 1808.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Rallways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  70  on  the  18th  Novem-
 ber,  958  and  state

 (a)  the  additional  double  track
 opened  for  traffic  upto  the  end  of  Feb-
 ruary,  1989,  on  the  Bezwada-Gudur
 Section;  and
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 (9)  the  total  amount  spent  so  far
 on  this  work?

 The  Deputy  Minister  of  Hallways
 (Shri  s.  V.  Ramaswamy):  (a)  Up  to
 8  February  959  a  further  length  of
 427  miles  has  been  opened  bringing
 the  total  length  to  22  miles

 (b)  Rs.  .6  crores  to  end  of  January
 1959.

 दिल्ली  सें  आढ़  नियंत्रण  कार्यक्रम

 १८०६,  भी  नवल  प्रभाकर  :  कया  लियाई
 शौर  विद्युत  मत्री  यह  बताने  की  कृपा  करेंगे

 कि

 (क)  दिल्ली  में  बाढ़  नियत्रंण  कार्यक्रम

 के  झन्तर्गत  aNGH KE  में  किये  गये  प्रयत्तों

 का  विवरण  क्‍या  है  ,

 (ख)  इससे  होने  वाले  लाभ  का  ब्यौरा

 क्या  है,  भौर

 (ग)  इस  पर  कितनी  राशि  व्यय  को
 जा  चुकी  है  ?

 सियाई  और  विद्युर  उपसंत्रोी (भी  हाथी )  :

 (क)  से  (ग)  निम्नलिखित  २  बाढ़  नियन्त्रण

 योजनाएं  जो  दिसम्बर,  १९५७  में  मजूर  की

 गई  थी  १६५८-५६  वित्तीय  ब्  मे  चालू

 रही
 ~

 क्रमसं०  बाढ़  नियन्त्रण  योजनों  का  नाम  इससे  होने  वाले  लाभ  योजना  पर  किया  गया

 कुल  ह्च

 (ह)  जमुना  नदी  के  दायें  किनारे  पर  ठोकर  नदी  के  कटाव  से  नाला  जनवरी  १६५६  के  पंत

 (स्पिर)  do  १३  को  ५०  फुट शर  te  १२  (बिजली  तक  ३६,८३६  रुपये

 बढ़ाना  t  चर  के  पास)  के  बाएं...  (काम  मार्च  १६५१६
 किनारे की  प्लव  ।  के  झन्त  तक  पूरा  द्वो

 जाने  की  आशा  है)

 (२)  नला तं०  २ कबा  किनारे  के  सम-  नदी के  कटाव  से  ताला  जनवरी  १६५६  के  मनत
 कोण  (शइट  मल्ल)  पर  २भाड़ी  नं०  १२  (बिजलीघर  शक  १,१६,०८३  Fo

 ठोकरें  (कास  तपस)  बनाना  d  के  पास)  के  बांए..  (काम  मार्च  १६५९

 किनारे कौ  ण्  |  के  झन्त  तक  पूरा  होने
 ward)
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 (2)  १६५८-५६  में  बाढ़  नियन्त्रण
 के  लिये  केवल  नजफगढ़  नाले  के  दुबारा
 श्रेणी  बन्धन  (रिस्रेडिंग)  के  सम्बन्ध  में  प्रन्त-
 रिम  योजना  मजूर  हुई  है  ।  इस  योजना  के
 झन्तगंत  नजफगढ़  नाले  के  आर०  डी०

 RKCoo  (ककरौला  पुल)  शौर  आर०
 Fro  १,२७,५००  (दिल्ली-रोहतक  रेलवे

 षुल  से  तीचे)  के  बीच  के  हिस्से  में  से  सिल्ट
 और  श्न्य  रुकावटे  हटान  का  काम  होना  है  |

 यह  योजना  १,४८,७४८  रुपये  (विभागीय
 खब  को  छोड़  कर)  की  अनुमानित  लागत
 कर  मजूर  की  गई  है  1  इस  पर  भी  कोई
 खर्चा  नही  हुभा है  क्योकि  केन्द्रीय  सार्वजनिक
 निर्माण  विभाग  (सी०  पी०  डब्ल्यू०  डी०)
 ने,  जिन्होंने  यह  काम  करना  है,  श्रमी  अभी
 टैन्डर  मंगाये  है  7  श्रादा  है  यह  योजना  छगली
 बरसात  के  पहले  पूरी  हो  जायगी  और  इससे
 लगभग  २६००  एकड  भूमि  से  पानी  की
 निकासी  होगी  और  यह  क्षेत्र  रबी  फसल  के
 लिये  पिछले  वर्षों  से  पहले  तैयार  हो  जायगा  |

 Gaushalas  Development  Scheme  in
 Panjab

 8i6.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  number  of
 Gaushalas  sanctioned  by  the  Govern-
 ment  of  India  for  Punjab  State  dur-
 ing  1958-59  for  augmenting  the  supply
 of  milk  in  urban  areas  and  breeding
 better  types  of  cattle  under  Gaushala
 Development  Scheme?

 “The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  No  new  Gau.
 shalas  will  be  taken  up  for  develop-~
 ment  in  ‘1958-59,  as  the  ceiling  sanc-
 tioned  for  the  State  is  adequate  to
 meet  expenditire  on  the  existing  nine
 Gaushalas  only.

 Land  Utilization  Board  in  Orissa

 “au.  ह... क  Panigrahi:  Will  the  Mins-
 ter  of  Food  and  Agriculture  be  pleas-
 ef_to  refer  to  the  reply  given  to_
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 Starred  Question  No.  82  on  the  l2th
 February,  4958  and  state:

 (a)  whether  the  land  utilization
 Board  in  Orissa  has  done  any  work
 to  carry  out  the  objects  for  which  it
 was  constituted;

 (b)  if  so,  what  works  or  measures
 have  been  carried  out  by  this  Boara
 in  Orissa  since  then;  and

 (c)  whether  the  Board  has  been  re-
 constituted?

 The  Minister  of  Food  and  Agricul.
 tare  (Shri  A.  P.  Jain):  (a)  and  (b).
 No  work  except  issuing  a  Land  Utili-
 sation  Order  95]  and  enacting  the
 Orissa  Agricultural  Act,  1951,  has
 been  done  by  the  Land  Utilisation
 Board.

 (c)  The  State  Government  have  re-
 ported  that  action  is  being  taken  to
 reconstitute  the  Board.

 Exploring  Club

 38i2,  Shri  Ram  Krishan  Gupta:  Wil!
 the  Mimister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Mr.
 Mihir  Sen,  an  Asian  Channel  Swimmer,
 is  proposing  to  start  an  exploring  club
 to  explore  territories  near  the  poles
 and  in  the  Sahara  and  the  Amazon
 basin;

 (b)  whether  it  is  also  a  fact  that  he
 has  requested  for  aid  for  this  work;
 and

 (c)  if  so,  nature  of  the  help  given  to
 him?

 The  Minister  of  State  in  the  Mixis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Government
 have  no  official  information  on  this
 subject  But  Shri  Mihir  Sen,  when  he
 met  the  Prime  Minister  some  time  ago,
 said  that  it  was  his  intention  to  start
 an  explorers’  Club,  There  was  no
 mention  made  of  the  Poles  or  the
 Sahara  or  the  Amazon  basin.

 (b)  and  (c}.  No  question  has  arisen
 about  giving  aid  to  him  for  this
 purpose
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 New  Wagon  Repair  Shop  at  Kotah

 f  Shri  Ram  Krishan  Gupta:
 1818.  {  Shri  Siddananjappa:

 {Shri  Onkar  Lal-

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Railway  Board  has  given  sanction  for
 settmg  up  of  qa  new  wagon  repair  shop
 at  Kotah;  and

 (b)  of  so,  the  total  amount  to  be
 spent  and  the  number  of  persons  to
 ‘be  employed  on  this  work?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (9)  Total  amount  to  be  spent  is
 estimated  to  be  Rs  27  crores  The
 number  of  persons  to  be  employed  s
 approximately  2,000

 Bolpur  Telephone  Exchange  Building
 1814.  Shri  Subiman  Ghose  W43ll  the

 Minster  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  cost  of  construction  of
 Bolpur  new  Telephone  Exchange
 Building  (West  Bengal)  which  was
 opened  in  December,  958

 (b)  whether  there  is  provision  for
 any  rest  room  and  toilet  room  for  the
 staff  in  the  said  building

 (९)  if  not  the  reason  therefoi

 (a)  whether  Government  propose  to
 provide  these  now;

 (e)  af  so,  when,  and

 (f)  whether  it  3४  a  fact  that  the
 well  for  using  water  by  the  staff  has
 collapsed  before  the  opening  of  the
 building?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S  K  Patil):  (a)
 Re  26,542

 (b)  No  provision  for  rest  room  has
 made  A  sepaiate  lavatory  in

 ‘the  compound  exists

 q
 (९)  As  there  will  be  only  one  tele:

 phone  operator  on  duty  at  a  time
 separate  provisions  of  rest  room  and
 tollet  room  38  not  usually  made  for
 such  exchanges

 (d)  These  amenities  wil]  be  provid.
 ed  in  the  proposed  extension  to  the
 new  telephone  exchange  building

 (९)  During  next  financial  year

 (f)  The  masonry  well  has  sunk
 down  and  the  brick  work  around  the
 well  had  developed  some  cracks  ‘The
 circular  platform  around  the  well  has
 been  damaged  and  there  is  tendency
 for  it  to  sink  further  down  Neces-
 sary  steps  are  being  taken  by  the
 Department  to  effect  repairs.

 Wagons

 Shri  Aurobinde  Ghosal  -
 Shri  M.  BR.  Krishna:

 Will  the  Minister  of  Railways  be
 pleaseg  to  state

 seis,  £
 Ay

 (a)  whether  educational  orders  for
 wagons  have  been  placed  on  new
 manufacturers,  and  2

 (b)  if  so,  what  are  these  companies?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  A  statement  is  placed  on  the
 Table  [See  Appendix  ITT  annexure
 No  35]

 Thefts  on  Trains

 48i6  Sbri  Aurobindo  Ghosal.  Will
 the  Minister  of  Railways  be  pleased
 to  state

 (a)  how  many  incidents  of  thefts
 of  railway  properties  from  the  elec-
 tric  trains  running  between  Howrah

 “and  Burdwan  in  Eastern  Ra:lway  have
 taken  place  in  the  months  of  April
 to  December,  ‘1958,  and

 (b)  what  is  the  cost  of  the  railway
 properties  stolen  and  how  many  cases
 have  been  detected’
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 Deputy  Minister  of  Railways

 एस,  Shalhatrse  Khim):  (a)  and  (b)
 ‘Teh  such  cases  occurred  froth  April  tb
 December  988  involving  a  loss  of
 Rs.  925  approximately.  The  loss  waz
 due  to  cutting  of  seat  covers  and  mak-
 ing  holes  in  the  foam  rubber  cushions.
 In  none  of  the  cases  could  the  culprits
 be  detected.

 Dam  Dum  Airport

 ‘1817.  Shri  Aurobindo  Ghosal:  Will
 the  Mimster  of  Transport  ang  Com-
 munications  be  pleased  to  state:

 (a)  whether  there  is  any  medica]
 unit  for  rendering  aid  to  the  victims
 of  air  accidents  at  Dum  Dum  aero~
 drome;  and

 (b)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Civil  Avia-
 Gen  (Shri  Mohiuddin):  (a)  Yes,  Sir.

 (b)  Does  not  arise.

 Decentralization  of  Foreign  Traffic
 Work

 ‘1818,  Shri  Aurobinde  Ghosal:  Wil!
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  any  savings  have  been
 made  by  decentralising  Foreign  Traffic
 work  of  the  Railways  in  1956;  and

 (9)  if  so,  what  is  the  amount  saved?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 It  is  presumed  that  the  question  refers
 to  the  temporary  Clearing  Accounts
 Office  which  was  functioning  from
 August  952  at  Calcutta  for  dding  the
 Foreign  Traffic  Accounts  work  of  the
 North-Eastern  and  the  then  un-
 bifurcated  Eastern  Railways  This
 office  was  decentralized  in  956  in
 pursuance  of  the  general
 that  each  zonal  Railway  should  be  in
 full  control  of  all  aspects  of  work  con-
 nected  with  it  including  Foreign
 Traffic  Accounts  work  and  not  on  the
 consideration  that  any  economy  would
 be  achieved.

 principle,

 Tripara  Reeds

 1am,  Teekus:  Will  the
 Minister  eae  plessed  to
 state:

 (a)  whether  it  is  a  fact  that  a  pro-
 posal  for  black  topping  the  Agartala
 Town  roads  under  the  Agartala
 Municipality  has  been  submitted  by
 the  Tripura  Administration  to  the
 Central  Government;

 (b)  whether  it  is  also  a  fact  that  an
 amount  of  rupees  0  lakhs  has  been
 asked  for  this  purpose;  and

 (c)  if  so,  the  reasons  for  the  delay
 in  sanctioning  the  amount?

 Tie  Minister  of  Heath  (Girt
 Karmarkar):  (a)  The  Tripura  Ad-
 ministration  have  submitted  plans  ang
 estimates  for  improving  9.68  miles
 of  roads  in  Agartala  Town  in  the
 following  manner:—

 (i)  Widening  of  .7  miles  of  im-
 portant  black  topped  roads
 for  double  traffic  lane;

 (ii)  Black  topping  of  086  miles
 of  existing  metalled  road
 after  re-sectioning;

 (iii)  Re-metalling  of  3°93  miles  of
 existing  metalled  road;  and

 (av)  Metalhng  of  372  miles  of
 existing  un-metalled  road

 (b)  The  total  estimated  cost  of
 these  works  :s  rupees  078  lakhs

 (c)  No  provision  for  this  expendi-
 ture  was  made  by  Tripura  Adminis-
 tration  in  the  budget  estimates  for  the
 current  financial  year.  It  has,  how-
 ever  now  been  found  possible  to  meet
 this  expenditure  from  out  of  the
 savings  under  the  Area  Grant  and  the
 plans  and  estimates  are  being  scruti-
 nised  by  the  Mmuistry  of  Transport
 and  Communications.
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 Price  68  Rice  ।  Tripura
 i.  Shri  Bangshi  Thakur:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  t  state:

 (a)  whether  it  is  a  fact  that  rice  is
 being  sold  at  Dharmanagar,  Tripura
 at  the  rate  of  Rs.  20  to  Rs.  22  per
 Taaund;

 (b)  what  is  the  total  yield  of  paddy
 in  Dharmanagar,  ‘Tripura  this  year
 and  whether  that  production  will  feed
 the  people  of  the  locality  till  the  next
 harvest  begins  or  outside  supply  will
 be  necessary  to  serve  the  purpose;  and

 (c)  whether  Government  propose  to
 Open  fair-price  shops  there?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  About  the
 7th  of  February,  ‘1959,  rice  was
 veported  as  selling  at  Rs.  9  to  Re.  20
 per  maund  et  Dharmanagar.

 (b)  The  total  yield  of  paddy  in
 Dharmanagar  this  year  is  reported  to
 be  about  6  lakh  maunds  which  is  not
 sufficient  to  meet  the  full  requirements
 of  the  erea  Some  supply  from  outside
 will  have  to  be  arranged.

 (e)  Fair  price  shops  will  be  opened
 at  the  appropriate  time,  if  considered
 necessary.

 हिसलाचल  ज्रदेश  में  फलों  की  खेतो

 बी  1 ह

 हब्स:  थी  हन  सामन्‍्स  :

 ग्या  साथ  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 कफ  क्या  सरकार  को  यह  विदित  है
 कि  हिमाचल  प्रदेश  में  लोगो ंको  फलो  की

 ह 23  में  बुत  कठिवाई  झवुचन  हो  रही
 है;  भौर

 ख)  छात्रों  को  यह  विषय  पढ़ाने  के
 लिये  सरकार  ने  क्‍या  बोजा बनाई है बनाई  है  ?

 wre  wit  ute  th  (भी  Wo  ह. (ड

 लेन)  :  (क)  हिमाचल  प्रदेश  प्रशासन  को
 कोई  विशेष  कठिनाई  का  पता  नहा  लगा  है  t
 प्रशासन  को  फल  की  खेती  करने  वालों  को
 झ्रावश्यकताओ  का  पूरा  पता  है  भौर  उनको
 सहायता  देने  का  पूरा  प्रयत्न  कर  रहा  हूँ

 (a)  दूसरी  पच्रवर्षीय  योजना  में  हिमा-
 चल  प्रदेश  में  मालियों  के  प्रशिक्षण  के  लिये
 एक  योजना  चल  रही  है,  जिसके  प्रन्त्गत  फल
 की  नसरी  भौर  बगीचों  तथा  उनसे  सम्बन्धित
 कृषि-गत  अन्य  मामलों  का  प्रशिक्षण  दिया
 जाता  है  1

 सहकार  विभाग  के  कर्मचारियों  का  प्रशिक्षण

 ८रेरे,  भरी  प्  देव  :  क्‍या  शाम-
 शायिक  जिकात  तथा  सहकार  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  १६५८-५६  में  हिमाचल
 प्रदेश  के  सहकार  विभाग  के  कर्मचारियों  का
 प्रस्तावित  प्रशिक्षण  पूरा  हो  चुका  है  ;  भौर

 (ख)  यदि  हा,  तो  किन  स्थानों  पर  भौर
 किस  प्रभिकरण  द्वारा  प्रशिक्षण  दिया  गया  ?

 सामुदायिक  विकास  तथा  सहकार  उप-
 मंत्री  (भी  wo  eo  मूर्ति)  (क)  जी  हा

 (ख)  कर्मचारी  गर्ग  जो  RENEE  में  कर्मचारियों
 की  संख्या प्रशिक्षण  प्राप्त  कर  रहे  है

 नाम  केन्द्र  व  अभिकरणजिसके  द्वारा
 प्रशिक्षण  दिया  जा  चुका  हूँ

 g  २  3

 (क)  कनिष्ठ  सहकार  अधिकारी-
 प्रशिक्षित

 २३.  सहकार  अशिक्षण  विद्यालय,  मशोबरा,
 हिमाचल  प्रदेश
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 (a)  कनिष्ठ  सहकार  अधिकारी  जो
 प्रशिक्षण  पा  रहेह

 २  निरीक्षक  (मध्य  स्तर)  प्रशिक्षित

 ३  निरीक्षक  जिन्हें  सहवारी  विक्रय  में
 प्रशिक्षण  दिया  गया

 ४  निरीक्षक  जिन्हें  भूमि  बन्धक  अधि-
 कोषण  में  प्रशिक्षित  किया  गया

 ५  34  सहकार  भ्रधिकारी  प्रशिक्षित

 सहपार  प्रचिन्ण  स्याल  ,  मगो ग,
 दे  हि  पप्लि  प्रदेश

 &  प्रदेशीय  राहुकार  प्रशिक्षण  केन्द्र,  मेरठ

 (उत्तर  प्रदेश)

 ra

 २  प्रदेशीय  सहकार  प्रशिक्षण  केन्द्र,  मद्रास

 ४  सहकार  प्रशिक्षण  महाविद्यालय,  पूना  |

 Decrees  against  N.E.  Railway

 1828,  Shri  Mohan  Swarup:  भार  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  Nos,  09  and  0  on  20
 August,  958  and  state:

 (a)  why  as  many  as  85  decrees  had
 to  be  put  into  execution  in  order  to
 realise  the  decretal  amounts  against
 the  Railway  during  the  year  1957-58
 and  why  the  decretal  amounts  were
 not  paid  after  the  decrees  were  passed,
 and

 (b)  how  much  cost  of  execution  had
 to  be  paid  by  the  North  Eastern  Rail-
 way  in  respect  of  these  285  execution
 cases?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Out  of
 385  execution  caseg  during  ‘1957-58,  26
 relate  to  courts  now  falling  within  the
 jurisdiction  of  North-east  Frontier
 Railway  and  information  regarding
 the  same  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.  A
 statement  showing  the  reasons  for
 non-satisfaetion  of  the  decrees  in  res-

 pect  of  the  balance  59  cases  is  placed
 on  the  Table.  [See  Appendix  Ii},
 annexure  No  116.)

 (b)  Rs  646  in  respect  of  36  canes
 only.  Regarding  remaining  cases,
 information  45  being  collected

 Housing  Facilities  for  Officers  of
 Indian  Airlines  Corporation

 1824.  Shri  ्,  P.  Nayar:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  except
 the  High  ranking  Officers  of  the
 Indian  Airlines  Corporation  no  staff
 are  given  housing  facilities  or  House
 rent  in  lieu  thereof;  and

 (b)  what  is  the  reason  for  discri-
 mination  in  the  matter  of  housing  as
 between  the  employees  in  the  lower
 and  higher  grades?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohinddin):  (a)  No,  Sir

 (b)  Does  not  arise.
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 kHlowances  of  Officers  of  Indian
 Airlines  Corporation

 ‘S25.  Shri  ्  ग,  Nayar:  Will  the
 Minister  of  Transport  and  Communi-
 aations  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  permitted  the  grant  of  Car
 Allowance  and  entertainment  allow-
 ance  as  also  House  rent  to  some  top
 officers  of  Indian  Airlines  Corporation;
 and

 (b)  if  so,  what  are  the  classes  of
 such  officers?

 The  Deputy  Minister  of  Civil  Avia-
 fiom  (Shri  Mobiuddin):  (a)  and  (b).
 A  statement  showing  the  categories  of
 officers  of  Indian  Airlines  Corporation
 who  are  allowed  Car  Allowance,
 Entertainment  Allowance  and  House
 rent  Allowance,  is  placed  on  the  Table.

 Statement

 Categories  of  high  ranking  officers
 of  the  Indian  Airlmes  Corporation  who
 are  allowed  Car  Allowance,  Entertain-
 ment  Allowance  and  House  rent  Allow-
 ance;

 I.  Car  Allowance

 The  Chairman  and  the  General
 Manager  of  the  Indian  Airlines  Cor-
 poration,  who  are  Government  o‘ficers
 on  deputation,  have  been  allowed  the
 free  use  of  Corporation’s  transport  for
 Official  duties,  as  part  of  their  deputa-
 tion  terms

 Departmental  Heads  at  Headquarteis
 and  at  the  Areas  are  allowed  the  free
 use  of  Corporation’s  transport  for
 official  duties,  or  a  Conveyance  Allow-
 ance  in  lieu
 n  Entertaamment  Allowance

 The  Chairman  and  the  General
 Manager  of  the  Corporation  have
 been  allowed,  as  part  of  their  deputa-
 tion  terms,  Entertainment  Allowance
 No  other  officer  of  the  Corporation  is
 paid  Entertainment  Allowance  as  such.
 Appropriate  funds  have  been  allocated
 to  the  Headquarters  to  be  incurred  on
 entertainment  and  to  the  three  Aress
 who,  in  turn,  authorise  the  various

 Station  Heads  to  incur  such  expendi-
 ture  for  the  promotion  of  the  Corpora-
 tion’s  business.

 WII.  House  Rent  Allowance

 The  Corporation  have  leased  private
 accommodation  for  the  use  of  three
 Departmental  Heads  at  Headquarters
 and  the  Area  Managers  at  Bombay
 and  Calcutta.  The  officers  are  charged
 house  rent  at  5  per  cent.  of  their
 gross  salary  subject  to  a  maximum  of
 Rs.  250  per  mensem,  the  rest  being
 borne  by  the  Corporation.

 Recruitment  of  Scheduled  Tribes  to
 Railway  Protection  Force

 Shri  Subodh  Hansda: 1826.
 {  Shri  8,  0,  Samanta:

 Will  the  Minister  of  Railways  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  4386  on  the  18th:
 September,  4958  and  state:

 (a)  whether  any  recruitment  has
 been  made  for  Railway  Protection
 Force  since  the  passing  of  Railway
 Board’s  order  in  May,  958  reducing
 the  height  requirements  for  recruit-
 ment  of  candidates  from  Scheduled
 Tribes;

 (9)  7  so,  the  number  of  such
 recrutments  in  South  Eastern  Razl-
 way  and  Eastern  Railway;

 (९)  whether  in  all  cases  the  Board's
 orders  were  stnctly  followed;  and

 (d)  if  so,  total  number  of  persone
 recruited  up-to-date  since  the  passing
 of  the  order  on  all  Railways?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 since  September  958  when  orders
 issued

 (b)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 (c)  Yes.

 (ad)  442  belonging  te  Scheduled
 Tribes.
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 Railway  Freights

 ws  {  Shri  N.  Rr  Muntoamy:
 Will  the  Minister  of  Railways  be

 pleased  to  state.

 (a)  whether  it  ts  a  fact  that  ance
 the  revised  freight  structure  was
 introduced  in  October,  958  the  gross
 earnings  of  various  Zonal  Railways
 have  declined,

 (b)  if  so,  the  details  thereof,
 (c)  whether  a  statement  indicating

 freight  earnings  for  the  following
 periods  would  be  laid  on  the  Table

 q)  Ist  October,  957  to  3lst  March,
 ‘1958,

 (a)  lst  Apr],  4958  to  80th  Septem-
 ber,  ‘1958,  and

 (i)  Ist  October,  958  to  date,  and
 (a)  the  extent  of  goods  traffic  both

 on  metre  and  broad  gauges  from
 October  to  December,  3958  es  com-
 pared  to  the  corresponding  months  in
 1957?

 The  Deputy  Minister  of  Railways
 (Suri  S.  V  Ramaswamy):  (a)  No,  Sir

 (b)  Does  not  arise
 (c)  A  statement  showing  the  infor-

 mation  asked  for  is  placed  on  the
 Table  [See  Appendx  II,  annexure
 No  77]  The  information  in  respect
 of  the  period  beyond  j  I0  958  55  upto
 $112 1958  only  as  audsted  figures  be-
 yond  that  period  are  not  available  at
 present

 (6)  A  statement  showing  the  mfor-
 mation  asked  for  is  placed  on  the

 *  ge

 Table.  (See  Appepdix  ii,  sansnute
 No  8}

 Water  Supply  in  Tripers
 ‘ism.  Shri  Bangui  Thakur:  Will  the

 Minster  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  majority
 of  the  people  of  Dharmanagar,  द... द
 are  suffering  for  want  of  drinking
 water  for  a  long  time,  and

 (b)  af  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes,  the  Administration.
 of  Trpura  are  aware  of  the  over-all
 shortage  of  pure  drinkmg  water  माफ,
 ply  in  Tripura  including  Dharmanagar
 Sub-Division

 (b)  The  Adminstration  are  taking
 urgent  steps  to  provide  pure  drinking
 water  in  the  rural  areas  including
 Dharmanagar  sub-division  The  num-
 ber  of  tube-wells  sunk  and  wells
 constructed  so  far  in  this  sub-division
 5  983  It  is  proposed  to  sink  9  tube-
 wells  and  20  masonry  wells  during
 the  current  year

 Time  Tables

 1829,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Railways  be  pleased  to
 state  how  many  copies  of  Railway
 time-table  were  printed  in  English  and
 regional  languages  and  what  was  the
 income  of  Railways  from  the  sale  of
 time-tables  during  19587

 The  Deputy  Minister  of  Railways
 (Shri  Shabnawaz  Khan):  The  infor-
 mation  35  given  in  the  statement
 appended  below

 English  Regional  languages
 Tab!  force  from  — Time  Table  in

 No  of  Sale  proceeds  No  of  Sale  proceeds
 copies  copies
 printed  printed

 Rs  oP  Rs  जरि,
 zst  January,  7958  1,28,000  26,755

 है?
 Not  issued

 rst  April  9  43  1,650  94  797  80  1,43,900_  32,324  73
 rst  July,  195  88  000  38  299  7  2  500  678  So
 rat  October,  7958  कटा  375  *NA  —_,48,700  “NA

 TOTAL  10,69,025  349246  8r  2:95,100  32,943  23

 Tis  information  is  not  available  as  the  Time  Tables  in  force  from  rst  October,
 I958  are  still  on  sale
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 रेजदे  जर्दारों  में  औोरिया

 १८३०.  थी  रधुनाय  सिह:  कया  श्ले
 अंभी  यह  बताने  को  कृपा  करेंगे  कि

 (क)  वर्ष  BKK NS  में  रेलब  विभा-
 गौय  भण्डारो  शौर  लोको  हीडो  से  कितने  मूल्य
 का  माल  चुराया  गया  ;

 (ख)  उपरोगत  कालावधि  में  कितनी
 चओरिया  हुई  ;  भौर

 (ग)  उन  चोरियों  में  से  कितनी  चोरियों
 का  पता  लगा  और  कितनी  चोरियो  का  पता

 नही  लगाया  जा  सका  ?

 रेलवे  उपमंत्रो  (श्री  क्ाहनवाज  त्या)  :

 (क)  ४,५४,३६०  रुपये  |

 (ख)  २,९०५  |

 (ग)  ७१४  चोरियो  का  पता  लगा  शौर

 २,१६४  चोरियो  का  पता  नहीं  लग  सका

 Bridge  on  Bombay  Kanyakumari
 National  Highway

 1881  JS  Shri  A  K  Gopatan:
 Vv  Shri  Kunkan:

 Will  the  Minister  of  Transport  and
 Gommunications  be  pleased  to  state:

 {a)  whether  the  Perumba  bridge
 mear  Pajyanoor  on  the  Bombay-
 Kanyakumari  National  Highway  has
 been  completed;  and

 (b)  when  the  bridge  ts  likely  to  be
 ready  for  use?

 The  Minister  of  State  in  the  Minis.
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No,  Sir.

 (b)  The  information  78  being  obtain-
 ed  from  the  State  Public  Works  De-
 partment

 Nationa]  Academy  of  Medical
 Sciences

 1832,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
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 Question  Ne.  000  on  the  Sith  Febru-
 ary,  ‘1050  and  state  the  number  of
 State  Goverhments  and  other  bodies
 which  have  sent  their  reactions  to  the
 proposal  for  establishing  a  National
 Academy  of  Medical  Sciences?

 The  Minister  of  Health  (Shri  Kar-
 markar):  None  so  far.

 Cart  Ferry  on  D.V.C.  Canal

 1833.  Shri  Subiman  Ghose;  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  cost  of  maintenance  of  the
 D.V.C  cart  ferry  on  the  navigable
 DV.C.  Canal  Chain  No  2904  on  the
 cutting  of  the  road  between  Rasulpur
 and  Chanchai,  District  Burdwan,  West
 Bengal;

 (b)  whether  Government  are  aware
 that  the  cart  ferry  is  not  sufficient  to
 meet  the  requirements  of  the  Agricul-
 turists  during  the  harvesting  period
 and  rainy  season;  and

 (c)  if  so,  the  steps  Government  pro-
 pose  to  take  in  the  matter?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Rupees
 two  thousand  annually.

 (9)  and  (c)  The  ferry  boat  is  in.
 tended  to  provide  facility  for  carts
 as  well  as  pedestrians  to  cross  from
 one  side  of  the  canal  to  the  other
 throughout  the  year.  At  present
 crossing  by  ferry  becomes  difficult
 when  the  water  level  becomes  low
 during  the  dry  period  This  difficulty
 will  be  removed  when  the  Navigation
 canal  starts  functioning  from  July,
 1950.

 Bailway  Service  Commission,  Calcutts

 4884
 Shri  A.  K.  Gopaian:
 Shri  Kodfyan:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  candidates  for  clerical
 posts  were  selected  by  the  Railway
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 Service  Commission,  Calcutta  and
 ह...  on  the  waiting  list  for  long  dur-
 ng  the  period  956  to  1959;

 (b)  whether  it  is  also  the  practice
 ‘to  conduct  fresh  selections  whik
 andidates  on  the  pane]  successful  in
 previous  tests  are  still  on  the  waiting
 Ust;  and

 (c)  if  so,  what  is  the  justification
 for  conducting  fresh  selections  while
 large  number  of  earlier  selectees  ar
 outstanding?

 The  Deputy  Minister  of  Raliways
 (Shri  Shahnawaz  Khan):  (a)  to  (c)
 Information  75  being  collected  and  will
 be  laid  on  the  Table  of  Lok  Sabha

 देशी  जकित्सा  अताल।

 शी  ६०  मधूसूदन  राव

 शी  कोरटकर  :

 जया  स्वास्थ्य  मत्री  यह  बताने  की  कृपा

 करेंगे  कि  देशो  चिकित्सा  प्रणाली  में  शिक्षा

 ब्दान  करने  वाली  सस्थाओ्रो  का  स्तर  ऊचा

 करने  शर  देशी  विकित्सा  में  एकरूपता  लाने

 के  सम्बन्ध  मे  जैसा  कि  दावे  समिति  ने  सिफा-

 र्धि  की  थी,  केन्द्रीय  सरकार  ने  क्‍या  कार्य-

 वाही  की  हैं  *

 स्वस्थ्य  पंत्री  प्झ्ी  करमरकर)
 चिकित्सा-शिक्षा  मुख्यत.  राज्य  का  विवय

 हे  1

 १८३५.

 दवे  समिति  की  सिफारिश  केंन्रीय  स्वा-

 स्थ्य  परिषद्‌  के  समक्ष  उसकी  जनवरी,  १६५८

 मे  हुई  बैठक  में  रखी  गई  थी  जिन  पर  परिषद्‌
 ने  निम्नलिखित  प्रस्ताव  पारित  किया

 ग्दबे  समिति  की  सिफारिशों  पर  व्यक्त

 किये  गये  अभिमत  पर  विचार  करने  के  बाद

 केन्द्रीय  स्वास्थ्य  परिषद्‌  की  राय  है  कि

 बतैमान  परिस्थितियों  मे  मभी  राज्यों  के  लिए

 शक  सी  नीति  निर्धारित  नहीं  की  जा  सकती

 और  वह  राज्य  सरकारो  से  सिफारिश  करती

 है  कि  वे  भ्रामुरवेंद  तथा  श्र्न्य  स्वदेशी  चिकित्सा

 -प्रणालियों  के  विकास  के  लिए  ऐसे  कदम  उठाये

 लो  उन्हे  व्यावहारिक  एबं  उपयुक्त  प्रतीत

 हो  ६. ड  दुरिंद्‌  यह  भी  सिफारिश  करती

 0  ०:  5  बी  2  iv  2  we  sk

 है  कि  केलीय  सरकार  पआ्रायु्वेद,
 यूनानी,  होम्योवैश्वी  शौर  श्म्य  देशी
 चिकित्सा  प्रणालियों  में  भ्रनुसन्धान  को  सक्रिय

 प्रोत्साहन  दे  a

 आयुर्वेदिक  चिकित्सा  प्रणाली  के  सभी

 पहलुओं  में  उसके  वर्नमान  स्तर  के  निर्धारण
 तथा  मूल्याकन  के  लिए  भारत  सरकार  ने

 हाल  ही  में  एक  दूसरी  समिति  बनाई  ।  भायु-
 बेंदिक  प्रशिक्षण  के  वर्तमान  स्तर  के  सुधार
 तथा  देशभर  में  इस  विषय  में  एकरूपता  लाने
 कै  लिए  इस  समिति  मे  कुछ  सिफारिश  की  हैं
 इन  सिफारिशों  की  छानबीन  की  जा  रही  है  ।

 समिति  ने  सुझाव  रखा  है  कि  भायुवेद
 के  सम्बन्ध  में  उसकी  सिफारिशें  सामान्यत

 थूनानी  और  सिद्ध  जैसी  अन्य  स्वदेशी  चिकित्सा
 प्रणालियो  पर  भी  लागू  होगी  ।

 Theft  of  Lead  Bars

 1836.  Shri  B.  Das  Gupta:  Wil!  ‘he
 Minister  of  Railways  be  pleased  te
 Tefer  to  the  reply  given  to  Unstarred
 Question  No  22  on  the  28th  August,
 958  and  state’

 (a)  whether  3  stolen  bars  of  lead
 Were  recovered  from  unde:  the  ash
 heap  between  the  railway  lines  in  the
 Marshalling  yard  of  the  Katrasgarh
 Railway  Station  (Eastern  Railway)  om
 the  night  of  the  27th  July,  ‘1958,

 (b)  whether  these  lead  bare  were
 Manufactured  at  the  Smelte:  at
 Tundoo  Metal  Works  and  had  been
 Pilfered  out  of  the  wagons  of  lead
 despatched  from  the  siding  of  the
 Metal  Corporation  of  India,  Tundoo
 and  booked  at  Katrasgarh  goods  shed
 On  the  25th  July,  1058;

 (c)  whether  the  local  police  got  the
 information  about  a  gang  of  habitual
 Wagon  breakers  operating  2n  that  sec-
 tor  of  the  Railway  and  informed  the
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 Dhanbed  Governmént  Ratlway  Police
 about  them;  and

 (d)  whether  the  Government  Rail-
 way  Police,  Dhanbad  refused  to  take
 any  steps  to  apprehend  the  culprits?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes.

 (b)  It  is  not  clear  whether  they
 were  pilfered  out  of  the  wagons  or
 had  not  been  loaded  at  ail.

 (c)  On  some  information  the  local
 police  recovered  the  pig  lead  from  the
 ash  heap  and  later  returned  them  tn
 the  Corporation.

 (d)  We  have  no  information.

 Chief  Ministers’  Conference
 1837,  Shri  Sanganna:  Will  the

 Ministex  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  43  on  the  {2th  Decem-
 ber,  958  in  respect  of  Conference  of
 Chief  Ministers  with  the  Minister  of
 Railways  and  state:

 (a)  whether  the  proposals  given  by
 the  Government  of  Orissa  have  been
 accepted;  and

 (b)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  and  (b).
 A  statement  is  placed  on  the  Table.
 [See  Appendix  III,  annexure  No.  119).

 Uniforms  and  Bags  for  P,  &  T.
 Employees

 JS  Shri  Kodiyan: 1888.
 |  shri  Warlor:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  contracts  for  the  sup-
 ply  of  uniforms  and  bags  for  posts
 and  telegraphs  peons  are  given  on  an
 All  India  basis  or  on  regional  basis;

 (b)  the  total  amount  of  the  contracts
 Siven  during  1957-58;  and

 (c)  whether  Government  have  re-
 ceived  any  representation  from  any
 @ipplier  in  the  matter  for  .'3988-89₹
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 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  (a)  to
 (c).  The  information  is  being  collect-
 ed  and  will  be  placed  on  the  Table  of
 the  Lok  Sabha  as  soon  as  possible.

 Co-operative  Fishing  Societies

 1839,  Shri  L.  Achaw  Singh;  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  two  co-operative  fish-
 ing  societies  have  been  registered  at
 Moirang  under  the  same  area  of
 operations,  in  Manipur;  and

 (9)  if  so,  whether  the  rules  allow
 the  registration  of  more  than  one
 society  under  the  same  area  of  opera-
 tions?

 The  Minister  of  Food  and  Agrital-
 ture  (Shri  A.  ह  Jain):  (a)  Yes;  ‘Sir.’

 (b)  There  is  no  legal  bar  in  doing
 80.

 P.  &  T.  Employees
 1840,  Shri  Mohan  Swarup:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 seniority  of  ex-Burma  Government
 Employees  of  Posts  and  Telegrapha
 Department  has  not  yet  been  decided
 which  adversely  affects  these  em-
 ployees  in  respect  of  promotion;  an&

 (b)  if  so,  the  steps  taken  by  the
 Government  to  safeguard  the  interests
 of  these  employees?

 The  Minister  of  Transport  -
 Communications  (Shri  8.  K.  Patil):
 (a)  The  seniority  of  ex-Burma  Gov-
 ernment  employees  has  generally  beep
 fixed  in  accordance  with  the  Govern-
 ment  orders.  There  are  however,
 still  a  few  cases  of  ex-Burma  em-
 ployees  whose  seniority  has  not  so
 been  finally  fixed.

 (b)  The  Heads  of  Posts  and  Tele-
 graphs  Circles  are  being  asked  to
 finalize  them  without  any  further
 delay  and  the  progress  witl  be  watch-
 ed  by  the  Posts  and  Telegraphs  Direc.
 @rate,
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 Urban  Water  Supply  Schenes  in  the  names  of  stations  in  [ ा
 Orissa  pur  Division  of  Northern  Rellway

 3Al,  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ‘Central  Government  originally  allot-
 ‘ted  Rupees  20  lakhs  for  implementing
 Urban  Water  Supply  Schemes  in
 Orissa  during  (1958-59;

 (b)  whether  these  Schemes  have
 been  implemented  by  now;

 (c)  whether  it  is  also  a  fact  that
 the  Central  Government  have  reduced
 this  original  allocation;  and

 {d)  if  so,  to  what  extent?

 Tha  Usiter  wi  Seslia  “ih
 Marmarkar):  (a),  (c)  and  (d)  No,
 the  Working  Group  in  the  Planning
 Commisgsion  recommended  Rupees  20
 lakhs  for  allocation  to  Orissa  for  1958+
 $9,  but  the  actual  allotment  was  only
 Rs.  3.0  lakhs.

 (b)  Four  urban  water  supply
 #chemes  of  Orissa  were  approved  for
 execution  on  the  28th  January,  1959.

 Swallowing  of  Naya  Pailsas  by
 Children

 we.  Shri  Daljit  Singh:  Wiil  the
 Minister  of  Heaith  be  pleased  to  state:

 (a)  the  number  of  cases  admitted
 4n  Government  Hospitals  in  Delhi
 @uring  1958-59  so  far  due  to  the  inci-
 dents  of  children  swallowing  Naya
 Paisas;  and

 (b)  what  precaution  Government
 gropose  te  take  in  this  respect?

 The  Minister  of  Health  (Shri  Kar.
 @arkar):  (a)  8  cases  were  reported
 from  the  Irwin  Hospital  during  the
 year  968  and  6  cases  during  ‘1959.
 No  other  hospitals  in  Delhi  have  re-
 Dorted  any  auch  cases.

 (b)  No  special  precautionary  meas-
 ‘ares  are  congidered  necessary.

 Facilities  for  keeping  Luggage  at
 Rallway  Stations

 2008.  Shei  Daljk  Singh:  Wi"  the
 Minister  of  Railways  be  pleased  to

 where  facilities  for  keeping  luggage
 exist?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Luggage
 Booking  Office-cum-Cloak  Rooms  exist
 gt  Jullundur  City,  Ludhiana,  Amritsar
 and  Pathankot  stations,

 Facilities  for  leaving  luggage  in  the
 custody  of  the  railway  staff  exist  also
 at  all  other  stations  on  the  Ferozepur
 Pivision,  as  the  staff  have  instructions
 40  accept  luggage  for  custody  on  re-
 covery  of  the  usual  charges  as  leviable
 at  stations  where  cloak  rooms  are
 provided.

 Irrigation  Works  in  Punjab

 ‘1984.  Shri  Daljit  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  the  amount  allotted
 for  Punjab  State  for  irrigation  works
 during  the  years  ‘1957-58  and  1958-59
 90  far?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  outlay
 approved  for  Punjab  State  for  irriga-
 tion  works  in  the  Major  and  Medium
 Irrigation  Sector  during  the  years
 ‘1957-58  and  1958-59  is  given  below:—

 Ontlav  ag  approved
 1957-58  ‘1958-59

 he  Schemes  excluding
 Bhekra  Nangal.  4  crores  3.47  Crores

 2.  Bhakra  Nengal
 Grcluding  power)  30  ry)  12.25,  #

 Drinking  Water  at  Porulia  Jppgc#ion
 1845.  Shri  B.  Das  Gupta:  W:l)  the

 Minister  of  Railways  be  pleased  t
 state:

 (a)  whether  it  is  a  fact  that  the  un-
 filtered  water  supplied  to  the  passen-
 gers  of  the  Railway  settlemant
 Purulia  Junction  (Adra  District  s.
 Railway)  has  been  found  chemically
 and  bacteriologically  unfit  fer  ह...
 ing  purposes;  end

 (b)  if  so,  what  steps  have  besa
 taken?
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 The  Deputy  Minister  of  Reiiways
 (Shri  Shahnawas  Khan):  (a)  The
 water  supply  is  fit  for  drinking  after
 bo’

 (b)  Manual  chlorination  and  addi-
 tion  of  alum  during  the  monsoons  are
 the  precautionary  measures  adopted
 in  addition  to  the  warning  notices,
 suitably  displayed  in  the  colony  and  at
 the  station,  declaring  that  the  water
 is  suitable  after  boiling  for  drinking
 purposes.

 As  part  of  a  scheme  for  augmenta-
 tion  of  the  water  supply,  a  pressure
 filter  and  chlorination  plant  has  been
 sanctioned.  The  scheme  is  in  pro-
 gress.

 Development  of  Manzsrial  Resources

 1846,  Shri  Jhulan  Sinha:  Wil)  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  steps  taken  and
 facilities  offered  from  the  beginning
 of  the  First  Plan  up-to-date  for  con-
 servation  and  development  of  manu-
 ria]  resources  available  in  the  v:'lages?

 The  Minister  of  Food  and  Agri-
 ealture  (Shri  A.  P.  Jain):  A  note  giv-
 ing  the  required  information  is  placed
 on  the  Table  [See  Appendix  III,
 annexure  No.  120).

 Railway  Bridge
 1847,  Shri  Assar:  Will  the  Minister

 of  Raliways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 bridge  between  Masangaon  and  Harsud
 en  the  Central  Railway  is  under
 repair;

 (b)  whether  it  is  a  fact  that  another
 temporary  line  has  been  constructed
 near  that  bridge;

 (९)  if  so,  the  total  amount  spent  for
 that  temporary  line;  and

 (d)  when  will  the  work  of  repairing
 the  bridge  be  completed?
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 gaon  and  Harsud  stations  on  the
 Bhusawal-Itarsi  Section  is  being
 strengthened.

 (b)  and  (c).  A  temporary  diversion
 has  been  laid  at  a  cost  of  Rs.  .57
 lakhs  to  divert  all  traffic  while  the
 girders  of  the  bridge  are  being
 strengthened.

 (d)  The  strengthening  work  is  ex-
 pected  to  be  completed  by  June,  1059.

 Irrigation  Schemes  in  U.P.

 1848,  Shri  Siddananjappa:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  a  sum  of  Re.  7.08  crores
 has  been  allocated  for  implementing
 irrigation  schemes  in  Uttar  Pradesh
 during  the  next  financial  year;  and

 (b)  if  so,  what  are  the  major  irri-
 gation  works  in  the  State  for  which
 the  amount  will  be  spent?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  A  sum  of
 Rs  543  crores  has  been  approved  for
 major  and  medium  irrigation  works
 in  Uttar  Pradesh  during  the  year
 1959-69.

 (b)  A  statement  giving  the  names
 of  major  and  medium  irrigation
 schemes  for  which  the  amount  will
 be  spent  35  placed  on  the  Table.  [See
 Appendix  III,  annexure  No  i/!3.

 केनीय  डेरी,  दिल्‍ली

 weve  wt  wo  ge  शिवारो  :
 क्या  ाच  तथा  कृषि  मंत्री यह  बताने फी
 छुपा  करेंगे  कि  :

 (क)  क्‍या  यह  सब  है  कि  एक  मशीन,
 जो  एक  घंटे  में  १८  हजार  बोतलों  को  साफ
 कर  सकती  है,  केन्द्रीय  डेरी,  दिल्‍ली  में  लगायी
 बोयेगी  ;  भौर

 (ख)  बहि  हां,  तो  किस  थोजना  के

 झभ्तर्गत यह  भशीन  लायी  जा  रहो  है  भौर  | अ
 कहां से  प्राप्त की  जावेगी  ?
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 साहा  शौर  कृषि  मंत्री  (जी  wo  we

 चेन)  (क)  केन्द्रीय  डेरी,  दिल्ली  में  स्थापित

 की  जाने  वाली  बोतलों  को  धोने  की  मशीनों
 की  क्षमता  १५,०००  बोतलें  प्रति  घण्टा
 प्रति  मशीन  है  t

 (ख)  बोतल  धोने  की  मशीनों  की  प्राप्ति
 का  कार्य  दिल्‍ली  मिल्क  स्कीम  के  झन्तरगंत  है
 झौर  वे  यूनाइटेड  किग्डम  (United  King-

 dom)  से  खरीदी  गई  हैं  !

 Central  Irrigation  Board

 ‘1850.  Shri  Ram  Krishan  Gupta.  Wi]
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  there  is  any:  proposal
 ्  set  up  autonomous  or  sem-autono-
 mous  Centra]  Irngation  Board  and
 Boards  for  the  States  on  the  pattern
 eof  the  Electricity  Board;  and

 (b)  if  so,  at  what  stage  the  pro-
 posal  is?

 The  Deputy  Minister  of  Irngation
 and  Power  (Shri  Hathi):  (a;  The
 answer  is  in  the  negative

 (b)  Does  not  arise.

 UNICEF  Aid  for  Indian  Children

 285l.  Shrimati  Ma  Palchoudhuri.
 Will  the  Minister  of  Health  be  pleased
 fo  state:

 (a)  whether  it  is  a  fact  that  the
 Executive  Director  of  the  United  Na-
 tuons  Children’s  Emergency  Fund  has
 recommended  to  the  Executive  Bourd
 ef  the  UNICEF  an  allocation  of  286,700
 Dollars  aid  for  Indian  children,  and

 (b)  if  so,  the  details  of  the  manner
 wm  which  this  allocation  wil]  be  utuliz-
 ef?

 Whe  Minister  of  Health  (Shri
 Karmarkar)?  (a)  The  Executive  Direc-
 40९  of  the  UNICEF  has  recommended
 for  कुकत्ण्र।,  फ  the  March,  838

 MARCH  a  8899  500  spn

 Session  of  the  UNICEF  Estecutive
 Boerd,  an  allocation  of  $2,867,700  and
 not  $286,700  (as  mentioned  ih  tne
 question),  for  the  various  UNICEF-
 assisted  projects  in  India

 The  UNICEF  assistance  is  meant
 not  only  for  children  but  expectant
 and  nursing  mothers  also

 (b)  The  allocation  of  $2,867,700  wilt
 be  utilised  as  detailed  below

 $
 i  Expanded  Nutrition  Pro-

 tect,  Orissa.  76§,000
 a.  MCW  and  School  Feeding

 Ga
 4  8  million  pounds  of

 milk  powder)  870,700
 Creighe)

 3  Milk  Conservation,  Bom-
 bay  City  Dairy  1,000,000

 4  Mik  Conservation,  Rai
 kot  150,000

 §  Tuberculosis  Control  330,000
 6  BCG  Campaign  279,000
 7  DDT  Plant,  Delhi  73,000

 १९००८  ९  2,867,700

 Thefts  On  Railways

 1852,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Bailways  be  pleased  to
 state

 (a)  the  number  of  cases  of  thefts
 and  robberies  that  have  taken  place
 on  Northern  Railway  in  3958  and  l959
 so  far  with  the  following  details  qa)
 number  of  cases  started,  ()  number,
 of  cases  charge-sheeted,  (Qu)  num-
 ber  of  cases  ending  in  final  report,  (iv)
 number  of  cases  ending  in  conviction,
 and  (v)  the  extent  of  loss  suffered
 by  the  Railway  and  the  passengers
 and  other  persons,  division-wise,  and

 I
 (b)  the  steps  Government  have  taken

 or  propose  to  take  to  prevent  recur-
 rence  of  such  thefts  and  robberies  om
 Northern  Railway?  ae
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 The  Deputy  Minister  of  Rallwaysquired  information  is  given  below:—
 (Sori  Shahnawaz  Khan):  (a)  The  re-

 Year  3958

 No.of  No.of  No.of  No.of  Loss  sustained  by
 Division  cases  cases  cases  cases

 started  charge-  ending  ending  Rail-  Passen-  Other
 sheet-  in  final  incon-  ways  gers  Persons
 ed  report  viction

 —_  —  ae  ee  it  ems  lit

 Allahabad  Thefts.  8  263  I  I¥6  8,080,  ‘1,31,68
 Robberies  4

 ied  ld
 He  4;600

 Lucknow  Thefts.  290  97  I  82  8  2:
 Robberies  3  2

 a  x  eae
 :

 pod
 ह: उ

 Mai
 ee  Oe

 Dethi  Thefts  a  2  2  792  1,10,8  17,81
 Robberies

 ?
 é  fas

 4  ५
 is

 Ferozpore  Thefts.  295  739  708  77.  (21,418  ‘14,051
 Robberies  2  x  !  320

 odhpur  Thefts  Fy  I  2736
 ;  Robberies  -  2  *

 -
 a  00

 Bikaner  Thefts  64  30  25  I2  1,483  633
 Robberies  3  200

 Figures  for  7959  are  not  yet  available.
 (b)  The  following  steps  have  been

 taken  by  the  Government  to  prevent
 recurrence  of  thefts  and  robberies:—

 (i)  Sharp  vigilance  is  kept  by
 Government  Railway  Police
 and  affected  passenger  trains
 are  being  escorted  by  the
 Government  Railway  Police
 and  goods  trains  by  Railway
 Protection  Force.

 (ii)  Patrolling  is  also  done  by  Gov-
 ernment  Railway  Police  and
 Railway  Protection  Force  in
 affected  areas,  yards  and
 shops.

 (iii)  At  important  stations,  help  is
 rendered  to  passengers  by
 “May  I  help”  Squads.

 (iv)  Every  case  of  theft  coming  to
 notice  is  reported  to  the  Police
 for  investigation  and  preven-
 tive  action  taken  and  _  assist-
 ance  rendered  to  the  Police  in
 its  detection,

 (v)  Safety  devices  are  provided
 and  examined  for  being  in

 394(Ai  )LSD—4.

 order  and  passengers  request-
 ed  to  use  them.

 (vi)  Railway  staff  on  duty  on  trains
 and  on  platforms  are  directed
 to  have  a  watch  over  lady
 passengers  travelling  alone
 and  over  ladies  compartments.

 Horticultural  Development  in  Punjab

 1853,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  sum  provided  for  horticul-
 tural]  development  in  Punjab  during
 i958-59;  and

 (b)  the  schemes  sanctioned  and  exe-
 cuted?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  ह  Jain):  (a)  A  total
 sum  of  Rs.  12,20,000  has  been  provided
 for  horticultural  development  in  the
 Punjab  during  ‘1958-59.
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 (b)  The  schemes  sanctsoned  ere:—
 १  Development  of  fruit  produc-

 tion
 2  Traming  of  gardeners  at  Kulu
 8  Traming  of  gardeners  at  Patiala
 4  Intensification  of  research  on

 important  fruits

 8  Leans  to  small-scale  canneries

 All  these  schemes,  except  the  schemc
 at  serial  number  4,  are  in  operation

 Minor  Irrigation  Schemes  in  Punjab

 Sardar  Iqbal  Singh
 ani  4  Shri  Daljit  Singh,

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  the  amount  of  money  given  to
 Punjab  for  minor  irrigation  schemes
 im  ‘1958-59,  and

 (b)  the  details  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  and  (b)
 A  Statement  giving  the  requisite  de-
 tails  38  placed  on  the  Table  [See
 Appendix  III,  annexure  No  222]

 Scheduled  Castes  and  Scheduled  Tribes
 working  at  Major  Ports

 1855.  Shri  Elayaperumal:  Will  the
 Minister  of  Transport  ang  Communi.
 cations  be  pleased  to  state

 (a)  how  many  persons  belonging  to
 Scheduled  Castes,  Scheduled  Tribes
 and  Backward  Classes  are  working  in
 various  Major  ports  in  the  country  as
 Traffic  Managers,  Assistant  Traffic
 Managers  and  Superintendents  both  in
 Gazetted  and  Non-Gazetted  ranks,  and

 (b)  how  many  of  them  were  direct-
 ly  recruited  and  how  many  of  them
 were  given  promotions  from  the  lower
 ranks  during  the  years  950  to  l95R
 year-wiset

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  ,Bahadur):  (a)  and  (b)
 The  information  asked  for  w  being
 collected  from  the  Major  Port  Ad-
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 ministrations  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  avai'-
 able

 House  Rent

 4  one
 Easwara  Iyer:

 Shri  Tangaman!:

 Will  the  Minister  of  Food  and  Agri.
 culture  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  60
 on  the  9th  December,  958  and  state

 1856,

 (a)  whether  the  arrears  of  house
 rent  allowance  from  Ist  January,  3952
 to  23rd  April,  957  have  been  paid  to
 the  monthlymen,

 (b)  whether  the  arrears  of  house
 rent  allowance  from  24th  April,  957
 have  been  paid  to  those  who  -  still
 continue  to  be  monthlymen,  and

 (९)  77  not,  the  reasons  therefor?

 The  Minister  of  Food  and  Agricul
 ture  (Shri  A  P.  Jain),  (a)  No

 (b)  No

 (c)  House  Rent  Allowance  is  being
 paid  to  monthlymen  from  list  Janu-
 ary  959  Arrangements  for  payment
 of  arrears  of  house  rent  allowance  due
 according  to  rules  are  being  made

 Quarters  at  Lajpat  Nagar
 1857  Shri  T  8,  Vittal  Rao:  Will

 the  Minister  of  Railways  be  pleased
 to  state

 (a)  whether  it  1s  a  fact  that  cons-
 truction  work  for  building  36  units  of
 quarters  at  Lajpat  Nagar,  New  Delhi
 began  in  March,  ‘1957,

 (b)  whether  the  quarters  have  been
 completed,

 (c)  :f  so,  when,  and

 (da)  if  not,  the  reasons  for  the  delay
 m  completing  the  work?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  Yes,  Su

 (9)  to  (d)  They  are  expected  to
 be  completed  in  all  respects  by  end
 of  April,  959
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 स्तोडन  crew  स्स्वताल,  झिमला

 रैबइुद,  शी  पस  देव  :  क्‍या  स्वास्ग्प

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  १६५७
 शौर  १६५८  में  उृयक्‌-पध्क  स्नोडन  राज्य

 अस्पताल,  शिमला  में  (कितने  रोगी  प्रविष्ट
 किये  गये  ?

 स्वास्थ्य  संत्री  (भी  करमरकर)  (क)
 १६५७  में  ३७१८  भौर

 (२)  १६५८  में  ३४६१  U

 Scheduled  Caste  and  Scheduled  Tribe
 Candidates

 1659.  Shri  B.  K.  Gaikwad  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  number  of  Scheduled  Caste
 candidates  who  appeared  in  the  exam)
 nation  held  for  the  post  of  clerks  on
 20th  December,  ‘1958  and  8th  Febru-
 ary,  1959  at  Baroda  House,  Northern
 Railway,  New  Delhi,

 (b)  the  number  of  Scheduled  Caste
 candidates  selected  and  appointed  tu
 the  post  of  clerks,  and

 (c)  af  none,  the  reason  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan)  (a)  The
 examinations  weie  not  held  exclusive-
 ly  for  the  posts  of  clerks  but  for
 various  Class  ISI  categories  to  judge
 for  which  post  each  candidate  was
 suitable  Accordingly,  the  figures  for
 the  combined  examinations  are  as
 given  below

 Date  of  examination  No.  of
 Scheduled§ caste  candt-

 dates

 20-22-§8  776
 8-2-59  685

 Framination  Number  “Number  १
 selected  appomted

 20-128  r2  Not  yet’
 8-259,  Not  yet  Does  not

 arise.
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 (c)  In  the  case  of  the  examinston
 held  on  20th  December,  ‘1958,  the
 candidates  who  passed  in  the  written
 test  were  interviewed  on  27th  Febru.
 ary,  959  and  2  qualified  They  will
 be  appointed  in  due  course

 As  regards  the  test  held  on  &th  Feb-
 ruary,  1959,  the  valuation  of  papers
 has  not  so  far  been  completed

 Rural  Electrification  in  Madras  State

 i860  Shri  Elayaperumal:  Will  the
 Minister  of  Irrigation  and  Power  bc
 pleased  to  state

 (a)  the  amount  allotted  to  Madras
 State  for  1958-59.  for  Rural  Electrifics
 tion,  and

 (b)  2f  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  A  sum  of
 Rs  0i7  lakhs  has  been  sanctioned
 as  loan  to  the  Government  of  Madras
 during  ‘1958-59  under  the  programme
 of  expansion  of  power  facilities  to  ms
 crease  employment  opportunities  0
 rural  areas

 (b)  Does  not  arise

 Survey  of  Business  and  Commercial
 ectors  of  Delhi

 ‘1861,  Shri  Ram  Krishan  Gupta:  wih
 the  Minister  of  Health  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the
 Town  Planning  Organisation  of  the
 Union  Health  Ministry  is  conducting  a
 sample  survey  of  the  business  and
 commercia]  sectors  of  Delhi,  and

 (b)  if  so,  the  progress  made  so  far
 in  this  direction?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes

 (b)  The  Survey  involves  the  inter-
 view  of  about  2,000  firms  and  collec.
 tion  of  data  from  them  The  work
 was  started  on  January  23,  1959,  and
 upto  the  end  of  February,  2959  infor-
 mation  has  been  collected  from  about
 430  firms
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 ‘Drainage  System  in  Chidambaram,
 Madras  State

 1982.  Shri  Elayaperumal:  Wil)  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Madras
 Government  have  submitted  a  Memo-
 randum  for  underground  drainage
 with  sewage  system  for  Chidambaram
 Town;  and

 (b)  if  so,  action  taken  thereon?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  No.

 (0)  Does  not  arise

 हिन्दी.  केस

 १८६४.  श्री fe  me  सिंह  कया  रेलवे
 मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  इस  समय  विभिन्न  रेलवे  विभागों
 में  रेलवे  कर्मचारियों  को  हिन्दी  सिखाने  के
 लिये  कितने  हिन्दी  केन्द्र  है;  भौर

 (ख)  चाल  वर्ष  मे  कितने  ौर  हिन्दी
 केन्द्र  खोलने  का  विचार  है  ?

 रेलचे  उपमंत्री  (शो  शाहनवाज  खां)  :

 (क)  भौर  (ख)  ग्लो  से  सूचना  मंगायी  जा

 रही  है  भौर  सभा-पटल  पर  रख  दी  जायेगी  1

 हिन्दी  तार  बाबू

 १८६४.  श्री  Ho  मा०  सिह  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  रेलवे  मे  हिन्दी  में  तार  देने
 की  प्रणाली  सीखने  के  लिये  तार  बाबुओ  को

 पुरस्कार  देने  के  लिये  कोई  योजना  चालू  की
 की  गयी  है  ;

 (ख)  इस  योजना  के  भ्रन्तगंत  हिन्दी  में
 तार  देने  की  प्रणाली  सीसने  के  लिये  श्र्ब  तक
 कितने  लोगों  को  पुरस्कार  दिये  गये  हैं  ;
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 (7)  ब  सक  कितने  लोगों  ने  हिन्दी  में
 तार  देने  की  प्रणाली  सीख  ली  है  ;

 (ध)  कुल  तार  बाबूभों  में  ये  लोग
 कितने  प्रतिशत  हैं  ;  भौर

 (2)  गत  वर्ष  इस  दिशा  में  क्‍या  प्रगति

 हुई ?

 रेलथे  उपरंतजी  शनी  शाहुनवास  ला)  :

 (क)  जी  हां  y  mem,  १६५७  में  रेल-
 प्रदासनों  को  यह  हिदायत  दी  गयी  थी  कि
 तीन  साल  तक  हिन्दी  मोर्स  सीखने  के  लिये
 जितने  तार  बाबूझों  को  चुना  जाय,  हिन्दी  मोसे
 सीख  लेने  के  बाद  उन्हें  ५०-५०  रुपये  का
 मानदेय.  (  Honorarium  )  fear
 जा  सकता  है  ।  मानदेय  पाने  वाले  तार  बाबुझों
 की  संख्या  वास्तविक  श्रावश्यकता  के  भ्रनुसार
 निर्धारित  की  जायेगी  ।

 (ख)  से  (४).  रेल-प्रशासनों  से  सूचना
 मंगायी  जा  रही  हैं  भौर  सभा-पटल  पर  रख
 दी  जायेगी  ।

 Family  Planning

 1865.  Shri  Ram  Krishan  Gupta:  Wil!
 the  Minister  of  Health  be  pleased  to
 state

 (a)  whether  at  is  a  fact  that  Gov-
 ernment  have  a  proposal]  to  hold  train-
 ing  camps  to  train  young  surgeons  in
 the  technique  of  sterilization  for
 family  planning;  and

 (b)  3(  so,  at  what  stage  the  proposas
 is?

 The  Minister  of  Health  (Shn
 Karmarkar);  (a)  and  (b).  The  pro-
 posal  to  train  surgeons  in  Vesectomy
 operation  is  under  consideration  of  the
 Government.
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 MOTION  FOR  ADJOURNMENT

 Fraina  sy  Paxrstanr  Forces  on  East-  v
 ‘ER  Boxper

 Mr.  Speaker:  I  have  received  notice
 of  three  adjournment  motions  from
 Shri  Tridib  Kumar  Chaudhun,  Shri
 Hem  Barua,  Shn  S  M.  Banerjee
 and  Shri  Mohammed  Ehas  One  says

 “the  reported  heavy  firing
 resorted  to  by  armed  Pakistan
 troops  across  the  West  Bengal-
 East  Pakistan  border  against  three
 Indian  villages  in  Murshidabad
 district  on  llth  March,  1959,

 the  reported  use  of  American
 ammunition  by  the  Pak  troops
 and  additional  reinforcements  on
 the  Pakistan  side,

 the  consequent  threat  to  people's
 life  and  property  in  the  regions
 affected  by  Pak  firing”
 The  other  two  also  refer  to  the  same, incident

 Shri  Tridib  Komar  Chaudhuri  ~
 (Berhampore)  7  want  to  emphasize
 that  this  is  a  new  outbrust  in  that
 one  sector  of  the  Indo-Pak  frontier,
 where  the  two  Prime  Munsters’
 agreement  was  said  to  have  been  ?
 implemented  peacefully  on  the  3805
 January  last,  according  to  the  terms
 of  that  agreement  and  the  long-
 standing  Bagge  Award  The  failure  of
 the  Government  arises  from  the  fact
 that  they  did  not  take  notice  of  the
 surprising  move  on  the  part  of  the
 Pakistan  Government  just  after  the
 signing  of  the  Prime  Ministers’  Agree-
 ment  in  having  replaced  their  border
 pehce  on  their  side  of  the  frontier
 by  a  crack  mulitary  regiment  of
 Pakistan,  of  the  East  Pakistan  Rifles
 Even  before  this  incident  started,  the
 passage  of  the  river  traffic  on  Ganga
 and  Bhagirath:  was  forcibly  stopped,
 our  fishermen  could  not  resort  to  fish-
 ing  even  in  our  own  territorial  waters
 Then,  after  one  month  of  umplemen-
 tation  of  the  agreement,  this  firmg  hes
 becn  started  On  the  8rd  of  March,
 I  drew  the  attention  of  the  Prime
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 Minister  to  the  threat  held  out  by  the
 placing  of  the  East  Pakistan  Rifles  on
 the  other  side  of  the  border

 Mr.  Speaker:  We  are  concerned
 with  the  latest  one  How  is  it  very
 serious?  If  it  5  connected  with  all
 that  has  been  happening  all  along,
 what  is  the  extraordinary  thing  that
 has  occurred  yesterday?  The  Prime
 Minister  has  been  saying  about  all  the
 steps  that  have  been  taken

 Shri  Tridib  Kumar  Chaudhuri:  The
 muhtary  units  belonging  to  the  Kast
 Pakistan  Rifles  have  violated  our
 border  and  kidnapped  our  nationals
 They  have  started  heavy  firmg  The
 district  magistrate  of  Murshidabad
 contacted  his  counterpart  at  Rajsahi
 over  the  phone  and  fixed  up  an
 appointment  with  the  Pakistan  magis-
 trate,  but  he  did  not  turn  up  Our
 three  villages  have  been  evacuated,
 and  we  do  not  know  if  there  would
 be  an  attack  again

 Mr.  Speaker:  Is  this  the  first  time
 we  are  having  firing  on  the  border?

 Shri  Tridib  Kumar  Chaudhari:  Yes,
 this  is  the  first  time  on  that  border,
 on  the  Murshidabad-Rajsah  area
 where  the  two  Prime  Ministers’  agree-
 ment  was  recently  said  to  have  been
 implemented  peacefully  and  where
 interchange  of  territories  on  either
 side  was  agreed  to

 Shri  Hem  Barua  (Gauhati)  About
 this  I  will  be  very  brief  This  is  the
 only  sector  on  the  Indo-Pakistan
 border  where  the  Nehru-Noon  Agree-
 ment  has  been  implemented  on  the
 3250  of  January  by  some  territorial
 transfer  m  a  way  Though  we  have
 sustained  a  loss  so  far  as  the  terri-
 tory  33  concerned  and  Pakistan  has
 made  a  gain,  before  the  formal  trans-
 fer  the  agreement  has  been  violated
 and  they  have  resorted  to  firing  again
 in  that  area  Now  here  is  a  shifting
 of  the  area  of  operation  from  the
 Assam-East  Pakistan  border  to  the
 West  Bengal  border  of  East  Pakistan
 They  have  shifted  from  the  Assam
 border  and  have  resorted  to  firing  on
 the  West  Bengal  side
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 {Shri  Hem  Barua]
 Then  I  find  there  is  another  thing,

 and  that  is  they  are  using  American
 ammunition  That  35  what  they  were
 using  on  the  Assam  border  as  well,
 and  there  was  information  that
 Pakistan  muihtary  forces  or  troops
 were  seen  moving  about  प्रा  American
 armoured  vehicles  This  35  rather  a
 consolidated  pattern  of  thing  and
 these  people  have  been  violating  all
 the  agreements  and  nobody  knows—
 possibly  Allah  alone  knows—when  this
 agreement  is  going  to  be  violated
 again  on  the  East  Pakistan  border
 And  we  have  found,  as  I  have  pointed
 out  yesterday,  that  these  people  are
 creeping  into  our  territorres  and,  as
 our  Prime  Minister  has  said,  they  have
 Jooted  the  property  of  our  people,
 they  have  raped  our  women,  molested
 our  women  with  the  result  they  had
 to  be  sent  to  hospitals  and  they  have
 killed  our  personnel  in  the  East
 Pakistan-Assam  border  Now  they  are
 shifting  their  operation  to  this  place
 where  there  is  transfer  of  territory
 according  to  the  Nehru-Noon  Agrec-
 ment

 Mr.  Speaker’
 need  not  repeat

 The  hon  Member

 Shri  Hem  Barua:  Then  I  will  say
 one  thing  I  hope  you  will  be  pleased
 to  allow  this  motion  When  I  look  at
 your  face,  a  usually  smiling  face,  I
 find  sorrow  and  sadness  writ  large
 on  your  face  because  of  this  I  am
 confident  that  because  of  these  un-
 happy  incidents  you  will  allow  this
 motion  to  be  discussed  in  this  House

 Shri  S.  M.  Banerjee  (Kanpur)  I  do
 not  want  to  take  more  than  two
 minutes  I  have  read  a  very  interest-
 ing  piece  of  news  that  came  today
 Whatever  has  been  said  by  Shri  Tridib
 Kumar  Chaudhuri  is  enough  But  ३
 is  not  only  this  They  have  dug
 trenches  and  they  use  boats  and
 motor  ‘aunches  and  the  people  are
 from  the  armed  forces  I  may  be
 wrong  but  it  is  seen  that  just  after
 this  recent  Pact,  they  are  trying  to
 intensify  this  attack  on  the  Indians
 So,  what  I  fee]  is  that  this  may  be  a

 caiculated  attack  on  the  part  of
 Pakistan  on  the  initiative  of  America
 after  this  Pact  So,  I  want  a  reply
 to  that  from  the  hon  Prime  Minister
 I  may  be  wrong,  but  this  23  my  own
 feeling,  and  it  is  a  senigus  matter

 Shri  H.  N  Mukerjee  (Calcutta-
 Central)  I  beg  of  you  to  admit  this
 motion  because  of  some  special
 circumstances  which  have  recently
 supervened,  and  the  latest  report—I
 am  quoting  from  the  Calcutta  States-
 man—is  to  the  effect  that  police  head-
 quarters  in  Calcutta  have  received
 reports  about  use  by  the  Pakistani
 armed  forces  of  American  ammunition
 in  their  heavy  firing  on  three  border
 {Indian  villages  im  Mursfidabad
 district  We  do  not  wish  to  embarrass
 the  Government  On  the  contrary,
 we  all  want  to  have  a  united  decision
 and  determination  in  regard  to  this
 matter  The  border  on  the  eastern
 side  of  our  country  is  being  so  fre-
 quently  harried  and  now  the  use  of
 American  ammunition  is  being  given
 ostensibly  from  official  sources  and,
 therefore,  I  feel  that  there  !s  a  quali-
 tative  change  in  the  situation,  and  so
 tt  is  absolutely  necessary  that  we
 adjourn  our  business  for  a  short  while
 to  express  our  sense  of  :mportance  of
 this  kind  of  things  which  are  supposed
 to  have  happened  It  may  be  that
 the  Prime  Minister’s  Government  have
 other  matenal  at  their  command,  but
 these  reports  appeared—and  these
 reports  ostensibly  are  from  offiaal
 sources—and  are  appearing  in  all  the
 national  newspapers,  and  that  being
 so,  and  when  those  who  are  represent-
 ing  the  constituencies  on  the  border
 are  getting  repeated  information  about
 the  perturbation  of  the  people,  it  is
 only  proper  that  Parliament  takes  a
 very  serious  view  of  the  situation  and
 adjourns  its  business  for  a  short  while
 I  know  that  it  might  be  pointed  out
 that  we  are  going  to  have  opportuni-
 ties  for  discussing  all  kinds  of  things
 during  the  budget  discussion  and  the
 Demands  for  Grants,  but  this  is  a
 matter  of  such  special  significance,
 and  this  is  a  matter  which  seems  to
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 violate  certain  assurances  allegedly
 given  by  the  American  Government
 to  our  country,  this  w  a  matter  of
 such  international  importance  as  well
 as  deleterious  to  the  interests  of  the
 country,  that  we  should  have  a  very
 serious  discussion  as  soon  as  possible
 and  that  is  why  I  beg  of  you  to  give
 your  mind  to  this  matter  very
 seriously  and  permit  a  discussion  of
 this  motion  by  way  of  adjournment

 Shri  Braj  Raj  Singh  (Firozabad)
 May  I  say  only  one  word  about  the
 Pakistan  ammunition?  As  a  matter
 of  fact,  that  may  change  our  foreign
 policy  80  I  request  you  to  please
 admit  this  motion

 Raja  Mahendra  Pratap  (Mathura)
 May  I  say  a  word?

 Mr  Speaker.  I  am  not  going  to
 allow  a  general  discussion

 Raja  Mahendra  Pratap:  I  have  only
 one  point

 Mr  Speaker:  No
 Minister

 The  hon  Prime

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Sir,  in  the  course  of  the  dis-
 cussion  on  the  motion  for  adjourn
 ment,  hon  Members  have  gone  into
 a  number  of  facts  and  allegations

 I  need  not  say  how  exceedingly  dis-
 tressing  and  frustrating  this  experi-
 ence  is,  of  this  kind  of  frontrer  forays
 to  go  on  As  I  pointed  out  the  other
 day  in  terms  of  damage  it  may  not
 be  much

 Shri  Hem  Barua:  It  is  much

 Shri  Jawaharlal  Nehru:  Sir,  if  you
 will  permit  me  to  say  so,  but  some-
 thing  much  more  than  physical
 damage  is  the  extreme  annoyance  and
 insecurity  which  is  caused  in  those
 areas

 I  said  then,  and  I  repeat  it  again
 today,  that  it  is  not  a  question  of  our
 border  being  aggressed  upon,  aggres-
 sion  taking  place  We  are  adequately
 prepared  to  meet  any  such  thing,  but
 it  is  a  little  difficult  to  deal  with  a
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 situation  where  across  the  border  fir-
 ings  take  place  Normally  it  38  across
 the  border  It  is  very  seldom  that
 actual  physical  aggression  takes  place.

 In  the  present  case,  as  far  as  I  have
 been  able  to  gather,  and  as  hon  Mem-
 bers  have  pointed  out,  it  is  a  little
 patch  of  territory  which  was  exchang-
 ed  m  Murshidabad  on  the  i6Sth  of
 January,  and  an  argument  arose  about
 the  harvesting  m  the  field  of  linseed
 and  that  led  to  it,  but  the  main  point
 that  has  been  stressed  is  that  appa-
 rently  American  arms  were  used

 Now,  I  should  like  to  make  that
 clear  in  so  far  as  our  information  goes,
 and  I  should  hke  these  two  things  to
 be  kept  quite  apart—that  is  the  ques-
 tion  arising  from  the  signing  of  this
 treaty  recently  between  the  United
 States  and  Pakistan,  the  military  aid
 treaty,  and  the  border  raids  I  do  not
 think  there  is  any  connection  between
 these

 The  hon  Member  opposite  read  out
 something  from  the  Statesman  I  have
 no  information  on  that  point,  and  I
 can  say  nothing,  how  far  that  is  true
 or  not  Also,  it  should  be  remembered
 that  if  any  American  equipment  is
 found,  it  cannot  be  said  that  that  has
 not  been  bought  in  the  normal  course
 of  business,  or  it  is  a  part  of  the  aid
 given  When  previously  once  I  men-
 tioned  that  some  American  equipment
 had  been  found,  that  was  so  on  the
 cease-fre  hne  in  Kashmir  State,—
 some  equipment,  fuses  and  other
 things  which  could  not  otherwise  be
 obtained  Therefore,  we  could  say
 with  some  assurance  that  it  might
 have  come  not  through  the  normal
 processes,  although  even  there  all
 these  are  smal]  arms,  and  small  arms
 can  easily  be  bought  in  the  market,
 and  it  is  impossible  for  us  to  say
 whether  they  were  normally  purchased
 or  had  come  in  the  way  of  military
 aid

 Anyhow,  much  information  as  we
 Possessed  was  that  these  fuses  and
 some  other  equipment  of  that  type
 which  we  found  in  the  cease-fire  line
 was  of  American  manufacture  That
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 {Shr:  Jawaharlal  Nehru)
 is  definite  How  it  came  there,  whe-
 ther  by  purchase  or  aid,  I  do  not  know.
 We  have  received  no  information  yet
 which  we  may  call  definite,  that  any
 American  equipment  has  been  found
 on  the  eastern  border  There  are  press
 reports  I  cannot  say  anything  about
 them,  because  I  have  no  information
 on  that  subject

 Therefore,  I  would  beg  that  this
 question  of  American  mutual  aid
 treaty  with  Pakistan  should  be  kept
 apart,  because  I  do  not  think  it  has
 fny  basic  connection,  except,  of  course,
 that  any  military  aid  that  comes  to
 Pakistan  tends  to  make  Pakistan  more
 aggressive  That  73  almost  a  natural
 consequence  of  that  aid

 Sbri  Hem  Barua:  Naturally,  they
 cannot  allow  the  American  arms  and
 ammunitions  that  they  are  getting  to
 rot  and  rust,  they  must  make  use  of
 them

 Shri  Jawaharlal  Nehru:  This  is  a
 curious  argument,  and  that  argu-
 ment  would  iead  us  far,  in
 every  country  which  possesses
 arms  we  do  not  allow  them  to  rot
 and  rust,  and  therefore  we  must  go
 about  using  them  on  our  neighbours
 But,  as  a  matter  of  fact,  the  kind  of
 equipment,  the  normal  small  arms
 that  are  used  in  such  forays  are,  most
 of  them  I  might  presume,  manufac-
 tured  locally  We  do  not  use  big  guns
 m  these  little  forays  They  are  pre-
 sumably  of  Pakistan  manufacture,
 some  bought  from  abroad  The  neces-
 sity  for  aid  to  other  countries  arises
 not  for  small  arms,  but  for  large
 bigger  things,  for  aircraft,  for  armour
 and  all  that  That  35  where  aid  comes
 in,  that  is  important,  for  expensive
 things  which  are  not  made  in  the
 country  Small  arms  and  ammunition
 are  usually  manufactured,  maybe
 some  of  them  are  obtained  from
 abroad.  Anyhow,  I  wish  to  make  it
 clear  also,  because  I  had  referred  to
 this  matter  previously,  that  the  only
 definite

 ink
 ormation  we  have  about

 some  American  equipment  being  used

 MARCH  ,  950  for  Adjourwment  S848

 was  in  the  cease-fire  line  in  respect  of
 which  we  cannot  say  whether  it  was
 purchased  in  the  ordinary  course,  or
 formed  part  of  the  military  aid  pro-
 gramme

 In  regard  to  the  eastern  border,
 about  this  firing,  I  have  got  here
 reports  with  me  from  the  District
 Magistrate,  Murshidabad,  etc
 ~  Mr.  Speaker:  Is  this  the  first  time
 that  this  border  ts  affected?

 Ts
 Shri  Jawaharlal  Nehru:  Yes,  Sir.

 This  is  the  first  tyme,  in  the  sense  of
 the  last  few  days,  four  or  five  or  six

 .  days
 Shri  M.  Banerjee:

 been  kidnapping
 Shri  Jawaharlal  Nebru:  On  the  6th,

 that  is  so  It  is  on  the  same  pattern
 with  the  other  things  I  will  gladly
 read  out  all  the  telegrams  if  the
 House  so  wishes,  the  protest  made
 and  all  that,  the  normal  things  being
 done  I  might  add,  of  course,  that
 when  there  is  firing  from  the  Pakistan
 side,  there  38  firing  m  reply  from  our
 side

 There  had

 Shri  Tridib  Kumar  Chaudhuri:  I
 would  only  like  to  know  from  the
 Prime  Minister  what  steps  we  are
 taking  I  do  not  mean  going  to  war,
 but  our  side  of  the  border  38  guarded
 merely  by  the  border  police  of  the
 West  Bengal  Government,  and  if  my
 information  33  “correct,  the  District
 Magistrate  of  Murshidabad  contacted
 the  West  Bengal  Government,  and  the
 latter  sent  some  remforcements  which
 they  have  m_  Barrackpore,  which  is
 about  00  miles  from  my  district  80,
 what  about  guarding  of  our  borders?
 Why  don’t  you  put  an  army  unit,  or
 whatever  it  3s,  any  effective  unit
 which  may  stand  up,  and  at  least  put
 some  morale  into  the  local  population

 And  mind  you,  this  33  a  Muslim

 imajority
 area  About  5  per  cent.  of

 the  people  are  Mushms  It  is  the
 'Mushms  there  who  are  suffering  The
 Policy  of  Pakistan  is  to  break  down

 stheir  morale
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 @hri  Jawaharial  Nehra:  The  hon.
 Member  has  just  said  that  according
 to  bis  information  reinforcements  have
 been  sent  That  1s,  true,  of  course,
 that  forces  have  been  sent  It  would
 not  be  proper  for  me  to  give  details
 as  to  where  what  has  been  sent

 There  is  one  aspect  of  this  matter
 which  I  should  hke  to  place  before
 the  House  According  to  our  thinking,
 the  military  situation  is  not  dangerous,
 from  the  larger  point  of  view  That
 does  not  mean,  of  course,  that  incon-
 venience  is  not  caused  or  harassment
 or  some  damage  or  some  insecurity
 Now,  it  appears  to  be  the  policy  of
 the  Pakistan  Government  just  to  play
 about  with  this  border,  to  force  us  to
 send  forces  here  and  there,  in  the
 sense  that  they  fire  there,  let  us  sup-
 pose,  and  we  send  some  force  there.
 and  they  fire  elsewhere  If  there  was
 a  kind  of  conflict,  of  course,  one  meets,
 and  one  cannot  keep  large  armies
 standing  hand  in  hand  im  the  border

 Shri  Vajpayee  (Balrampur)  Why
 not?

 Shri  Jawaharlal  Nehru.  Because
 that  is  neither  military  tactics  nor
 other  tactics  It  does  not  help  much

 Shri  Vajpayee.  When  border  viola-
 tions  are  going  on,  and  Pakistan  is
 bent  upon  creating  trouble  on  the
 border,  in  spite  of  the  Nehru-Noon
 Agreement,  why  can’t  we  post  our
 army  on  the  border?

 Shri  Jawaharlal  Nehru.  Our  army  is
 on  the  border  Armies  are  not  spread
 out  in  that  manner,  armies  are  kept
 on  the  border,  whether  on  the  west
 or  on  the  east  They  do  not  stand
 shoulder  to  shoulder  on  the  border
 looking  across  That  is  the  best  way

 Shri  Trid@ib  Kumar  Chaudhari:  If
 the  Prime  Minister  will  permit  me

 Mr.  Speaker:  Order,  order  4  have
 heard  sufficiently

 Shri  Tridib  Kumar  Chandhurl:  One
 minute  I  will  only  ask  for  some
 information.
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 i  do  not  mean  that  army  should  he
 placed  on  the  border,  a  standing  army,
 now,  but  how  do  you  prevent  the
 recurrence  of  these  things?  The  other
 day  we  heard  from  the  hon  Deputy
 Minister  of  External  Affairs  that  the
 Pakistani  Army  intruded  on  our
 border  and  kidnapped  2l  Indian
 nationals,  then  took  them  away,  con-
 victed  them  in  their  mulitary  courts
 and  sent  them  to  jal  We  have  not
 been  able  to  get  them  released  Now
 again  they  intrude  on  our  border,
 kidnap  some  other  people  and  we
 stand  helpless  Do  something  about
 it,  for  God’s  sake

 Shri  8.  M.  Banerjee:  There  was  the
 sad  story  of  the  fishermen  who  were
 mercilessly  beaten

 Shri  Jawaharlal  Nehru:  I  think  the
 hon  Member  is  referring  to  some
 fishermen  being  kidnapped

 Shri  Tridib  Kumar  Chandhuri:  No,
 no,  not  fishermen  It  was  a  jute-
 laden  boat  with  2]  Indian  nationals
 going  to  Nawadwip  via  Ganga  They
 were  kidnapped  and  taken  Our  Gov-
 ernment  says  that  they  tresspassed
 into  our  territory,  kidnapped  our
 nationals  and  took  them  to  Pakistan,
 convicted  them  and  put  them  in  jail
 A  nice  state  of  affairs!

 Shri  Jawaharlal  Nehru:  As  I  said,
 the  territory  m  this  case  consisted  of
 the  bed  of  the  river  And  the
 Pakistams  arrested  them  because  they
 said  they  were  on  their  side  of  the
 river  which  admittedly  is  their  side
 Now,  of  course,  it  is  an  extraordinary
 state  of  affairs  when  people

 Shri  Tridib  Kumar  Chaudhuri:  But
 the  hon  Prime  Minister  forgets  that
 it  was  his  statement  or  rather  his
 Deputy  Munuister’s  statement  that  they
 trespassed  into  our  territory,  we  did
 not  trespass  into  their  territory

 Shri  Jawaharial  Nehru:  I  venture  to
 repeat  that  the  territory  concerned  is
 the  mver,  and  the  boundary  3s  the
 middle  of  the  mver  It  35  our  case
 that  these  people  were  qn  this  side
 of  the  centre  of  the  current  of  the
 river,  it  is  their  case  that  they  came
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 over.  I  do  not  think  any  human  being
 can  be  hundred  per  cent  positive  as
 to  how  to  demarcate  the  middle  of  a
 river

 Shri  Hem  Barua:  It  is  difficult  to
 stick  to  that

 Shri  Jawaharlal  Nehru:  It  may  be
 80.  what  I  am  submitting  is  that  it
 seems  to  me  absurd  for  people  not  to
 have  free  traffic  in  a  river,  whichever
 side  the  half  may  be  The  difficulty
 comes  in  where  people  fish,  then
 certain  rights  are  involved,  whether
 you  fish  in  the  waters  of  another
 country  or  not

 The  hon  Member  knows  that  we
 have  cases  of  dacolty  Now,  how  do
 we  deal  with  the  dacoits,  when  they
 run  away?  Here  in  Rajasthan,  kid-
 napping  takes  place  It  is  unfortunate
 that  the  broad  policies  of  Pakistan  or
 at  any  rate,  the  local  people,  seem  to
 Tesemble  those  that  we  see  in  some
 parts  of  dacoity-mfested  areas  in
 Rajasthan  and  Madhya  Pradesh

 Shri  Tridib  Kumar  Chaudhuri:  But
 wt  was  the  Army  which  did  that

 Shri  Jawaharlal  Nehru:  That  is  not
 the  Army  The  Army  protects,  but
 no  Army  in  the  world  protects  or  does
 police  work  in  each  home,  it  cannot
 No  Army  can  protect  you  from
 dacoits  You  deal  with  the  dacoits
 and  crush  them  m  the  area  or  do
 what  you  can

 I  do  submit  that  two  things  must
 be  kept  clear  in  our  minds,  that  is,
 the  security  of  the  border  generally
 and  that  of  the  people  there  I  think
 that  the  security  of  the  border  from
 the  point  of  view  of  any  aggression
 is  sufficiently  guarded  by  our  Armed
 Forces,  and  it  is  just  because  the
 Pakistanis  want  that  security  not  to
 be  so  guarded  as  it  i8,  that  they  create
 diversions,  petty  diversions,  all  over,
 so  that  the  people  may  get  excited  and
 run  about  from  place  to  place  and
 thereby  somewhat  lessen  the  arrange
 ments  made  for  the  security  of  the
 border  Naturally,  as  every  Member
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 about  the  security  of  the  border,
 secondly  about  the  security  of
 people  at  the  border  and  al]  that,
 are  all  anxious,  and  we  are  very
 much  concerned  over  this  kind  of
 thing  happening  And  to  the  best  of
 our  ability,  our  Army  is  in  charge;
 our  Army  Commander  does  not  require
 any  orders  from  me,  the  Army  Com-
 mander  is  in  charge  of  the  border,
 he  can  go  where  he  thinks  it  is  best
 for  him  to  go  We  have  to  leave  the
 choice  to  him,  we  cannot  order  him
 from  here,  go  here  and  go  there  The
 responsibility  is  his  The  primary
 responsibility  is  of  the  local  police
 who  are  there,  the  border  police,  but
 the  overall  responsibilty  is  of  the
 Army  Commander  for  that  area  They
 are  in  constant  touch  with  each  other,
 and  it  will  not  be  a  good  thing  for  us
 to  interfere  with  their  judgment,  and
 the  responsibility  is  theirs

 Shri  A.  C.  Guha  (Baraset)  May  I
 ask  one  question?  What  happens  to
 the  people
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 ’  of  this  House  is  anxious,  first  of
 at,
 the
 we

 Mr.  Speaker:  I  am  not  going  to
 allow  any  more  questions  now

 Shrimati  Manjula  Devi  (Goalpara):
 May  I  make  one  suggestion?

 hri  Tridib  Kumar  Chaudhuri:  May
 I  say  a  word?

 Mr.  Speaker.  I  am  not  going  to
 allow  any  more  questions  I  under-
 stand  that  so  far  as  the  raids  on  this
 particular  border  are  concerned,  they
 are  a  new  thing,  and  a  number  of
 people  are  agitated,  so  far  as  this
 matter  is  concerned  Everything
 no  doubt,  being  done

 “I  do  not  treat  every  adjournment
 motion  as  a  censure  on  Government
 The  hor,  Prime  Minister  has  said  that
 he  has  got  a  number  of  letters  from
 the  District  Collector  and  so  on

 a  So  for  as  this  matter  is  concemed,
 as  it  has  constantly  been  coming  up,
 and  apart  from  that,  a  new  turn  has
 taken  place,  I  wish  this  House  should

 Aliscuss  this  matter  It  is  not  a  matter
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 of  adjournment  in  the  sense  that  there  w
 ag  any  censure,  but  I  would  like  that
 this  matter  should  be  discussed
 specially,  and  I  shall  allow  this  matter
 to  be  discussed  this  afternoon,  at  five
 o'clock,  after  the  general  discussion
 of  the  Budget  is  over,  and  the  Appro-
 priation  (Vote  on  Account)  Bill  is
 also  passed  Let  us  discuss  for  an
 hour  o:  an  hour  and  a  half

 Those  in  favour  of  giving  leave  may
 kindly  rise  in  ther  seats

 (More  than  fifty  Members  rose  )
 We  shall  take  it  up  at  five  o'clock,

 since  leave  is  granted
 Dr.  Ram  Subhag  Singh  (Sasaram)

 Today?
 Mr.  Speaker.  Yes,  today
 Shri  S.  M.  Banerjee:  What  is  the

 time  allotted?

 Mr.  Speaker:  An  hour  or  an  hour
 and  a  half

 Shri  S.  M.  Banerjee.  Let  it  be  two
 hours

 Mr.  Speaker.  No,  no

 226  hrs

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  Reports  OF  EASTERN  SHIPPING
 CORPORATION  AND  WESTERN  SHIP-
 PrnG  CORPORATION  FOR  957.58

 The  Minister  of  State  in  the  Min-
 istry  of  Transport  and  Communica-
 tions  (Shri  Raj  Bahadur):  I  beg  to
 lay  on  the  Table,  under  sub-section
 (3)  of  section  639  of  the  Companies
 Act  +1956,  a  copy  of  each  of  the  fol-
 lowing  reports

 a)  Annual  Report  of  the  East-
 ern  Shipping  Corporation  Limit-
 ed  for  the  year  1957-58;
 (Placed  wn  Library,  See  No  LT-
 1274/59  )

 (i)  Annual  Report  of  the
 Western  Shipping  Corporation
 (Private  Limited  for  the  year
 957.58  (Placed  in  Library,  See
 No  LT-278/89  )

 Budget—  General  Discusmon
 NorrrrcaTron  UNDER  ESSENTIAL  Com-

 Moprtres  ACT

 The  Deputy  Minister  of  Food  and
 Agricalture  (Shri  A.  M  Thomas):  I
 big  to  lay  on  the  Table,  under  sub-
 section  (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  1955,  a  copy
 of  each  of  the  folowing  notifica-
 trons.

 @)  GSR  No  248  dated  the
 28th  February,  1959,  contammg
 the  Madras  Paddy  (Export  Con.
 trol)  Order,  ‘1959,

 (a)  GSR  No  249  dated  the
 28th  February,  3959,  containing
 the  Madras  Paddy  (Transport
 Restriction)  Order,  ‘1959,

 (iu)  GSR  NO  285  dated  the
 4th  March,  ‘1959,  and

 Civ’  GSR  No  288  dated  the
 6th  Marth,  ‘1959,  making  certain
 furthe:  amendments  to  the
 Uttar  Pradesh  Paddy  (Restric-
 tion  on  Movement)  Order,  4958
 (Placed  in  Library,  See  No  LT.
 275  59)

 42.27  hrs.
 GENERAL  BUDGET—GENERAL

 DISCUSSION—contd
 Mr.  Speaker  The  House  will  now

 re  ume  general  discussion  on  the
 Budget  The  time  allotted  is  20  hours
 excluding  the  time  needed  for  Gov-
 ernment’s  reply  The  time  taken  5
 36  houis  and  42  minutes,  the  balance
 of  time  at  our  disposal  is  3  hours  and
 38  mmutes  How  long  does  the  Min.
 ister  expect  to  take?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  shall  take  some-
 thing  more  than  en  hour,  about  an
 hour  and  a  quarter  or  something
 hke  that

 Mr.  Speaker:  We  shall  assume  that
 he  would  take  an  hour  and  a  half
 So,  we  shall  be  able  to  finish  by  five
 o’clock

 Shri  Braj  Raj  Singh  (Fuirozabad):
 Shn  Yadav  was  to  be,  called  last
 evening  He  belongs  to  my  party,  and
 he  was  to  be  called  last  evening,  but
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 he  could  not  be  called,  because  the
 previous  speaker  concluded  his
 speech  only  at  the  last  minute.  So,
 he  may  be  called.

 Mr.  Speaker:  Very  well.

 Shri  M.  BR.  Masani  (Ranchi-East):
 Would  you  kindly  let  the  House
 know  when  the  hon.  Minister  will  be
 called  upon  to  reply?  It  may  help
 the  Members

 Mr.  Speaker:  I  shall  call  him  at
 8-20  p.m.

 Shri  Morarjt  Desai:  In  that  case,
 we  may  not  be  able  to  conclude
 before  five  o'clock,  because  the  Ap-
 propriation  (Vote  on  Account)  Bill
 has  to  be  taken  up  after  the  general
 discussion.

 Mr.  Speaker:  All  right;  in  that
 case,  I  shall  call  the  hon.  Munuster  at
 3  PM.

 Shri  Somant  (Dausa):  The  hon.
 Finance  Munster,  during  the  short
 period  of  his  stewardship  of  the  coun-
 try’s  finances  has  been  able  to  impart
 stability  and  confidence  to  our  eco-
 nomy  and  has  thus  been  able  to  pre-
 sent  a  balanced  and  cheerful  picture
 about  the  inherent  soundness  of  our
 economy.

 The  budget  proposals  have  to  be
 examined  in  the  context  of  the  need
 for  mobilising  all  our  resources  for
 the  successful  implementation  of  the
 Second  Five  Year  Plan;  and  the  Fin-
 ance  Minister  undoubtedly  has  made
 a  balanced  and  constructive  approach
 in  framimg  the  various  proposals
 which  he  has  put  before  the  House
 I  would  also  like  to  give  full  credit
 to  the  hon  Finance  Minister  for  his
 ingenuity  and  _  resourcefulness  in
 confounding  even  the  experts  in  com-
 pany  taxation  ma*ters;  and  indeed,  an
 impression  has  been  created  as  if  the
 Finance  Minister  has  given  a  lot  of
 relief  to  the  corporate  sector  and  to
 the  rich  individuals.  It  is  really  very
 unfortunate  from  the  point  of  view
 of  the  business  community  that  while
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 the  Finance  Minister  has  gone  for-
 ward  in  the  drive  towards  socialism
 and  in  the  drive  to  wipe  out  the  dis-
 parity  between  the  larger  income
 groups  and  the  lower  income  groups,
 yet  his  proposals  have  been  interpre-
 ted  in  various  quarters  as  a  capitalist
 budget  or  as  proposals  having  been
 formulated  to  give  relief  to  the  cor-
 porate  sector  or  to  the  shareholders.
 I  would  beg  to  submit  that  if  the
 real  implications  of  the  various  pro-
 posals  made  by  the  Finance  Minister
 are  properly  analysed  and  examined,
 it  will  be  seen  that  not  only  has  no
 relief  been  given  but,  on  the  other
 hand,  some  additional  burdens  have
 been  imposed,  both  on  companies  as
 well  as  on  individuals

 Taking  the  first  question  of  person-
 al  taxation,  we  are  all  aware  that
 when  the  former  Finance  Minister,
 Shri  T.  T.  Krishnamachar:  had  intro-
 duced  those  novel  taxes  lke  wealth
 tax  and  expenditure  tax,  he  did  give
 some  relief  in  the  Jevels  of  personal
 taxation  and  had  indeed  «indicated
 that  this  process  would  be  continued
 further  But  what  is  the  position  to-
 day?  The  position  under  the  Budget
 proposals  as  formulated  by  the  pre-
 sent  Finance  Minister  is  that  he  has
 further  mereased  the  levels  of  per-
 sona]  taxation  Although  the  increase
 in  wealth  tax  may  be  called  only
 half  per  cent,  the  increase  is  8४५  much
 as  double  the  present  ~ate.  That  is,
 the  present  half  per  cent  on  certain
 slabs  has  been  increased  to  one  per
 cent;  similarly  there  have  been  sub-
 stantial  increases  in  the  other  slabs.

 To  give  some  specific  instances  on
 the  basis  of  the  latest  budget  pro-
 posals,  individuals  having  a  _  total
 value  of  property  of,  say,  Rs.  25  lakhs
 fetching  an  estimated  annual  income
 of  about  Rs,  !  lakh,  will  have  to  pay
 90  per  cent  of  their  total  income;
 those  with  a  property  of  Rs.  $0  lakhs
 and  an  income  of  Rs.  1,20,000  will
 pay  97  per  cent;  those  with  Rs,  40
 Jakhs  and  an  income  of  1,60,000  will
 pay  06  per  cent;  those  with  Rs.  50
 lakhs  and  an  annual  income  of  Rs.  2
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 lakhs  will  pay  li2  per  cent;  those
 with  Rs.  60  Iakhs  and  an  mcome  of
 Ra.  2,40,000  will  pay  II6  per  cent;
 those  with  Rs,  80  lakhs  and  an  income
 of  Rs.  8,20,000  will  pay  20  per  cent,
 and  those  with  Rs  400  lakhs  worth
 property  and  an  annual  income  of
 Ra.  4  lakhs  will  pay  anvthng  lke
 28  per  cent  This  ws  the  picture  of
 the  ineidence  of  tax  which  the  rich
 individuals  will  have  to  pay  under
 the  proposals  of  the  Finance  Minister
 And  yet  we  have  been  told  that  the
 Finance  Minister  has  presented  ३
 ‘capitalist’  budget  It  is  really  very
 amazing  and  it  really  takes  one's
 breath  away  to  be  told  m  the  ~ontext
 of  the  very  serious  add.tional  inci-
 dence  of  the  propesals  made  by  the
 Fmance  Monster  that  he  has  done
 anything  by  way  of  giving  relief  to
 the  corporate  sector  No  doubt,  he
 has  been  able  to  create  a  psycholo-
 gical  outlook  Ever  since  he  _  took
 charge,  ४  38  true  that  ne  hac  been
 able  to  impart  confidence  .nd  stabih-
 ty  m  the  economic  field.  Under  the
 simplification  of  the  corpany  tax
 structure  the  weallh  tax  on  campa-
 nies  and  excess  dividend  tax,  has  beer
 absorbed  in  the  coiporation  tax
 Surely  from  the  psychological  poin‘
 of  view,  the  abolition  of  those  twu
 taxes  is  welcome  2d  hac  been  wel-
 comed  m  commercial  quarters  But
 that  does  not  in  the  least  mean  tha.
 there  has  been  any  relief  given  ०)
 way  of  abol'tion  of  these  taxes  What
 has  been  done  35  that  these  tw>  taxe
 have  been  abolished,  and  in  the  words
 of  the  Finance  Muiuster,  an  ‘quiva
 lent’  burder  has  been  imposed,  but
 a  close  analysis  on  the  part  of  experts
 reveals  that  this  b  rden  38  not  only
 an  equivalent  burlen,  bit  something
 more  than  what  the  exciequer  was
 drawing  from  these  two  taxes  nas
 imposed  by  way  of  replacement  of
 this  taxatior  structure

 Then  there  is  another  thing  The  Fin-
 ance  Manister  has  »l}owed  the  specie!
 depreciation  to  laps»  from  the  current
 year.  This  was  renily  enabling  vari.
 ous  companies  to  strengthen  their
 finances  in  the  initial  peri.d  The  abo-
 lition  of  this  concession  at  this  junc-

 ture  is  really  putting  an  extra  bur-
 den  on  the  companies  8६  a  time  when
 they  may  be  embarking  upon  new
 industmal  development,  Here  agai  a
 concession  which  was  ju-t  fied  unde.
 the  present  circum  tances:  and  whicen
 was  continuing  for  such  2  long  time
 has  suddenly  been  withdrawn.

 Then  wha‘  is  the  positi.n  about  the
 expenditure  tax?  The  expenditure
 tax  and  wealth  tax  were  fully
 examined  by  the  Select  Commit-
 tee  at  that  stage  and  after
 full  and  thorough  deliberation,
 certain  exemptions  were  given  and  a
 certain  system  was  introduced  to
 enforce  the  expenditure  tax  But  so
 soon  after  the  tax  has  been  made
 effective,  a  radical  departure  has  been
 made,  and  the  husband  and  wife
 and  minor  children  have  been
 grouped  together  for  the  matter  of
 assessing  the  expenditure  tax  This  is
 indeed  a  radical  departure  masmuch
 as  the  husband  and  wife  continue  to
 be  treated  as  separate  assessees  under
 the  income  tax  law,  and  there  1s  no
 reason  this  drastic  departure  should
 have  been  made  in  this  budget

 Going  further  into  the  implications
 of  the  company  tax  simplification  pro-
 cedure  introduced  in  this  budget,  I
 would  like  to  draw  the  attention  of
 the  Finance  Minister  to  the  element
 of  double  taxation  he  has  introduced
 So  long  the  dividends  received  by  the
 shareholders  were  used  to  be  treated
 as  a  tax  paid  by  the  company  on
 behalf  of  the  shareholders  The  pos).
 tion  has  now  been  completely  revers-
 ed,  and  this  income  tax  and  corpora.
 tion  tax  of  45  per  cent  will  be  com-
 pletely  unrefundable  Therefore,  the
 same  amount  of  dividends  will  pay
 tax  at  two  stages,  the  company  will
 pay  tax  in  the  first  instance  and  later
 on,  in  the  shape  of  deducting  the  tax
 at  the  source,  the  shareholders  will
 also  be  taxed  again,  thereby  intro.
 ducing  a  system  of  double  taxation  I
 gather  that  in  the  United  States  and
 Canada  there  is  a  system  of  giving
 certain  rebate  or  relief  to  the  share-
 holders  under  such  a  system  I  would,
 therefore,  appeal  to  the  hon  Finance
 Minister  to  get  the  whole  scheme  of
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 this  company  tax  structure  simplifi-
 cation  properly  analysed  and  examin-
 श्चे  After  all,  he  has  himself  given
 an  assurance  that  there  is  absolutely
 no  intention  to  make~  any  material
 change  so  far  as  the  tax  habilty  of
 the  companies  and  shareholders  s
 concerned  In  case  it  is  found  out  after
 Proper  scrutiny  that  this  revised  sys-
 tem  of  taxation  on  the  corporate  sec-
 ter  will  lead  to  a  very  substantial  im-
 erease  m  the  meidence  of  tax  on  the
 corporate  sector  and  the  shareholders.
 I  do  hope  and  trust  that  he  will,  ac-
 cording  to  his  own  assurance,  get  the
 whole  proposals  drafted  and  finalised
 yn  such  a  manner  as  will  take  care  of
 this  additonal  burden  and  will  leave
 the  companies  and  shareholders  in
 exactly  the  same  position  as  they  are
 to-day

 Shri  Morarji  Desal:  May  I  say  that
 I  have  given  no  specific  assurance?  I
 only  said  that  this  would  be  examined
 and  we  would  try  to  see  what  could  be
 done  for  readjustment  without  causing
 any  detriment  to  the  revenues  of  Gov-
 ernment  Theat  was  all  I  said

 Shri  Somani  That  38  exactly  what
 I  am  saying  I  am  not  suggesting  that
 there  should  be  any  detriment  to  gov-
 ernment  revenues  At  the  same  time,
 the  Fiance  Munster  says  that  he  is
 not  looking  for  any  additional  revenue
 from  the  replacement  of  the  present
 system  What  Iam  submittmg  and
 asking  38  only  this  much,  that  the  Fin.
 ance  Minister  should  satisfy  himself
 that  m  the  name  of  simplification  of
 the  company  tax  structure,  no  addi-
 tional  burden  is  imposed  either  on  the
 companies  or  on  the  shareholders  This
 28  simple  enough,  and  this  is_  exactly
 what  the  Finance  Minister  stated  im  his
 budge’  speech  and  I  see  no  reason
 why  he  should  depart  from  this  assur-
 ance

 Shri  Morarji  Desai  १  have  not  given
 any  assurance

 Shri  Somani.  Then  there  is  another
 anomaly  unger  the  :evised  procedure
 and  that  is  about  the  past  reserves  of
 companies  There  is  a  very  strong  case,
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 80  far  as  the  past  reserves  of  compani-
 es  are  concerned,  for  any  dividend  that
 is  distributed  out  of  those  past  reserv-
 es,  to  be  continued  to  be  treated  in  the
 same  manner  as  i8  prevalent  to-day,  It
 will  really  be  very  unjust  ४  the  huge
 reserves  which  are  lying  with  the  vari-
 ous  companies  at  present  are  brought
 under  the  new  scheme  If  this  system
 is  made  applicable  also  to  the  divi.
 dends  which  may  be  paid  in  future
 out  of  those  reserves  of  the  past,  cer-
 tainly  this  will  be  very  imequitable
 Therefore,  this  anomaly  also  calls  to
 be  properly  re-examined

 T  was  making  all  these  points  just
 to  indicate  that  there  is  absolutely  no
 basis  for  any  inference  to  be  drawn
 that  the  hon  Finance  Mmuster  has
 given  any  relef  either  to  the  corpo-
 rate  sector  or  to  the  individuals  under
 his  presen*  proposals  Therefore,  all
 these  arguments  whch  have  been
 built  up  about  the  capitalist  budget
 and  such  similar  expressions  are  ab.
 solutely  uncalled  for  and  unyustified
 under  the  proposals  which  have  been
 actually  put  forward

 Sir,  one  word  about  the  role  of  the
 public  and  priva‘e  sectors  Much  has
 been  talked  abou  it  recently  both  in
 the  House  as  well  as  outside  and  an
 impression  seems  to  be  created  as  77
 there  25  any  basic  conflict  between
 the  roles  of  the  two  sectors  So  fer
 as  I  can  see  there  i4  absolutely  no
 reason  why  there  should  be  any  con-
 flict  between  the  two  sectors  The  two
 sectors  are  complementary  to  each
 other  As  a  matter  of  fact,  speaking
 on  behalf  of  one  who  is_  connected
 with  the  business  community,  I.  can
 say  that  the  expansion  of  the  public
 sector  indirectly  helps  the  private
 sector  in  so  many  ways  For  instance,
 the  production  of  these  steel  plants
 is  going  to  be  beneficial  to  the  pri-
 vate  sector  in  so  many  ways  There-
 fore,  I  for  one  welcome  the  expan-
 sion  of  the  public  sector,  and  I  do  not
 see  the  slightest  justrfication  for  some
 of  the  spokesmen  of  the  business
 community  to  go  on  criticising  the
 mole  of  the  public  sector  Of  course,
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 we  have  every  right  to  make  con-
 structive  suggestions  for  the  proper
 and  efficient  functioning  of  the  pub-
 lie  sector,  but  I  do  not  see  why  there
 should  be  any  objection  to  the  con-
 tinuous  expansion  of  the  public  sec-
 tor  I¢  is  in  the  national  interest  and,
 es  I  said  just  now,  also  m  the  interest
 of  the  private  sector  Again,  I  also
 see  no  reason  why  the  protagonists
 of  the  public  sector  should  in  any
 way  take  objection  to  the  expansion
 of  the  private  sector

 My  hon  friend,  Shri  Asoka  Mehta,
 yesterday  was  talking  about  certain
 vigid  percentages  He  was  talking
 about  61  and  49,  73  and  27  and  so  on
 In  this  way  he  was  arguing  the  theory
 as  if  the  public  sector  should  continue
 to  expand  on  the  basis  of  certain  pre-
 determined  mgid  percentages  I  see
 no  basis  for  that  argument  After  all,
 -n  a  changing  economy  we  have  to
 adjust  our  policies  according  to  the
 needs  of  the  circumstances  in  a  man-
 ner  which  will  be  in  conformity  with
 the  policy  of  accelerating  the  pace  of
 economic  development  Therefore,  I
 do  not  see  the  slightest  justification
 for  laying  down  any  rigid  percentages for  the  public  and  private  sectors

 Sir  the  achievements  of  private
 sector  are  quite  well  known  What
 they  have  done  in  the  matter  of  in-
 dustrial  development  after  the  inde-
 pendence  of  the  country  is  a  matter
 about  which  any  impartial  observer
 would  pay  compliments  I  do  not
 think  the  private  sector  has  in  any
 way  been  found  not  msing  fully  to
 the  needs  of  the  occasion  There  4s,
 therefore,  no  reason  why  the  private sector  should  not  continue  to  be  given the  facilities  for  making  their  best
 contribution  m_  the  development  of
 the  mdustrial  sector  which  will  also be  beneficial  to  the  national  economy गा  80  many  ways

 My  point  in  making  this  submission
 about  the  roles  of  the  private  sector
 and  public  sector  is  that  this  futile
 Controversy  and  criticising  each  other
 will  not  take  us  anywhere,  antl,

 indeed,  in  the  present  circumstances
 of  mobilising  all  our  resources  it  35
 very  essential  that  a  spirit  of  harmony
 and  understanding,  which  was  80  elo-
 quently  stressed  by  our  Prime  Munis-
 ter  m  his  address  to  the  Federation  of
 Indian  Chamber  of  Commerce  and  In-
 dustry  the  other  day,  is  brought  in  We
 should  follow  that  example  of  doing
 everything  possible  to  promote  the:
 feeling  of  harmony  and  understand-
 ing  between  the  different  sections  of
 people,  and  to  allow  the  private  sec.
 tor  to  continue  to  make  their  best
 contribution  for  the  economic  deve-
 lopment  of  the  country

 Now,  Sir,  I  would  hke  to  say  a  few
 words  about  this  issue  of  continuous
 increase  in  the  civil  expenditure
 Year  after  year  so  many  hon  Mem.
 bers  have  drawn  attention  of  the
 hon  Finance  Minister  to  the  need  for
 doing  everything  possible  *o  bring
 about  the  economy  in  the  ever  rising
 civil  expenditure  I  find  that  in  the
 year  1958-59  the  revised  estimates
 show  that  the  total  tax  revenue  was
 Rs  609  crores  whereas  the  non-de-
 velopmental  expenditure  was  about
 33  per  cent  higher—Rs  69)  crores
 This  figure  of  non-developmental  ex-
 penditure  is  derived  by  subtracting
 from  Rs  788  crores  of  total  expendi.
 ture  met  out  of  revenue  Rs  97  crores
 of  planned  expenditure  met  out  of
 revenue  shown  m  Annexure  प्रा  of
 the  Explanatory  Memorandum  on  the
 Budget  of  the  Central  Government
 for  1959-60  Simularly,  budget  esti-
 mates  for  1950-60  for  non-planned
 expenditure  met  out  of  revenue  works
 out  to  Rs  689  crores,  which  33  Rs  42
 crores  more  than  the  total  tax  reve~
 nue  expected  to  be  collected  for  that
 year  My  purpose  m  drawmg  atten.
 tion  to  this  increase  in  civil  expendi-
 ture  38  that  while  Government  have
 increased  their  revenue  by  imposing all  sorts  of  taxes  mn  the  last  few
 years  on  an  unpre*edented  scale,
 indeed  the  tax  revenue  has  been  much
 more  than  what  was  origmally  est.
 mated  under  the  Plan—and  having
 made  such  massive  effory  in  the
 matter  of  raising  revenue,  the  major
 portion  or,  indeed,  the  entire  portion
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 {Shri  Soman!)
 of  these  additional  resources  has  been
 utilised  in  expenditure  other  than  of
 a  developmental  nature.

 In  this  connection,  Sir,  I  would
 like  to  draw  briefly  the  attention  of
 the  hon.  Finance  Minister  to  the  sug-
 gestion  made  by  the  Taxation  En.
 quiry  Commission.  They  had  suggest~
 ed  the  appointment  of  a  High  Power
 Commission  to  go  minutely  into  this
 question  of  ever-rising  civil  expendi-
 ture  and  to  suggest  ways  and  means
 to  bring  about  the  necessary  eco-
 mnomy.  The  Kasturbhai  Committee
 some  years  ago  had  made  certain
 suggestions  in  this  connection,  and  I
 do  not  know  what  happened  to  those
 suggestions,  But  the  time  really  has
 come  when  the  hon.  Finance  Minister
 should  take  an  urgent  view  of  the
 enormous  increase  that  is  coming  in
 the  civil  expenditure,  and  as  recom-
 mended  by  the  Taxation  Enquiry
 Commission  he  should  appoint  a  com-
 mission  of  experts  to  go  minutely
 into  all  the  items  of  expenditure
 under  this  head.  Ho  should  then  satis-
 fy  the  House  whether  really  the
 increases  that  have  been  brought
 about  are  of  an  unavoidable  nature
 or  of  a  developmental  nature,  and
 whether  anything  drastic  could  be
 done  to  bring  about  that  economy
 under  ¢his  head  which  wil]  divert
 eur  resources  really  into  planned
 development.  I  do  hope  and  _  trust
 that  the  hon.  Finance  Minister  will
 look  into  the  desirability  of  appoint-
 ing  some  expert  body  in  view  of  the
 very  wide  comments  that  have  been
 meade  year  after  year  in  this  House
 as  well  as  in  the  other  House  in  regard
 to  this  urgent  matter.

 So  far  as  deficit  financing  qs.  con.
 cerned,  I  think,  Sir,  so  long  as  deficit
 financing  is  resorted  to  for  productive
 purposes  and  so  long  as  we  take  care
 to  see  that  the  increase  in  production
 takes  care  of  any  inflationary  forces
 that  might  be  created  by  deficit  fin-
 ancing,  there  are  no  risks  or  dangers
 in  this  policy  of  deficit  financing.  I  do
 hope  and  ‘rust  that  Government  will
 do  everything  possible  to  divert  our

 resources  created  out  of  deficit  fin-
 ancing  into  productive  channels  and
 utilise  the  amount  of  deficit  financing
 in  items  of  8  non-developmental
 character.

 Having  said  that,  Sir,  I  would  only
 appeal  to  the  hon.  Finance  Minister
 to  kindly  consider  this  matter  of
 giving  certain  incentives  for  stimu-
 lating  productive  investment  and
 capital  formation.  This  is  not  a  mat-
 ter  purely  from  the  point  of  view
 of  the  business  community,  this  is  a
 matter  from  the  point  of  view  of
 placing  resources  mn  the  hands  of  a
 certain  section  of  the  people  who  are
 able  to  do  their  job  in  a  manner  and
 in  conformity  with  the  needs  of  our
 national  economy.  Here  is  a  picture
 where  the  private  sector  was  going
 ahead  with  the  development  in  the
 industrial  field  at  a  rate  which  has
 now  been  slowed  down.  There  is
 reference  to  it  in  the  Economic
 Review  and  this  slowing  down  of
 the  industrial  development  in  the  pri-
 vate  sector,  in  the  context  of  our
 dynamic  developing  economy  is  really
 very  disquieting.  Here,  the  hon.
 Fiance  Minister  should  examine  the
 desirability  of  doing  something,  with-
 out  losmg  any  substantial  revenue,
 which  will  stimulate  investment  and
 capital  formation.

 I  am  quite  aware  of  the  various
 kinds  of  financial  assistance  and  vari-
 out  facilities  which  are  given  by  the
 Government  for  the  private  sector  in
 the  programme  of  industrialisation,
 but  after  all,  it  is  the  equity  capital
 which  is  the  basis  and  which  is  really
 required  first  for  building  up  any  com-
 pany  in  the  first  instance.  The  other
 help  comes  later.  It  is  in  that  con-
 text  of  stimulating  investment  in
 equity  capital  that  something  more
 than  what  the  Finance  Minister  has
 done  by  way  of  simplifying  the  taxa-
 tion  structure  is  called  for.  Here
 it  will  be  advisable  if  the  hon.  Finance
 Minister  would  examine  the  potentia-
 lity  of  benefit  to  the  national  economy
 if  some  minor  concessions  were  given



 5865  General  Budget—PHALGUNA  21,  880  (SAKA)  General  Discussion  5866

 which  will  enable  the  promotion  of
 «capital  formation  and  incentives  for
 anvestment  in  the  capital  market.

 I  would,  in  this  connection,  special-
 ly  draw  the  attention  of  the  Finance
 Munster  to  the  desirabihty  of  promo-
 ting  and  inviting  foreign  investment
 rather  than  foreign  loans  It  75  obvi-
 us  that  so  far  as  loans  are  concerned
 we  are  only  incurring  habilty  for  the
 future,  but  १९  we  87९"  able  to  attract
 foreign  capital  in  imdustrial  enter-
 prises,  that  will  be  much  more  bene-
 ficial  from  the  point  of  view  of  the
 economic  development  of  our  country
 It  38  in  that  context,  at  a  trme  when
 there  1s,  a  fund  of  goodwill  in  so
 many  countries  towards  India,  that
 opportunity  should  be  taken  by  the
 Government  to  bring  appropriate
 measures  to  attract  foreign  capital
 an  productive  channels

 There  are  a  number  of  other  new
 points  which  could  be  made  in  connec-
 tion  with  the  budgc¢t  proposals  but
 in  view  of  the  shortness  of  time,  I
 would  onlv  end  by  just  submitting  to
 the  House  that  the  exact  implications
 of  the  budgct  proposals  do  not  leave
 any  room  for  the  impression  that  has
 gained  ground  that  any  relief  has
 been  given  by  the  Finance  Minister
 to  the  corporate  sector  or  to  the  indi-
 viduals  As  a  matter  of  fact  I  would
 have  very  much  liked  that  some  rc-
 lhef  should  have  been  given,  which
 could  have  paid  really  very  rich  divi-
 dends  and  would  have  helped  our
 economy  3n  ५०  manv  ways  But  having
 just  imposed  so  much  additional  bur-
 den  on  the  bu-incss  community,  It  25
 only  just  and  fair  that  at  least  the
 business  community  should  not  be
 made  the  victim  of  the  unfair  allega-
 tions  that  any  rchef  has  been  given
 by  the  hon  Finance  Minister

 I  do  hope  and  trust  that  the  exact
 umplhications  of  the  budget  will  be
 analysed  and  will  be  understood  in
 their  proper  perspective  and  that  the
 Finance  Minister  would  also  examine
 the  desirability  of  doing  something  to
 Promote  capital  formation  and  invest-
 ment
 394  (Ai)  LSD.—5.

 श्री  कोरटकर  (हैदराबाद)  प्रध्यक्ष
 महोदय,  सन्‌  १६९५८  और  १६५६  का  साल

 हमारे  आाथिक  इतिहास  में  कठिन  साल  है।
 इतना  कठिन  साल  पिछले  दस  सालो  में  कोई
 नही  रहा।  इस  साल  के  प्नन्दर  कोई
 आशा  की  किरण  दिखाई  नहीं  दे  रही  है  और
 ऐसी  सूरत  मे  हमारे  अर्थ  मत्री  महोदय  ने
 जा  बजट  पेश  किया  है  और  जिसके  लिए  उनकी
 चारो  तरफ  से  सराहना  ही  हुई  है,  मे  भो  उन्हें
 बधाई  दिये  बगैर  नहीं  रह  सकता  हू  |

 कई  लोगो  ने  इसको  एक  रीयलिस्टिक
 बजट  कहा  है,  किसी  ने  इसको  सेसिबल  बजट
 कहा  है  शौर  किसी  न  इसको  बोल्ड  बजट  की
 संज्ञा  दी  है  ।  इस  बजट  में  बहुत  थी  ऐसी  बाते  है
 जिनके  लिये  इसको  रीयलिस्टिक  बजट  कहा
 जा  सकता  है,  बहुत  मी  ऐसी  बाते  हूँ  जिन,को
 देखते  हुए  इस  को  बोल्ट  यानी  साहसी  बजट
 कहा  जा  सकता  है  और  साथ  ही  साथ  सैसिबल
 बजट  भी  कहा  जा  सकता  है  ।  इस  बजट  को
 व्यावहारिक  बजट  भी  कहा  जा  सकता  है  ।
 वह  केवल  इसी  बात  का  लेकर  कहा  जा  सकता
 है  कि  बावजूद  इस  बात  के  बहुत  ड  घाट  की
 व्यवस्था  इसमें  है,  फिर  भी  हमारे  अर्थ  मत्री
 महोदय  ने  इस  बजट  के  ग्रन्दर  श्रधाधध  तरीके
 से  नय  टैक्सिज  बहुत  अधिक  नही  लगाये  है  t
 उन्होंन  जो  ऑ्रदाज़  नये  टैक्सों से  श्रामदनी  7
 लगाया  है  वह  केवल  २३  करोड़  का  है  q
 इसी  तरह  से  यट  बजट  एक  साहसी  आदमी  का
 बनाया  हुआ  है  और  इस  का  अदाज।  एक  ही
 चीज  से  लगाया  जा  सकता  है  कि  कम्पनियों
 पर  से  बेल्थ  टैक्स  हटा  दिया  गया  है  ।  इस  वक्त
 के  दौर  को  देखने  हुए  श्राज  कोई  दूसरा  ग्रादमी
 इसको  नहीं  कर  सकता  था।  इसी  प्रकार  से
 कम्पनी  लाज  में  थोड़े  से  हेरफेर  करके  श्रामदनी
 की  न  घटाते  हुए  भी  कर  देने  बालो  को  सह-
 लियते  सुलभ  करना  इस  बजट  के  बनाने  वालो
 की  सूझ  बृझ  का  ही  परिचायक  माना  जा
 सकता  है  |

 ये  सब  चीजे  होते  हुए  भी  में  यहा  पर  एक
 खास  चीज़  को  आपके  सम्मुख  रखना  चाहता
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 [at  कोरटकर]
 हूं  ।  २३२  करोड  रुपये  का  जो  डिफिसिट
 काइनेंसिस  इस  बजट  में  (या  गया  है,  इसके
 बारे  में  मैं  कुछ  कहना  चाहूगा  ।  कुल  डिफिसिट
 फाइनेंसिंग  २५५  करोड  का  था  श्र  २३  करोड
 के  करीब  रपया  नये  टैक्सो  से  आयेगा  ।  मेरी
 झपनी  राय  यह  है  कि  यह  समय  ऐसा  नहीं  था
 बक  हमे  डिफिसिट  फाइनेसिंग  का  आश्रय
 छेना  चाहिये  था  ।  इसमे  कोई  शक  नही  है
 कि  झाम  तौर  पर  इस  सदन  की  यह  राय  है  कि
 थोडा  बहुत  डिफिसिट  फाइनेसिंग  का  आश्रय
 लेना  हमारे  लिये  बहुत  जरूरी  था  |  पिछले
 तीन  सालो  से  डिफिसिट  फाइनेंसिंग  को  आधार
 रख  कर  हम  बजट  बनाते  आ  रहे  है।  मेरी

 अपनी  राय  यह  है  कि  देश  के  भ्रन्दर  जो  भाव
 बढते  चले  जा  रहे  है,  देश  के  भ्रन्दर  जो  भ्रन-
 एम्पलायमेंट  बढता  चला  जा  रहा  है,  देश  के
 शझन्दर  जो  कास्ट  आफ  लिविंग  बढता  चला  जा

 रहा  है,  इस  सब  का  एक  बहुत  बडा  कारण  यह
 डिफिसिट  फाइहनेसिंग  ही  है जिसका  हम  आश्रय
 छेते  चले  जा  रहे  हैं  । इस  बात  की  भी  आशा

 मालूम  नही  देती  है  कि  झगले  साल  जब
 बजट  पेश  करने  की  बात  झायेगी  तो  जैसा  कि
 चित्र  पिछले  वर्ष  का  इस  वर्ष  हमारे  सामने
 रखा  गया  है,  वेसा  चित्र  इस  साल  का  अगले
 साल  हमारे  सामने  नही  र्व  दिया  जायेगा
 इस  बात  की  पूरी  आादशका  है  कि  पिछले  साल
 की  तरह  का  ही  चित्र  इस  साल  का  अगले  साल
 रख  दिया  जाये  और  तब  फिर  से  इकोनोमिक
 सर्वे  की  बात  सामने  ्य  और  यह  वहा  जा
 सकता  है  कि  हम  समझते  थे  कि  भाव  गिर
 जायेगे,  लेकिन  भाव  और  बढ  गये,  हम  समझते
 थे  कि  कास्ट  झाफ  'लिविग  कम  हो  जायगा
 लेकिन  कास्ट  आफ  लिविंग  बढ  गया,  श्र  बहुत
 ज्यादा  बढ़  गया,  हम  समझते  थे  कि  अन-

 एम्पलायमेंट  कम  होगी,  हमारे  एम्पलायमेट

 एक्सचेंजिज्ञ  के  रजिस्टर्स  में  नाम  दर्ज़  कराने
 बालो  को  सख्या  घटेगी,  लेकिन  उनको  सख्या
 शर  भी  बढ  गई  है  ।  आखिर  में  इस  सत्र  का
 दोष  किस  पुर  है।  ह_कोनोमिक  सर्वे  मे  यह
 बताया  गया  है  कि  बारिश  कम  होने  की  वजह

 से  पूड्ाबार  कम  हुई  जिसका  नतीजा  यह  हुआ
 कि  चारो  तरफ  भन्न  के  भाव  बढे  शौर  साथ  ही
 साथ  दूसरे  भी  भाव  इसी  तरह  से  बढ़ते  चले
 गये  if  भ्रगले  साल  भी  अगर  यही  हालत  रही

 तो  भी  यह  तो  बतलाना  मुश्किल है  कि  बारिश
 कम  होगी  या  ज्यादा,  लेकिन  इकोनोमिक
 सर्वे  में  यही  बताया  जायेगा  शौर  बताना
 पडेगा  कि  बारिश  ज्यादा  हो  गई  या  कम  हुई
 और  इस  कारण  से  भाव  बढ़े  ।  यही  चीज़
 पिछले  साल  के  बारे  में  हमें  इस  साल  बतानी
 पडी  है  और  यही  चीज़  अगले  साल  भी  बतलानी
 पडेगी  |  लेकिन  मै  समझता  हू  कि  सब  से  बड़ा

 कतरन  ननकके कात करदी ह््क्तः  काले  कह  नहदैकि
 हम  डिफिसिट  फाइनेसिंग  करते  चले  जा  रहे
 है  और  चूकि  में  इस  को  सब  से  बडा  कारण
 मानता  हू  इसलिये  में  अपने  भाषण  को  केवल
 इसी  तक  सीमित  रखगा  |

 कई  माननीय  सदस्यों  ने  समझा  है  और
 कइयो  ने  कहा  भी  है  कि  यह  ८१  करोड  के
 घाटे  का  बजट  है  और  २३  करोल  के  करीब
 टैक्स  लगने  से  यह  कम  होकर  ५८  करोड  के
 करीब  रह  गया  है।  लेकिन  जो  डिफिसिट
 फाइनेसिय  है  वह  २५५  करोड  का  है  और
 उस  में  से  २३  करोड  के  टैक्स  लग  हैं  भौर  उसके
 बाद  वह  २३२  करोड  रह  जाता  है  ।  इसके  लिये
 में  सदन  के  सामन  यह  रखना  चाहता  हू  कि
 भाव  जो  ब्राम  तरीके  से  बढा  करते  है,  उसके
 कारण  क्या  श्राम  तोर  पर  होते  है  ।  जहा  तक
 में  समझ  पाया  हू  उसके  पाच  कारण  मुझे
 मालूम  देते  हैं  । एक  तो  स्पेकु  नेशन  की  वजह  से
 भाव  ब्रढन  है  दूसरे  होडिग  की  वजह  से  बढते

 है,  तीसरे  एक्सपोर्ट  अगर  किसी  चीज़  का
 अधिक  हो  जायें  तब  बढते  है,  चौथे  इम्पोर्ट  के

 ऊपर  श्रगर  किसी  तरह  से  रेस्ट्रिक्शन  लग  जाता

 है,  तब  बढते  है  श्रोर  पाचवें  डिफिसिट  फाइ-
 नेंसिंग  की  वजह  से  बढ़ते  है।  जब  हम  स्पेकु  जहान
 या  होड ।  की  वजह  से  देखते  हैं  कि  भाव
 बढ  रहे  हैं  उस  वक्‍त  हमको  एक  चीज़  साफ
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 मालूम  होती  है  कि  स्पेकुलेशन  झौर  होडिय
 की  वजह  से  तो  णीजों  क्षा  भाव  कभी  नहीं  बढ़ा  ।

 B  brs.

 कोई  स्पेकुनेटर  सोने  या  चादी  में,  कोई

 स्पेकुलेंटर  किसी  अनाज  या  किसी  अनाज  के
 किसी  भंग  में  झौर  कोई  स्पेकुलेटर  किसी  दूसरी
 चीज़  में  व्यापार  करता  है  तो  ऐसी  सूरत  में
 उस  के  भाव  बढते  है  It  यही  चीज़  होडिग  में  भी

 होती  है  1  लेकिन  हम  झपने  बाजारा  म  दखते

 हैँ  कि  भाव  किसी  एक  चीज  के  नही,  बल्कि
 अनाज  और  दूसरी  सभी  चीज़ो  के  बढते  चले
 जा  रहे  है  |  बराबर  तीन  बरस  से  चढते  चले
 जा  रहे  है  t  तब  मैं  इस  चीज  को  रखना  चाहता

 हू  कि  इस  में  शक  नहीं  कि  स्पेकुलेशन  और

 होडिग  भी  भाव  बढने  के  कई  कारणो  में  से  हैं
 खास  कर  ग्ननाज  के  सम्बन्ध  मे,  लेकिन  जहा
 पर  सभी  चीजों  के  भाव  बढ  रहे  है  वहा  यही
 कारण  नही  हो  सकते  ।  इस  के  कोई  न  कोई

 दूसरे  कारण  होने  चाहिये  ।  इसी  तरह  से

 एक्सपोर्ट  भी  इस  का  कारण  नही  हो  सकता
 क्योकि  जिन  चीज़ो  के  भाव  बढ  रहे  है  उन  का

 एक्स्पोर्ट  हमारे  देश  से  नहीं  हो  रहा
 है।  हम  प्रयत्न  तो  ज़रूर  कर  रहे  है
 कि  हमारा  एक्स्पोर्ट  बढता  जाय,  और  इम्पार्ट
 के  ऊपर  जो  रेस्ट्रिक्शन्स  है  उनसे  भी  भाव  बढ़
 सकते  है,  जो  चीज़े  बाहर  से  नही  आ  रही  हैं,
 उन  चीज़ों  के  भाव  बढ  सकते  है  ।  लेकिन

 बहुत  सारे  कच्चे  माल  के  भाव  जो  कि  भारतवर्ष
 में  ही  पैदा  हो  रहे  है  श्रोर  जिन  की  हमारी
 इडस्ट्रीज़  को  जरूरत  है,  इस  वजह  से  नही  बढ़
 रहे  है  -  जब  भाव  बढने  के  जो  भी  कारण  हो
 सकते  है  वे  सब  के  सब  निकल  जाते  है  तो  मेरी
 झपनी  राय  यह  है  कि  जो  भाव  बराबर  तीन
 साल  से  बढ़ते  चले  जा  रहे  है  उन  के  कारणो  में
 डेफिसिट  फाइनेंसिग  एक  बहुत  बड़ी  चीज़  है
 श्र  इस  के  ऊपर  हम  को  जरूर  गोच  करना

 चाहिये  ।

 डेफिसिट  फाइनेंसिंग  किन  सूरतों में  भ्रानी

 आहिये  इस  को  बताते  वक्‍त  मैं  यूनाइटेड  नेशन्स

 आए नाईओेशन्स  का  जो  एशानामिक  1. ....
 कार  एशिया  ऐंड  फार  ईरड  बैठा  था  उस  कौ
 रिपोर्ट  की  तरफ  सदन  की  तवज्जह  दिलाना

 चाहता  हूं  ।  उन्होने  बहुत  गौर  कर  के  इस  चीज
 को  साफ  तौर  से  रखा  है  कि  डेफिसिट  फाइनेंसिग
 उसी  वक्‍त  काम  में  लानी  चाहिये  जब  देश  में
 लोगों  की  नजर  भ्राये  कि  या  तो  भाव  गिरे

 हुए  है,  या  कम  से  कम  स्थिर  है  ।  यह  चीज़
 उसी  वक्‍त  काम  में  लाई  जा  सकती  है  जब  किसी
 देश  में  उत्पादन  बढ  रहा  हो  श्रौर  कार्ट  आफ
 लिविंग  कम  हो  रही  हो  ।  हमारे  देश  के  भ्रन्दर
 इस  वक्‍त  ये  तीनो  चीजे  ऐसी  हालत ये  हैं
 जिन  को  देखते  हुए  हम  डेफिसिट  फाइनेंसिंग
 की  तरफ  नही  जा  सकते  हूँ  ।  पिछली  प्लैन  के
 पांच  वर्षों  में  बराबर  देश  का  उत्पादन  बढ़

 रहा  था  और  भाव  कम  से  कम  स्थिर  थे  और
 कास्ट  झ्राफ  लिविंग  कम  होती  चली  जा  रही  थी।
 लेकिन  ऑज  क्या  हालत  है  ?  श्रगर  श्राप  तीन
 वर्षों  के  श्राकडो  को  देखें  श्रोर  सन्‌  १६४६  के
 भावों  की  इकाई  मान  ले  तो  शाप  को  नजर
 झायेगा  कि  अनाज  के  भाव  १०६,  ११६  और
 १२४  तक  बढे  हुए  है  ।  इसी  तरह  से  कास्ट  आफ
 लिविंग  भी  १०८,  ११३  शौर  १२१  हो  गई  है  ।
 इसी  तरह  से  जी  प्राम  प्रयोग  की  दूसरी  चीज़ें

 हैँ  उन  के  भाव  भी  बढ  रहे  है  और  वे  रे,  १०५
 और  १०८  तक  हो  गये  हैं  7  इस  कमिशन  ने
 जिन  चीज़ो  को  सामने  रखा  था  प्रौर  जिन  के

 होते  हुए  ही  एशिया  और  फार  ईस्ट  की  थी
 डेवेलपिंग  कट्रीज़  है  उन  में  डेफिसिट  फाइनेसिंग
 काम  में  लाई  जा  सकती  थी,  उन  में  से  एक  भी
 ऐसी  नही  है  जिन  को  देखते  हुए  यह  कहा  जा
 सके  कि  हम  डेफिसिट  फाइनेसिंग  का  भाश्रय
 ले  सकते  है  ।

 इस  के  साथ  ही  सात  मै  एक  और  चीज़
 सामने  रखना  चाहता  हू  -  डेफिसिट  फाइनेंसिय
 एक  बिल्कुल  टेम्पोरैरी  उपाय  हुआ  करता  है  |

 पिछले  पाच  वर्षों  में  पहली  पंच  वर्षीय  योजना  के
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 [att  कोरटकर)]

 वक्त  हम  ने  बराबर  इस  से  काम  लिया  धौर
 शब  फिर  काम  में  ला  रहे  है  भौर  मुमकिन  है
 कि  आगे  भी  इसी  तरह  से  श्राप  चलते  चले
 जायें  ।  लेकिन  यह  चीज़  नही  होनी  चाहिये  ।
 पिछले  वित्त  मंत्री  वे  दो  बार  अपने  बजट  को
 रखते  हुए  कहा  था,  उन्होने  भ्रपनी  यह  राय  साफ
 तौर  से  सदन  के  सामने  रखी  थी  कि  डेफिसिट
 फाइनेंसिंग  किसी  भी  तरह  से  एक  खाना  नही
 हो  सकती  है  1  यह  तो  एक  दवा  के  तौर  पर  है.।
 बीमारी  की  हालत  में  बीमारी  को  निकालने  के
 लिये  उस  का  उपयोग  किया  जा  सकता  है  1
 लेकिन  यह  समझना  कि  खाने  के  तौर  पर  उस
 का  उपयोग  हुआ  करता  है,  यह  गलत  चीज़

 होगी  ।  लेकिन  जब  हम  अपने  बजट  को  देखते

 है  तो  उस  में  पाते  है  कि  जो  बडी  बडी  राशिया
 टैक्सेज  झादि  को  छोड  देने  के  बाद  हैं  जिन  के
 ऊपर  हमारा  बजट  चलन  वाला  है  वें  २४०
 करोड  रु०  ऋण,  ३३०  करोड  रु०  विदेशी
 सहायता  शौर  २२२  करोड  रु०  डेफिसिट
 फाइनेसिंग  की  है  ।  मतलब  यह  है  कि  यहा  पर
 जो  डेफिसिट  फाइनेसिंग  का  उपयोग  किया  गया

 है  वह  दवा  के  तौर  पर  नही  बल्कि  खाने  के
 तौर  पर  किया  गया  है  ।

 इस  के  साथसाय  में  इस  चीज़  को
 भी  सा।ने  रखना  चाहत  हु  फि  टैक्‍्सेशन
 इन्क्वायरी  कमेटी  ने  साफ  तौर  पर
 इस  चीज  को  रकवा  था  कि  सीसरी
 पच्र्षीय  या जन,  में  डे फनिट  फाइनेसिंग
 का  उपयोग  न  किया  जाय  ।  और  भी

 बहुत  सी  बाते  है  जिन  को  मैं  बता  सकता  था

 कि  किन  सूरतो  मे  डेफिसिट  फाइनेसिंग  श्मा
 सकती  है  और  किन  सूरतो  में  नहीं,  लेकित
 समय  कम  होने  की  वजह  से
 भा  में इत  चीज़ो  में  नहीं  जाना
 चाहता  ।  सिर्फ  एक  बडी  चीज़  सामने  रखना

 चाहता  हु  और  वह  यह  है  कि  जिस  समय
 प्लैनिंग  कमिशन  ने  इस  का  तस्फिया  किया
 था  कि  डेशिसिट  फाइनेंसिग  १२००  करोड़
 रुपये  की  जा  सकती  है,  उस  वक्‍त  इस  बात  को

 बहुत  कम  सोचा  था  कि  उत्पादन  बढ़ा  होगा  t

 इस  के  सिवा  एक  बडी  चीज़  उन्होंने  यह  भी

 बताई  थी  कि  डेफिसिट  फाइनेंसिग  में  नई  करेसी

 निकाल  कर  १,०००  करोड़  रु०  ही  दिया

 जायगा  और  जो  रे००  करोड  रु०  बाकी  बचतों

 है  वह  जो  हमारे  स्टलिग  बैलेसेज  हैं  उन  से  लिया

 जायेगा  |  लेकिन  आज  मालूम  हो  रहा  है  कि  स्ट-

 लिग  4  नेसेज  में  से  तो हम  पहले  ही  Yoo  करोड

 स०  निकाल  चुके  है।  अगर  इस  सब  को  मिला

 कर  देखिये  तो  हमें  नजर  श्ा  जायेगा  कि  हम  किस

 तरह  के  घाटे  की  तरफ  चले  जा  रहे  है  ।  जब

 दूसरी  पच  वर्षीय  योजना  खत्म  होगी  तो

 ढेफिसिट  फाइनेंसिंग  १९००  करोड़  रु०  तक

 की  ही  नही  रहेगी  ।  श्राज  ६५०  करोड़  Fo

 तो  हम  खर्च  कर  चुके  है  ।  पिछले  साल  का

 ५८  करोड  ह्०  का  घाटा  अभी  पडा  है।  उस  को

 हमारे  वित्त  मत्री  डेफि  वट  फाइनेसिंग  से  पूरा
 कर  सके  इस  का  कोई  तरीका  नहीं  7  २२२

 करोड  इस  साल  का  रखा  गया  है  1  Yoo  करोड

 जो  हम  ने  स्टलिग  बैलेन्सेज  में  से  ले  लिये  है,

 वह  है  1  श्राज  डेफिसिट  फाइनेसिंग  का  ही  एक

 तरीका  रह  जाता  है  |  श्रगर  अगले  साज  भी

 यही  हालत  रही  तो  २५०  करोड  रु०  से  कम

 डेफिसिट  फाइनेंसिंग  से  काम  नहीं  चलेगा  t

 डून  सब  चीज़ों  को  देखते  हुए  हम  को  यह  नजर

 था  रहा  है  कि  जो  १२००  करोड  रु०  इस

 सम्बन्ध  मे  रखा  गया  है  वह  दूसरी  प्लैन  के

 खत्म  होने  तक  १६७०  करोड  रु०  की  डेफिसिट

 फाइनेसिंग  में  बदल  जायगा  ।  मेरा  खयाल  है  कि

 अगर  हम  इसी  तरह  से  घसिटते  चले  गये  तो

 घसिटते-घसिटते  हम  बडे  भारी  घाटे  में  पड़

 जायेगे  ।  हम  को  इस  तरफ  बहुत  ही  तबज्जह

 देनी  चाहिये
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 अन्त में  बहुत  संक्षेप  में  इतना  ही  कहना
 चाहता  हूं  कि  यहा  प्रदन  यह  हो  सकता  है  कि
 झगर  हम  डेफिसिट  फाइनेंसिंग  स ेरकम  हासिल
 न  करे  तो  फिर  उस  को  लायें  कहा  से  ।  इस
 बारे  में  मुझे  ज्यादा  जानने  की  जरूरत  नही  है  ।

 बहुत  से  भाइयों  ने  बताया  है  कि  आज  इस  की
 जरूरत  है  कि  हम  अपने  एवराजात  में  कमी
 करें  ।  एकानमी  का  कोई  न  कोई  तरीका
 निकाला  जाये  ।  इस  का  दूसरा  सब  से  बडा
 तरीका  यह  है  कि  जो  हमारी  पब्लिक  सेक्टर
 में  चलने  वाली  कम्पनिया  है,  रेलवे  और
 पोस्टल  को  छोड  कर  सबों  में  या  जो  प्राइवेट
 कम्पनिया  है  जिन  में  हमारी  गवर्नमेट  का
 हिस्सा  है,  वहा  पर  अभी  कोई  फायदा  नजर

 नहीं  शा  रहा  है  1  इस  भ्राठ  साल  के  बाद  भी
 उस  से  कोई  झामदनी  मालूम  नही  हो  रही  है  |
 अगर  हमे  श्रपने  सारे  बजट  को  इस  तरह  से
 बनाना  है  तो  हम  को  इस  के  ऊपर  ध्यान  देना

 होगा  ।  श्रगर  इस  पर  ध्यान  दिया  जाय  तो

 बहुत  काफी  तरक्की  हो  सकती  है  ।

 बाकी  करो  के  बारे  में  भी  मैं  कुछ  बोलना

 थाहता  था  लेकिन  झब  चूकि  समय  बहुत  कम  है,
 मै  ज्यादा  नहीं  कहना  चाहता  हू  ।

 अब  चूकि  घटी  बज  चुकी  है  भौर  मेरे  पास
 समय  नही  रह  गया  है  इसलिये  मे  सिर्फ  इतना
 ही  कहना  चाहता  हू  कि  डेफिसिट  फाइनेंसिंग  होते
 हुए  भी  क्योकि  यह  इसीलिये  किया  गया  है  कि
 देश  की  उत्पादन  क्षमता  बढे  भौर  देश  में
 अत्यधिक  उत्पादन  हो,  तो  श्राशय  तो  बहुत
 अच्छा  है  शौर  इस  आदाय  के  साथ  यह  जो
 डेफिसिट  बजट  रखा  गया  है  उसके  लिये  मैं
 वित्त  मत्री  महोदय  को  बधाई  देते  हुए  श्रपना
 स्थान  ग्रहण  करता  हु  ।

 श्रीमती  जयाबेन  दाह  (गिरनार)
 श्रध्यक्ष  महोदय,  जो  बजट  हमारे  सामने  पेदा
 किया  गया  है  उसके  बारे  में  अनेक  प्रकार  की
 रायें  है  -  किसी  को  उस  में  समाजवाद  के  दर्शन

 नही  होते  हैं  काग्रेस  ने  कोझ्ापरेटिव  फ़ामिंग
 का  सिद्धान्त  मान्य  किया  है  शौर  उस  पर

 उनको  कंम्थुनिज्म  की  गध  झा  रही  है  तो  किसी
 को  ऐसा  लगता  है  कि  यह  बजट  सिर्फ़  एकाउन्ट

 ही  है  मगर  मेरे  जैसे  नागों  को  जोकि  उसमें

 कुछ  खास  जानकारी  नहीं  रखते  हैं  उनको
 ऐसा  लगता  है  कि  यह  जो  बजट  हमारे  सामन
 पेश  किया  गया  है  वह  बिल्कुल  सीधा-सादा
 झौर  स्वाभाविक  रूप  का  है  श्लौर  उस  में  कोई
 झाटिफिशिएल्टी  नही  है  श्ाज  तक  की  कुछ
 ऐसी  मान्यता  रही  है  कि  फाइनेशियल  मेटसे
 ज्यादातर  कम्पलीकेटेड  होने  ही  चाहिय  और
 उसे  बहुत  कम  लोग  ठीक  से  समझ  सके,  ऐसा
 हमारा  एक  खयाल  रहा  है  1  हमारे  वित्त  मत्री  ने
 जो  उसमे  सुधार  किया  है  मै  उनको  आवश्यक

 सुधार  मानती  हु  और  भे  समझती  हु  कि
 इससे  भागे  चल  कर  समाज  का  फ़ायदा

 होगा  शर  हमारे  देश  का  जो  कारोबार  चल

 रहा  है  उस  को  झाम  जनता  भी  समझ  पायेगी
 कि  क्‍या  हो  रहा  है  पर  उस  की  जानकारी  भी
 उस  को  होगी  1  में झाशा  करती  हू  कि  आगे  भी
 उस  में  शौर  सुधार  होगा  जिस  से  लोग  हमारे
 देश  की  भ्रावश्यक  बातों  को  समझ  सकें  a

 दूसरी  बात  मुझे  यह  पसन्द  शाई  है  कि
 डिफेस  का  खर्ता  कम  किया  गया  है  |  हमारे
 स्रदन  में  कई  सदस्य  ऐसे  भी  है  जिन  को  कि

 बह  ठीक  नही  लगता  है  मगर  मुझे  तो  लगता  है
 कि  इस  मेजर  से  हमारे  बोनाफाइड्स  का  सबूत
 सारी  दुनिया  को  मिलेगा  और  दुनिया  मे  शान्ति

 ,  रखने  की  जो  बातें  हम  कर  रहे  है  उन  को  भी

 सहारा  मिलेगा  ।  मै  इस  के  लिये  वित्त  मन्री

 महोदय  का  बहुत  धन्यवाद  करती  हू  ।  झभी
 भी  डिफंस  में  ऐसे  कई  खर्चे  है जिन  को  कि
 घटाया  जा  सकता  है

 जब  बजट  पेश  होने  का  समय  भाता है
 तो  सारे  देश  में  एक  प्रकार  के  भय  का  प्रसार

 हो  जाता  है  ।  बजट  में  कुछ  न  कुछ  टैक्सेशन
 आयेगा  ऐसा  भय  सब  को  लगता  ही  रहता  है  ।
 और  हम  को  झाम  लोग  पूछते  ही  रहते  है  कि
 आगे  कोई  नया  टैक्स  झाने  वाला  है  या  नहीं

 मुझे  यह  बात  सुन  कर  बहुत  रज  भी  होता  है
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 कि  टैक्सेशन  में  कौन  सी  ऐसी  ताकत  है  जो

 हर  एक  को  परेशान  करती  है।  मेरे  जैसे  व्यक्ति
 को  तो  टैक्सेदान  से  कोई  डर  नही  लगता  2
 झाजादी  प्राप्त  होने  के  बाद  दस  साल  बीत

 चुके  है  किन्तु  झाज  देश  को  क्‍या  हालत  है  ?

 शरीबी  और  बेरोजगारी  हमारे  सारे  देश  को
 काट  रही  है  भौर  दूसरी  झोर  देखे  तो  श्राप  पायेंगे
 कि  धनिक  लोग  इतने  टैक्सेशन  पास  होने  पर  भी
 झौर  धनिक  हो  रहे  हें  1 इस  बात  का  कुछ  न  कुछ
 इलाज  होना  ही  चाहिये  ।  हम  ने  डैमोक्रेटिक

 स्ट्रक्चर  को  अपनाया  है  श्लौर  सविधान  में  हमने
 प्राइवेट  प्रापर्टी  की  सेक्टिटी  को  भी  मान्य
 किया  है  तो  फिर  हमारे  पास  पैसा  लेने  के  लिये
 टैब्सेशन  करने  के  अलावा  अन्य  कोई  चारा  नही
 रहता  है,  ऐसा  में  समझती  हू  मगर  इतना
 जरूर  ख्याल  रक्खा  जाय  कि  आगे  टैक्सो
 का  बोझ  गरीबी  और  मध्यम  वर्ग  के  ऊपर
 न  भाये,  इस  की  कोशिश  रहनी  चाहिये  1  जिन
 के  कि  पास  काफी  पैसा  है  उन  के  पास  से  पैसा
 लेने  का  कोई  न  कोई  तरीका  ढृढना  चाहिये।
 इनडाइरेक्ट  टैक्सेशन  से  गरीबों  पर  भी  बोझ

 झाता है  शर  इस  बारे  में  सरकार  को
 सोचना  चाहिये  ।

 इस  मौके  पर  एक  बात  जो  और  सदस्यों
 ने ंभी  बतायी  है  उसपर  में  भी  अपनी  राय
 प्रकट  करना  चाहती  ह  ।  सरकार  के  पास  श्राज
 कल  मार्कट  को  कट्रोल  करने  का  कोई  साधन

 नही है  ।  छोटी  मोटी  कोई  बात  बन  जाती है
 तो  भाव  आसमान  पर  चढ  जाते  है  भझ्न/ज  के
 बारे  में  जो  कुछ  हुआ  उस  को  में  दोहराना
 नही  चाहती  मगर  मेरी  राय  में  जाहमा  है
 वह  इतना  दुखद  है  कि  भगवान  न  करे

 ऐसी  भूल  श्ागे  हम  से कभी  हो।  उस  ने  श्राम
 जनता  का  ह्म  पर  जो  भरोसा  हूँ  उसको  भारी
 धक्का  पटुचाया  है  जिस  को  दुरुस्त  करन  में
 भी  बहुत  समय  लगेगा  |

 यह  तो  एक  बडी  बात  थी।  उसको  छोड
 कर  कुछ  छोटी-छोटी  बातें  भी  हैँ  जिनका
 कि  भे  यहां  पर  रखना  चाहती  हूं।  मिसाल  के

 पिल्ला!  Discussion  5876

 तौर  पर  किरोस'न  शभ्रायल  की  इृम्पोर्ट  में  ५
 परसेंट  कट  किया  गया  प्लौर  सारा  का  सारा
 किरोसीन  भायल  [न्‌रगर्म  में  चला  गया  शौर
 भाव  दुगना  हो  गया  ।  तेल  के  एक्सपोर्ट  को  शोड़ी
 ही  छूट्टी  मिली  तो  तेल  का  भाव  बढ़  गया
 इसी  तरह  बैगन  नही  मिले  तो  कोयले  का  भाव

 बढ  गया  ऐसा  कुछ  न  कुछ  होता  ही  रहता  है  ।
 इस  से  यह  साबित  होता  है  कि  हमारे  पास  भावों
 को  स्थिर  करने  की  कोई  मशीनरी  नही  है  भौर
 इस  से  बीच  के  लोग  इटरमीडियरीज  झझौर

 डिस्ट्रिब्यूटस  मुनाफा  पाते  है  भौर  कज्यूमस
 लोग  बडे  परेशान  होते  है।  में  मानती  हू  कि
 प्राइसेज  को  स्टेबलाइज  करने  के  लिये  हमारे
 पास  पूरी  व्यवस्था  होनी  चाहिये  ।  हम  झाज  कल
 यदि  इन  व्यापार  करने  वालो  पर  भरोसा  कर
 के  बैठे  रहेगे  तो  झाग  भी  बहुत  मुसीबत  भायेगी
 लोगो  को  पूरा  भरोसा  होना  चाहिये  कि  सरकार
 के  पास  इतनी  ताकत  है  श्रौर  ऐसी  मशीनरी  है
 जिस  से  कि  जब  भी  वह  चाहें  प्राइसेज  को  कट्रोल
 कर  सकती  है।  इस  बारे  में  बहुत  लोगो  ने
 बोल  दिया  है  शत  में  इस  पर  और  ज्यादा  समय

 नही  लेना  चाहती  ।  साथ  ही  साथ  कई  बार  ऐसा
 भी  मौका  श्याता  है  जब  कि  स्पेकु देशन  से
 भावों  में  आर्थिफिशिएल्टी  श्राती  है  भौर

 हमे  उस  को  भी  कट्रोल  करना  चाहिये  1

 मै  इस  मौके  पर  भ्रनएम्प  लायमेट  झोर  डर-
 एम्गलायमे  ट  की  बात  किये  बिना  नहीं  रह
 सकती  i  मेरी  राय  में  प्लानिंग  से  बहुत  काम  हुआ'
 है  शौर  किन्ही  क्षेत्रो  मे  प्रोडक्शन  भी  बहुत
 बढा  है  श्रौर  बहुत  से  नये  नये  काम  हुए  है  t

 यह  तस्वीर  जब  हम  देखते  है  तो  खूब  भ्रानन्द

 होता  है  मगर  दूसरी  शोर  भी  देखें  तो  उस
 के  साथ  साथ  बेरोजगारी  भी  बढ  रही  है
 भौर  बैकलेग  बढता  ही  जाता  है  शौर
 आयदा  और  भी  बढेगा  और  ऐसा  प्लानिंग
 वालो  का  भी  अभिप्राय  है  ।  हम  सब  को  इस
 पर  भारी  चिन्ता  है  मगर  उस  का  असली
 इलाज  हम  को  नहीं  मिलता  है  ।  डेमोक्रेसी
 में  यह  सूत्र  चलता  है  कि  ग्रेटेस्ट  गुड  भाफ
 दी  ग्रेटेस्ट  तम्बर  झौर  इस  पर  कितने  लोब
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 झाएवासन  पा  कर  अपने  मन  में  रिकंसाइल
 हो  जाते  हैं  मगर  मुझे  इस  से  समाधान  नही
 होता  ।  डेमोज्रेसी  का  यह  सूत्र  श्रब  पुराना
 हो  या  है  भौर  यह  समय  कै  साथ  चलने
 याला  नहीं  है  भौर  हम  को  इस  ढंग  में  भी

 हर  एक  की  रोज़ी  रोटी  का  प्रबन्ध  करने  की
 कोशिश  करनी  चाहिये  t  मेरी  समझ  में  तो
 विलेज  इंडर्स्ट्त  के  अलावा  और  कोई  रास्ता

 डी  नही  दिखाई  देता  है  हैवी  इडस्ट्रीज़  की
 भी  हम  को  झावश्यकता  है  मगर  ऐसे  कई  क्षेत्र

 हैं  जहा  कि  विलेज  इडस्ट्रीज़  से  ही  लोगो  को
 रोजगार  दिया  जा  सकता  है  1  इस  बारे  में
 में  विस्तार  से  यहा  पर  ज़िक्र  नही  कर  सकती  ।

 पूज्य  बापू  ने  विलेज  इडस्ट्रीज़  का  हमारी
 अर्थ  व्यवस्था  में  जो  स्थान  बनाया  है  वही
 स्थान  उस  को  मिलना  चाहिये  भौर  ऐसा
 होने  पर  ही  यह  बेरोजगारी  का  प्रश्न  कुछ
 न  कुछ  ह॒द  तक  हल  हो  सकता  है  1  मौजूदा
 हालत  में  भी  जहा  जहा  जो  रा  मैटीरियल
 का  उत्पादन  होता  है  उन  का  वही  ही  प्रोसैस

 होना  चाहिये  और  उन  के  भाव  में  भी  मिल
 उद्योगों  के  साथ  प्राइस  पैरिटी  रहनी  चाहिये
 और  सारा  माल  बेचने  की  ज़िम्मेदारी  सर-
 कार  को  लेनी  चाहिये  i  यह  मेरा  सुझाव
 है  1  में  समझती  हू  कि  शायद  यह  बहुत  लोगो
 को  पसन्द  भी  नहीं  आयेगा  मगर,  इस  के  सिवाय

 दूसरा  कोई  रास्ता  भी  मुझे  दिखाई  नहीं
 द्वेता  श्रगर  हम  लोग  विलेज  इडस्ट्रीज़  को
 लोगो  पर  ही  छोड  देंगे  तो  हमारा  जो  काम
 अलता  है  उस  में  हम  डिमास्ट्रेशन  से  कुछ
 ज्यादा  पा  सकेंगे  ऐसी  इच्छा  रखना  बेकार

 है  ऐसा  में  समझती  हू

 मेरा  एक  और  भी  सजैदन  है  ।  हमारे
 यहा  बहुत  श्राइडिल  मैनपावर  पडी  रहती
 है  ।  जहा  तक  हो  सके  हमें  उस  को  डस्ट्री
 में  लगाना  चाहिये  ।  उस  के  भ्लावा  और  भी
 काम  पडा  है  जिस  में  उन  को  लगाया  जा
 सकता  है  1  हमारे  देहातो  में  जहा  ग्राम  समाज

 है  वहां  पर  वे  लोग  बहुत  सा  काम  कर  सकते

 हैं।  इन  लोगो  को  वहा  बांध  बनाने,  रास्ते

 बनाने  तालाब  बताने,  कटूर  बंडिंग  करने
 आदि  में  लगाया  जा  सकता  है  ।  इन  कामों
 में  मेसनरी  वर्क  कम  रहता  है  हम  इन  बेकार
 लोगों  को  मिनिमम  वेज  ते  कर  के  इन  कामों
 पर  लगा  सकते  हैं  ।  मैं  समझती  हू  कि  भ्रगर

 हम  भ्रपनी  भ्राइडिल  मैनपावर  को  काम  में
 नही  लगायेगे  तो  देश  को  भारी  नुकसान
 होगा  ।  मैं  यह  भी  सुझाव  देना  चाहती  हूं  कि
 जो  लोग  कम्युनिटी  प्रोजेक्ट  का  काम  करने  के
 लिये  देहातो  में  डटे  है  उन  का  ज्यादातर  काम
 प्रचार  करना  ही  है  मै  कहना  चाहती  हूं  कि
 उन  को  कोई  कंक्रीट  काम  दिया  जाय  ताकि  व *
 देहातों  में  इन  कामो  को  बनायें  झौर  जो  लोग
 बेकार  हैं  उन  को  काम  दें  ।  यह  मेरी  बम्य
 प्रार्थना  है  वित्त  मत्री  जी  से  7  इस  में  कोई
 बडा  आयोजन  करने  की  भी  ज़रूरत  नही
 है  ।  जहा  जहा  इस  तरह  का  काम  हो  वह
 बेकार  लोगों  को  दिया  जाये  |

 एक  बात  मैं  और  कहना  चाहती  हूं  ।

 हम  समाजवादी  समाज  रचना  की  दिशा  मेँ
 आगे  बढ  रहे  है  in  हम  चाहते  है  कि  समाज  में
 इकानमिक  और  सामाजिक  झसमानता  न

 रहे  और  सब  का  स्थान  एक  जैसा  रहे  भौर
 श्रम  का  गौरव  बढे  और  जो  काम  करना  चाहते
 है  उन  को  काम  मिले  ।  लेकिन  हालत  यह  है  कि
 जो  लोग  सारे  दिन  पसीना  बहा  कर  काम  करने
 वाले  हैं  उन  को  पेटभर  खाना  नहीं  मिलता
 और  जिन  को  हम  बृद्धिजीव  कहते  है  उन  को
 आधे  दिन  की  मेहनत  पर  सारे  महीने  का
 खाना  मिल  जाता  है  |  मेँ  समझती  हू  कि

 इन्सानियत  तो  यह  श्रपेल्ना  रखती  है  कि
 “From  each  according  to  his  capacity
 and  to  each  according  to  his  need”

 यह  तो  कम्युनिज्म  का  ही  सूत्र  माना  जाता  है
 पर  मैं  तो  इस  को  सर्वोदय  का  भी  सूत्र
 समझती  हू  ।  क्योकि  इस  में  जो  फडामेटल्स

 है  वे  बहुत  अच्छे  हैं।  श्राज  बात
 “From  each  according  to  capacity”

 की  रहती है  मगर  देने  के  मामले में  यह  है  कि
 “To  each  according  to  his  fate"

 अर्थात्‌  जिस कै  नसीब  में  जितना  हो
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 बह  उतना  पा  सके।  ऐसी  हालत  में
 मैं  समझती  हू  कि  समाज  को  आगे  बढने
 में  बहुत  कठिनाई  होगी  और  इस
 से  हमारे  देश  मे  शान्ति  भी  नही  रहेगी  ।
 इस  से  मानवता  भी  घटी  है  शोर  बद्धिजीवी
 लोगो  और  मेहनत  कश  लोगो  के  बीच
 झामदतली  में  इतना  ज्यादा  फासला  हो  गया  है
 कि  जिस  के  कारण  एक  दूसरे  से  ईर्ष्या  द्वेष
 भी  बढ  रहा  है  भोर  जिसे  हम  क्लास  काशस-
 नेस  शौर  क्लास  स्ट्रगिल  कहते  हैं  वह  भी
 बढ  रही  है  ।  श्राज  हम  यह  देखते  है  कि

 यह  चीज़  हमारे  देश  की  प्रोग्रेस  शौर  डेवलप-
 मेंट  के  लिये  बहुत  खतरनाक  सिद्ध  हो  रही
 है  ।  में  जानती  हु  कि  यह  कोई  साधारण
 प्रद्न  नही  है  ।  मगर  जो  कडी  चीज  है  उसी
 को  तो  करना  चाहिये,  और  उस  को  करने
 मे  हमे  अपनी  पूरी  ताकत  लगानी

 चाहिये  ।  इस  बात  को  कडी
 समझते  हुए  इस  की  गम्भीरता  समझ  कर
 में  इस  को  आप  के  सामने  रखने  की  हिम्मत
 कर  रही  हु  ।  में  समझती  हू  कि  मेरा  जो  उद्देश्य
 है  वह  वित्त  मत्री  जी  के  ध्यान  में  आ  जायेगा  t

 'रिसोसेंज  के  बारे  में  बहुत  से  सदस्यो  ने

 सुझाव  दिये  है  कि  यहा  से  रुपया  लाये,  वहा  से
 लाये  ।  एक  बात  सभी  सदस्यो  ने  यह  कही  है
 कि  इकानामी  की  जाये  और  एकाशियेसी
 बढायी  जाये  ।  लेकिन  में  एक  छोटो  सी  बात
 आप  के  सामने  रखना  चाहती  हु।  हमारे  देश  में

 कुछ  ऐसे  लोग  है  जो  यह  समझते  है  कि

 हमारे  देश  में  जो  बडे  बडे  मकान  बन  रहे  है
 उन  को  देख  कर  परदेसिया  को  यह  ख्याल  होगा
 कि  हिन्दुस्तान  वाले  बहुत  आगे  बढ  रहे  है  |
 मैं  समझती  हू  कि  हमारे  दश  के  झागे  बढ़ने
 का  सिम्बल  कोई  मकान  नही  होना  चाहिये  ।
 झगर  देश  ब॒नियादी  बातो  में  श्ागे  बडे  तो
 उस  को  देख  कर  किसी  को  देश  की  तरक्की  का

 सही  अनुमान  हो  सकता  है  |  मैं  समझती  हू
 कि  वही  सही  रास्ता  है  बाहरी  थीजो  पर  जोर
 देना  बिल्कुल  जरूरी  नहीं  दै।  मै  भागा  करती

 है  कि  इस  दिशा  में  भी  हमारे  वित्त  मत्री  जी
 ध्यान  रखेंगे  ।

 रिसोर्सेज  के  बारे  मे  एक  बात  भौर  कह
 है  ।  यहा  पर  रिसोर्सेज  के  बारे  में  एक  बाद
 में  ने  सुनी  जिसे  सुन  कर  मुझे  दु  ख  भी  हुआ
 एक  माननीय  सदस्य  ने  कहा  कि  श्राप  रिसो्सेज
 के  लिये  इतनी  चिन्ता  क्‍यों  करते  है,  रिसोर्सेेज
 तो  हमारे  सामने  ही  पड़े  है।  मैं  ने  तो  समझा  कि
 उन  के  दिमाग  में  कोई  नई  बात  आयी  होगी
 शौर  उस  से  हमारा  काम  झागें  बढेगा  v
 लेकिन  उन्हो  ने  तो  पुरानी  बात  कही  जो  कि

 बहुत  लोग  कहते  रहे  हैं  उन्हों  ने  कहा  कि

 प्राहिबिशन  हटा  लिया  जाये।  क्योकि  उस  में
 भी  आमदनी  है  उन्हों  न ेयह  भी  कहा  कि  जहा
 जहा  प्राहिबिशन  दाखिल  किया  गया  वह
 नाकामयाब  रहा  1  उन्हों  ने  बतलाया  कि  वह
 बम्बई  स्टेट  में  भ्रसफल  हुआ  है  ।  मै  तो  यह
 मान  गी  हू  कि  जो  लोग  हमारे  देश  में  प्राहिबिशन
 की  अ्रसफलता  की  बात  करते  है  उन  को  मा

 यह  नही  है  कि  देश  में  प्राहिबिशन  किस  तरह  से
 सफल  हो  मगर  वहू  तो  चाहते  हैं  कि  प्रोहिबिशन
 बिल्कुल  असफल  हो  ।  मैं  इस  तरह  की  बात
 सारे  देश  में  कुछ  लोगो  को  कहते  सुनती  हू
 झौर  श्रगर  मैं  यह  कहूं  तो  किसी  को  बुरा  नही
 लगना  चाहिये  कि  बैस्टेड  इटरेस्ट  वाले  हो
 इस  तरह  की  बाते  करते  है  मुझे  तो  पूरा  विश्वास'

 है  कि  सरकार  इस  प्रकार  की  बातो  से  बिल्कुल
 निराश  नही  होगी  ओर  झागे  भी  प्राहिबिशन
 जारी  करने  की  दिदा.  में  कदम  उठायेगी  ।
 दारू  मानवता  का  बडा  कात्रु  है,  उसे  समाप्त
 करना  ही  चाहिये  ।  यह  बडे  अ्रफसोस  शौर  दुख
 की  बात  हूँ  ।ब'  श्राज  तक  हमारे  सारे  देश  में
 प्राहिविशन  लागू  नहीं  हो  पाया  है  ।  हमारे
 वित्त  मत्री  श्री  ने  बम्बई  में  बहुत  भ्रपोजीशन
 होते  हुए  भी,  बडी  हिम्मत  कर  के  प्राहिबिशन
 शुरू  किया  ।  मुझे  विश्वास  है  भर  मैं  श्राद्या
 करती  ह्  कि  उसी  तरह  से  वे  उस  को  सारे
 देश  में  'फैलाबेगें  ।  दारू  की  आमदनी  से  हम
 भपनी  उन्नति  करने  की  सोचें  यह  फोई  भ्रच्छी
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 चीज  नहीं  है।  हमें  झपने  देश  को  इस  गलत
 रास्ते  पर  नही  जाने  देता  चाहिये  q

 इसी  दारू  की  बात  के  साथ  साथ  मै

 यह  भी  कहना  चहती  हूं  कि  मेने  सुना है  कि
 हमारे  देश  में  पहले  से  भ्रब  पशुझओ  का  बच  भी
 झधिक  होने  लगा  है।  भौर  बढ  रहा  है।  उस
 से  भी  कुछ  लोग  फारिन  एक्सचेंज  कमाने  की

 बात  सोचते  हैं  मैं  समझती  ह  कि  दारू  पीने  का
 लोगो  को  मौका  दे  कर  पौर  इस  तरह  से  पशुओ
 का  बध  करवा  कर  हम  आमदनी  करें  और
 उस  से  झपनी  उस्ति  करे  यह  हमारी  सस्कृति

 भौर  सम्यता के  अनुरूप  नहीं  है।  और ये
 सब  गलत  रास्ते  है।  हम  को  इन  रास्तो  को  छोड़
 देना  चाहिये  और  किसी  न  किसी  स्थान  पर

 हम  को  कुछ  लिमिट  रखनी  चाहिये  कि
 Thus  for  and  no_  further

 अगर  इस  तरह  से  हम  भागे  बढते  रहेंगे  तो
 मैं  समझती  हूं  कि  कोई  हद  भी  नही  रहेगी  1

 एक  बात  और  कहना  चाहती  हु  ।  वह
 डाइरेक्ट  डैक्सेज  की  रिक्वरी  के  बारे  में  है  y
 सब  लोग  जानते  है  शौर  मत्री  जी  भी  जानते

 हैं  कि  जो  व्यापारी  लोग  है  वे  ज्यादातर  दो
 दो  एकाउन्ट  रखते  है,  एक  श्रपने  लिये  रखते  है
 और  दूसरा  भ्रफसर  के  लिये  रखते  हैं  श्लौर  जब
 सारा  समाज  एसा  करता  है  तो  उस  के  लिये
 शरमिन्दा  होने  की  कोई  जरूरत  नही  समझता
 शौर  न  उस  को  गलत  काम  करना  समझता  है  |
 में  समझती  हूं  कि  इस  से  देश  के  चरित्र  का

 द्वास  होता  है  1  हम  को  कोई  ऐसा  रास्ता  निका-
 लना  चाहिये  कि  जो  प्रामाणिक  लोग  है  और

 रहना  चाहते  है,  उन  को  मजबूरी  से  इस  रास्ते
 पर  न  झाना  पड़े  ।  जो  मुनाफा  छिपाना  चाहते  है
 उन  की  सिफारिंश  करने  की  तो  कोई  जरूरत

 नही  है,  मगर  जो  प्रमाणिक  लोग  भ्रपना  सही,
 एकाउन्ट  बनाते  है,  उन  की  बोनाफायडी  में

 हमारे  भ्रफसर  लोग  चका  करते  है  और  उन  को

 बहुट  परेशान  होना  पडता  है।  मेरा  सुझाव
 है  कि  इस  के  बारे  में  हम  को  भ्रपना  मैथड  चेंज
 करना  चाहिये।  हम  सारे  देश  म  एक  दूसरे
 को  चीट  कर  के  भागे  नहीं  बढ़  सकते।

 हम  को  देदा  में  सि्फे  फिजीकल  टारगेट  पूरे
 करने  हैं,  ऐसी  बात  नही  है  ।  हमारे  देश  का
 चरित्र  भी  आगे  बढ़े  यह  भी  हमारी  चिता  का
 विषय  होना  चाहिये  ।  हमारी  पालिसी  ऐसी
 होनी  चाहिये  जो  कि  मानव  के  बुनियादी  सदू-
 गुणो  क॑  पोषक  हा  ।  में  मातरी  हू  कि  वह
 पालिसी  तो  है,  लेकिन  हमारी  एडमिनिस्ट्रेटिव
 मशीनरी  भी  ऐसी  होनी  चाहिये,  जिस  से  मानव-
 ता  भागे  बढे  झौर  मनुष्य  अपने  असली  सदगुणों
 पर  डटा  रहे  A  मैं  ने  बहुत  सी  बातें  कही  है  ।
 मैं  समझती  हु  कि  ये  सब  बाते  हमारे  देश  की

 मूल  बुनियादी  बाते  है  भर  उन  पर  हमारे  वित्त
 मत्री  जी  का  भी  भरोसा  है।  इस  लिये  मैं
 समझती  हूँकि  वह  इन  बातों  पर  ध्यान
 देंगे  ।  जहा  तक  इस  बजट  के  कर-पभ्रस्तावो  का
 सम्बन्ध  है,  मेरी  राय  यह  है  कि  डेमोत्रेसी  में  ।
 टैक्सेशहन  के  सिवा  और  कोई  चारा  नही  है,
 लेकिन  इस  से  भी  डरने  की  ज़रुरत  नही  है  ।

 मुझे  पूरा  भरोसा  है  कि  वित्त  मत्री  जी  को
 गरीबों  श्र  मध्यम  वर्ग  का  पूरा  ख्याल  है  ।
 बह  इस  बात  का  ध्यान  रखेंगे  कि  इन  कर-
 प्रस्तावों  द्वारा  गरीबों  पर  बहुत  बोझा  न  पड़े,
 लेकिन  जिन  के  पास  आज  भी  खाने  के  लिए
 है  भौर  वर्षो  तक  खाने  के  लिए  रह  जाता  है,
 ऐसे  धनिको  से  पैसा  लेकर  हम  कोई  गलत
 काम  नही  कर  रहे  है  1

 भ्रन्त  में  मै  वित्त  मत्री  जी  का  धन्यवाद
 करती  हूं  कि  उन्होंने  एक  बहुत  भ्रच्छा  प्रेसिडेंट
 रखा  है  भ्रौर  हमारे  सामने  एक  अच्छा  बजट
 पेदा  किया  है  v
 Mr,  Speaker:  Shrimati  Minimata

 श्री  बाल्पीको  (बुलन्दशहर-रक्षित-
 श्रनुसूचित  जातिया)  श्रध्यक्ष  महोदय,  में
 चार  दिन  से  बैठा  हुआ  हूँ  ।

 Mr,  Speaker:  Hon  Members  who
 think  that  they  must  speak  in  &
 representative  character  must  be
 here  from  the  beginning,  and  not
 come  at  the  end.

 शओ  यादव  (बाराबकी):  भौर  सदस्यों
 ने  भी  नाम  दिए  हुए  है
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 Mr.  Speaker:  Others  have  spoken
 on  that  day,  from  that  particular
 &roup,

 Shri  Vajpayee  (Balrampur):  No
 Member  from  Jan  Sangh.

 Mr.  Speaker:  I  find  hon.  Members
 ‘want  to  dictate  to  this  House,  at  any
 rate  some  of  them.  They  do  not
 remain  in  their  seats  They  seem  to
 ‘value  the  work  outside  much  more
 tthan  their  work  in  this  House.

 Yesterday  I  wanted  to  call  Shri
 Vajpayee  Hon.  Members  say:  I  have
 got  one  leg  in  the  train,  let  me  go;  I
 have  got  a  meeting  in  my  place,  I
 must  go,  will  you  call  me  or  not?  It
 is  not  he  that  wrote  like  that  It  is
 said:  I  have  been  waiting  since  yester.
 day.  You  have  to  wait  not  only
 yesterday  or  today,  but  all  the  days
 and  all  the  hours  when  the  House
 sits.  If  any  hon.  Member  writes  to
 me  any  chit  in  that  strain,  I  will  not
 hereafter  call  him  at  all.  He  has  got
 a  right  to  send  me  a  chit  giving  his
 mame,  but  not  to  say  that  he  has  fixed
 up  an  engagement  in  his  place,  and
 therefore  I  must  call  him.  If  you
 think  your  engagement,  is  more  im-
 portant,  keep  out  of  this  Parliament.
 Therefore,  nobody  8  entitled  to  say:
 I  have  got  to  go,  call  me;  will  you
 «all  me  at  3  O’Clock?  It  is  rather  a
 strange  dictation  to  the  Speaker  here.
 I  am  afraid  my  leniency  is  misunder-
 stood  in  this  House,  No  hon  Member
 is  entitled  to  say  that  he  must  be
 ealled.

 Of  course,  I  know  and  I  am  anxious
 to  raise  the  level  of  the  debate  in
 this  House,  and  at  the  same  time  to
 give  opportunitres  to  all  sections  and
 cross-sections  in  this  House  If  an
 hon.  Member  does  not  get  an  oppor-
 tunity  now,  I  never  forget  that  he
 stood  up  to  catch  my  eye  He  !s
 always  in  my  mind  _  I  would  hke  to
 give  opportunities  to  all  hon.
 Members,  but  sometimes  we  are  pres-
 sed  for  time.  Therefore  no  _  hon.
 Member  need  be  impatient.  The
 more  he  waits,  the  better  the  impres-
 sion  he  creates  in  my  mind.  I  shall
 certainly  provide  him  an  opportunity.

 Shri  Vajpayee:  On  a  point  of  per-
 sonal  clarification.  I  was  here,  I  was

 Mr,  Speaker:  I  suppose  I  alone  was
 not  here!

 Shri  Vajpayee:....but  the  hon.
 Deputy  Speaker  said:  you  are  not
 likely  to  get  a  chance  till  evening;
 therefore,  better  try  tomorrow.

 Mr.  Speaker:  Why  did  he  not  sit
 here  till  the  evening?  What  is  the
 business  of  hon.  Members  here?  I
 was  also  a  Member  here.  I  used  to
 come  5  minutes  before  l]  and  sit
 there  till  5  minutes  after  5.  Sitting
 in  this  House  is  itself  an  education.

 If  I  say  in  advance  that  I  am  going
 to  call  certain  Members,  there  is  no
 quorum,  because  only  those  Members
 are  present.  As  soon  as  I  call  a
 Member,  he  speaks,  he  hears  his
 voice,  and  goes  away.  He  does  not
 even  care  to  hear  what  others  have
 to  say  about  him.  This  is  rather
 strange  Even  in  ordinary  meetmgs,
 it  will  not  happen.

 Hon  Members  should  revise  their
 ideas  as  to  how  they  have  to  conduct
 themselves  as  representatives  of  eight
 lakhs  of  people,  and  in  some  cases  5
 or  726  lakhs  of  the  population  and
 when  they  have  to  stand  for  a  reserv-
 ed  seat  in  the  manner  I  have  done

 hrimati  M2nimata,

 stat  सिनोमाता  (बलोदा  बाजार-

 रक्षित-प्नुसूचित  जातिया  ):  भ्रध्यक्ष  महोदय,
 मे  आप  को  धन्यवाद  देती  है  कि  आपने  मुझे
 समय  देने  की  कृपा  की  है।  मे  पहले  वित्त  मंत्री

 महोदय  को  धन्यवाद  देती  हूँ,  जिन्होंने  इस
 साल  हरिजनो,  श्रादिवासियों  और  बैकवर्ड
 क्लासिज़  के  कल्याण  के  लिए  ५,५०,००,०००
 रुपये  ज्यादा  दिए  है  ।  मै  समझती  हेँ  कि  उस
 से  हरिजनों  और  प्रादिवासियों  की  शिक्षा  पर
 भी  विद्येष  ध्यान  दिया  जायगा,  क्‍योंकि
 शिक्षा  की  कमी  के कारण  उनको  कई  कठिनान
 इयों  का  सामना  करना  पड़ता  है  ।
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 ow  मैं धन्न के  भावों  के  सम्दन्ध  में

 कुछ  शब्द  कहना  भाहती  ह्  खास  कर  हमारे
 ऋतीसगढ़  में  इस  साल  1  की  इतनी  दुर्येति
 हो  रही  है,  जिसको  झपनी  आझांखों  के  देख  कर
 मैं  हैरान  हो  गई  t  प्रशोक  मेहता  कमेटी  ने
 चावल  के  भाव  फ़िक्स  किए  थे।  मुझे  ताज्जुब
 होता  है  कि  श्यान्ध्र  के चावल  को  बढ़िया  भौर
 अध्य  प्रदेश  के  चावल  को  घटिया  कहा  जाता

 है।  मध्य  प्रदेश  में  धान  उस  समय  कटता  है,
 जब  कि  खेत  का  पानी  सूख  जाता  है।  इसके

 मुकाबले  में  झान्घ्र  में  मैने  देखा  है-मै  एक  बार
 उधर  घूमने  गई  थी-कि  एक  एक,  डेढ़  डेढ़  फुट
 पानी  में  धान  रहता  है  t  भ्राप  समझ  सकते  हैं
 कि  उस  चावल  का  ज्यादा  स्वाद  होगा  या

 उस  चावल का  होगा,  जो  कि  सूखी  जगह में
 रखा  जाता  है  |  सैन्टर  की  तरफ  से  चावल  के
 जो  खरीददार  नियुक्त  किए  गए  थे,  उनको  तो
 कोई  खास  प्रनुभव  नहीं  था  |  इस  लिए  इस
 सम्बन्ध  में  व्यापारियों  की  सहायता  ली  जाती
 थी  ।  थे  व्यापारी  उन  अफसरों  से  कहते  थे
 कि  यह  चावल  श्रच्छा  नहीं  है,  घटिया  है,
 इस  लिए  उसको  सरकार  न  खरीदे  ।  इसका

 परिणाम  यह  होता  था  कि  वह  धान  दस,
 पंद्रह  दिन  तक  वहा  पडा  रहता  था  और  किसान
 इससे  थक  जाते  थे,  हैरान  हो  जाते  थे  भौर
 उनको  बड़ी  तक्लीफ़  होती  थी  और  वह  झपने
 माल  को  किसी  के  ज़िम्मे  आठ  आने  बोरे  के

 हिसाब  से  छोड़  कर  चले  जाते  थे  इस  तरह
 से  व्यापारियों  को दोनो  तरफ  फ़ायदा  हुा।
 एक  तो  किसानों  ने  कम  भाव  परु  धान
 व्यापारियों  को  बेचा  भौर  दूसरे  आठ  आने
 बोरा  दलालो  को  मिला  ।

 जब  तक  देश  में  छोटी  सिंचाई  की
 व्यवस्था  नही  की  जायगी,  तब  तक  अन्नोत्पादन

 नही  बढ  सकता  है  I  आप  मानते  है  कि  भाप

 जड़  में  पानी  देते  है  भर  हम  पत्ते  पत्ते  मे ंपानी
 देना  चाहते  है-प्राप  बड़े  बड़े  बान्ध  भौर  डैम
 बनाना  चाहते  है,  जब  कि  हम  छोटी  सिचाई
 चाहते  है  ।  आप  भ्रकाल-एरिया  के  गांवों  में
 जा  कर  देखिए,  जहां  पांच  पांच,  दस  दस  साल

 अन्न  नहीं  होता  है  भौर  वहा ंके  लोगों  को

 शहरों की  दर्ण  लेनो  पढ़तो  है,  जिस  का

 परिणाम  यह  है  कि  गांव  उजड़  गए  है  ।  छोटी

 सिंचाई  से  हम  को  दो  फ़ायदे  हैं  अगर  उसकी

 व्यवस्था  की  जायगी,  तो  लोग  गांवों  में  ही

 रहेंगे  भौर  भ्रपनी  खेत  में  भ्रच्छी  तरह  से  काम

 कर  सकेंगे,  जिससे  गांव  बसे  रहेंगे  और  उजड़ेंगे

 नहीं  :  सरकार  की  तरफ़  से  श्रमदान  की

 मांग  की  जाती  है  वे  लोग  गांवों  में  रहेंगे,
 तो  वे  श्रमदान  में  भी  सहयोग  देंगे

 श्रमदान  के  बारे  में  में  यह  कहना  चाहती  हूं
 कि  वह  अब  श्रमदान  नहीं  रहा  है,  वह  भ्रव
 धारमदान  हो  गया  है।  लोग  सड़क  पर  मिट्टी
 डाल  देते  है,  लेकिन  वह  सड़क  चार  चार,
 पाच  पांच,  दस  दस  बरस  तक  वैसी  ही  पढ़ी

 रहती  है  भौर  बन  कर  तैयार  नहीं  होती

 कई  कुंए  भी  इसी  तरह  झषूरे  पडे  है।  कुछ
 तालाब  भी  ऐसे  है,  जिन  को  थोड़ा  सा  खोद
 दिया  जाता  है  और  उनका  पानी  किधर  जा

 रहा  है,  इसका  कुछ  पता  नही  है  ।  इस  लिए
 जब  तक  छोटी  सिचाई  को  प्राथमिकता  नहीं
 दी  जायगी,  तब  तक  ज्यादा  झन्न  नही
 उपजाया  जा  सकता  है,  न  गांव  बढ  सकते  हैं
 और  न  अमदान  में  ही सहयोग  मिल  सकता  है  1

 सहकारी  खेती  से  भी  इसका  सम्बन्ध  है  ।

 जब  तक  छोटी  सिंचाई  की  व्यवस्था  नहीं  की

 जायगी,  तब  तक  सहकारी  खेती  भी  मुमकिन
 नही  है,  क्योंकि  जब  पानी  ही  नही  रहेगा,
 तो  सहकारी  खेती  कैसे  हो  सकती  है  ।  में

 मानती  हूं  कि सहकारी  खेती  से  छोटे  काश्तकारों
 को  फायदा  हो  सकता  है,  जिन  को  कज़  के

 रूप  मे  न  तकावी  मिलती  है,  न  किसी  बैक
 से  कर्ज़  मिलता  है  भौर  जो  साहूकारों  से  डेढ

 गुने  और  दुगने  भाव  पर  मज़े  लेकर  प्पने
 घर  बार  झौर  खेती-बाड़ी  से  बचित  हो  जाते

 है  ।  सहकारी  खेती  से  हमाँरे  छोटे  काइतकारो
 को  फ़ायदा  हो  सकता  है,  श्रगर  छोटी  सिंचाई
 की  व्यवस्था  कर  दी  जाये  ।  में  समझती  हूँ
 कि  हमारा  काम  छोटी  सिंचाई  योजनाप्ो  के

 बिना  नहीं  चल  सकता  है  t  झगर  आपने  इनकी
 तरफ  ध्यान  नही  दिया  तो  झन  की  जो  उपज

 है  वह  किसी  भी  हालत  में  बढ़ने  वाली  नहीं  है।
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 [ीमती  मिनोमाता]
 अब  मै  छत्तीसगढ़  के  बारे  में  कुछ  कहना '

 चाहती  हूँ  z धान  की  इस  साल  जो  वहा  फसल

 हुई  है,  वह  मैं  मानती  हूँ  कि  अच्छी  हुई  है  ।
 वहां  पर  खरीफ  की  फसल  श्च्छी  हुई  है  ।
 लेकिन  साथ  ही  साथ  में  श्रापो  यह  भी
 बतलाना  चाहती  हूँ  कि  रबी  की  फसल  वहां
 पर  बिल्कुल  खत्म  हो  गई  है  ।  रबी  की  फसल
 न  होने  के  कारण  किसानो  को  जिन  कठिनाइयों
 का  सामना  करना  पड  रहा  है,  उसको  बयान

 नही  किया  जा  सकता  है  I  उनकी  हालत
 खरीफ  की  फसल  अच्छी  होने  के  बावजूद
 भी  खराब  है,  वह  वैसी  ही  है  जैसी  पहले  थी  ।
 वर्दी  को  फसल  न  होने  के  कारण  उनको  कही
 से  पैसा  मिलने  की  भ्राशा  नहीं  है।  उनको
 जो  कुछ  बेचना  था,  धान  झ्रादि,  उसको
 वे  बेच  चुके  है  :  वे  अ्पती  तमाम  खरीफ  की
 फसल  को  १५  जनवरी  तक  ही  बेच  चुके  है
 झौर  इनको  उसे  इस  बास्ते  बेचना  पडा  क्योकि
 उनको  तकावी  जो  कि  पिछले  दो  सालो  से

 मुल्तवी  होती  जा  रही  है,  देनी  थी  ।  पहले  वे
 रवी  की  फसल  झाने  पर  श्रपने  खाने  भर  के

 लिए  प्ननाज  इत्यादि  खरीद  लिया  करते  थे  ।
 अब  जब  कि  रबी  की  फसल  नही  है  उनके
 पास  खरीद  करने  के  लिए  पैसा  भी  नही  रहा
 है  1  सरकार  उनको  उनके  धान  का  कुछ  भाव
 देती  है  श्रौर  इधर  जो  खाने  वाले  है  जो  उप-
 भोक्ता  है,  त्र  कहते  हैं  कि आप  श्रनाज  के  भाव
 कम  नही  करते  है  ।  एव  तरफ  उन  लोगो  को
 कम  पैसे  चान  श्रादि  के  दिये  जाते  है  भौर  दूसरी
 तरफ  जो  उपभोक्ता  है,  उनको  श्रनाज  महंगा
 मिलता  है,  धान  महगा  मिलता  है,  यह  बात
 समझ  में  नही  झाती  है।  ये  दोनों  कठिनाइया
 वास्तविक  रूप  में  हमारे  सामने  है  शोर  सही

 मालूम  देती  है  ।  श्राज  दाले  एक  रुपये  सेर

 है,  गेहें  २२  से  ३५  रुपये  मन  तक  बिक  चुका  है
 झौर  लोगो  को  बड़ी  भारी  परेशानी  का  सामना

 करना  पडा  है  1  जी  अनाज  पैदा  करने  वाला  है,
 उसको  यह  शिकायत  है  कि  उसको  ठीक  भाव

 नही  मिलता  हूँ  प्रोर  जो  खाने  वाला  है  वह

 कहता  है  कि  उसकी  सारी  की  सारी  कमाई

 झनाज  में  ही  खत्म  हो  जाती  है,  यह  चीज़
 समझ  में  नही  झाती  है  1  में  चाहती  हूँ  इसके
 सम्बन्ध  में  कुछ  किया  जाना  चाहिये  ।
 कादतकार  को  भाव  भी  ठीक  मिलने  चाहियें
 और  जो  उपभोक्ता  है  उसको  भी  ठीक
 दाम  पर  चीज़  मिलनी  चाहिये  t

 शभ्र्ब  सरकार  खुद  गेहू  खरीद  करने  जा

 रही  है  ।  इसकी  ओर  अगर  सरकार  ग्रच्छी
 तरह  से  ध्यान  नही  देगी,  अच्छी  तरह  से  काम
 की  नही  करेगी,  तो  वही  तमाशा  होगा  जो
 तमाशा  श्राज  हो  रहा  है  और  यह  एक  तमादा
 बन  कर  ही  चीज़  रह  जायेगी  ।  इसका  नतीजा

 यह  होगा  कि  न  तो  अनाज  पैदा  करने  वाले
 की  लाभ  होगा  और  न  ही  जो  खाने  वाला  है,
 उसको  ही  अ्रनाज  ठीक  भाव  पर  मिलेगा  ।

 अब  में  सहकारी  खती  के  बारे  में  कुछ
 कहना  चाहती  हू  जब  तक  आप  छोटी  सिचाई
 योजनाओो  की  शोर  ध्यान  नही  देंगे  तब  तक
 इस  सहकारी  खेती  से  भी  कोई  खास  लाभ

 होने  वाला  नही  है  ।  बिना  सिचाई  की  सुविधायें
 उपलब्ध  किये  हुए  इस  सहकारी  खेती  का  चलना
 ज़रा  मुश्किल  दिखाई  देता  है  ।  में  मानती  हूं
 कि  बिना  सहकारी  खेती  के  जो  छोटे  काशतकार

 है  वे  अपने  पावो  पर  खडे  नहीं  हो  सकते  है  ।
 लेकिन  साथ  ही  साथ  आपको  सिचाई  की

 सुविधाये  उपलब्ध  करने  को  ओर  भी  ध्यान
 देना  होगा  |

 भ्रब  मैं  शिक्षा  की  और  शाती  ह्‌  मैं

 चाहती  हू  कि  महिलाभो  के  लिये  शिक्षा  को

 कम्पलसरी  कर  दिया  जाना  चाहिये  ।  बबवर्ड

 एरियाज़  में  महिलाये  दो  परसेट  भी  एसी  नही

 है  जो  पढी  लिखी  हो  ।  जब  तक  आप  गावो  में

 शिक्षा  को  प्ननिवार्य  नही  करेगे  तब  तक  में

 समझती  हू  महिलायें  झ्रागे  नही  बढ  सकती  है  ¥

 दिल्‍ली  के  बारे  में  मैं  कुछ  नही  कहना  चाहती  ।

 यह  एक  बहुत  बागे  बढा  हुआ  सूवा  है।  लेकिन

 अगर  झाप  हमारे  इलाके  की  तरफ  देखे  तो

 झ्रापको  पता  चलेगा  कि  जो  दस  पाच  लड़कियई
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 पढ़ने  के  लिये  जाती  हैं  तो  जो  पढे  लिखे  भाई  हैं,
 जो  विद्यार्थी  हैं  वें  इतनी  बुरी  तरह  से  इन्हें
 छेडते  है  कि  कुछ  कहना  ही  नही  ।  उनके  हाथो
 है  कई  बार  किताबें  छोन  ली  जाती  है,  कई  बार

 उनके  ऊपर  से  साइकल  चला  देते  है  शौर  इसी

 तरह  की  दूसरी  शर्मनाक  हरकते  वे  लोग  करते

 है  t  पढ़े  लिखे  लोगो  के  लिए  इस  तरह  को

 हरकतें  करता  शोभा  नही  देता  है  पढे  लिखे

 लडके  ही  झगर  इस  तरह  से  लडकियों  के  साथ

 पेश  झते  है,  उनमे  ही  भ्रनुशासनहीनता  है  तो

 कैसे  हमारा  काम  चल  सकता  है  !  ऐसी  दशा  में

 कैसे  यह  शाशा  की  जा  सकती  है  कि  महिलाये
 आग  बढ़े  |

 शव  मैं  परिवार  नियोजन  के  बारे  में  कुछ

 कहना  चाहती  हु  ।  जब  तक  ढस  दस  या  बीस

 बीस  गावो  में  एक  एक  हस्पताल  नही  बनेगा,
 मैटरनिटी  होम  नही  होगे,  तब  तक  परिवार

 नियोजन  के  काम  में  श्रापो  सफलता  मिलना,
 मेरे  खयाल  से,  जरा  कठिन  है।  आज  भी  गावो

 की  श्रौरते  यह  समझती  &  कि  बच्चे  तो  भगवान

 की  दन  है  वे  इसके  बारे  में  ज्यादा  उत्साह  नही
 लेती  है  |  आप  देखे  ता  श्रापको  पता  चलेगा  कि

 गावो  में  एक  एक  मा  के  दस  दस  और  पद्रहू  पद्रह
 बच्चे  होत  है  शौर  उनको  आठ  आठ  बरस  तक

 तन  ढकने  कै  लिये  कपड़ा  भी  नही  मिलता  है  ।

 जब  यह  हालत  गावों  की  है  तो  कैसे  श्राप  केवल

 प्रचार  मात्र  से  यह  काम  कर  सकते  है  ।  इसके

 लिये  आपको  जीवन-स्तर  ऊचा  उठाना  हगा.
 और  वहा  पर  अ्रस्पताल  की  सुविवायें  सुलभ
 करनी  होगी  ।  साथ  ही  साथ  शिक्षा  को  सृविधाये
 आपकी  उन  लोगो  को  प्रदान  करनी  होगी  ।

 अब  मैं  जमीन  के  बटवारे  पर  श्राती  ह  |

 इसकी  भी  बात  अब  चल  रही  है  |  आप  जो

 कानून  बनाना  चाहते  है,  उसके  बनने  में  श्रभी

 देर  है।  मै  प्रापको  बतलाना  चाहती  हू  कि

 आज  धडाधड  ज़मीनो  का  बटवारा  होता

 जला  जा  रहा  है,  लोग  अपनी  ज़मीनो  को  बेचते

 चले जा  रहे  हे  7  मैं  चाहती  हु  कि  ज़मीनो  का

 जो  रजिस्ट्रेशन  है  वह  कुछ  समय  के  लिये  बन्द

 कर  दिया  जाय  क्योंकि  धंगर  आपने  इस

 रजिस्ट्रेशन  को  बन्द  कर  दिया  तो  जो  धांधलियां
 श्राज  हो  रही  है,  ये  बन्द  हो  जायेगी  ।  जिन  के
 पास  दो  दो  हज़ार  या  पाच  पाच  हज़ार  एकड़
 जमीन  है,  व  भ्रपनी  ज़मीनो  को  बचने  की  फिक्र
 में  है,  भौर  बेचते  चले  जा  रहे  है  ।  इस  वास्ते  मे
 प्राथंना  करना  चाहती  हू  कि  रजिस्ट्रेशन  को
 बन्द  कर  दिया  जाये

 wa  मैं  भिखारियों  की  समस्या  के  बारे  में

 कुछ  कहना  चाहती  हू  ।  में  खास  तौर  से  बच्चे
 जो  भीख  मागते  है)उनके  बारे  में  कहना  चाहती

 हू  ।  हमारे  देश  को  यह  बात  शोभा  नही  देती  है
 कि  यहा  के  बच्चे  भीख  मागते  फिरें  ।  जब

 छोटे  छोटे  बच्चे  भीव  मागते  हैं  और  भीख
 मागने  की  श्रादत  डाल  लेते है  तो  दुःख  हुए
 बिना  नही  रहता  है  |  पुलिस  इन  भीख  मागने
 वालों  को  पकड  पकड  कर  लाती  है  और  फिर

 छोड  देती  है  7  इसके  बजाय  में  चाहती  हू  कि
 उनके  मा  बाप  से  श्राग्रह  करके  उनके  लिये

 श्रनाधालयों  की  व्यवस्था  कर  दी  जाये  जहा  पर

 उनको  लिखाया  पढाया  जाये  ।

 में  यह  भी  चाहती  ह  कि  तृतीय  पच-
 वर्षीय  योजता  में  छोटी  सिधाई  योजनाभो  को

 प्राथमिकता  मिले  ।  साथ  ही  साथ  मैं  मद्य

 निषेध  के  बारे  मे  भी  कुछ  कहना  चाहती  हू  ।

 इसके  बारे  में  आप  आन्दोलन  तथा  प्रचार
 तो  बहुत  कर  रहे  हैं  फिर  भी  मैं  यमझती  हू
 सरकार  का  पूरी  सफलता  नही  मिल  रही  है  ।

 आजकल  टिचर  जिजर  का  भी  वहत  जोर  है
 और  यह  छोटी  से  छोटी  दुकानों  म ेमिल  जाती

 है  ।  यह  भलकोहल  नाम  की  दवाई  है  ।  उसमें

 छ  गुना  पानी  डालने  पर  भी  इसको  बरदाश्त

 नहीं  किया  जा  सकता  है  ।  जिन  को  शराब

 पीने  की  आदत  है  उन्होंने  इसका  इस्तेमाल

 शुरू  कर  दिया  है  और  इससे  कई  नौजवानों  की

 मृत्यु  तक  हो  गई  है  ।  मेरी  प्रार्थना  है  कि  इस

 टिचर  जिजर  को  भी  बन्द  कर  दिय।  जाये  1

 हमारे  सोशलिस्ट  भाइयो  मे  अनाज  के  भाव

 बढने  के  खिलाफ  आन्दोलन  किये  है  भौर
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 हढतालें  भी  की  हैं  y  मै  सरकार  से  प्रार्थना
 करती  हू  कि  ह. ह  जबकि  काइतकारो  के  हाथ  में
 से  Bonk  प्रतिशत  भनाज  निकल  गया  है,
 सरकार  मूल्यों  पर  नियत्रण  करके  समस्या  को

 हल  करे  ।  रबी  फसल  भी  झाने  वाली  है  ।
 उसके  बारे  में  भी  में  प्रार्थना  करना  चाहती  हू
 कि  भी  से  भावों  को  सरकार  फिक्स  कर  दे
 ताकि  हमारे  काहइतकारों  को  भ्रधिक  से  भ्धिक
 भाव  श्लौर  भच्छ  से  भ्रच्छा  भाव  मिल  सके  और
 जो  उपभोक्ता  है,  जो  खाने  वाले  है,  उनको  भी
 सस्ता  श्रनाज  मिल  सके  |

 श्री  स०  Mo  बनजों  (कानपुर)  प्रध्यक्ष

 महोदय,  हर  साल  जब  हमारे  वित्त  मत्री

 महोदय  देश  के  सामने  बजट  पेश  करते  है  तो
 इसकी  जो  गरीब  लोग  है,  वे  काफी  सास  रोके
 इतिज़ार  करते  है  !  वें  सोचते  हैं  कि  गायद
 देश  की  प्रगति  के  साथ  साथ,  देश  के  निर्माण  के
 साथ  साथ  उनकी  भी  हालत  मे  कुछ  सुधार  हो।
 लेकिन  में  यह  समझता  हू  कि  कामन  मैन  की,
 गरीब  भादमी,  जिसको  कि  जनसाधारण  कहा
 जाता  है,  हालत  दिन-ब-दिन  खराब  होती  चली
 जा  रही  है।  वह  ग्राज  भी  यह  समझता  है  कि
 देश  की  समृद्धि  के  साथ  उसकी  समृद्धि  जुडी
 हुई  है,  देश  के  निर्माण  क ेसाथ  उसकी  हालत  भी

 सुधरेगी  ।  छेकिन  भ्रगर  ऐसा  नहीं  होगा  तो
 जनता  का  विश्वास,  मेरे  विचार  में,  सरकार
 के  ऊपर  से  उठ  जायेगा  और  वह  हमारे  देश  के
 लिये  बहुत  ही  घातक  सिद्ध  होगा  |  मे  उन
 व्यक्तियों  में  से  ह  जो  यह  समझते  है  कि  ऐसे  ही
 सरकार  की  नुक्ताचीनी  न  की  जाये  1  में  विरोधी
 पक्ष  का  होते  हुए  भी  भ्रापको,  अध्यक्ष  महोदय,
 विश्वास  दिलाना  चाहता  हू,  कि  मैं  इस
 लोक  सभा  को  एक  मदिर  समझता  हू  भौर  जो
 इस  मदिर  में  भगवान  है  वह  भगवान  रूपी
 जनता  है  और  में  अपने  श्रापको  उसका  पुजारी
 समझता  हू  ।  यह  मेरा  श्रादर्श  है।  मै  समझता

 हुं  कि  जो  भी  चीजे  यहा  होती  है  उन  में  काफी

 हिस्सा,  काफी  बडो  जिम्मेदारी  हम  लोगो  की
 भी  है।  कभी  कैभा  जब  में  यहा  पर  अच्छी  बातो

 को  सुमता  हू  जो  कि  हमारे  प्रधान  मत्री  या
 अन्य  मत्री  करते  हैं  तब  पाता  हू  कि  वे  बातें
 वास्तविकता  से  दूर  है  मै  तो  समझता  हू  कि
 परलोक  सभा  की  बाते  लोक  सभा  में  होती  है  ।
 झ्राज  टैक्सेशन  का  क्या  नतीजा  होगा,  वाकई  में
 उस  से  गरीब  की  कमर  टूटी  है  या  नहीं,  मैं
 समझता  हू  कि  हस  का  हिसाब  खुद  वित्त  मत्री
 जी  लगाये  ।  मै  उत्तर  प्रदेश  का  रहने  वाला  हू  ॥
 झगर  आप  वहा  देखिये  तो  खडसारी  का  जो
 छोटा  उद्योग  था  उस  में  तकरीबन  पाच  लाख
 आदमी  काम  करते  है  7  उस  के  ऊपर  आप  ने
 जो  टैक्स'  श्ाज  लगाया  है  उस  से  मै  आप  को
 विश्वास  दिलाता  हू  कि  खडसारी  का  उद्योग
 खत्म  हो  जायेगा,  और  वह  इस  वजह  से  खत्म
 होगा  कि  श्राप  जानते  है  कि  उत्तर  प्रदेश  में
 चीनी  फे  कारखाने  हिन्दुस्तान  में  सब  से  ज्यादा
 हैं  /  खडसारी  के  उद्योग  में  काफी  लोग  ऐसे  काम
 करते  है  जो  कि  बिल्कुल  गरीब  किस्म  के
 इन्सान  है  ।  यदि  श्रब  तक  वे  लोग  उस  को
 े०  रु०  मन  बेच  रहे  थे  तो  झाज  के  बाद  मु्ने
 मालूम  है,  कि उन  की  खडसारी  ३४  ०  ८  ान
 मन  बिकेगी  श्र  उस  से  यह  होगा  कि  खडसारी
 उद्योग  खत्म  हो  जायेगा  भौर  हमारे  पाच  लाख
 इन्सान  जो  उत्तर  प्रदेश  में  या  दूसरी  जगहों  में
 इस  का  काम  करते  है  वे  बेकार  हो  जायेगे  t
 में  माननीय  मत्री  जी  से  प्रार्थना  करूगा  कि  वे
 इस  चीज़  को  सोचे  शौर  सजीदगी  से  साथ  सोचे  ।
 &  इस  बात  का  निर्णय  करे  कि  श्राज  इस  देश  में
 छोटे  उद्योगो  का  विकास  हमारा  ध्येय  है  या
 नही  t  मुझे  मालूम  नहीं  कि  आखिर  उन  की
 कमर  क्‍यों  तोडी  गई  है  ।  कही  ऐसा  तो  नही
 है  कि  यह  उद्योग  जो  चीनी  मिल  मालिक  है
 उन  के  मुनाफे  में  कुछ  ठेस  लगा  रहा  था  ?

 यदि  ऐसा  है  और  उन  के  मुनाफे  की  हिफाजत
 करने  के  लिये  या  बढावा  देने  के  लिये  यह  बात
 की  गई  है  तो  मैं  समझूगा  कि  इस  देश  की
 पालिसी  कुछ  गलत  हो  गई  ।  इसलिये  मैं  यह
 माग  करता  हू  कि  मत्री  जी  इस  पर  दुबारा
 ध्यान  दे  i  इस  के  चारो  पहलझो  को  देखें  शौर
 सोचें  कि  झगर  यह  टैक्स  न  लगाया  जाय  तो
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 देश  का  कौन  सा  बड़ा  भारी  निर्माण  कार्य
 रुक  जायेगा  |

 श्री  का०  साग  बढि  (हाता)  :  क्‍या
 माननीय  सदस्य  यह  बतला  सकते  हैं  कि
 खंडसारी  की  कास्ट  आफ  प्रोडक्शन  क्या  होती
 है  ?  इस  तरह  श्राप  को  मालूम  हो  जायेगा
 .कि  चीनी  मिलों  झौर  खंडसारी  में  क्या  मारजिन
 आफ  प्राफिट  हो  सकता  है  ।

 थी  स०  Mo  अबनर्जो  :  भेरे  पास  मेमो-
 रैन्डम  है  7  तो  मेरा  कहना  यह  है  कि  श्रगर  शाप
 उन  से  कुछ  वसूल  करना  चाहते  हैं  तो  श्राप
 उन  को  लाइसेंस  कर  दीजिये  1  आप  को  लाइसेंस
 का  रुपया  मिल  जायेगा  ।  लेकिन  में  कहता  हूं
 कि  वह  इन्स्पक्टरान  जो  इसे  वसूल  करने
 जायेंगे.  वह  ईद  और  होली  मना  रहे  हैं  ।  इस
 जह  से  कि  पैसा  कमाने  का  एक  और  जरिया
 उन  को  मिला  ।  यह  सही  बात  है  |

 कुछ  दूसरे  टैक्स  श्राप  लगा  रहे  हैं।  उन  में  से
 एक  टैक्स  वेजिटेबल  आयल  के  ऊपर  है  मैं

 कहूंगा  कि  उन  से  आप  को  इतना  पैसा  मिलने
 नहीं  जा  रहा  है  जिस  से  आज  पूरे  देश  का
 निर्माण  हो  सके  ।  लेकिन  एक  प्रइन  उठता  है
 कि  आखिर  जब  देश  का  निर्माण  होगा  तो  पैसा
 प्रायेगा  कहां  से  ?  मैं  भी  समझता  हूं  कि  पैसा
 श्राना  चाहिये  ।  लेकिन  कभी  कभी  मैं  आप  के

 वसूली  के  तरीके  को  देखता  हुं  ।  मैं  देखता  हूं
 कि  एक  तरफ  इनकम  टैक्स  वसूल  करने  में

 पुरभ्रमन  तरीके  से,  शांतिमय  तरीके  से,  भ्राजिजी
 से,  मिन्नत  से,  खुशामद  से  सरमायेदारों
 से  कहा  जाता  है  कि  दे  डानो  इनकम  टैक्स  का
 पैसा  ।  यह  वसूली  का  तरीका  है  ।  भौर  दूसरी
 तरफ  बेटरमेंट  लेवी  वसूल  करने  का  तरीका  यह
 है  कि  ५०  साल  की  माता  को  गोली  भी  मारी
 जा  सकती  है।  मैं  समझता  हूं  कि  कहां  पर

 हिसात्मक  तरीके  से  काम  लिया  जाता  है  ।

 38.54  ‘hrs.
 (Mr.  Depury-Srgaxer  in  the  Chair)

 एक  मामतोय  सदस्य  :  भ्राप  की  माता  हैं  ?

 शी  ल०  wo  बनजों  :  मैं  समझता  हूं  कि

 वह  मेरी  माता  है।  मेरी  पेदाइद्  पंजाब  में  हुई  है
 झौर  मैं  समझता  हूं  कि  जिस  धरती  पर  मेरी”
 पैदाइश  हुई  है  वहां  की  हर  रहने  वाली  मेरी
 भाता  है  1  वरना  आज  पंजाब  पंजाबियों  के

 खून  से  लाल  है।  सतलज  नदी  की  वह  धारा
 जिस  में  लोग  समझते  थे  उन  के  खेत  जो  हैं
 वह  तमाम  खेत  सब्ज  हो  जायेंगे,  श्राज  उस
 सतलज  को  अगर  उस  खून  की  खूनी  होली  के
 लिये  खूनी  सतलज  के  नाम  से  पुकारा  जाय  तो
 उस  की  जिम्मेदारी  कांग्रेस  की  हुकूमत  पर

 होगी  ।  इस  लिये  मैं  फिर  श्राप  से  यह  कहता  हूं
 कि  आप  इस  चीज़  को  सोचें  शौर  अपने  इन्साफ
 के  तराजू  पर  दोनों  चीजों  को  रखें  ।  एक  तरफ
 इनकम  टैक्‍स  का  यह  पैसा  चला  जा  रहा  है
 जो  देश  में  है और  आप  को  मिल  नहीं  रहा  है
 जब  कि  देश  में  झ्ारथिक  संकट  है  प्रौर  दूसरी
 तरफ  गरीब  किसानों  से  उन  का  गल्ला  ले
 जाया  जाय,  उन  की  चीजें  बेची  जायें  एब

 मामूली  गांव  में,  लुधियाना  में  जिस  तरीके  से
 लोगों  को  घुसने  नहीं  दिया  गया,  जिस  तरीके  से

 हमारे  बच्चों  को,  माताओं  को,  बहनों  भ्रौर
 छोटे  बेटे  बेटियों  को मारा  गया,  *  *  *

 में  इसलिये  नहीं  कह  रहा  हुं  कि  आज  यहां
 जो  कुछ  हो  रहा  है,  उसका  समर्थन  करता  हूं
 झौर  यह  कि  वहां  तशह द  से  काम  लिया  जाय  |
 लेकिन  मैं  यह  कहूंगा  कि  वसूली  के  जो  तरीके  हैं,
 में  समझता  हूं  कि  गोलियों  के  बूते  पर,  बिरला
 साहब  और  टाटा  साहब  भौर  दूसरे  सरमाये-
 दारों
 Mr.  Deputy-Speaker:  There  is  one:

 thing  that  I  must  bring  to  the  notice
 of  the  hon,  Member.  I  had  no  objec-
 tion  to  a  brief  reference  being  made
 —and  even  a  comparison  being  made
 —saying  that  the  tax  ought  to  have
 been  on  the  richer  or  other  monied
 people,  and  not  that  there  should  be
 a  betterment  levy.  That  could  be
 understood.  But  if  the  whole  speech-

 *Expunged  as  ordered  by  the  Chair.
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 {Mr.  Deputy-Speaker}
 is  to  be  based  on  the  law  and  order
 position  in  the  Punjab  State,  with
 ‘references  to  the  Chief  Minister
 coming  up,  and  what  is  to  be  done

 ‘about  the  situation  there,  I  am  afraid
 T  shall  have,  to  disallow  it.  I  will

 “consider  it  and  pass  an  order
 -accordingly. e  e  es  s

 श्री  स०  म०  बन्जो  :  तो  मैं  श्राप  से  कह
 रहा  था  कि  भ्राखिर  तरीके  क्या  होने  चाहियें
 मैं  सिर्फ  इस  वजह  से  कह  रहा  हूं  कि  श्राज  की
 सरकार  जो  समाजवाद  की  घोषणा  कर  चुकी
 है,  उस  के  इन्साफ  के  तराजू  पर  एक  अमीर
 झौर  एक  गरीब  दोनों  एक्सां  होने  चाहियें  ।
 अभर  मैंने  शुरू  त्र  जे।  के  शान  खलाफ
 कोई  बात  कही  है  तो  मुझे  द्ग  है  ।  मैं  कोई
 ऐसी  बात  कहना  नहीं  चाहता  था  लेकिन  जब
 ऐसी  बात  हो  चुकी  हो,  घटना  हो  चुकी  हो,
 तो  उस  के  बारे  में  मैं  डरता  यह  हूं  कि  कहीं
 ऐसा  न  हो  कि  आप  को  हथियाना  गांव  में  एक
 मेमोरियल  बनाना  पड़े  और  आप  पूजा  कर
 उस  माता  की  |  मैं  नहीं  चाहता  कि  हथियाना
 गांव  पंजाब  में  और  बनें  |

 इस  के  बाद  सवाल  श्ाता  है  कि  इस
 बजट  में  बेकारी  के  लिये  क्या  करने  जा  रहे  हैं
 आप  |  हमेशा  इस  सदन  के  सामने  हम  लोगों  ने
 रखा  कि  आखिर  अनएम्पनायमेंट  डील  कुछ
 तो  श्राप  रखें  ।  दिन  ब  दिन  बेकारी  बढ़ती  जा
 रही  है,  उस  को  रोका  नहीं  जा  रहा  है,  पहली
 पंचवर्षीय  योजना  में  हम  लोगों  ने  किसानों  के
 सामने  यह  चीज़ें  रखों,  किसान  ने  अपने  को

 जूझा  दिया  ।  किसानों  ने  कहा  :  ठीक  है,  खेत
 हमारे  हैं  श्रौर  हम  उसे  हरा  भरा  रखेंगे,  किन
 जब  उस  ने  अपने  आप  को  जुझा  दिया  तो  उस  के

 “बाद  उसे  मिला  क्‍या  ?  मआवजे  में  मिली
 बेदलली  t  लाखों  की  तादाद  में  किसान

 हसरतभरी  निगाह  से  उस  जगह  को  जहां  पर
 उन  के  बाप  दादों  की  हष्टियां  गड़ी  हैं  देखते

 हए  अपने  बच्चों  का  हाथ  पकड़  कर  चले  गये  |

 दूसरी  पंचवर्षीय  योजना  में  मजदूरों  के  सामने
 रखा  राया  कि  झौद्योगीकरण  होगा  ।  पहले

 “Expunged  as  ordered  by  the  Chair.  =  =  23
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 यह  कहा  गया  कि  द्०  लाख  लोगों  को  नौकरी
 मिलेगी,  उस  के  बाद  यह  मालूम  हुआ  कि
 ६५  लाख  झादमियों  को  मिलेगी  ।  केकिन
 शझाज  जितने  कारखाने  बन्द  हुए  हैं  भाप  अगर
 उन  के  आदमियों  से  जा  कर  कहें,  सूती  मिल  के

 मजदूरों  से  कहें  कि  वे  पने  श्राप  को  जुझा  दें
 तो  वे  कैसे  तैयार  होंगे  ?  भ्राज  हमारे  हिन्दुस्तान
 में  काफी  लोग  ऐसे  हैं  जिन  के  पास  तन  ढंकने
 के  लिये  कपड़ा  नहीं  है  t  बे  पूछेंगे  कि  कपड़े
 हम  ने  बनाये,  करोड़ों  गज  कपड़ा  हम  ने  बनाया,
 लेकिन  आज  मिलबन्दी  के  बाद  हमारी  बीवी
 के  तन  पर  कपड़ा  नहीं  है,  हमारी  बच्ची  के
 तन  पर  कपड़ा  नहीं  है  जूट  मिलें  बन्द  होती
 जा  रही  हैं,  श्राविर  यह  सब  क्‍या  है  ?  इस  के
 बारे  में  आप  संजीदगी  से  सोचिये,  राष्ट्रीय
 दृष्टिकोण  से  सोचिये  और  तब  फैसला  कीलिये
 कि  यह  बातें  विरोध  करने  के  लिये  कही  जा

 रही  हैं  या  इन  में  कुछ  सच्चाई  है।  श्रगर  सच्चाई
 है  तो  इंसाफ़  का  तकाज़ा  यह  है  कि  आप
 संजीदगी  से  बैठ  कर  और  दिल  पर  हाथ  रख  कर
 सोचिये  कि  आख़िर  श्राप  लोगों  को  क्‍या
 करना  है  ?

 i4  hrs.

 इसके  दाद  मैं  माननीय  वित्त  मंत्री  को
 डिफेंस  बजट  में  जो  कमी  हुई  है  उसके  लिये
 बधाई  देता  हूं  ।  डिफेंस  डिपार्टमेंट  जिस  तरीके
 से  काम  कर  रहा  है  कम  से  कम  मैं  यह  समझता

 हुँ  कि  वह  देश  के  लिये  बहुत  अच्छी  चीज़  है।
 उसमें  खराबियां  है  लेकिन  डिफेंस  मिनिस्ट्री  ने
 जो  यह  फ़ैसला  ट्र्क्स  और  द्रैक्टर्स  के  बारे  में
 किया  वह  एक  सही  और  दुरुस्त  फ़ैसला  था  i
 इन  कम्पनियों  ने  चार  करोड़  से  ज्यादा  रुपया
 लिया  है  ।  मैं  आपको  बताऊं  कि  एक  ट्रक  की
 कीमत  ३१  हज़ार  से  ३२  हज़ार  थी  जब  कि

 मिनिस्ट्री  आफ  डिफेन्स  हारा  वह  ट्रक  हि. ६६
 हज़ार  से  ४८  हज़ार  तक  में  लिये  जाते  थे  यह
 कह  कर  कि  हम  स्पैशलाइज्ड  तरीक़े  से  बना  रहे
 हैं।  स्पैशलाइज्ड  तरीके  के  नाम  से  उन्होंने  पांच,
 सात  साल  में  तक़रीबन  ४  करोड़  रुपया  ज्यादा
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 लिया।  मैं  डिफेंस  मिलिस्ट्री  को  जिसने  ढको  की
 बाबत  यह  फैसला  लिया  उसको  इसके  लिये
 धाई  देना  चाहता  हू  i  डिफेंस  उद्योग  जिस
 तरीके  से  तरक्की  कर  रहा  है  मैं  समझता  हू
 कि  एक  दिन  वह  होगा  कि  डिफेंस  में  सैल्फ
 सफिशिएसी  झायेगी  भौर  भाज  विदेशों  से  जो
 तमाम  चीज़ें  यहा  पर  झ्राती  हैं  वे  हमारे  देश
 में  नहीं  झायंगी  1

 अब  सदन  में  फारेन  लोस  का  भी  जिक्र
 आया  और  हमे  यह  बतलाया  गया  कि  अमरीका

 बहुत  फराखदिली  से  हमे  कर्ज  दे  रहा  है  -  वह
 हमारे  देश  के  लिए  अन्नदाता  बना  हुआ  है
 लेकिन  वही  अमरीका  जो  हमें  श्र्न्न  श्र  घन
 झादि  से  सहायता  कर  रहा  है  वही  पाकिस्तान
 को  झाम्स  एण्ड  ऐम्यूनीशस  सप्लाई  कर  रहा  है
 लेकिन  एक  नागरिक  की  हैसियत  से  मेरा
 दिल  दहल  उठता  हैं  कि  अमरीका  जो  इस

 कदर  हमारी  सहायता  कर  रहा  हैं  भौर  हमे
 शल्ला  सप्लाई  कर  रहा  हैं  शौर  कर्जों  शादि  दे

 रहा  है  तो  कही  इस  तरह  इतिहास  फिर

 दुबारा  दृहराया  तो  नहीं  जा  रहा  है  और

 हमारे  देश  में  ईस्ट  इण्डिया  कम्पनी  की  कही
 थुनरावृत्ति  तो  नही  हो  रही  है  ।  आखिर
 ईस्ट  इंडिया  कम्पनी  वाले  भी  तो  हमारे  देश
 में  केवल  तिजारत  करने  ही  आये  थे
 अनिया  बन  कर  ही  आये  थे  लेकिन  यह  हर  एक
 जानता  हैं  कि  धीरे  घीरे  कसि  तरह  उन्होने
 यहा  हिन्दुस्तान  में  भ्रपने  पैर  जमाये  और
 जिसका  कि  परिणाम  यहा  पर  अप्रेज़ी  हुकूमत
 की  स्थापना  हुआ  t  वे  शुरू  में  खाली  काली-
 कट  में  रह  कर  भारत  में  तिजारत  करने
 की  इजाज्ञत  लेकर  यहा  जाये  थे  लेकिन  बाद
 में  उन्होंने  क्‍या  गुल  खिलाये।  तो  यह  सोच
 कर  में  अक्सर  घबरा  उठता  हू  कि  कही  उस

 तरह  की  अशुभ  घटना  तो  हमारे  देश  में  दुबारा
 नही  होने  जा  रही  है  लेकिन  मुझे  अपने  पच-
 शील  के  नारे  के  ऊपर  विश्वास  है,  अपने  देश-
 वासियों  झभौर  एशिया  वालो  पर  विश्वास  है
 शभौर  इस  कारण  मेरी  बहू  घबराहट  ज्यादा
 देर  तक  कायम  नही  रहती  लेकिन तो  भी  जो
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 यह  एक  झ्राशका  है  वह  मैंने  भ्रापके  सामने  रख
 दी  4  मैं  चाहता  हू  कि  यह  चीज़  बिल्कुल  स्पष्ट
 हो  जाती  चाहिये  कि  देश  का  अगर  निर्माण
 हगा  तो  वह  स्वय  देशवासियों  के  सम्मिलित
 प्रयत्न  शौर  बलिदान  से  होगा  ।  उसके  लिमे
 झाप  सरमायेदारों  का  सरमाया  लीजिये  और
 गरीबों  की  मेहनत  लीजिये  शौर  मुझे
 पूर्ण  विश्वास  है  कि  यदि  ऐसा  आपने  किया
 तो  हमारे  देश  का  भविष्य  उज्जवल  है  t

 फूड  सिचुएशन  का  जहा  तक  सम्बन्ध

 है  तो  उसके  लिए  मेरा  कहना  है  कि  सरकार
 की  पांलिसी  में  कसिस्टेंसी  नहीं  है  और  हमने
 देखा  कि  कभी  कुछ  सलोगस  उठाये  जाते  है
 झोर  कभी  कुछ  भोर  ।  ग्रो  मोर  फूड  का  नारा!
 उठाया  गया  ।  उसके  बाद  डिफारेस्टेशन  का
 नारा  बुलन्द  किया  गया  श्रौर  दुबारा  फिर

 एफौरेस्टेशन  का  नारा  उठाया  गया  ।  जब

 एरोजन  हुआ  तो  सरकार  ने  जगल  लगाने  का
 नारा  उठाया  और  लोगों  को  जगल  श्रौर  पेड
 लगाने  को  कहा  a  प्रब  में  चूकि  कानपुर  शहर
 का  यहा  पर  एकमात्र  प्रतिनिधि  हु  और  में
 आपको  अपने  अनुभव  के  आधार  पर  बतलाना

 चाहता  ह  कि  इस  पेड  लगाने  के  वनमहोत्सवो
 में  में  भी  भ्रक्सर  जाता  हु  ।  ब  करीब  ६२
 रुपये  का  एक  पौधा  लगता  है  ।  आप  विश्वास
 मानियें  कि  जो  4  पेड  लगा  कर  आता  हु
 दुबारा  उस  जगह  पर  जाकर  देखता  हू  तो  वह
 पेड  मुझे  नज़र  नही  भ्राता  बल्कि  मेरा  नाम  का
 टिकट  वहा  जरूर  मौजूद  मिलता  है  लेकिन
 पेड  नदारद  होता  है  ।  में  सरकार  से  कहूंगा
 कि  बह  इस  खाद्य  उत्पादन  और  कृषि  के  सवाल
 को  गम्भीरता  से  टैकिल  करे  और  किसानो
 की  जमीन  श्र  लैण्ड  सीलिग  के  बारे  में

 फैसला  करे  ।

 इसके  अलावा  मैं  सरकार  का  ध्यान

 झभी  हाल  में  उत्तर  प्रदेश  के  ससद्‌  सदस्यों

 का  जो  श्री  सम्पूर्णानन्द  ने  लुखनऊ  में

 एक  सम्मेलन  बुलाया  था  उसकी  भोर  दिलाना
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 [श्री  fo  म०  बनर्जी  ]

 चआहता  हू  ।  उत्तर  प्रदेश  के  मुख्य  मत्री  ने  वहा
 पर  संसद्‌  सदस्यो  को  यह  बतलायां  था  कि

 किस  प्रकार  से  आज  उत्तर  प्रदेश  के

 प्राजैक्ट्स  झ्रादि  जो  सेटर  से  ग्राट

 मिलनी  चाहिए  वह  नहीं  मिल  रही  हैं।
 झच  मै  यह  नहीं  कहता  कि  वहा  पर  जो  यह
 लोगों  ने  शिकायत  की  वह  सही  है  लेकिन

 भरत  सरकार  को  इसकी  जाच  करनी

 चाहिये  कि  उनका  यह  प्राक्षेप  कहा  तक

 सही  है।  उत्तर  प्रदेश के  मुख्य  मन्नी  महोदय  के

 दिल  में  यह  चीज़  है  कि  उत्तर  प्रदेश  की  योज-

 नाप्नों  को  सेंटर  से  जितनी  सहायता  मिलनी

 चाहिये  वह  नही  मिल  रही  है  T  उदाहरण  के

 लिए  बुदेलखड  का  पिछंडा  और  भ्रविकसित

 इलाका  हैं  1  वहा  का  माताटीला  प्राजेक्ट  झभी

 प्रघूरा  पडा  है  भौर  उसके  पूरा  होने  से  वहा

 खुददाहाली  भा  सकती  है  |  वहा  के  मुख्य  मत्री

 का  यह  कहना  &  कि  यह  प्राजैक्ट  बगैर  सेंट्रल
 ऐड  के  नहीं  बन  सकता  a  में  वित्त  मन्नी  महोदय
 से  निवेदन  करूगा  कि  वह  इस  भोर  भी  ध्यान

 दे।  मै  यह  मानता  हु  कि  स्टेट  वरसेस  सेंटर  की

 बहू  कट्रोवर्सी  खराब  है  लेकिन  में  उनसे  झनु-
 रोध  करूगा  कि  वे  इस  बारे  मे  जाच  करे  |

 अब  बजट  लीकेज के  बारे  में  मत्री  महोदय
 ने  कह  दिया  कि  वह  तो  एक  स्पैकुलेशन  है  ।
 में  निवेदन  करूगा  वे  उस  लीकेज  के  बारे  में

 मेहरबानी  करके  इनक्वायरी  करे  ।  मेरा  तो

 यह  कहना  है  कि  होड्डर्स  इस  तरह  का  स्पैकु-
 लेशन  करके  देश  को  नुकसान  पहुचा  रह  है
 शौर  यदि  आप  खामोद  बैठ  रहे  तो  उसका

 बुरा  परिणाम  देश  को  भुगतना  पडेगा  ।  जो
 भी  हो  में  चाहता  ज  कि  वित्त  मत्री  महोदय  इस
 बारे  मे  जाच  करायें  ।  हो  सकता  है  कि  मेन

 ही  कुछ  गलत  समझा  हो  और  प्रगर  ऐसा  हां
 तो  वह  जाच

 करा  करके  मेरी  इस  गलतफहमी

 को  दूर  करें

 शो  बाल्नोकी  :  उपाध्यक्ष  महोदय,
 श्बार  दिन  की  तपस्या के  बाद  झाज  जो  भाषने

 मुझे  बोलन  का  अवसर  दिया  है  उसके  लिये  मैं
 झापका  हृदय  से  भ्ाभारी  हू  ।

 इस  अजट  पर  झाज  यहा  पर  चार  दिन
 से  वियार  हो  रहा  है।  सन्‌  १६५७  से  जो  देश
 में  निराशा,  उदासीनता  और  क्षोभ  की  भावना
 झाई  लेकिन  जिस  साहस  के  साथ  हमारे  देश
 की  सरकार  ने  उसका  मुकाबला  किया है  में
 उसकी  सराहना  करता  ह  यह  ठीक  है  कि

 यह  देश  के  निर्माण  वा  काल  है  और  इस
 निर्माण  के  काल  में  हमारी  प्रनेक  योजनाएं
 चल  रही  हैं  |  पहली  योजना  का  प्रभाव  यह
 हुमा  है  कि  देश  के  झन्दर  श्रम  को  भावना
 जागी  है  ओर  हमने  समझा  है  कि  श्रमेण

 हि  तपस  /”
 |  श्रम  ही  तो  तपस्या  है  1  हम  श्रम

 रूपी  तपस्या  से  भागे  बढे  है  दूसरी  योजना  के
 अ्रन्दर  भी  हमने  एक  कदम  भागे  बढाया  है  शौर
 जनता  भौर  जनसाधारण  का  उन  योजनाभो
 के  प्रति  विश्वास  हैं  और  योजनानुसार  देश
 प्रगति  पथ  पर  भ्रग्रसर  हो  रहा  है  लेकिन  जिस
 तरीके  से  यह  बजट  की  भावना  प्रांती  है  भौर
 जिस  तरीके  से  झाप  टैक्सो  को  बढाते  है  शोर
 घाटे  का  यह  जो  बजट  देश  की  अवस्था  को
 देखते  हुए  श्राप  लाये  हैं  और  करो  का  जो
 ओचित्य  है  मैं  उसमे  कोई  भ्रविश्वास  नही
 करता  लेक्नि  यह  बात  जरूर  हूँ  कि  श्राप  को
 उन  तमाम  लोगो  जो  अनपढ  है  और  जिनको
 कि  अभी  झागे  आने  का  अवसर  प्राप्त  नही  होता
 है  उनको  भी  आगे  शाने  की  बात  समझाये  |
 अब  जहा  देश  के  भश्रन्दर  एक  से  एक  विज्ञाल
 भवन  बनते  दिखाई  देते  है  और  बहुत  सी  सडकें
 आदि  बनती  दिग्वाई  देती  हैं  वहा  श्रभी  तक
 इस  देश  के  अन्दर  जो  अ्रभाग्यवश  दरिद्रता
 विद्यमान  है  उसको  कोई  मिटा  नही  पा  रहा
 है  ।  सदियों  पहले  हमारे  बेद  में  कहा  गया  कि

 यह  जो  समुद्र  में  लकडी  का  टुक्डा  बहता  है
 वह  कहता  हैं  कि  बदसूरत  गरीबी  तु  इसपर
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 बैठ  कर  सात  समुन्दर  पार  चली  जा  लेकिन  में

 पूछना  चाहता  हू  कि  वह  दरिद्रता  भौर
 बेरोनक  झौर  बदसूरत  गरीबी  क्या  हमारे
 बीच  में  से  चली  गई  है  ?  भाज  वह  दरिद्रता
 झापको  इस  नई  दिल्ली  के  जैसे  चमत्कारी
 बातावरण  में  भले  ही  न  दिखाई  पडती  हो
 झौर  भाप  अमवश  यह  समझ  बैठे  कि  वह
 दरिद्रता  हमसे  दूर  चली  गई  है  लेकिन  में
 आपको  बतलाना  चाहता  ह्  कि  वह  आपका
 कोरा  भ्रम  होगा  क्योकि  श्ाज  भी  झाप  ग्रामों
 की  हालत  देखिये  कि  कितनी  शोचनीय  है
 झौर  वहा  पर  आपको  दरिद्रता  नगा  नाच
 नाचते  हुए  दिखाई  देगी  ।  हमारे  देश  के  भ्रन्दर
 झभी  भी  दरिद्रता  घट  नही  पा  रही  है  हालाकि

 इस  दिशा  में  जों  प्रयत्न  किये  जा  रहं  हू  म॑
 छनकी  तो  अ्रवश्य  सराहना  करता  हू  लेकिन

 हमें  उस  दिशा  में  जितनी  कामयाबी  चाहिये
 बह  नही  मिल  रही  है  1  श्राज  भी  भ्रभाग्यवश
 बेश  के  श्रन्दर  भ्रष्टाचार  झौर  बेकारी  का
 बोलबाला  है|  प्रभी  मैने  वित्त  मत्री  महोदय  के

 मुख  से  यह  सुना  कि  दूसरी  योजना  के  बाद
 देदा  को  १  करोड  Yo  लाख  आदमियो  की
 जेकारी  का  मुकाबला  करना  पड़ेगा  तो  जैसे
 मेने  पहले  कहा  आपके  बेकारी  झौर  बेरोजगारी

 दूर  करने  के  जितन  भी  प्रयत्न  है  व ेसफल  नही
 होपा  रहे  है  |

 में  देहातों  के  अन्दर  गया  ह्  और  मैन
 बदयात्रा  भी  की  है  ओर  मेन  वहा  पर  देहातो
 के  किस।नो  और  मजदूरों  की  जो  गिरी  हुई
 हालत  देखी  है  उससे  मुझे  बहुत  कलश  हुआ  हैं
 और  मेरा  हृदय  रा  रह।  है  श्रोर  में  यह  कहने
 के  लिए  तैयार  हु  कि  उन  दलित  गरीब  और
 पिछडे  लागों  की  अवहेलना  करन  से  देश  क्दापि
 झाग  नही  बढ  सकगा  ।  हमार॑  प्रधान  मन्त्री

 महोदय  न  भी  कहा  है  वि  जब  तक  ददा  का
 क्सान  आग  नही  जाता  देश  श्ाग  नही
 बढ  सकता  ।

 आप  उनके  कल्याण  के  लिये  यह  जो

 सहकारी  खेती  और  भूमि  की  सीमा  निर्धारित

 करने  की  बात  कर  रहे  है  वह  बात  तो  ठीक  है
 लेबिन  मेरा  कहना  यह  है  कि  मुझे  झ्रमी  अपने
 देश  में  सहकारी  खेती  के  लिये  भ्रनुकूल  बाता-
 वरण  नज़र  नही  ञ्र  ता  जैसा  कि  आना  चाहिये  +
 यह  जो  सरकार  की  शोर  से  कहा  गया  है  कि
 सहक।री  खेती  के  लिए  किसानों  को  राजी
 करने  के  लिए  ज़बर्दस्ती  नहीं  की  जायेगी  तो
 बह  ठीक  ही  बात  हू  ।  उसके  लिए  पहले  देश  में
 अनुकूल  वातावरण  तैयार  करना  पड़ेगा  ।
 जैसा  कि  डा०  राम  सुभग  सिह  ने  कहा  कि
 हमारा  जो  हस  देश  में  एक  वर्गविहीन,  जाति-
 विहीन  झौर  वर्णविहीन  समाज  बनाने  का
 ध्येय  है  उसमें  हमे  भ्रभी  भ्रपेक्षित  कामयाबी
 नही  मिल  रही  है  |  आपने  देश  में  जो  समाज-
 वादी  समाज  की  स्थापना  की  बात  कही  हूँ
 वह  स्वागत  योग्य  है  लेकिन  उसके  लिये  जो
 सक्रिय  प्रयत्न  होना  चाहिये  वह  नहीं  दिखाई
 देता  है।  यह  ठीक  ही  है  कि  हमें  इस  देश  के
 अन्दर  एक  भाईचारे,  सदभावना  श्र  एकक्‍्टथ
 का  वातावरण  स्थापित  करना  चाहिये  ।  भ्रव
 हमारे  देश  की  भूमि  में  भ्रनेक  जातियो  के  लोग
 रहते  है  झौर  अनेक  भाषायें  बोली  जाती  है
 मै  चाहता  हू  कि  वे  हमारी  इस  भूमि  को  एकत्व,
 सद्भावना  और  भाईचारे  की  भावना  से
 शोभित  करे  ।

 इस  वेद  मत्र  भें  जाहिर  किया  गया
 है  में  चाहता  ह  कि  हमारे  वित्त  मत्री  और
 हमारे  देश  के  महान  मेता  पडित  जवाहरलाल
 नेहरू  जिन  के  भगीरथ  प्रयत्नो  से  यह  देस
 श्रागे  बढ  रहा  है  उस  को  समझे  1

 जन  विश्वती  बहुधा  विवाचस
 नानाधर्माण  पृथिवी  यथोक्‍्सम्‌  |

 सहस्र  धारा  द्रविणस्थ  में  दहा
 'ुवेव  धेनुर  अ्रनपस्फुरन्ती  ॥

 म  तरह  से  बेद  में  यह  जाहिर  क्या  गया  है
 कि  ये  जॉ  अनेक  भाषाये  बोलने  वाले  और
 अनेक  रूप  के  लोग  है  यह  हमारी  भमि  को
 उसी  तरह  से  शोभित  करे  जिस>तरह  से  गौ
 झपने  टूघ  की  धारो  से  देश  को  शोभित  करती
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 [श्री  बाल्मीकी]

 'है।  जब  तक  यह  बात  नहीं  हो  जाती  तब
 तक  देश  बहुत  आगे  नहीं  बढ़  सकता  |

 जब  सहकार  समितियों  की  बात  करते

 हैं  तो  यद्यपि  यह  बात  ठीक  है,  पर  कुछ  लोग
 सोचते  है  कि  झभी  हरिजन  भ्रौर  बहुत  से
 लोग  बहुत  पीछे  है  ।  जब  हम  सर्वोदिय  की
 बात  करते  है  तब  भी  उन  पिछड़े  लोगो  पर
 ध्यान  जाता  है।  उन  को  उठाने  की  प्रावश्यकता

 है  ।  भ्रभी  आप  के  प्रयत्न  जो  हो  रहे  है  वे
 ऊपर  से  हो  रहे  है  नीचे  से  नही  चल  पा  रहे
 हैं  7  लेकिन  बापू  जी  यही  कहते  थे  कि  नीचे
 से  ऊपर  को  चला  जाये  ।  चूकि  आप  यह  नही
 कर  रहे  है  इसीलिये  श्राप  का  प्रयत्न  बहुत
 सफल  नही  हो  रहा  है  1  तो  मेरा  नम्र  निवेदन

 है  कि  भाप  पहले  हरिजनों  और  दूसरे  पिछड़े

 हुए  लोगो  की  तरफ  ध्यान  दे  और  उन  को
 आगे  बढ़ाने  का  प्रयत्न  करे  तभी  आप  को
 सफलता  मिल  सकती  है  |

 दूसरी  बात  मुझे  जमीन  की  सीलिंग  के
 बारे  में  कहनी  है  यह  ठीक  है  कि  जमीन
 की  सौलिग  होनी  चाहिये  परन्तु  साथ  ही  साथ
 प्रार्पी  की  भी  सीलिग  होनी  चाहिये,  धन
 की  भी  सीलिग  होनी  चाहिये,  ्ामदनी
 की  भी  सीलिग  होनी  चाहिये  और  सीलिंग
 इस  प्रकार  की  होनी  चाहिये  कि  किसी  प्रकार
 का  किसी  पर  दबाव  न  रह  सके  ।  तो  में  चाहता

 हुं  कि  सब  विपमताझो  को  दूर  किया  जाये  1
 श्रौर  मुझे  विद्वास  है  कि  सरकार  इस  ओर
 ध्यान  देगी  1

 यह  ठीक  है  कि  सरकार  हरिजनो  के  लिये
 काम  कर  रही  है  केकिन  जिस  तरह  से  योजनाये
 चलती  है,  झझौर  जिस  तरह  से  ग्राम  पचायतें
 चलती  है  भर  जिस  तरह  से  श्राज  दूसरी  चीजें
 चल  रही  है  उन  से  हरिजनो  की  पूरी  भलाई
 नही  हो  सकती  ।  मुझे  भरोसा  है  कि  आप  इधर
 ध्यान  देंगे  ।

 4५
 में  आपु  का  ध्यान  हाल  में  गुडगावा

 जिले  में  जो  हरिजनो  के  साथ  ग्रत्याचार

 हुए  हैं  उन  की  शोर  दिलाना  चाहता  हूं  ।

 हमारे  भाई  सी०  डी०  पांडे  ने  कहा  कि  भ्रगर
 कोई  भंगी  मेरे  घर  शाये  तो  वह  मेरे  कजिन
 से  बेहतर  है  |  हो  सकता  है  कि  वह  ऐसा
 समझते  हों  ।  लेकिन  मैं  कहता  हूं  कि  भाज

 हरिजनों  का  मुकाबला  मिडिल  क्लास  से
 करना  ठीक  नही  है  हम  देखते  हैं  कि  जिस
 प्रकार  का  व्यवहार  आज  भी  हरिजनों  के
 साथ  हो  रहा  है  उस  में  एक  जबरदस्त  अन्याय

 मालूम  पड़ता  है|  मैं  इस  सम्बन्ध  में  एक
 शेर  कहना  चाहता  हू  :

 कौन  इस  तर्ज  जफाये  आसमां  की  दाद  दे,
 बाग  सारा  फूक  डाला  झ्ाशियां  रहने  दिया  ।

 तो  में  आप  से  कहना  चाहता  था  कि  गुड़गाव
 जिले  में  भाषपडौदा  गांव  में  हरिजनों  के  घरों
 को  छीना  गया  और  हरिजनो  पर  पुलिस
 द्वारा  भ्रन्याय  किया  गया।  प्रधान  मत्री  महोदय
 ने  यकीन  दिलाया  है  कि  वहां  पर  जो  पुलिस
 ने  भ्रन्याय  किया  है  उस  की  जाच  होगी  ।

 में  एक  बात  और  कह  कर  समाप्त
 करना  चाहता  हू  ।  कुछ  लोग  पालियामेट  के
 सामने  भख  हडताल  किये  हुए  हैं  मैं  जानता

 हू  कि  घरेलू  मजदूरों  का  प्रश्न  बडा  जटिल
 प्रशन  है  ।  और  यह  बहुत  आवश्यक  प्रइन  है  ।

 घरेलू  मजदूर  मगठन  के  जनरल  सेक्रेटरी

 श्यामसिह  जी  इस  सम्बन्ध  में  भूख  हडताल
 किये  हुए  है  ।  उन  से  मेरी  हमदर्दी  है  ।  मैं
 चाहता  हू  कि  धरेलू  मजदूरों  की  दिक्कतें

 दूर  हो,  उन  पर  जो  श्रत्याचार  होता  है  वह
 दूर  हो  ।  आज  इन  की  दिक्‍कतो  को  दूर  करने
 की  नितानत  आवश्यकता  है  |  मुझे  भरोसा  है
 कि  सरकार  इन  कौ  दिक्कतों  पर  ध्यान
 देगी  ।

 यह  भी  कहना  चाहता  हूं मे
 तो  के  लिये  एक  अलग  मत्रालब

 चाहिये  । _ होन 473

 4  मे

 कि  के

 भी
 ये



 5905  General  Budget—  PHALGUNA  श,  788  (SAKA)  General  Ducussion  5906

 aft  यादव  उपाध्यक्ष  महोदय,  जी

 यह  बजट  पेश  किया  गया  है  उस  के  बारे
 में  कहा  गया  है  कि  यह  समाजवादी  बजट  है
 पर  इस  समाजवादी  बजूट  में  हम  क्‍या  पाते

 है  "  एक  झोर  तो  कम्पनियों  को  लाभ  कर
 से  भौर  सम्पत्ति  कर  से  छूट  दी  जा  रही  है।
 यह  समाजवादी  बजट  की  सब  से  पहली
 कसौटी  है  ।  दूसरी  ओर  खडसारी  के  कुटीर-
 उद्योग  पर  कर  लगाया  जा  रहा  है।  सरकार
 छोटे  उद्योग  धन्धों  के  लिये,  उन  के  उत्थान
 के  लिये  क्‍या  कर  रही  है  यह  इस  से  पता
 चलता  है  |  यह  बजट  भारी  करो  का  और
 साथ-पाथ  सरकारी  नौकरों  का  बजट  कहा
 जा  सकता  है  1  हम  देखते  है  कि  सन्‌  १६४८
 में  सामान्य  प्रशासन  पर  ३५  ५४  करोड
 रुपय।  खर्च  होता  था  1  यह  खर्च  सन्‌  १९५५-
 ५६  में  बढ  कर  ्र  करोड  से  भी  अधिक

 हो  गया,  सन्‌  १६५७-५८  में  यह  बढ  कर
 १६४  करोड  हो  गया  ओर  सन्‌  १६५८-
 ५६  में  यह  २००  करोड़  हो  गया  ।  इस  वर्ष

 यह  २२२  करोड  होगा  ।  लगभग  ८  अझरब
 ४०  करोड  के  बजट  में  सामान्य  शासन  पर
 २  भ्ररव  २२  करोड  रुपया  खर्च  हो  रहा है ।
 इस  से  पता  चलता  है  कि  नौकरशाही  कितनी
 ज्यादा  बढ  रही  है  7  जिस  तरह  से  पिछले
 सालो  में  इस  सदन  में  घाटे  के  बजट  प्रस्तुत
 हुए  उसी  तरह  का  बजट  झाज  भी  पेश  किया
 गया  है,  भ्रर्थात्‌  घाटे  का  बजट  श्लौर  उस  पर

 ही  यहा  बहस  हो  रही  है  t

 बजट  में  करों  की  बात  कहीं  गई  है  ।
 पिछले  कई  सालो  से  लगातार  पचवर्षीय
 योजनाप्रो  के  नाम  पर  अरबो  रुपये  का  विदेशी
 कर्ज  झभौर  विदेशी  सहायता  ली  जा  रही  है
 शौर  श्ररबो  रुपये  के  कर  का  बोझ  जनता  पर
 डाला  जा  रहा  है  |  योजना  की  तथा  देश
 की  तरक्की  की  मुखालिफत  करना  भ्रच्छी
 बात  नही  है  t  छेकिन  हमें  देखना  होगा  कि
 जो  योजनायें  चल  रही  हैं  वे  किस  प्रकार  की
 योजनायें  है  ।  इन  योजनाझो  में  बुनियादी
 तबदीली  की  झ्रावश्यकता  है  क्योकि  भ्राज  जो

 सरकार  चल  रही  है,  जिस  प्रकार  के  सरकार
 के  खर्चे  है,  उन  से  साफ  पता  चलता  है  कि  इस
 सरकार  का  मुख  देश  के  ४०  करोड  लोगो
 की  ओर  न  हो  कर  कुछ  धनी  मानी  शौर
 सामन्ती  लोगो  की  तरफ  है  ।  जब  ऐसी  बात

 है  तो  योजना  में  तबदीली  की  अत्यन्त  आव-
 इयकता  है  ।  योजना  में  क्‍या  कमिया  हैं  ?

 सब  से  पहली  खामी  योजना  में  यह  है  कि  हम
 श्राज  झ्रम  रीका  शर  रूस  झादि  पश्चिमी  देशो
 की  नकल  करते  हैं।  इन  देशो  में  शौर  हिन्दु-
 स्तान  में  बहुत  बडा  फर्क  है  ।  ये  मुल्क  भ्राज

 दुनिया  के  बहुत  तरक्‍्कीयाफ्ता  मुल्क  हैं
 वहा  पर  हर  व्यक्ति  के  पीछे  दस  पन्द्रह  भौर

 पन्द्रह  बीस  हजार  की  पृ  जी  है  जबकि  हमारे
 देश  मे  प्रीत  व्यीक्त  के  पैछे  २५०  रुपये  का

 पूजी  है  ।  साथ  ही  साथ  रूस  और  भमरीका
 में  हमारे  देश  जैसी  बडी  ग्राबादी  भी  नहीं  है  v
 तो  अ्रगर  हम  उन  की  नकल  करेगे  तो  गलत
 दिशा  में  चलेंगे  7  और  उस  रास्ते  से चल  कर

 हम  हिन्दुस्तान  में  केवल  दस  पन्द्रह  लाख
 लोगो  का  भला  कर  सकेंगे,  जैसाकि  आज

 हो  रहा  है  t

 दूसरी  कमी  इस  पंचवर्षीय  योजना  में

 यह  है  कि  इस  में  मझीनों  पर  बडा  जोर  दिया
 जा  रहा  है  खास  कर  स्वचालित  मशीनों  पर
 जिस  का  नतीजा  यह  हो  रहा  है  कि  बेकारी
 जोरों  से  बढती  जा  रही  है  ।  यहा  इस  बारे
 में  बहुत  से  आकडे  भी  रखे  गये  सन्‌  १६५२
 से  सन्‌  १९५८  तक  के  आकडो  को  श्राप  देखें
 तो  आप  को  मालूम  होगा  कि  ३८  5  लाख
 से  बढ  कर  भ्राज  बेकारी  ५३  ४  लाख  हो  गई
 है  ।  तो  हम  देखते  है  कि  पंचवर्षीय  योजनायें
 चल  रही  हैं भ्रौर  सरकार  के  कथनानुसार
 देश  तरक्की  भी  कर  रहा  है,  पर  साथ  ही  हम
 देखते  हैं  कि  बेकारी  भी  बढती  जा  रही  है  ।
 ये  दोनो  एक  दूसरे  की  विरोधी  बातें  है  कि
 पचवर्षीय  योजनायें  सफल  हो  रही  हैं  भौर
 बेकारी  बढ  रही  है  1  मै  नहीं  कह  सकता  कि
 इस  दिशा  में  योजनाभो  को  कैसे  "सफल  कहा
 जा  सकता  है|  भाज  चाहिये  क्‍या  ?  आज
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 आवश्यकता  इस  बात  की  है  कि  छोटी-छोटी
 मशीनों  झौर  छोटे  उद्योग-धन्धो  पर  जोर
 दिया  जाये,  जोकि  पावर  द्वारा  चलाई  जाये  ।

 इस  प्रकार  की  कम  लागत  की  छोटी  मशीनों
 का  भाविष्कार  होना  चाहिये  ।  लेकिन  इस
 ओर  सरकार  का  ध्यान  नही  जाता  है  t

 इस  योजना  का  दूसरा  दोष  यह  है  कि  यह
 योजना  पू  जीवादी  है।  पब्लिक  सैक्टर  हो  या
 प्राईवेट  सैक्टर,  सरकार  का  अधिक  ध्यान
 उद्योगपतियों  की  ओर  है  और  उन्हीं  को
 धिक  धन  कर्ज  के  रूप में  दिया  जाता  है।
 यब्लिक  सैक्टर  में  खास  तौर  से  वही  चीजें
 थी  जा  रही  हैं,  जिन  को  उद्योगपति  भ्ौर

 पू  जीपति  लेने  के  लिये  तैयार  नही  हैं  4 जब  तक
 खरकार  का  यह  दृष्टिकोण  नहीं  बदलता
 और  इस  पृ  जीवादी  योजना  को  ताक  में  रख
 कर  एक  समाजवादी  योजना  नहीं  बनाई
 जाती  है,  तब  तक  देश  तरक्की  नही  कर  सकता

 है  q  जीवाद  के  साथ-साथ  भ्रष्टाचार  भी

 जुडा  हुआ  है  ।  भगर  भ्रष्टाचार  का  श्नन्त
 करना  है,  तो  साफ  ज़ाहिर  है  कि  पू  जीवाद
 के  रहते  हुए  अष्टाचार  समाप्त  नही  हो  सकता

 है  ।  भ्रष्टाचार  और  पृ  जीवाद  एक  दूसरे
 के  साथ  फलते  फलते  है  भौर  एक  दूसरे  के
 भाई  और  बहिन  है  ।

 झाज  योजना  को  चलाने  की  ज़िम्मेदारी

 मसौकरशाही  पर  है  और  वह  नौकरशाही  कैसी

 है  ?  पृ  जीपतियों  के  साथ  साठ-गाठ  करने
 याली  नौकरशाही  |  इस  नौकरशाही  से
 यदि  इस  योजना  को  चलाया  जाता  है,  तब
 तो  यह  योजना  कभी  सफल  नहीं  हो  सकती

 है  |  नौकरशाही  योजना  को  ऊपर  से  लादती

 है,  जबकि  हम  ग्राम-स्तर  और  जिला
 स्तर  से  योजना  को  चलाना  चाहते  हैं  ।  जब
 तक  ऐसा  नहीं  किया  जाता  है,  तब  तक  न
 तो  देल  में  उत्साह  पैदा  हो  सकता  है  और  न

 ही  योजना  के  अन्तरगत  वे  कार्य  किये  जा  सकते

 हैं,  जोकि  'हिन्दुस्तात  के  साधारण  लोगो
 और  देहात  में  रहने  वाले  लोगो--क्योकि

 General  Discussion  5908

 सारा  हिन्दुस्तान  देहात  में  रहता  है--कै
 जीवन-स्तर  को  ऊंचा  करने  के  लिये  जरूरी

 हैं,  न  देश  तरक्की  कर  सकता  है  भौर  a
 योजना  आगे  बढ़  सकती  है

 योजना  का  एक  शौर  रोग  है  भ्राधुनिकी-
 करण  t  हर  जगह  परिचमी  देशों  की नकल  भौर
 साज-सजावट  पर  योजना  का  सारा  पसा
 खर्च  हो  रहा  है  -  यदि  हम  इसी  में  लगे  रहे---
 बडें-बडे  स्टेशनों,  बडें-बड़े  होटलों  के  निर्माण
 में  लगे  रहे,  उत्तरी  भौर  दक्षिणी  पथ  और
 शीत-ताप  नियन्त्रक  मकानों  के  बनाने  में  लगे
 रहे,  तो  देश  की  प्राम  जनता  को  इस  योजना  से
 कोई  लाभ  नहीं  होगा  और  देश  की  सारी
 शक्ति  भौर  पैसे  का  दुरुपयोग  होगा  ।  आज
 हम  देखते  है  कि  देहातो  की  तरफ  ध्यान  व
 देकर  दिल्ली  शहर  के  उस  भाग  को  सजाने
 पर  ज्ञोर  दिया  जाता  है,  जहा  कि  झमीर  लोद
 रहते  हैं,  नए  और  पुराने  पूजीपति  रहते  हैं,
 जहा  पर  राष्ट्रपति  और  प्रधान  मन्त्री  के
 निवास-स्थान  है,  लेकिन  दिल्ली  शहर  में  जहा
 छोटे  दुकानदार,  छोटे  व्यापारी,  कर्मचारी,
 इक्के  वाले,  तागे  वाले  झभौर  रिक्शा  वाले  रहते
 हैं,  उसकी  तरक्की  नही  हो  रही  हैं  7  आज  इस
 योजना  में  क्या  हो  रहा  है  ?  चालीस  करोड़
 की  दलदल  में  लखनऊ  कानपुर  बम्बई  कलकत्ता
 जैसे  कुछ  शहर  सजा  कर  कमल  की  खेती  हो
 रही  हैं  ।  यदि  हम  को  चालीस  करोड  को
 उठाना  है,  उनके  बारे  में  सोचना  है,  तो  यह
 कमल  की  खेती  बन्द  करनी  पडेगी,  साज-
 सजावट  के  कार्यों  को  और  जो  उदघाटन  हो
 रहे  है,  उनको  खत्म  करना  होगा  ।

 योजना  में  सबसे  बडा  बुनियादी  दोष  यह
 है  कि  हमारे  यहा  जो  साधन  मौजूद  है,  उपलब्ध

 है,  उनकी  उपेक्षा  हो  रही  है  ।  हमारे  यहा
 के  आ्टिसन्ज  का  इस्तेमाल  नही  हो  पा  रहा  हैं  ।

 हर  जगह  मशीनों  का  उपयोग  किया  जा  रहा
 है।  चाहे  बाध  बनाना  हो  भौर  चाहे  सडक  बनानी

 हो,  कन्क्रीट  सिस्टम  पर  बनाए  जा  रहे  हैं
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 झौर  इस  देश  के  मेसन्श  और  झाटिसन्ज  की

 सरफ  ध्यान  नहीं  दिया  जा  रहा  है  ।  हमारी
 भ्ावादी  बहुत  बड़ी  है  ।  हमारे  यहा  जन-शक्ति
 काफी  है,  लेकिन  उसका  कहीं  उपयोग  नहीं
 किया  जा  रहा  है  ।  सारा  जोर  मशीनों  पर
 दिया  जा  रहा  है  ।  जब  तक  इस  देश  की  कब-

 दाब्ति  का  उपयोग  नहीं  किया  जाता  है,
 जो  कि  काफ़ी  तादाद  में  मोजूद  है,  तब  तक  हम
 योजना  में  सफल  नहीं  होंगे  शौर  हम  इसी

 खरह  से  विदेशों  से  कर्ज  लेकर,  मशीनों  पर

 जोर  देकर  एक  नकली  चीज  हिन्दुस्तान  को
 देंगे  और  हिन्दुस्तान  बजाये  खुशहाली  भौर
 अमीरी  को  तरफ़  जाने  के  गरीबी  की  तरफ़
 जायेगा।

 अगर  हमने  योजना  की  सफलता  को
 आंकना  है,  तो  तीन  बातो  को  देखना  होगा  I

 ३६४६  से  अन्न  संकट  देश  के  सामने  है  ।  उस

 समय  प्रधान  मंत्री  ने  घोषणा  की  थी  कि  १६५१
 में  देश  धन्न  के  मामले  में  भात्म-निर्भर  हो
 जायगा  झर  विदेशों  से  झ  नही  मंगाया
 जायगा  |  ४१  मे  यह  कहा  गया  कि  द्वितीय
 पंचवर्षीय  योजना  के  समाप्त  होने  पर  १६५६
 में  हम  आात्म-निर्भर  हो  जायेंगे  लेकिन  वह
 भी  गुज़र  गया।  अझब  तीसरी  योजना  का  प्रदन
 आ  गया  और  तीसरी  योजना  भी  शुरू  होगी,
 लकिन  आज  स्थिति  यह  है  कि  आषा-पेंट
 भोजन  देने  के  लिये  हिन्दुस्तान  को  ६५
 करोड  का  भ्र्न्न  विदेशों  से  मगाना  पड  रहा  है  ।
 धाज  दस  करोड  लोग  भूख  से  झुलस  रहे
 हैं  ।  एक  माननीय  सदस्य  ने  कहा  कि  सदन  के
 बाहर  भूख-हड़ताल  की  चर्चा  चल  रही  है  ।
 आज  दस  करोड़  लोग  भूख-हड़ताल  करने  पर

 मजबूर  है  ।  वे  भूख-हडताल  करना  नही  चाहते,
 लेकिन  वे  भूख  से  झुलस  रहे  है  ।

 ह... ल  संकट  के  साथ  ही  भारी  दामों  का
 भी  प्रइन  है  ।  दाम  इस  ह॒द  तक  बढ  गए  है  कि
 साधारण  लोगों  की  जेब  से  बाहर  चले  गए
 है  ।  उनकी  ऋ्रय-दाक्ति  इतनी  नहीं  रह  गई  है
 कि  वे  इन  बढ़े  हुए  दामों  में  भ्रपनी  भावश्यक-
 तारों  को  पूरा  कर  सकें  ।  सरकार  की  धोर  से

 प्रश्न  के  व्यापार  की  बात  कही  गई  है  ।  मै  यहां
 पर  झागाह  कर  देना  चाहता  हूं  कि  प्रश्न  का
 व्यापार  सरकार  ज़रूर  ले--मुझे  इस  में  खुशी
 है  भौर  4  इसका  स्वागत  करूंगा--लेकिन
 साथ  ही  साथ  अगर  वह  कोई  दाम-नीति  निश्चत

 नहीं  करती  है,  तो  कोई  फ़ायदा  नही  होगा  t

 होगा  क्‍या  ?  यह  कि  पूजीपति,  सरकारी
 नौकर,  सरकार  भौर  बड़े  किसान  जो  लूट
 भाज  करते  हैं,  वह  लूट  करेंगे  सरकारी  कर्म-
 चारी  और  कुछ  पैसा  सरकारी  खज़ाने  में  भी
 चला  जायेगा  |  होना  यह  चाहिए  कि  0. ह  के
 दाम  निश्चित  हों  और  फ़तल  कटने  के  समय
 धौर  उसके  बाद  बाकी  समय  में  दामों  में  एक
 भाने  सेर  से  ज्यादा  प्रन्तर  नही  होना  चाहिए।
 यह  नीति  भ्रपनाई  जानी  चाहिए  ।  इस  के  साथ
 साथ  जो  दूसरी  चीजें  कल-कारलानों  में  पैदा

 होती  है,  उन  के  दाम  लागत  से  डेढ  गुना  से
 ज्यादा  किसी  सूरत  में  नहीं  हीने  चाहिएं  t
 अगर  सरकार  यह  नीति  नहीं  अपनाती  है,
 तो  सरकार  द्वारा  इस  व्यापार  को  लेने  के  बाद
 भी  जनता  को  कोई  फ़ायदा  नहीं  होगा
 जनता  काग्रेस,  कमीशन  एजेण्ट्स  और  सरकार
 की  भ्रष्ट  मशीन  की  शिकार  ही  होगी  ।  श्राज
 देश  अष्टायार  का  शिकार  है  -  भ्रष्टाचार  में

 ही  सारा  पैसा  जा  रहा  है  ।  बनारस  में  शारदा
 सागर  स्कैंडल  हुआ  ।  वहां  पर  चन्दौली  में

 उप-चुनाव  हुआ  a  उत्तर  प्रदेश  के  मंत्री  कमला-
 पति  त्रिपाठी  क॑  लड़के  के  साले  स्टेशन  इस्वाजें

 है  ।  उन्होंने  कांग्रेसी  उम्मीदवार  को  जिताने
 के  लिये  रोडवेज़  की  जीप  गाड़ियां  दी  प्रौर
 सात  झाठ  हज्ञार  रुपए  ज्ब  भी  बाकी  हैं।
 इस  तरह  से  भ्रष्टाचार  चल  रहा  है  ।

 थी  भ०  प्र०  मिथ  (बेगू  सराय)  :  आन

 U  प्वायण्ट  आफ  श्रार्डर,  सर  |

 उपाध्यक्ष  महोदय  जो  झादमी  यहा

 मौजूद  नही  हैं,  उसके  बारे  मे  ऐसा  नही  कहना
 चाहिए  भौर  माननीय  सदस्य  को  यह  वापस
 हे  लेना  चाहिए
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 शी  थादथ  मैं  ो  भ्रष्टाचार  की  मिसास
 दे  रहा  हु  ।

 उपाध्यक्ष  महोदय  भ्रष्टाचार  की  मिसाल
 ऐसे  भ्रादमी  के  बारे  में  नहीं  देनी  चाहिए,  जो
 कि  यहा  पर  जवाब  नही  दे  सकता  है।  माननीय
 सदस्य  को  यह  वापस  ले  लेना  चाहिए  ।  क्या
 बहू  वापस  लेंगे  ?

 भी यावव  ये  सारी  चीज़े  अखबार  में
 झा  चुकी  है  |

 उपाध्यक्ष  महोदय  अगर  श्ा  चुकी  है,
 तो  भी  कुछ  परवाह  नही  है  ।  माननीय  सदस्य
 को  इसे  वापस  ले  लेना  चाहिए  1

 श्री  यादव  मे  नाम  वापस  ले  लेता  gz  ।

 श्राज  केन्द्रीय  सरकार  के  पास  इतने
 साधन  मौजूद  है  कि  उनसे  वह  इस  देश  का
 नैतिक  पतन  कर  रही  है  ।  भारत  सेवक  समाज,
 महिला  मगल  योजना,  युवक  समाज  आदि
 सस्‍्थायें  बनाई  गई  हैं  ;  सरकार  करोड़ो  रुपए
 देकर  हिन्दुस्तान  के  सुपुत्र  भौर  सुपुत्रियों  का
 चरित्र  भ्रष्ट  कर  रही  है  ।  प्रधान  भन्ती  के
 राष्ट्रीय  सहायता  कोष  के  साथ  ही  मुझे  एक
 शौर  कोष  का  पता  चला  है  t  वहा  नाटक
 नौटकी  खेलने  के  लिए  पचास  हजार  रुपया
 दिया  गया  हूँ  t  क्‍या  झाज  हिन्दुस्तान  तरक्की
 कर  रहा  है  ?  मै  कहता  ह  कि  देश  भ्रधिनायकवाद
 की  तरफ  चल  रहा  है  ।  यहा क ेप्रधान  मत्री
 ने  जो  कार्य  किया  है,  वह  शायद  रूस  के  स्टालिन
 ौर  जमंनी  के  हिटलर  ने  भी  नहीं  किया
 होगा  ।  हिन्दुस्तान  के  सत्तारूढ़  दल  की  सभा-
 पति  हिन्दुस्तान  के  प्रधान  मन्त्री  की  पुत्री  है
 और  प्रधान  मन्त्री  की  बहन  यक्‍के  वाद-दीगयरे
 रूस,  अमरीका  शौर  इंगलैण्ड  मे  राजदूत  बन
 कर  जाती  हैं।  इससे  क्या  होगा  ?  भ्रष्टाचार
 बढ़ेगा  ।

 श्री  विध्वनाथ  राय  (सलेमपुर)  .  वह
 इसके  योग्य  है  t

 को  यादव  इस  देश  का  नैतिक  पतन
 किया  जा  रहा  है  भोर  देश  अधिनायकवाद
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 की  तरफ  बढ़ता  जा  रहा  है  भौर  सरकारी
 पैसे  का  दुरुपयोग  हो  रहा  है  |

 इन  दाब्दो  के  साथ  मै  निवेदन  करूंगा  कि
 अगर  पचवर्षीय  योजना  को  चलाना  हैं,  तो
 हन  सारी  बातो  का  ध्यान  रखा  जाना  चाहिए
 श्र  पैसे  का  दुरुपयोग  बन्द  करना  चाहिए।

 शी  वार्जपेयी  उपाध्यक्ष  महोदय,  वित्त
 मत्री  ने  जो  बजट  पेश  किया  है,  उसमे  बी  भी
 कंपिटल  हूँ,  डो  भी  कैपीटल  है  शौर
 1.2  भी  कंपिटल  है  ।  वो  से  मतलब
 बारोइग  से  है,  डी  से  मतलब  डैफि-
 सिट  से  है  श्रौर  टी  का  मतलब  टैक्सेशन  से
 है  ।  में  इन  तीनो  कसौटियों  पर  इस  बजट  को
 कस  कर  देखना  चाहता  ह।  वित्त  मत्री ने
 जो  झाकडे  पेश  किये  है,  उनके  ग्रनुसार
 पब्लिक  डेट्स  बढते  जा  रहे  है--  जो  कर्जा

 हमारी  केन्द्रीय  सरकार  देश  के  बाहर  और
 भीतर  ने  रही  है,  उसमे  द््त  गति  से  वृद्धि  हो
 रही  है  |  मार्च,  १९५६  मे  यह  रकम
 ४०६६  ८२  करोड  है  भौर  भ्रगर  इसमे  और
 लायबिलिटी---अनफडिड  डेटस--को  जोड
 लिया  जाय,  तो  यह  रकम  ३१  मार्च,  १६६०
 को  बढ  कर  ६०२३  २०  करोड  हो  जायगी ।
 यदि  श्रनुमान  लगाया  जाय  तो  पता  चलेगा
 कि  जो  पब्लिक  डैट  है  यह  हमारी  नैशनल
 इनकम  से  ५०  प्रतिशत  ज्यादा  हो  जाता  है  |
 इससे  भी  चिन्ता  की  बात  यह  है  कि  १,००१
 करोड  रुपया  भप्रनप्राडबिटवक  है  और  इसे
 अनकवर्ड  छोड  दिया  गया  है  1  इसके  साथ  ही
 विदेशों  से  जो  कर्जा  लिया  गया  है  वह  भी
 बढता  जा  रहा  है।  १६५६-६०  के  श्न्त  में
 जो  ऋण  हमने  विदेशों  से  प्राप्त  किया  है  उसकी
 रकम  ६८१  ७५  करोड  रुपया  होती  है  1
 विदेशो  से  प्राप्त  होने  वाला  ऋण  किस  प्रकार
 विदेशों  को  वापस  होने  जा  रहा  है  इसके
 सम्बन्ध  में  वित्त  सत्री  महोदय  ने  कोई  स्पष्ट
 चित्र  हमारे  सामने  नही  रखा  है।  इस  ऋण
 का  एक  पहलू  झौर  भी  है  ।  केन्द्र  की  शोर  से
 भिन्न-भिन्न  राज्यों  को  विकास  कार्यों  के  लिए
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 we  दिये  गये  हैं  भ्रौर  उप-वित्त
 मंत्री  महोदय  श्री  भगत  ने  २  मार्च  को  इस
 सदन  में  बताया  था  कि  भ्रब  तक  केन्द्र  ने

 १५९५  Go  करोड  रपया  राज्यो  को  ऋण
 के  रूप  में  दिया  है  t  प्रघन  यह  है  कि  क्या  यह
 ऋण  राज्यों  से  केन्द्र  को  वापस  मिलेगा  ?

 पजाब  में  घटनायें  जिस  तरह  से  हो  रही  है
 उससे  मालूम  होता  है.  कि  कंन्द्र  मूलथन  को
 वापस  लेने  में  शायद  सफल  होगा  ही  नहीं  मगर
 उस  ऋण  का  ब्याज  भी  बट्टे  खाते  में  चला
 जायगा  |  भाल्लड़ा  नगल  के  लिए  १७०  करोड
 रुपया  दिया  गया  है  जिसका  ब्याज  १६  करोड़
 रुपया  होता  है।  पजाब  की  सरकार  ने  इसके
 लिए  बेटरमेंट  लेवी  लगाई  है।  केवल  कम्यु-
 निस्ट  दोस्त  ही  आन्दोलन  इसके  किलाफ  नही
 कर  रहे  है,  जो  हमारे  पजाब  के  निर्वाचित
 कांग्रेस  के  सदस्य है  वे  भी  इस  प्रयत्न में  है  कि
 जो  शह  करोड  रपया  ब्याज  की  रकम  है  यह
 केन्द्र  छोड  दे  a  मै  समझता  ह  जिस  प्रकार  का
 राजनीतिक  दबाव  पड  रहा  है,  उसको  देखते

 हुए  शायद  यह  रकम  छोड  दी  जायगी  ।  मगर
 श्रदन  यह  है  कि  जो  स्टेटों  को  ऋण  दिया  गया

 है  यह  क्या  वापस  मिलेगा  ?  विदेशों  का  ऋण

 हम  किस  तरह  से  लौटायेगे  और  यह  जो  वर्त॑-
 मान  के---आथिक  सकट  का  निराकरण  करने
 के  लिये  भविष्य  की  समृद्धि  को  रहन  रखा  जा

 रहा  है  उसमें  से  निकलने  का  रास्ता  कया  होगा,
 यह  वित्त  मत्री  महोदय  ने  न  तो  अपनी  झाधिक
 समीक्षा  में  स्पष्ट  किया  है  श्लौर  व  बजट  भाषण
 में  इस  बात  की  ओर  कोई  सकेत  किया  है  ।

 जहा  तक  डिफिसिट  का  प्रश्न  है,  रेवेन्य
 साइड  में  २०  ३२  करोड  का  घाटा  है  और  वित्त
 मत्री  २३९३५  करोड  के  नए  टैक्स  लगा  कर
 घाटे  को  पूरा  करना  चाहते  है।  मेरा  निवेदन

 है  कि  घाटा  झनुमान  से  बढ  जायगा  ।
 गत  वर्ष  प्रधान  मत्री  ने  श्रन्तरिम  वित्त
 मत्री  के  रूप  में  जो  बजट  पेश  किया
 था  उसमें  रेवेन्यू  डिफिसिट  २६*२  करोड
 बताया  गया  था  मगर  जब  रिवाइज्ड
 फिगसे  झाई  तो  उनमें  वह  ५६*६५
 करोड  का  था  ।  मेरा  अनुमान  है  कि

 इस  वर्ष  के  बजट  में  जो  भी  थाटे  का
 झभनुमान  किया  गया  है,  घाटा  उससे
 कही  अभ्रधिक  होगा  ।  उस  घाटे  को  पूरा
 करने  के  लिए  भर  डिफिसिट  फाइनेसिंग
 किया  जा  रहा  है,  घाटे  की  भ्र्थ  व्यवस्था
 का  अवलम्बन  लिया  जा  रहा  है  in  श्री
 देशमुख  से  लेकर  श्री  देसाई  तक  हर
 एक  ने  वित्त  मंत्री  के  रूप  में  अपने
 भाषण  से  यह  कहा  है  कि  डिफिसिट
 फाइनेंसिय  भ्रावश्यकता  से  अ्रधिक  नहीं
 होना  चाहिये  लेकिन  जब  कभी  बजट
 बनाने  का  मौका  झाता  है  तो  उनकी
 दशा  उस  छाराबी  जैसी  दिखाई  देती  है---
 यद्यपि  वह  शराबबन्दी  के  पक्ष  में  है
 कि  जो  प्रत्येक  सवेरे  तोबा  करता  है
 लेकिन  शाम  होते  ही  पीना  शुरू  कर
 देता  है  1  हम  अपने  भाषण  में  तो  डिफि-
 सिट  फाइनेंसग  को  एक  सेफ  डिस्टेस
 पर,  सेफर  लिमिट  पर  रखने  की  हिमायत
 करते  है  मगर  हमारे  सारे  ्राथिक  ढाचे
 के  भन्तरगंत  मुद्रास्फीदि  शोर  भी  बढती
 जा  रही  है,  घाटे  की  झ्थ  व्यवस्था  का
 अवलम्बन  भ्रधिक  से  अधिक  लिया  जा  रहा
 है।

 योजना  आयोग  ने  हितीय  पचवर्षीय
 योजना  से  कुल  मिलाकर  १२००  करोड
 रुपये  के  डिफिसिट  फाइनेसिग  की  व्यवस्था
 की  थी  v  अ्रब  योजना  ४८००  करोड  से  घट
 कर  ४५००  करोड  की  रह  गई  हैं  1
 लेकिन  तीन  वर्षों  में  ६५५  करोड  रपये
 का  डिफिसिट  फाइनेसिग  हो  रहा  है
 शौर  अ्रगले  वर्ष  मे  २६०  करोड  रुपये
 का  होगा  1  अगर  इसके  बाद  के  वर्ष
 को  छोड  दिया  जाए  तो  १२००  करोड़
 तो  पूरा  हो  गया  t  wa  ore  उस  सीमा
 से,  उस  मर्यादा  से  अधिक  डिफिसिट
 फाइनेसिंग  करेगे  तो  उसका  दबाव  हमारे
 देश  की  झ  व्यवस्था  पर  बुरा  पडेगा  |
 फिर  एक  विषम  चक्र  चलता,  है,  सरकार  ,
 नोट  छापती  है,  रुपये  की  कीमत  गिरती
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 है,  चीजो  के  दाम  बढते  है,  सरकारी
 कर्मचारी  अभ्रधिक  वेतन  भत्तों  की  मांग
 करते  है  शौर  एक  ऐसा  विषम  चक्र
 जलता  रहता  है  जिसमें  से  हम  निकल
 जही  पाते  ।  मेरा  निवेदन  है  कि  इस
 सम्बन्ध  में  बहुत  सावधानी  बरती  जानी
 आहिये  ।

 श्ब  4  कुछ  बातें  कर-प्रस्तावो  के
 यारे  मे  कहना  चाहता  हु  |  जहा  तक
 डायरेक्ट  टेक्सेशन  का  सम्बन्ध  है,  वित्त
 सन्नी  महोदय  ने  कम्पनियों  पर  से  वेल्थ
 द...  च्च्,  कज,  है  »  के  'सज्शरु,  रू
 यह  वैल्थ  टैक्‍स  जब  लगा  तभी  यह  माग
 की  गई  थी  कि  कम्पनियों  पर  सम्पत्ति
 कर  लगाना  ठीक  नहीं  है,  मगर  सरकार
 को  यह  बात  समझने  के  लिए  दो  साल
 लगे  है  इसके  लिए  4  उनको  धन्यवाद
 नही  दगा  क्योकि  मेरी  भप्रापत्ति
 यह  है  कि  जब  सरकार  ने  डायरेक्ट
 टैकसेदन  एडमिनिस्ट्रेशश  की  जाच  के  लिए
 ण्क  इन्कक्‍वायरी  कमेटी  बिठाई  है  तो
 बयो  नहीं  उस  कमेटी  की  सिफारिश  बाने
 तक  डायरेक्ट  टैक्सेंशन  में  किसी  प्रकार
 को  सशोधन  या  परिवतेन  करने  का  काम
 रोक  दिया  गया  t  जो  भी  परिवतंन
 किये  गये  है  वे  उस  कमेटी  की  रिपोर्ट
 जाने  तक  रोके  जा  सकते  थे  ।  प्रगर
 सरकार  को  स्वय  ही  निर्णय  करना  है
 ती  उस  कमेटी  की  नियुक्ति  की  ही  क्‍या
 झावश्यकता  थी  ।

 जो  कमेटी  नियुक्त  की  गई  है  उसक

 खारे  में  भी  मेरा  निवेदन  यह  है  कि
 उसके  सदस्यो  का  चयन  सावधानी  से
 सही  किया  गया  आवश्यकता  इस  बात
 की  थी  कि  उस  कमेटी  का  चेयरमैन  कोई
 हाई  कोर्ट  का  जज  या  कोई  बहुत  उच्च
 स्तरीय  व्यक्ति  बनाया  जाता  जेसे  कि
 थु०  के०  में  कालविन  कमिशन  कायम  हुझा
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 a  जिसमें  २२  सदस्य थे  शौर  सब
 ह्दस्य  डायरेक्ट  टैक्सेद्रान  के  एडमिनिस्ट्रेशन
 मे  निपुणता  रखते  थे,  व्यक्तिगत  अनुभव
 रखते  थे  ।  यह  जो  पाच  सदस्यों  की
 समिति  बनाई  गई  हैं  उसमें  श्री०  के०
 एस०  सुन्दराजनू  को  छोड  कर  जोकि
 ज्ोर्ड  आफ  रबेन्यू  के  मैम्बर  है,  न्य  कोई
 सदस्य  भी  प्रत्यक्ष  करो  के  प्रशासन  में

 निषुणता  प्राप्त  किये  हुए  नही  है  ।

 विस  उपमंत्री  (भीचतो  तारकेश्यरी

 सिन्हा)  चेयरम॑न  भी  कर  चुके  है।

 शौ  श्रजराज  सिह  मिनिस्टर  होने
 से  तो  आप  भी  कर  चुकेंगी  ।

 ही  वाजपेयी  जो  चेयरमैन  नियुक्त
 किये  गये  है  उनके  बारे  में  कहने  के
 लिए  मेरे  पास  बहुत  कुछ  है  मगर  कहना
 नही  चाहता  था  बयोकि  बह  यहा  नहीं
 है  ।  लेकिन  अगर  उपमन्री  महोदय
 मुझे  विवश  करती  है  तो  मे  कुछ  कहने
 के  लिए  तैयार  हु

 उपाध्यक्ष  महोदय
 नही  है  t

 श्री  वाजपेयी  मेरा  निवेदन  है  कि

 दूसरे  ढंग  से  उस  कमेटी  के  सदस्यों  का

 चुनाव  होना  चाहिये  था  1  उस  कमेटी
 का  चेयरमैन  कोई  शौर  व्यक्ति  होना  चाहिये
 था  ।  जब  श्री  महावीर  त्यागी  वित्त
 मत्रालय  में  थे  तो  उन्होने  जो  काम  किए
 झभौर  यह  जो  इनकम  टैक्स  हैं  इसके  सम्बन्ध
 में  जो  नीति  अपनाई,  वह  उनको  इस
 कमेटी  के  चेयरमेन  के  पद  के  योग्य  नहीं
 रखती  जो  र्म्स  आफ  रेफ्रेंस  कमेटी
 के  थे  उनके  अन्तगंत  भी  इनकम  टैक्स
 के  इवेशन  को  रोकने  के  लिए,  उसके
 प्रशासन  में  सुघार  करने  के  लिए  जो  बातें
 जानी  चाहिये  वें  नहीं  ा  सकती।

 कोई  जरूरत
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 मैं एक  छोटी  सी  बात  ही  कहूंगा।  इनकम-
 टैक्स  डिपार्टमेंट  के  जो  भ्राफिसर  हैं  उनकी

 ट्रेनिंग  किस  प्रकार  से  होती  है,  यह  मैं
 आपको  बतलाना  चाहता  हूं  t  श्री  वैन-
 कटाचार  जोकि  इनकम-टैक्स  भाफिसर  थे
 और  जो  २५  साल  तक  काम  करते  रहे,
 बह  दक्षिण  से  आए  थे  और  उन्हें  बंगाल
 के  एक  ऐसे  जिले  में  रख  दिया  गया  जहां
 मआ_रवाड़ी  भाइयों  की  संख्या  बहुत  अधिक
 थी  ।  झब  उनके  बहीखाते  बहू  नहीं  समझ
 सकते  थे  t  वित्त  मंत्री  से  जब  पूछा  गया
 कि  ट्रेनिंग  की  क्‍या  व्यवस्था  है  तो  उत्तर
 दिया  गया  कि  ट्रेनिंग  की  व्यवस्था  नागपुर
 अं  की  गई  है  ौर  अपनी  मातृभाषा  के
 शाथ  साथ  दो  भाषायें  और  भी  सीखनी

 पड़ती  है  |  ब  ट्रेनिग  का  समय  तो

 एक  साल  का  है  |  इस  एक  साल  में
 अपनी  मातृभाषा  के  साथ  साथ  दो  भाषायें
 भी  उनको  सीखनी  होती  हैं,  इनकम-टैक्स
 ला  भी  पढ़ना  होता  है,  बुंक-कीपिंग  भी
 समझना  होता  है,  झाफिस  प्रोसीजर  भी
 जानना  होता  है,  प्रेक्टिकल  वर्क  का  अ्रनुमव
 भी  प्राप्त  करना  होता  है,  सब  ये  चीजें
 कैसे  हो  सकती  है,  समझ  में  नहीं  झाता

 है  ।  इसका  परिणाम  यह  होता  है  कि

 इनकम-टैक्स  आरफिसर  जिस  पद  पर  बिठाये
 जाते  है  वे  प्रपने  कर्तव्यों  का  ठीक  तरह
 से  पालन  नहीं  कर  सकते  हैं  1

 इस  कमेंटी  से  बडी  आशायें  की  गई
 थी  कि  इनकम-टैकस  की  रकम  को  ठीक

 तरह  से  वसूल  करने  की  और  प्रशासन  की
 पति  में  सुधार  करने  की  सिफारिश
 करेंगी  ।  प्रोफेसर  कालडोर  ने  भनुमान
 लगाया  हैं  कि  २००  करोड़  से  लेकर
 दे००  करोड़  का  इनकम  टैक्स  चुराया
 जाता  है  |  भ्रगर  हम  और  टैक्स  न  भी
 लगाये  और  इनकम-टैक्स  की  वसूली
 ठीक  तरह  से  करें  तो  जितना  रुपया  पंच-
 वर्षीय  योजना  के  लिए  हम  समझते  है
 कि  हमें  चाहिये,  उतना  प्राप्त  किया  जा
 सकता  है  1

 जहां  तक  प्रप्रत्यक्ष  करों  का  सवाल

 है,  उपाध्यक्ष  महोदय,  मेरा  निवेदन  हैं
 कि  वित्त  मंत्री  ने  जिनसे  झादा  की.  जाती
 थी  कि  गृह  उद्योगों  का,  कुटीर  उद्योगों
 का  वह  समर्थन  करेंगे,  उन्होंने  उन  पर
 बड़ा  झ्राघात  पहुंचाया  है  1  खंडसारी  पर
 जो  शुल्क  डाला  गया  है  उस  के  सम्बन्ध
 में  मेरा  निवेदन  यह  है  कि  झाज  जब  कि

 हम  देश  के  बाहर  दानेदार  चीनी  के  लिये
 स्थायी  बाजार  प्राप्त  करने  की  कोशिश
 कर  रहे  हैं  तब  कोई  ऐसा  कदम,  जिस
 से  देश  के  प्रन्दर  चीनी  का  उत्पादन  कम

 हो  जाय  और  चीनी  की  कीमत  बढ़
 जाय,  ठीक  मही  माना  जा  सकता।

 एक  माननीय  सदस्य  दानेदार
 चीनी  का  दाम  ज्यादा  नहीं  होगा।

 शी  वाजपेयों  :  दानेदार  चोनी  का
 दाम  ज्यादा  हो  गया  हैं  ।  भाष  रहते
 कहां  हैं,  सदस्य  महोदय  ।  खंडसारी  पर

 चचुगी  लगने  के  फलस्वरूप  दानेदार  चीनी
 का  दाम  बढ़  गया  है  ।

 मेरा  निवेदन  यह  है  कि  खंडसारी
 पर  जो  एक्साइज  ड्यूटी  डाली  गई  उस
 के  बारे  &  वित्त  मंत्री  महोदय  ने  राज्य
 सभा  से  यह  स्पष्टीकरण  दिया  कि  झभी
 भी  जो  मुनाफा  खडसारी  का  है  वह
 काफी  होता  रहेगा  ।  १३  ०  में  से
 ५  सु०  सरकार  लेना  चाहती  है:  और
 ८  रु०  फिर  भी  बाकी  बच  रहेंगे  ।  मै

 कहना  चाहता  हू  कि  यह  ८  रु०  किस

 तरह  से  बटते  है  भ्राप  थोडा  इस  पर  भी
 विचार  करें  ।  उस  में-  किसान  का  भी

 हिस्सा  है  जो  रात्र  बनाता  है,  मजदूर
 का  भी  है,  जो  बेचता  है  उस  को  भी  कुछ
 मिलता  है  ।  अगर  आप  मिलों  की  चीनी
 को  सरक्षण  देना  चाहते  है  तो  उस  का

 यह्  तरीका  नही  हैं  सब  से  बडी  श्ापत्ति
 की  बात  तो  यह  है  कि  जो  छोटे-छोटे
 उद्योग  धंधे  आज  लोग  खड़े  कर  के  बैठे
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 हैं  उन  को  एक्साइज  ड्यूटी  देनी  पड़ेगी
 तो  उन्हे  इतने  फार्म  भरने  पडेंगे,  इतने
 रजिस्टर  रखने  पडेगे  जिनका  कोई  ठिकाना
 नही  है  ।  जो  भशिक्षित  है  भौर  गावो  में
 बैठे  है  बे  उन  फार्मों  को  पढ़  भी  नहीं
 सकेंगे  ।  जो  एक्साइज  ड्यूटी  के  इन्स्पेक्टर
 हैं  बे  मनमाना  वसूल  करेगे  ।  झगर  हमारे
 वित्त  मत्री  एक्साइज  ड्यूटी  को  कम  करने
 के  लिये  तैयार  नही  है  तो  मैं  यह  सुझाव  दूगा
 कि  ये  कोई  लाइसेस  फीस  लगा  दे  जो
 कि  एक  वर्ष  में  श्रौर  एक  जगह  पर  वसूल
 हो  जाय  और  जो  खडसारी  पैदा  करने
 वाले  गावो  में  पडे  हुए  हैं  उन  को  अनेक
 फार्मों  के  झगडे  से  बचा  दें।

 दूसरी  बात  वेजिटेबल  नानएसेन्शल
 झायल  के  बारे  में  हैं  ।  सन्‌  १९५६  में
 जब  उस  के  ऊपर  शुल्क  लगाया  गया  तो
 १२४  टन  की  जो  छट  दी  गई  उत्पादकों
 को  वह  घटा  कर  ७५  टन  कर  दी  गई
 अब  इस  बार  यह  ox  टन  की  छट
 भी  खत्म  कर  दी  गई  है  मेरा  निवेदन
 यह  हैं  कि  बडीब-बडी  तेल  मिलो  की
 प्रतियोगिता  गाव  की  घानियों  से  नही  हैं
 घानी  का  क्षेत्र  अलग  है,  बाज़ार  अलग  हैँ।  बडी-
 बडी  मिलो  की  प्रतियोगिता  श्रागरा,  कानपुर
 शौर  बरेली  में  जो  छोटे  छोटे  तेल  के
 कारखाने  खुल  गये  है  उन  से  है,  जो  कि
 भाष  से  नहीं  चलते  और  जिन  का  बिजली
 की  दर  भी  ज्यादा  देनी  होती  हैं  ।
 बडी-बडी  तेल  मिलो  के  सामने  भ्रगर  आप
 इन  छोटी-छोटी  मिलो  को  कुछ  स्थान
 नही  देगे  तो  यहू  बन्द  हो  जायेगी  ।  में
 वित्त  मत्री  से  जानना  चाहूगा  कि  आखिर
 सरकार  की  कुटीर  धौर  गृह  उद्योग  की
 परिभाषा  क्या  है  ?  यह  परिभाषा  बदलती
 रहती  है  ।  केन्द्रीय  सरकार  ने  उत्तर  प्रदेश
 के  गृह  उद्योग  को  इसलिये  सहायता  नहीं
 दी  कि  वह  भम्बर  न्चखें  की  जगह  पर

 ट्रैडिशनल  बसें  को  प्रय  दे  रहा  है  ।

 वह  कहती  है  कि  श्रम्बर  चर्खा  कुटीर  उद्योग
 है  भोर  जो  पुराना  परम्परागत  चर्खा  है
 वह  कुटीर  उद्योग  नहीं  है  ।

 शी  मोरारजी  देसाई  किस  ने  कहा  ?

 शी  वाजपेयी  केन्द्रीय.  सरकार
 कहती  है  ।

 श्री  मोरारजी  देसाई  गलत  बात
 है  t

 श्री  वाजपेयी  गृह  उद्योगों  के  अन्तर्गत
 श्रन्य  राज्यो  को  जो  सुविधाये  दी  जाती है
 वह  उत्तर  प्रदेश  को  केवल  इसलिये  नहीं
 दी  गई  कि  वहा  पर  ट्रैंडिशनल  चर्खा
 चलता  हैं,  श्रम्बर  चर्खा  नहीं  चलता  |
 और  ब  बडी  चीनी  मिलो  को  शौर  बडी
 तेल  मिलो  को  चलाने  के  लिये  खडसारी
 श्र  छोटे-छोटे  तेल  उद्योगो  को  ऐसी
 स्थिति  में  रक्खा  जा  रहा  है  जहा  वह
 प्रतियोगिता  नहीं  कर  सकते  ।  ऐसी  हालत
 में  यह  होगा  कि  वे  खत्म  हो  जायेंगे
 और  शभ्रगर  देश  में  प्रतियोगिता  का  विकास

 नहीं  होगा  और  हम  पश्चिमी  ढ्ग  का
 झ्रौद्योगीकरण  चलायेगे  जिस  में  कि  छोटे
 झोर  बडे  उद्योगों  की  तुलना  में  बड़े
 उद्योगो  पर  अभ्रधिक  बल  दिया  जायेगा,
 जहा  पर  मनुष्य  की  तुलना  में  मशीन  पर
 अधिक  बल  दिया  जायगा,  तो  देश  में
 विकेन्द्रित  भ्रथंव्यवस्था  निर्माण  करने  का
 प्रधान  मत्री  का  कल  का  भाषण  कभी
 भी  चरितार्थ  नहीं  होगा  t  सत्ता  का,

 पूजी  का  और  श्रम  का  बेन्‍्द्रीकरण  होगा
 झौर  वित्त  मत्री  का  बजट  इस  श्रादका
 की  शोर  सकेत  करता  है,  यह  बडे  दुर्भाग्य
 की  बात  है  |

 Shri  Kottukapally  (Moovattu-
 puzha):  I  rose  from  my  seat  here  in
 Parhament  the  other  day  after  listen-
 ing  to  the  Finance  Minister's  Budget
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 speech  with  a  sigh  of  relief  and  a
 sense  of  satisfaction.  Shri  T.  T.
 Knshnamachan,  the  former  Finance
 Minster  had  said,  I  was  told,  that
 taxation,  especially  direct  taxation,
 from  the  yndividual  and  from  the
 corporate  standpoint  in  India,  had
 almost  reached  saturation  point  So,
 it  may  be  perhaps  that  the  present
 Finance  Minister  has  a  perplexing
 task,  the  task  of  drawing  water  from
 a  dned  well  Anyhow,  according
 to  me,  Shri  Desai’s  Budget  s  a  testa-
 ment  of  live  and  let  hve

 The  task  to  which  we  have  sworn
 ourselves  in  this  Parliament  as_  the
 representatives  of  the  Indian  people,
 is  to  raise  the  standard  of  our  masses
 This  raising  the  standard  of  the
 masses  is  a  scientific  phrase,  at.  35
 modern  technology  Well,  what  does
 it  mean?  It  means  that  we  should
 enrich  our  people,  that  we  should
 provide  milk  for  the  children  of  this
 land,  that  we  should’  clothe  the
 people  who  are  illclad,  that  we  must
 house  the  men  and  women  who  have
 no  place  to  live  in  That  is  what  I
 understand  to  be  the  meaning  of  the
 raising  of  the  standard  of  our  people,
 that  7९  we  must  enrich  them  one  and
 all,  but  Iam  afraid  unfortunately,  for
 some  {ime  past,  in  our  speeches  in
 and  out  of  Parliament,  in  and  out  of
 season,  We  have  betn  putting  more
 emphasis  on  pulling  down  some  better
 ‘class  or  well-to-do  people,  from  the
 pedestal  they  are  on

 I  have  never  understood  socialism
 as  a  philosophy  of  life  which  should
 deprive  people  of  what  they  actually
 possess,  I  have  never  understood  so-
 clalism  as  a  way  of  pulling  down  I
 havc  understood  socialism  as  higher
 production,  better  production,  more
 intrinsic  production  and  more  equit-
 able  distribution  Our  speeches  dis-
 paraging  the  accumulation  of  riches,
 deiidmg  the  well-to-do  and  the  better
 class  have  dampened  and  slackened
 the  spirit  of  progress  in  this  land
 Riches  is  no  crime  provided  the
 riches  have  been  earned  without
 ‘violating  the  law  of  Manu  and  Moses,
 -and  the  provisions  of  the  Indian  Penal

 Code  The  poet  and  prophet  of  so-
 cialism,  Mr  Bernard  Shaw,  said  that
 poverty  is  a  crime,  he  never  said  that
 riches  are  a  crime.

 The  approach  has  been,  I  am  afraid,
 to  level  down  the  few  in  the  upper
 strata  or  the  few  here  and  there  who
 are  a  little  better  off  than  others  for
 certain  reasons,  maybe  their  ingenuity
 or  their  labour  or  to  some  extent
 their  fortunate  circumstances  of  an
 inheritance

 I  am  afraid  the  results  that  are
 shown  in  the  Budget  indicate  a  down-
 ward  trend  in  agricultural  production
 This  downward  trend  is  there  because
 of  the  dampening  in  the  spirit  of  the
 people  This  downward  trend  is  there
 m  industrial  production,  also  in  the
 level  of  employment  The  levelling
 up  of  the  lowly  and  the  down-trodden
 must  be  the  concept  and  the  objec-
 tives  of  a  welfare  State

 In  all  spheres  of  human  activity,
 the  supreme  achievement  comes  from
 a  sense  of  fulfilment  desiring  applause
 from  fellowmen  But  in  all  _  these
 things  the  psychological  aspect,  the
 spiritual  aspect,  the  ennobling  aspect
 count  and  must  always  be  kept  in
 view  Encourage  and  cheer  the  pea-
 sant  when  he  does  a  good  job  Con-
 sole  him  when  he  falls  Applaud  him
 when  he  runs  At  least  allow  him  to
 pass  on  without  hindrance  Let  us
 release  the  creative  encrgies  of  men
 and  women  in  the  villages,  in  the
 towns  and  in  our  cities,  without  im-
 prisoning  them  in  grey,  grim  cold
 walls,  and  then  you  will  have  segn
 that  even  the  poorest  of  the  poor  in
 the  far  away  areas  of  our  land  are
 turned  to  heroes

 I  would  not  quote  any  figures  here,
 because  the  time  75  up

 Mr.  Deputy-Speaker:  The  hoz.
 Member  might  not  be  getting  the  nght
 kind  of  advice  from  his  neighbours.
 His  time  is  really  up

 Shri  Kottukapally:  Then,  I  have
 one  suggestion  to  make  to  the  Finance
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 Minister  as  to  how  to  get  more  of
 foreign  exchange  Take,  for  example,
 my  State  of  Kerala  I  do  not  know
 whether  one-tenth  or  even  one-hund-
 vedth  of  the  resources  of  that  State
 has  been  explored  or  exploited  Look
 at  the  fish  wealth  in  the  Arabian  sea
 I  have  figures  from  the  Food  Ministry
 which  show  that  there  is  a  belt  of
 prawns  and  shrimps  or  whatever  you
 call  them,  for  a  distance  of  200  mules
 from  Beypore  to  Mangalore  and  four
 mules  broad  What  an  amount  of
 foreign  exchange  we  can  obtain  in  the
 United  States  and  other  countries,  pro-
 vided  we  exploit  these  rich  and  limit-
 less  fish  resources  In  the  United
 States,  for  six  shrmmps,  im  shrimp
 eock-tail,  as  they  call  it,  you
 have  to  pay  one  dollar  and  fifty  cents,
 which  comes  to  Rs  7%  Here,  on  the
 Malabar  coast,  you  get  6,000  shrimps
 for  that  amount  of  money  I  had  re-
 eently  a  chance  and  an  opportunity  to
 £o  into  the  vaults  of  the  Federal  Re-
 serve  Bank  of  New  York,  eighty-
 seven  feet  below  the  level  of  the  sea,
 and  I  was  told  that  there  were  9  bil-
 hon  dollars  worth  of  gold  there  I
 wish  to  tell  the  Fiance  Minister  and
 the  House  in  all  seriouness  that  there
 %  more  wealth  on  the  Malabar  coast
 in  the  shape  of  shrimps  than  what  I
 eould  find  in  the  vaults  of  the  Federal
 Reserve  Bank  at  New  York

 Then,  there  35  pepper  m  Kerala  On
 all  the  tables  of  the  world,  you  find
 pepper  And  pepper  cannot  be  manu-
 factured  synthetically  or  artificially
 There  is  still  land  in  our  State,  and
 you  can  utilise  that

 Thcn,  there  as  cashew  These  are
 all  things  with  which  you  can  get
 limitless  amount  of  foreign  cxchange
 But  then  Kerala  is  far  away,  and  we
 are  a  -mali  State  wd  we  do  not  get
 the  sympathy  or  the  regard  that  we
 should  get  We  have  suffered  to  a
 Jarge  cxtent  on  account  of  that

 Mr  Deputy-Speaker  The  hon
 Member  should  try  to  conclude  now,
 I  have  to  call  yet  another  hon  Mem-
 ber  before  I  call  the  hon  Munister
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 Shri  Kottukapally:  Then,  there  u¢
 the  commun)jst  regime  there,  and  that
 ig  One  of  the  reasons  why  the  mdus-
 trialists  are  diffident  to  go  there,  there
 is  too  much  of  crime,  too  much  of
 trouble  and  too  much  of  quarrels,  and
 tose  who  want  to  go  and  start  bus:-
 ness  there  are  not  sure  that  they
 would  be  able  to  come  back  safe

 There  is  another  thing  They  have
 peen  doing  many  misdeeds  there  We
 are  too  much  near  them,  and  therefore,
 we  know  them  But  then  the  latest
 report  is  about  the  Andhra  rice  deal
 ty  the  report  on  this,  Justice  Raman
 Nair  has  accused  the  Kerala  Govern-
 rent  of  a  suspicious  deal  This  Bry  a
 s¢Tious  matter,  and  this  is  a  grave  mat-
 ter  In  view  of  what  हाल  Ramarg
 Nair  has  said,  I  hope  the  Kerala  Com-
 runist  Government  will  resign  to
 keep  up  the  honour  of  their  party

 Mr  Deputy-Speaker  Now,  Shrimak
 gayaben  Shah

 Shrimati  Jayaben  Shah-  i  have
 spoken  already

 Dr  Sushila  Nayar  (Jhans:)  May  I
 speak

 Mr  Deputy-Speaker  I  was  to  cali
 the  hon  Munister  at  3  em  But
 pecause  the  Hon  Speaker  had  ticked
 off  the  name  of  Shmmati  Jayaben
 ghah,  I  had  made  that  mistake
 Otherwise,  the  Speaker  had  promised
 that  the  Minister  would  be  called  at
 three  o’clock  I  am  sorry  for  the
 others

 Dr  Sushila  Nayar  May  I  take  the
 gew  minutes  that  you  were  giving  to
 ghrimati  Jayaben  Shah?

 Mr  Deputy  Speaker  Now  _  there
 35  none  I  was  under  the  mistaken
 impression  that  she  had  not  spoken
 yf  the  hon  Member  will  not  take
 yore  than  five  mmutes  I  would  not
 mind

 Ch  Ranbir  Singh  (Rohtak)  I  shal?
 finish  in  five  minutes
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 डा०  लुदीला  मायर  उपाध्यक्ष
 महोदय,  मैं  श्रापको  धन्यवाद  देती  हूं  कि
 देरी  हो  जाने  के  बावजूद  भी  झापने

 मुझे  नन्द  मिनट  दे  दिये 1

 में  सबसे  पहले  अपने  वित्त  मत्री  महोदय
 को  मुगारकबाद  देना  चाहती  हूं  कि

 उन्होंने  एक  बहुत  मोग्य  बजट  हमारे
 सामने  रखा  वाजपेयी  महोदय  जो
 बनस्पति  पर  ७५  टन  का  एज्जेम्पशन  था
 उसको  हटाने  के  बारे  में  छिकायत  कर

 रहे  थे  लेकिन  वह  तो  एक  बहुत  भच्छा
 दि...  दि) द  कण  'चऊपपी।  ऊँ  के  दे
 मालूम  नहीं  था  कि  जो  बड़े  बड़े  लोग
 प्रोडक्शन  कर  रहे  थे  यह  छोटे  छोटे
 बूनिट्स  को  अपने  कुटुम्ब  में  डिवाइड
 करके  सरकार  की  घोखा  दे  रहे  थे  और
 टैक्स  इबेजन  कर  रहे  थे  शौर  देश  को

 नुकसान  पहुचा  रहे  थे  ।  तो  यह  कोई
 गलत  कदम  नही  उठाया  गया  है  क्योकि

 बह  कोई  गृह  उद्योग  नहीं  था  कि  उसे
 विशेष  प्रोत्साहन  की  प्रावश्यकता  थी  ।

 लेकिन  मैं  यह  कहगी  कि  यह  जो
 सडसारी  पर  टेक्‍स  लगाया  गया  हैं  वह
 बाकी  काटेज  इडस्ट्री  पर  कुठाराधात  है  ।
 दलील  यह  दी  गयी  हैं  कि  उनको  नफे
 का  मारजिन  ज्यादा  है।  लेकिन  यह  भी
 देवना  चाहिए  कि  उनका  प्रोडक्शन  भी
 तो  थोडा  थोडा  हैं  ।  अगर  बडे  प्रोडक्शन
 पर  प्राफिट  का  मारजिन  छोटा  भी  हो
 तो  हजार  टन  पर  उसका  टोटल  प्राफिट

 बहुत  ज्यादा  हो  जायेगा,  लेकिन  खड़सारी
 के  यूनिट्स  का  प्रोडक्शन  थोडा  थोडा
 होता  है,  और  इसलिए  अगर  इसका
 मारजिन  आफ  प्राफिट  ज्यादा  भी  हो  तो
 प्राफिट  बहुत  ज्यादा  नहीं  हो  सकता  ।
 टसके  अलावा  वह  प्राफि  बहुत  से  काम  करने
 बालो  में  बट  जाता  है।  हमें  तो  यह  देखना
 है  कि  ज्यादा  से  ज्यादा  लोगों  को  रोजगार

 मिल  सके,  ज्यादा  से  ज्यादा  लोगों  में  धन

 बां  बटवारा  हो  भ्भी  हमारे  एक  भाई
 ने  कोट  किया  कि  पावर्टी  इज  ए  सित

 इसमें  शक  नही  कि  जो  बहुत  ज्यादा

 क्ति  इकट्ठा  किया  जाता  है  तो  वह  छोटे
 छोटे  लोगो  की  मेहनत  को  इकट्ठा  करके,
 उनका  दोषण  करके,  ही  किया  जा  सकता

 है  !  इसीलिए  हमारे  टैक्स  के  स्ट्रक्चर
 में  ज्यादा  कमाने  वालो  पर  ज्यादा  टैक्स

 लंगाया  जाता  है,  भौर  यह  ठीक  है  1

 जहा  हमे  नीचे  से  ऊपर  की  तरफ  लेवलिंग

 बरना  है  वहा  हमें  ऊपर  से  लेवलिंग

 डाउन  भी  करना  है  ताकि  लोगो  में

 साह, दो हो  सके  और  वे  साथ  मिल  कर

 कीम  कर  सके  ।

 समय  कम  है  वरना  में  यहा  कुछ
 बीते  खड़सारी  शौर  गुड  के  बारे  में  हेल्‍थ
 दवाइट  झाफ  व्यू  से  कहना  चाहती  थी

 ि  इनमें  कितने  ज्यादा  विटामिन  और
 -  नरल्स  होते  है  ।  इस  तरफ  भी  आपका

 धान  जाना  चाहिए  ।  और  हम  बडी

 मिलो  की  अधिक  मदद  न  करे  बल्कि

 ्लीटे  छोटे  उद्योगो  को  भी  बढावा  दें  यह
 ान  रखना  चाहिए  3

 एक  बात  खास  ध्यान  देने  की  है  ।

 डिफेंस  पर  खर्च  कुछ  कम  हुआ  यह  तो

 स्युणी  की  बात  है  मगर  झभी  भी  बहुत
 सर्च  हो  रहा  है  शौर  जो खर्च  हो  रहा

 है  क्या  वहसही  खर्च  है?  जब  कभी

 यहां  डिफेस  की  बात  श्राती  है  तो  यह  बात

 कही  जाती  है  कि  यह  सीक्रेट  चीज  है,  इसको
 बंतलाना  पब्लिक  इटरेस्ट  में  नही  है।  इसकी  वर्चा
 करना  पब्लिक  इटरेस्ट  में  नही  है।  ऐसी  हालत
 में  क्या  यह  उचित  नही  होगा  कि  एक  हाई
 पविर्ड  कमेटी  बिठायी  जाये  जो  सीक्रेट  में  इस

 विभाग  के  खर्चे  की  जाच  करे  झ्राडिट  रिपोर्ट

 के  देखने  से  हमे  इसमें  कुछ  गड़बड  मालम  टोती

 है  !  हम  कई  चीजें  सुनते  रहते  है  7  ता  हम
 चाहते  हैं  कि  जो  रुपया  हमारा  खर्च  होता  है
 वर्ट  सही  तरीके  से  खर्च  हो  t
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 हम  लोगो  के  पास  झल्प  बचत
 योजना  लेकर  जाते  है  तो  लोग  कहते
 हैं  कि  हमसे  तो  प्राप  पेट  पर  पटटी  बाधने
 को  कहती  हैं  पर  आपकी  सरकार  सही
 खर्च  करती  है  या  गलत  करती  है  यह
 भी  आप  देखती  है  t  ऐडमिनि-
 स्ट्रेशन  पर  खर्चे  बढ़ा  है।  एम्प-
 लाईज  की  तादाद  बहुत  बढ़ी  है।
 इसको  देखने  से  पता  चलता  है  कि  दो
 सालो  में  जो  रुपया  टैक्सो  का  बढा  है,
 १००  करोड  कृष्णमाचारी  साहब  के  वक्‍त

 में  और  २८  करोड  झभी,  वह  करीब
 करीब  सारा  सरकारी  नौकरो  पर  खर्च

 हुआ  है  ।  आप  देखे  कि  एक  ज्वाइट
 सेक्रेटरी  बढने  से  कितना  खर्चा  बढता  है।
 उसके  साथ  दो  या  तीन  डिप्टी  सेक्रेटरी
 बढते  है,  ६  झडर  सेक्रेटरी  बढते  हे  और
 करीब  २००  या  ४०  दूसरे  लोग  बढते

 है  भौर  इतना  खर्च  बढ  जाता  है  ।  तो  हम
 देखते  हैं  कि  इकानामी  की  बात  होती  है
 पर  इकानामी  हो  नहीं  पाती  है  ।  तो  मेरा
 निवेदन  हैं  कि  जब  आप  जनता  से  पेट  पर

 पट्टी  बाधने  को  कहते  है  तो  यह  भी  देखें
 कि  जो  रुपया  टैक्सो  से  आता  है,  स्माल
 सेविग्स  से  भ्राता  है,  उसका  श्रधिक  से
 अधिक  हिस्सा  प्रोडक्टिव  कामो  पर  खर्च
 हो  ताकि  गरीब  आदमी  भी  समझे  कि
 उसके  लिए  कुछ  हो  रहा  है  और  उसको

 उत्साह  पैदा  हो  t

 हम  कोश्ापरेटिव  फामिंग  की  बात
 करते  हैं  |  यह  जरूर  श्रच्छी  बात  है
 लेकिन  साथ  ही  दूसरे  छोटे  उद्योगो  को
 भी  कोझापरेटिव  तरीके  से  चलाया  जाये
 और  इन  दोनो  कामों  में  कोआड्डिनेशन  हो  ।
 झाज  जो  हमारा  खच  हो  रहा  है  उसका

 पूरा  लाभ  इसलिए  नहीं  मिल  पा  रहा  है
 कि  सरकारी  विभागों  में  ्रापस  में
 कोझा्डिनेशन  नहीं  है

 Shri  Morarji  Desai:  Sir,  I  have
 been  carefully  listening  to  the  debate
 which  has  been  going  on  for  the  last
 four  days  including  today  on  the
 budget  which  I  had  the  honour  ४०
 present  to  this  hon  House,  and  I  must
 thank  the  hon  Members  for  the
 appreciation  that  they  gave  to  the
 budget  as  also  for  the  criticism  that

 ,  was  made  m  ponnting  out  the  deficien-
 cles  or  the  defects  in  the  budget  and
 its  policy  It  is  not  possible  to  con-
 sult  hon  Members  ...

 Mr.  Deputy-Speaker:  I  am  sorry  to
 interrupt  the  hon  Mnunister  I  forgot
 to  mention  one  thing  I  had  said  a
 while  ago  that  I  would  consider  whe-
 ther  certain  words  uttered  by  Shri
 S  M  Banerjee  were  objectionable  and
 ought  to  be  expunged  I  have  con-
 sidered  the  matter  Certainly  it  was
 not  proper  for  him  to  compare  those
 two  persons  So  far  as  those  two
 lines  are  concerned,  I  have  ordered
 their  expunction  The  Press  also
 would  take  note  of  this

 Shri  Morarji  Desai  As  I  was  say-
 ing  it  78  not  possible  to  consult  hon
 Members  before  the  budget  is  framed
 and  presented  to  this  House  But  I
 may  say  that  we  try  to  forestall  the
 various  arguments  that  might  be
 adduced  and  or  take  account  of  the
 various  lines  of  thinking  that  are
 available  on  budget  framing  or  on  the
 imposition  of  taxes,  and  after  con-
 sidering  all  that  the  budget  is  framed
 Then  after  hearing  all  the  arguments
 advanced  on  the  budget,  one  takes
 note  of  them  for  improvement,  if  any
 is  necessary  or  possible,  and  also  for
 taking  into  account  those  things  when
 the  next  year’s  budget  75  framed

 I  was  surprised—though  I  should
 not  have  been—to  hear  the  hon  the
 leader  of  the  Communist  Group  saying
 that  the  picture  given  by  me  Is  un-
 realistic,  that  there  35  complacency,
 that  there  38  no  ‘socialism’  mentioned
 in  it  and  so  on’  I  do  not  see  that  a
 budget  becomes  socialist  if  the  word
 ‘socialist’  35  mentioned  in  the  speech
 and  it  ceases  to  be  socialist  if  the
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 word  is  not  mentioned“in  it.  I  have
 said  very  clearly  in  the  budget  speech
 that  the  budget  is  framed  round  the
 Plan  and  the  Plan  is  framed  from  time
 to  time  with  a  view  to  achieve  our
 end,  which  38  achieving  a  socialist  so-
 ciety.  We  do  not  swerve  from  our
 objectives  and  we  try  to  implement
 them  to  the  best  of  our  capacity.  It
 is  possible  that  the  rate  of  progress
 may  not  satisfy  some,  but  in  this  par-
 ticular  case  of  the  leader  of  the  Com-
 munist  Group,  the  ideas  are  different.
 His  concept  of  socialism  is  different
 from,  the  concept  of  socialism  that  we
 have.  He  will  say  that  our  socialism
 is  bogus.  I  do  not  want  to  retaliate
 and  say  that  his  socialism  is  bogus.  I
 would  only  say  that  he  has  his  own
 peculiar  line  of  thinking  to  which  he
 is  wedded,  we  have  a  pragmatic  ap-
 proach  to  these  problems  and  we  want
 to  see  that  the  people  of  this  country
 become  happy—not  a  few  or  a
 majority  of  them,  but  all  of  them  We
 want  to  see  that  equal  opportunity  is
 given  to  everybody  to  advance  himself
 or  herself  to  the  maximum  of  his  or
 her  capacity,  to  see  that  all  exploita-
 tion  ceases  and  to  see  that  the  coun-
 try  becomes  happy,  prosperous  and
 strong

 With  this  end  im  view  we  try  to
 frame  the  Budget,  we  try  to  frame
 the  laws,  we  try  to  run  the  Govern-
 ment  to  the  best  of  our  capacity  We
 have  never  claimed,  Sir,  as  is  sought
 to  be  argued  by  some,  that  we  claim
 all  the  intelligence  or  all  the  know-
 ledge  That  we  have  never  done  We
 are  very  conscious  that  we  are  im-
 perfect  human  beings.  As  such  there
 is  an  imperfection  in  whatever  we
 do,  but  we  try  to  perfect  ourselves  as
 far  as  we  can  by  profiting  from  the
 criticism  or  suggestions  of  friends  or
 Opponents,  even  those  who  decry  us
 because  we  have  got  to  learn  some-
 thing  and  profit  by  it,  That  is  how
 we  look  at  the  whole  question.

 It  is  possible  that  we  may  not  be
 absorbing  as  much  as  is  expect-
 ed  that  we  should  absorb.  That
 394  (Al)  LS.D.—7.

 depends  upon  our  capacity  to  absorb.
 It  also  depends  w  the  capacity  to
 appreciate,  and  it  depends  upon
 the  quality  of  what  is  to  be  appre-
 ciated  and  absorbed.  Therefore,  it
 cannot  be  said  that  everything  that
 is  said  must  be  absorbed  or  must  be
 accepted.  If  I  try  to  do  that,  or  if
 my  hon,  friends  opposite  try  to  do
 that,  we  will  be  in  a  hopeless  state
 of  affairs.

 Acharya  Kripalani
 Money  can  be  absorbed.

 Shri  Morarji  Desai:  Money  is  never
 absorbed.  It  is  spent  or  it  is  retained
 in  deposit,  but  it  is  never  ab-
 sorbed  That  is  where,  Sir,  my
 honourable  and  respected  friend  who
 was  my  leader  for  many  years  but
 who  chose  to  cease  to  be  my  leader
 and  wanted  to  lead  other  people,  is
 wrong.  Well,  that  २8  why  he  is  in  a
 crisis  of  faith.  It  75  because  he  has  a
 crisis  of  faith  that  he  sees  a_  crisis
 of  faith  everywhere  in  the  whole
 country.  If  there  had  not  been  a  cri-
 sis  of  faith,  he  should  not  have  chosen
 to  select  other  friends  and  other  peo-
 ple.  That  was  against  the  faith  that
 he  had,  and  it  is  because  he  gave  up
 that  faith  that  the  crisis  of  faith  has
 come  I  would  entreat  him,  Sir,  once
 again,  to  look  back  and  see  what  his
 real  faith  is  and  stick  to  it.

 (Sitamarhi):

 Acharya  Kripalani:  I  am  one  of
 your  best  friends,  Mr.  Mehta.

 Shri  Morarji  Desai:  He  does  not
 cease  to  be  my  frend  either.  We  do
 not  cease  to  be  friends  because  we
 have  different  views,  but  I  would  cer-
 tainly  refer  my  honourable  and  res-
 pected  friend  to  my  hon  friend,  Shri
 Mehta  to  whom  he  has  just  referred.

 He  gave  a  corrective  to  what  my
 hon  friend  said  before.  Even  if  he
 does  not  hear  me,  let  him  hear  him.
 He  had  said  that  we  should  cut  our
 coat  according  to  the  cloth,  thereby
 meaning  that  we  are  making  our  plans
 without  taking  into  account  our  re-
 sources,  or  that  our  plans,  are  over=
 ambitious,  they  are  extravagant,  they
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 are  beside  the  mark  or  they  are
 agaist  even  ideology  That  is  what
 he  wanted  to  suggest  But  aft  we  are
 to  cut  our  coat  according  to  the  cloth
 that  we  have  just  now,  we  would  not
 only  remain  constantly  poor,  but  we
 ‘will  become  poorer  still  and  it  will
 be  a  hopeless  state  of  affairs
 in  this  country,  which  I  am  quite
 sure  my  hon  friend  has  not  in  view
 CUnterruption)  We  have,  therefore,
 got  to  obtain  more  cloth  if  the  cloth
 ts  less  and  see  that  the  coat  fits  us,
 and  not  to  take  "p  that  position  where
 we  make  a  coat  which  we  cannot  put
 on  That  will  not  help  anybody

 Therefore,  he  is  also  against  the
 Plan,  or  he  is  aginst  planning  as  I
 understood  him,  because  he  asked
 “How  many  more  Plans  are  gomg  to
 come?”  When  he  was  in  the  Congress
 there  was  a  planning  body  in  _  the
 Congress  too  and  he  never  objected
 to  it  Planning  is  necessary  for  any-
 thing  that  we  do  Even  when  he
 spoke  there  was  some  plan  with  him
 He  had  :t  and  he  read  it  out  accord-
 ing  to  plan  Without  a  plan  on”  can-
 not  adjust  one’s  thoughts  as  best  as
 one  should  Therefore,  a  plan  78
 necessary,  whether  the  plan  is  wise
 or  not  ४5  a  different  question

 Acharya  Kripalani.  No,  no,  it  35  a
 fundamental]  qucstion

 Shri  Morar):  Desai.  It  is  a  funda-
 mental  question  whether  there  should
 be  4  plan  or  whether  the  plan  is  wise
 Sur,  wisdom  differ  from  people  to
 People  We  can  only  say  that  we  are
 trying  to  be  wiser  by  experience  and
 by  the  advice  of  friends  and  others  as
 we  absorb  that  advice  If  the
 advice  75  worth  absorbing,  he  can  rest
 assured  that  we  will  absorb  3६

 My  hon  friend,  Shri  Asoka  Mehta,
 made  a  very  great  contribution  to  the
 debate  by  giving  a  very  realistic  and
 scholarly  exposition  of  the  philosophy
 an  which  he  believes  and  in  which
 I  beleve  He  said  that  of  we  want

 to  go  on  with  the  Plans  that  we  have
 we  will  have  also  to  pay  the  price  of
 it  Of  course,  he  did  express  anmety
 about  the  lowering  of  the  production
 last  year  or  during  this  current  quarter
 and  he  said  that  it  was  a  sign
 which  should  make  us  more  careful
 and  which  should  lead  us  to  greater
 efforts  I  agree  with  that,  but  I  would
 not  say  that  the  lowering  of  the  pro-
 duction  35  a  sign  which  is  not  any-
 thing  but  temporary  It  ts  only  a
 temporary  sign  which  came  _  about
 Only  because  of  less  production  in
 foodgrains  on  account  of  causes  which
 were  not  7  our  hands  and  also  as  a
 result  of  our  adverse  balance  of  pay-
 ments  whith  also  meade  us  cut  down
 our  imports  of  many  kinds,  which  also
 starved  some  industries  and  which  in
 its  turn  also  had  brought  in  a  lesser
 demand  of  some  consumer  goods  All
 these  things  took  place  at  the  same
 time,  and  therefore  that  came  about.
 But  because  in  one  year  we  have  that,
 I  do  not  think  we  should  become  pes~
 simistic  and  think  that  this  35  gomg
 to  be  the  picture  next  year

 I  am  quite  sure  that  the  picture  is
 improving  I  would  not  say  that  it
 has  improved  completely,  that  there
 is  no  cause  for  anxicty  But  when  I
 said  that  We  are  turning  the  corner,
 I  only  meant  that  the  worst  time  is
 probably  ovcr  I  am  not  saying  that
 it  १8  alway>  over  I  do  not  think  that
 we  will  be  out  of  difficulties  for  the
 next  ten  years  or  even  a  little  more,
 because  we  have  got  to  go  on  exert-
 ing  more  and  more  till  we  reach  a
 stage  where  the  economy  becomes
 self-generating  We  want  to  do  that
 in  the  course  of  the  next  6  or  7  years,
 if  we  possibly  can  doit  We  want  to
 exert  oursclycs  to  our  maximum  to
 that  end  But  difficulties  coming  m
 should  not  detract  us  from  efforts  and
 should  not  make  us  feel,  simply  be-
 cause  of  the  difficulties,  that  we  are
 on  wrong  Jines  We  should  not  be-
 come  complacent  and  we  are  not
 complacent  inasmuch  as  I  have  admit-
 ted,  and  I  have  said  very  clearly  in
 my  speech—and  it  is  clearly  stated  in
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 the  Economic  Survey  also—that  there
 are  trends  which  are  disturbing,  of
 which  we  should  take  note  and  we
 should  try  to  rectify.  Of  course,  when
 I  said  that  corrective  measures  had
 been  taken,  my  hon.  friend  the  leader
 of  the  Communist  Group  chose  to  be
 sarcastic,  and  said  that  we  had  also
 been  responsible  for  correcting  the
 defects  of  monsoon  this  year;  because
 there  is  a  good  crop  he  thinks  that
 I  was  claiming  credit  for  that  Cer-
 tainly  I  do  not  want  to  take  away  his
 pleasure  in  utilising  his  capacity  for
 this  sort  of  satires,  but  that  does  not
 help  anybody.

 As  I  have  been  saying,  our  economic
 situation,  though  it  is  difficult,  has
 to  be  met  and  we  want  to  exert  our
 utmost,  a  little  more  than  that  if
 possible,  because  that  way  alone  we
 can  make  progress  The  situation  is
 not  such  as  gives  rise  to  any  cause
 for  pessimism  or  for  a  feeling  that
 we  are  not  advancing  and  that  we  are
 shding  back.  When  we  make  progress
 quicker  and  quicker,  sometimes  some
 situations  arise  where  we  feel  that
 the  progress  has  suddenly  become
 slower,  but  that  325  only  a  temporary,
 natural  consequence  coming  in,  and
 it  enables  us  to  go  forward  much
 more  quickly  than  in  the  past,  and
 that  is  how  I  view  the  present  econo-
 mic  situation.

 I  agree  entirely  with  my  hon  and
 respected  fmnend  Acharya  Kripalani
 when  he  said  that  taxation  and  deficit
 financing  are  good  if  they  serve  so-
 cial  causes;  they  become  unsocial  if
 they  are  wasted  or  used  for  bad
 causes  I  do  not  see  what  I  can  do
 to  make  him  |  see  that  the  policies
 that  are  undertaken  in  this  respect
 by  us  are  for  good  causes,  are
 for  furthering  the  good  causes  and
 are  for  achieving  the  ends  that
 we  have  in  view  It  may  be  and  3६
 is  possible  that  there  are  mistakes  in
 it;  it  is  possible  that  there  are  some
 wastages;  १६  is  possible  that  there  is
 some  extravagance  I  would  not  deny
 all  these  things.  But,  Sir,  is  it  argued
 that  we  are  not  taking  note  of  all
 these  things  or  that  we  are  not  trying

 to  set  right  the  mistakes  fhat  may  be
 committed  unintentionally  oor  on
 account  of  inexperience  or  on  account
 of  a  situation  developing  in  a  parti-
 cular  way?

 128  hrs.

 (Mr.  Speaxer  in  the  Chair]
 I  do  not  think  that  that  would  be
 hig  argument.  I  hope  that  he  will
 look  at  this  sympathetically  and  not
 cynically.  He  becomes  sometimes  very
 cynical  and  that  seems  to  be  many  a
 time  a  cause  which  gives  rise  to  a
 erisis  of  faith  from  time  to  tme.  But
 I  only  hope  that  cynicism  which
 comes  out  of  a  very  great  intelligence
 and  love  for  the  poor  sometimes  pre-
 vents  a  person  from  seeing  good  in
 other  people  and  that  is  all  that  I
 plead  with  my  hon  and  _  respected
 friend

 Acharya  Kripalani:  Sometimes  I  get
 facts  from  Congressmen  and  Congress
 Ministers,

 Shri  Morarji  Desai:  I  thank  him  for
 the  sympathies  that  he  has  for  me  and
 which  I  have  always  had  from  him
 in  ample  measure  But  I  would  be
 wrong  if  I  said  that  I  am  not  respori-
 sible  also  for  the  criticism  or  that
 that  criticism  does  not  apply  to  me
 also  which  he  applied  to  the  Govern-
 ment  as  a  whole  I  am  responsible
 for  these  things  too  as  part  of  the
 Cabinet,  and  when  I  was  ~ot  a  Mem-
 ber  of  the  Cabinet  as  a  Congress
 member,  and  as  one  of  the  'nstruments
 of  Government  in  this  country  in  a
 State  if  not  in  the  Centre  I  am,
 therefore,  responsible  for  ali  these
 things  and  I  do  not  want  to  escape
 the  blame  if  he  wants  to  apportion
 that  blame

 It  was  said  that  deficit  financing  i9
 going  to  lend  us  into  endless  trouble
 and  is  lending  us  into  trouble  now
 and  that  we  are  recklesslv  going  on
 with  this  policy.  I  would  not  say  that
 this  criticism  is  made  in  order  ta
 make  criticism.  There  ,can  be  this
 view:  we  ourselves  are  conscious  of
 it.  As  I  myself  mentioned  in  the
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 budget  speech,  deficit  financing  as  2६
 is  called  ig  a  thing  about  which  one
 must  be  careful,  but  it  7२8  not  that
 defic  t  financing  is  bad  ए  ail  circum-
 stances  If  it  leads  to  more  and  more
 Production  and  if  it  38  employed  for
 productive  purposes,  it  can  do  good
 But  uf  ३3६  leads  to  inflation  certainly  at
 will  do  harm,  We  are  trying  to  see
 that  it  does  not  lead  to  inflation  And
 it  cannot  be  said  that  deficit  financing
 that  has  been  so  far  resorted  to  has
 led  to  any  appreciable  inflation  in  this
 country  The  inflation  in  the  country
 which  was  seen  in  foodgrams  or  has
 been  seen  m  foodgrains  is  not  due  to
 this  factor  at  all  It  35  due  to  a  bad
 season  and  an  unusually  bad  season
 which  came  in  7  this  country  7  1957-
 58

 In  this  connection,  I  should  lke  to
 give  some  of  the  figures  of  foodgrain
 production  It  was  said  that  food-
 grains  are  not  being  produced  as  they
 should  be  produced  and  that  we  are
 not  making  any  progress  in  the  matter
 of  our  agricultural  policy  I  would
 hke  to  make  one  thing  very  clear  at
 the  outset  That  is,  whereas  too  much
 concentration  is  made  in  the  matter
 of  giving  blame  to  the  Centre  in  the
 matter  of  food  production,  production
 of  food  is  the  concern  of  the  States,
 and  all  the  efforts  that  ere  required
 to  be  made  for  increasing  food  pro-
 duction  have  got  to  be  made  by  the
 States  I  do  not,  therefore,  try  to
 say  by  any  stretch  of  :magination  that
 the  States  are  blameworthy  m_  this
 matter  or  that  they  are  not  making
 an  effort  Their  efforts  may  be  less
 than  what  ४5  expected  by  all  of  us  or
 by  some  of  us  They  may  not  have
 succeeded  as  we  want  them  to  succeed,
 but  that  s  no  ground  for  saying  that
 people  are  not  making  efforts

 Food  production  38  increasmg  at  the
 rate  of  about  four  per  cent,  if  we
 exclude  the  abnormal  years  from
 3950-5l  until  today  I  have  seen  the
 figures  of  several  countries  including
 Japan  and  the  USA,  and  over  a
 long  number  of  years  I  have  foynd that  there  has  been  always  an  inorease

 of  food  production  by  about  four  per cent  or  thereabouts  Our  record,
 therefore,  is  not  very  poor  m_  this
 direction  But  our  requirement  is
 very  great,  in  the  circumstances  in
 which  we  are  Therefore,  we  have
 got  to  make  an  effort  which  is  much
 greater  than  all  ths,  and  we  cannot
 rest  content  merely  on  the  assumption that  this  is  the  rate  of  production  in
 other  countries  and  therefore  we
 should  also  be  satisfied  with  that  rate
 of  progress  We  are,  therefore,  try-
 ing  to  make  quicker  progress  in  this
 direction  But  in  this  matter  of  food
 crisis  and  the  rising  of  prices  com-
 Planned  against  by  several  hon  Mem-
 bers,  I  would  lke  to  point  out  what
 we  had  in  955  a  position  where  food
 prices  crashed  If  we  take  00  as  the
 index  in  1953,  it  was  92  7  in  1950,  but
 it  was  728  m  955  This  was  as  a
 result  of  good  production  of  foodgrains in  3954  In  1954,  4६  wag  68  mullion
 tons  and  in  955  it  was  66  millon
 tons  954  was  an  extraordinary  year at  that  time,  but  that  brought  down
 the  prices  and  we  were  all  worried
 how  the  prices  were  to  be  raised,
 Government  began  to  give  price  sup-~ Port  at  that  time  After  that  prices
 began  to  rise  agam;  as  a  result  of
 that  it  became  92  3  in  956  and  101  7
 in  1957,  when  food  production  again went  down  and  we  had  an  abnormally
 bad  year  The  production  was  only 62  million  tons,  +e  it  was  less  by  6  7
 million  tons  This  year  it  is  expected that  the  production  will  be  about  70
 to  पा  milhon  tons

 Therefore,  we  are  maintaining  the
 increase  in  production  by  about  4
 per  cent  But  m  spite  of  this  better
 Production  this  year  as  compared  to
 the  previous  years,  the  prices  are  not
 coming  down  as  they  should  Why? A  scare  is  created  in  this  country from  time  to  time  by  various  sec-
 tions  On  the  one  side  it  is  being
 argued  that  we  should  bring  down
 the  prices  and  on  the  other  side,  it
 is  argued  by  many  hon  Members,



 5937  General  Budget—PHALGUNA  33,  7880  (SAKA)  पदास्वाणा,  Discussion  5958

 including  some  from  my  own  party—
 I  do  not’say  they  are  all  on  one  side;
 they  are  more  on  the  opposite  side
 than  on  this  side—that  higher  and
 higher  prices  should  be  paid  to  the
 peasants.  They  are  asking  the  pea-
 sants  not  to  bring  in  their  foodgrains
 to  the  market.  That  is  what  is  hap-
 pening  in  some  States.  When  that
 happens,  Government  being  blamed
 for  not  bringing  down  the  prices  is
 not  a  fair  proposition  or  a  fair  attitude.
 That  is  all  what  I  can  say.

 In  our  country,  it  is  easy  to  raise
 a  scare.  I  remember  about  9  or  40
 years  ago,  in  Bombay  city  a  scare
 raised  in  the  month  of  June  or  July
 that  there  was  a  shortage  of  salt  and
 salt  would  not  be  obtainable  in  Bom-
 bay.  The  result  was  prices  began  to
 shoot  up  and  all  people  began  to  go
 to  the  shops  saying  thet  they  should
 get  2  or  3  maunds,  whereas  formerly
 they  were  buying  2  or  8  lbs.  Natu-
 rally  that  created  a  scare  and  riote
 took  place.  One  had  to  intervene
 with  that  and  see  that  the  riots  were
 put  down.  How  can  there  be  a
 shortage  of  salt  in  the  Bombay  eity,
 I  could  not  understand;  but  people  do
 not  apply  their  minds  when  scares  are
 created.  Bombay  produces  the  largest
 amount  of  salt.  There  is  the  sea  near-
 by;  there  is  so  much  of  salt  water
 nearby  that  fhey  would  never  starve
 for  want  of  salt;  yet  they  do  not  think
 about  it.  This  is  also  what  is  happen-
 ing  in  the  matter  of  foodgrains.

 If  in  the  matter  of  foodgrains,  all
 of  us  are  determined  to  see  that  the
 prices  do  not  rise  beyond  a  certain
 level,  a  leve]  which  is  necessary  for
 &\ving  an  economic  price  to  the  agri-
 culturists  for  his  production,  and  if
 we  do  not  fall  on  each  other  in  trying
 to  please  our  voters  in  order  that  we
 can  give  them  higher  prices,  we
 can  bring  this  under  control  and
 State  trading  in  foodgrains  can  be
 successful  and  will  be  successful.  But
 if  I  try  to  sweep  a  room  and  others
 try  to  put  more  end  more  dirt  in  that
 70००७  with  the  greatest  amount  of
 strength,  I  will  not  be  eble  to  sweep

 the  room  clean  at  any  time.  The
 blame  will  not  be  mine,  because  I  will
 be  going  on,  but  the  blame  will  be  on
 the  people  who  are  putt.ng  more  and
 more  dirt  there.  This  has  got  to  be
 borne  in  mind.  To  say  that  Govern-
 ment  is  not  succeeding  in  its  efforts
 to  raise  the  economic  prosperity  of
 the  country  or  it  is  not  succeeding  in
 some  of  its  programmes  will  not  be
 correct,  if  all  things  are  taken  into
 account,

 I  do  not  minimise  in  any  way  any
 faults  that  Government  might  have
 committed  or  the  administration  might
 have  committed.  I  do  not  say  that
 they  are  not  committing  faults;  they
 are  bound  to  be  there.  In  all  human
 effort,  there  are  bound  to  be  mistakes.
 That  cannot  be  avoided.  All  the
 food  that  we  eat  is  not  always  digest-
 ed;  &  portion  of  it  always  goes  out  and
 it  has  got  to  go  out.  You  cannot
 help  it.  But  that  does  not  mean  that
 it  should  be  increased;  it  should  be
 minimised.  That  is  the  attempt  that
 should  be  made.  There  have  been
 some  faults,  but  the  faults  ought  not
 to  be  exaggerated  and  taken  as  a
 ground  for  running  down  everything
 that  has  been  done.  If  that  is  done,
 then  we  will  not  be  able  to  build  up
 the  society  which  we  want  to  build
 up.  That  is  all  that  I  want  to  plead
 with  my  hon.  friends.

 It  was  argued  that  we  ere  taking  to
 indirect  taxation  more  and  more,
 direct  taxation  is  less  and  less  and
 that  is  taxing  more  and  more  the  poor,
 letting  alone  the  rich  more  and  more.
 That  argument  was  also  put  forward
 in  connection  with  the  economic  situ-
 ation  of  this  country.  I  have  some
 materia)  before  me,  which  shows  the
 proportion  of  direct  and  indirect  taxa-
 tion  in  different  parts  of  the  world.
 In  India  it  is  $7  direct  and  63  indirect;
 Canada  6l  direct  and  389  _  indirect;
 U.S.A.  85  direct  and  5  indirect;
 Burma  40  direct  and  60  indirect;
 Ceylon  80  direct  and  70  indirect;
 Japan  58  direct  and  42  indirect;
 Pakistan  -:20-direct  and  indirect;

 pol
 27  «direct  and  indirect;

 ritzerland  27  direct  and  73  indirect;
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 UK  853  direct  and  47  mdirect,  West
 Germany  ६  direct  and  59  indirect
 end  USSR  I7  direct  and  83  indirect

 An  Hon.  Member:  What  about  per
 capita  income?

 Shri  Morarji  Desai.  We  ought  not
 to  jump  from  one  thing  to  another
 Let  us  examine  argument  by  argu-
 ment,  we  can  go  to  the  other  things
 later  on  One  thing  does  not  always
 follow  from  the  other  In  a  country
 which  38  undeveloped,  there  has  to  be
 indirect  taxation,  there  cannot  be  any
 other  taxation,  77  we  want  to  receive
 the  revenue  we  want  to  receive  for
 our  development  purposes  We  must
 receive  the  maximum  revenue  by
 direct  gaxes  from  those  who  can
 afford  to  pay  them  and  that  is  our
 attempt  today

 In  this  connection,  it  was  sought  to
 be  argued  that  this  budget  which  has
 been  placed  before  the  House  is  a
 budget  which  is  softer  to  the  mcher
 people  and  harder  to  the  poorer
 people  Ido  not  know  how  this  can  be
 maintained  It  is  said  that  the  wealth
 tax  and  the  excess  dividend  tax  are
 abolished  and  so,  3  78  favouring  the
 richer  people  These  are  not  abolish-
 ed  in  that  sense,  they  are  merged  in
 the  corporation  tax  All  the  amount
 will  be  received  from  the  companies
 every  year  They  are  not  foregone  at
 all,  they  are  being  received  We  have
 also  increased  the  other  tax  that  has
 been  levied  on  individuals  There-
 fore  the  rich  are  being  taxed  If  we
 want  to  remove  disparities  in  income
 between  individuals  that  is  what  35
 sought  to  be  done  But  we  must  not
 80  that  also  in  such  a  way  that  no
 revenues  are  at  all  received  once
 you  receive  it  and  afterwards  the
 whole  thing  dries  up  After  all,  it  is
 mecessary  to  see  that  whatever  taxes
 we  gather,  we  must  gather  in  such  a
 way  that  we  collect  more  and  more
 taxes  every  year,  and  those  who  have
 to  pay  are  qble  to  pay  more  and  more
 every  year  That  is  what  we  have
 got  to  cee  Unless  we  do  that,  we

 will  not  be  able  to  achieve  the  results
 that  we  want  to  achieve

 In  this  connection,  I  should  hke  to
 Point  out  that  it  758  not  true  to  say  thet
 mecome-tax  receipts  have  not  gone  up
 Income-tax  receipts  have  gone  up  But
 the  contmbution  to  the  States  has
 gone  up  during  the  last  few  years
 Therefore,  the  share  which  remains
 with  the  Government  of  India  38  less
 than  what  it  was  before  Regarding
 collection,  whereas  it  was  Rs  80
 crores  a  few  years  ago,  this  year  it  i9
 Rs  2]9  crores  Therefore,  3  cannot
 be  said  that  :t  2s  static  or  it  has  gone
 down  It  is  a  matter  of  fact  I  have
 pointed  out  this  to  my  hon  fmend
 Shri  Nag:  Reddy  even  last  year  But
 he  refuses  to  learn  by  exper.ence  He
 refuses  to  take  these  figures  and  he
 beheves  only  in  those  figures  which
 he  has  m  his  own  mind  _I  cannot  help
 it  But  the  facts  are  there  As  5
 pointed  out  last  time,  I  take  as  much
 care  ag  I  can  on  these  matters  But
 even  now  he  repeats  these  figures.

 Then  it  was  said  that  we  are  over-
 depending  on  foreign  assistance  I  do
 not  thnk  that  the  assistance  that  we
 are  receiving  is  such  as  would  land  us
 in  trouble,  at  any  rate  so  far  It  is
 certainly  a  heavy  responsibility  that
 we  are  undertaking  But  if  we  want
 to  develop  our  country,  which  is
 undeveloped,  ४  we  want  to  build  up
 heavy  industries  and  77  we  want  to
 build  up  machine  making  industries,
 we  have  got  to  import  machineries
 and  raw  materials  too  for  some  time
 to  come  and  we  will  have  to  face  an
 ymbalance  between  imports  and
 exports  Whatever  we  may  do,  we
 eannot  increase  our  exports  to  an
 extent  whereby  our  imports  that  are  re-
 quired  will  be  paid  for  by  our  exports
 It  1s,  therefore  necessary  for  us  to  get
 assistance  But,  at  the  same  time,  we
 have  got  to  see  that  whatever  foreign
 assistance  we  receive  is_  received
 without  any  strings  attached  to  it,  we
 receive  it  in  such  a  manner  that  it
 helps  us  to  increase  the  vitality  of  our
 economy  and  that  we  are  able  %o
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 repay  it.  We  are  not  taking  more
 than  what  we  can  give  back.  Even
 though  the  lability  is  large,  20  is  not
 larger  than  our  capacity  to  repay.
 That  is  what  we  are  trying  to  see
 Therefore,  3६  3s  not  as  if  we  are  try-
 ang  to  get  anything  that  we  can  get

 It  was  very  uncharitable  to  say  that
 PL  480  is  not  useful  to  us  except  that
 it  goes  on  giving  us  more  and  more
 debts  and  that  that  is  not  the  way  to
 solve  the  food  problem  The  food
 problem  which  ३5  there  has  got  to  be
 faced  We  cannot  say  that  we  will  not
 feed  our  country  or  the  people  if  there
 igs  a  bad  year  and  the  production  of
 foodgrains  is  very  much  less  We
 have  got  to  feed  them  It  78  good  that
 we  are  getting  our  foodgrains  under
 this  when  we  require  it  If  we  do  not

 require  it,  we  are  not  going  to  get  it
 under  this  And  when  we  are  getting
 these  foodgrains,  at  not  only  helps  us
 in  the  matter  of  foodgrains  but  also
 helps  us  m  utilising  their  proceeds  for
 financing  the  other  schemes  That  is
 the  arrangement  under  this,  and  for
 this  we  ought  to  be  grateful  It  35  no
 use  decrying  help  when  we  receive  it,
 and  receive  it  in  a  friendly  manner,
 without  any  other  bargaining  except
 the  bargaining  of  returning  it  in  the
 proper  way,  and  that  is  what  5  being
 done  We  are  not  doing  anything  else
 We  are  trying  to  receive  the  help
 from  all  the  countries  who  are  prepar-
 ed  to  help  us  and  help  us  in  a  fnendly
 way  And  7  ts  our  policy  to  be
 friendly  to  all  the  countries  We  want
 always  to  remain  friendly  with  all
 countries,  whether  we  agree  with  their
 polic  cs  or  do  not  agree  with  their
 policies  ts  not  a  matter  which  should
 come  in  the  way  of  our’  friendship,
 and  so  we  are  trving  to  be  friendly
 with  all  It  will  be  seen  that  we  are
 receiving  help  from  all  countries  of
 different  ideologies  We  are  not  doing
 that  by  falling  at  the  feet  of  any
 people  Of  course,  we  have  got  to
 approach  them,  2f  necessary  in  a
 fmnendly  way  Sometimes  we  aproach
 them,  if  we  find  that  we  are
 in  need  of  help  and  then  they  help  us
 But  the  help  must  come  in  a  fnendly
 way,  not  in  any  other  way

 tn  this  connection,  the  mmile  of  the
 East  India  Company  was  given  by  an
 hOn,  Member.  The  hon.  Member
 Should  not  forget  that  the  East
 Toya  Company  38  gone  and  those
 days  are  not  going  to  return  It  may
 have  been  due  to  the  conditions  at
 that  time  when  the  country  was  weak

 government  That  is  not  the  posi-
 ton  today  This  is  the  first  tume  that
 for  the  last  l  years  this  country  ४
 UNder  one  Government,  and  that  too
 the  Government  of  the  people,  and  a

 Gvernment  which,  I  am  quite  sure,
 48  strong  enough  to  look  after  itself,
 any  is  not  bound  down  to  anybody

 at  is  the  Government  which  we
 haye  If  anybody  has  no  confidence
 iN  this  country  or  in  the  Government,

 An  it  35  his  misfortune  and  not  the
 ‘Mkorcune  of  the  Government  or  the
 PeGple

 Then  it  was  said  that  we  ere  given
 to  loose  budgeting,  meaning  thereby
 that  our  estimates  in  the  past  years
 are  wrong  From  the  fact  that  the
 TeVenue  deficit,  which  was  consider-
 €d  to  be  Rs  29  crores,  has  gone  up  to
 Rs  59  crores,  and  the  customs  reve-
 mug  hag  gone  down  to  Rs  36  crores
 Stead  of  the  estimated  Rs  70  crores,
 it  gannot  be  said  that  we  are  loose-
 buqgeting  We  are  trying  to  estimate
 4s  clearly,  specifically  and  definitely
 88  we  can,  and  in  the  process  we  are
 trying  to  take  ito  account  all  the
 ©ITSymstances  which  we  can  imagine
 But  there  are  some  times  circum-
 Stahces  which  we  cannot  always
 ima  gin  e

 Th  the  matter  of  customs  revenue  it
 Was  not  easy  to  foresee  what  the  effect
 of  the  import  licences  which  we  had
 £lVpn  previously  would  have  on  the
 Present  day  receipts  on  imports  For-
 metty,  when  there  was  an  OGL  system OT  licensing  we  could  not  always

 Ow  what  exactly  was  pending  and
 the  backlog  ofit  was  pending  for  some
 time  Now  we  have  gone  beyond  it
 and  we  are  able  to  calculate  more
 COftectly  So,  I  do  not  think  this  sort
 of  over-estimate  or  under-estimate

 occur  in  future  years
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 Then  it  was  said  that  tax  collection

 charges  are  increasing  disproportion-
 ately  I  do  not  think  that  this  charge
 ‘would  be  quite  a  correct  one  Yet,  I
 cannot  sey  that  the  staff  is  exactly
 what  is  needed  and  there  is  not  at  all
 any  extravagance  in  that  or  there  ३5
 no  over-staffing  m  any  case  anywhere
 We  are,  therefore,  trying  to  see  that
 all  the  departments  and  all  the  Min-
 istries  are  being  examined  properly
 On  a  scientific  basis,  and  whatever
 economies  can  be  effected  are  effect-
 ed  These  are  being  reported  from
 time  to  time  to  Parliament  and  will
 continue  to  be  reported  to  Parliament
 from  time  to  time  As  an  example,  in
 my  own  Ministry  in  one  department,
 the  Economic  Affairs  Department,  I
 have  got  the  whole  thing  examined
 by  a  special  staff  which  has  been
 created  for  this  purpose,  a  reorgani-
 sation  unit,  which  went  into  it,  and
 we  have  now  been  able  to  effect  a
 saving  of  0  per  cent  in  that  expen-
 diture  This  १5  how  we  go  about  it,
 and  this  is  what  we  are  trying  to  do
 in  every  Ministry  Therefore,  it  need
 not  be  thought  that  we  are  not  parti-
 cular  in  this  metter  at  all  We  are
 very  particular  7  this  matter  and  we
 are  trying  to  effect  economies  wher-
 ever  we  can  We  have  also  com-
 mittees  exammuing  plan  projects  and
 trying  to  see  that  economies  are
 effected  in  those  things  also

 Then  the  growth  of  civil  expendi-
 ture  was  mentioned  here  and  it  was
 argued  that  we  are  reckless  m  the
 matter  of  increase  m  civil  expenditure
 The  misunderstanding  arose  because,
 perhaps,  of  losing  sight  of  the  fact
 that  the  classification  of  accounts  ३5
 somewhat  pecuhar  in  this  matter
 Civil  expenditure  does  not  mean
 merely  admumustrative  expenditure  It
 ineludes  also  expenditure  on  social
 and  developmental  services  They  are
 both  grouped  together  If  this  is  not
 seen,  then  certainly  3६  would  appear
 as  ॥  we  have  been  completely  extra-
 vagant,  not  gnly  extravagant  but  reck-
 lesg  and  devoid  of  reason,  but  that  is
 not  80,

 1८ ..! . ल  Discussion  ‘$944

 It  is  true  that  while  the  total
 expenditure  in  1948-49  was  Rs  36
 crores  under  civil  expenditure  round~-
 ly,  it  738  likely  to  be  about  Rs  228
 crores  next  year,  but  in  considering
 these  figures  it  should  be  remembered
 that  in  1948-49  the  expenditure  under
 social  and  developmental  services  was
 only  Rs  I9  crores  That  has  increas-
 ed  to  Rs  68  crores  now,  and  that  is
 a  part  of  this  Rs  223  crores  There-
 fore,  7६  should  not  be  said  that  all  this
 Rs  223  crores  are  going  towards  pay-
 ing  admunistrative  expenses  or  only
 Officers  and  clerks  and  other  people.
 That  is  not  the  position,  though  I
 must  say  that  purely  admunistrative
 expenditure  also  has  risen  from  Rs  1?
 crores  to  Rs  55  crores  It  as  not  a
 small  amount,  but  it  is  a  necessary
 amount  When  activities  are  widen-
 ing—they  have  become  perhaps  ten
 times  what  they  were  before,—
 expenditure  is  bound  to  increase,  and
 that  35  how  it  has  mcreased

 It  also  mcludes  expenditure  on
 development  of  tribal  areas  This
 Rs  55  crores  also  includes  that,  and
 therefore,  this  increase  in  expenditure
 is  inevitable,  inescapable,  but  we  are
 trying  to  see  constantly  that  this
 expenditure  75  reduced  from  time  to
 time,  but  when  we  are  developing,
 admimistration  goes  on  developing,
 the  services  are  also  bound  to  go  on
 developing  and  we  have  got  to  spend
 more  and  more  on  this,  but  I  have
 taken  out  the  percentage  of  the
 expenditure  on  the  admunistrative
 services  to  the  revenue  that  we  have,
 and  I  find  it  38  remaining  constant  at
 seven  per  cent  until  today  There-
 fore,  there  is  no  increase  in  the  per-
 centage  of  expenditure  on  civil  admi-
 nistration,  and  yet  we  are  trymg  to
 see  that  as  much  economy  3s  possible
 is  effected  in  this  matter

 In  this  connection,  m  the  matter  ef
 wasteful  expenditure,  it  was  mention-
 ed  that  loans  had  been  taken  by
 Hindustan  Steel  and  then  not  spent
 Immediately  as  they  should  have
 been  spent,  with  the  result  that  these
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 wes  8  loss  in  interest.  This  relates  to
 the  years  954  to  4956  and  in  the  three

 years  it  did  happen  that  sums  were
 taken  and  were  not  spent  immediate
 ly.  It  took  some  time.  Therefore,
 they  were  immediately  deposited  in
 banks  where  interest  was  obtained
 from  34  to  3३  per  cent,  that  ts,  there
 was  @  los  of  about  one  per  cent  in
 interest,  but  that  ‘was  inevitable  at
 that  time,  because  at  that  time  quar-
 terly  withdrawals  were  made  of
 expenditure  that  was  to  be  met  in  the
 next  quarter.  It  is  true  that  more
 care  should  have  been  exercised  by
 the  drawing  authorities  to  see  that
 moneys  were  not  drawn  earlier  than
 was  necessary  but  to  see  that  demends
 were  made  in  time.  They  did  this  at
 that  time  because  the  system  was

 quarterly  withdrawal.  We  have
 changed  the  system  now.  It  is  now
 monthly  withdrawal  and  we  are  try-
 ing  to  see  that  this  thing  does  not
 happen.

 I  would  not  say  that  this  was  all
 nght  and  there  was  nothing  wrong  in
 it,  but  it  was  a  mistake  that  took
 place  for  want  of  foresight  perhaps  in
 the  matter  in  the  minds  of  the  people
 who  were  responsible  for  it,  but  there
 was  no  intentional  lapse  in  it,  and  it
 is  now  being  rectified  and  seen  that
 this  will  not  happen  in  future.

 The  same  thing  about  the  recovery
 ef  moneys  in  the  Equalisation  Fund.
 It  was  said  that  we  were  not  recover-
 ing  the  moneys  as  we  should.  There
 as  a  dispute,  out  of  Rs.  27  crores,  for
 about  Rs  8  crores,  and  unless  that
 dispute  is  settled,  we  cannot  recover
 that  Rs  8  crores  ‘Then  it  will  be
 argued;  what  happens  to  the  Rs,  9
 crores?  For  that  the  companies  are
 pleading  that  their  financial  condition
 is  giving  more  and  more  difficulties,
 but  more  than  that  they  are  pleading
 also  that  they  have  to  recover  moneys
 for  the  steel  which  they  are  supply-
 ing  to  the  Government  which  is  also
 being  delayed,  which  is  not  being
 paid;  therefore.  that  also  should  be
 set  off.  This  is  being  looked  into.  I
 am  not  saying  all  this  in  order  to

 make  a  special  pleading  in  this  matter.
 In  these  matters  we  ought  to  be  more
 specific  and  more  perticuler,  and  we
 ere  trying  to  be  so,  and  I  am  quite
 sure  that  in  future  in  these  matters
 there  will  be  less  cause  for  complaint.

 A  reference  was  made  to  the  delay
 by  the  Defence  Ministry  m  building
 bodies  for  chassis  purchased  m  3948
 or  before  948  or  after  1948,  It  is
 true  that  there  has  been  delay,  but
 this  delay  was  due  to  the  fact  that  the
 Army  itself  was  not  able  to  build  the
 bodies,  and  they  found  it  difficult  to
 get  the  bodies  built  by  private  build-
 ers  who  had_  various  difficulties  on
 account  of  materials  to  be  obtained
 or  their  capacity  to  build  this  kind
 of  bodies,  but  this  also  shows  less
 care  in  the  matter  of  planning,  but  at
 that  time,  there  was  no  planning.
 Planning  was  absent.  Now  there  is
 planning.  This  also  shows  the  neces-
 sity  of  planning,  and  we  are  now  try-
 ing  to  see  that  this  sort  of  thing  does
 not  take  place.  This  sort  of  want  of
 planning  or  foresight  will  not  take
 place  in  future.  We  ere  trying  to
 utilise  all  this  now  and  trying  to  see
 that  such  wastage  does  not  occur  in
 future.

 Acharya  Kripalani:  The  Second
 Plan  was  also  unplanned?  I  thought
 the  First  Plan  was  unplanned,  but  I
 did  not  know  that  the  Second  Plar
 was  unplanned!

 hri  Morarji  Desai:  May  I  say  that
 this  was  in  948  when  there  was  no
 plan?

 Shri  Harish  Chandra  Mathur:  The
 point  raised  was  that  subsequent
 purchases  were  made  in  spite  of  the
 fact  that  these  chassis  were  there  and
 no  bodies  had  been  built.

 Shri  Morarji  Desai:  The  subsequent
 purchases  were  made  because...

 An  Hon.  Member:  the  old  was

 Shri  Morarji  Desai:  eee  they  were
 required  for  production  and  these
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 -chassis  could  not  be  used  without
 bodies,  and  they  could  not  get  bod.es
 built  on  them  in  time.  That  is  true
 I  heve  therefore  said  that  there  ts
 want  of  care  in  this  matter,  but  it  35
 not  such  as  can  be  said  that  it  is  a
 deliberate  act  done  m  order  to  waste
 money  That  is  not  the  idea  at  all
 Dehind  st

 Then  there  was  the  argument  about
 co-operative  farming  again  coming  up.
 I  shall  deal  with  it  at  the  end  rather
 than  just  now.  Before  I  deal  with
 at,  I  should  lke  to  deal  with  two  or
 three  other  points  One  is  about  the
 various  taxation  measures  that  are
 embodied  in  the  Budget.  Objection
 has  been  taken  by  some  hon.  Mem-
 bers,  not  by  all—a  few  have  sup-
 ported  also—to  the  duty  on  khand-
 sari,  to  the  increased  duty  on  diesel
 oil,  and  the  changes  in  taxation  made
 as  regards  oils.

 Some  Hon.  Members:  Has  anybody
 supported  it?

 Shri  8  M  Banerjee:  Even  in  your
 ‘own  party?

 Shri  Morarji  Desai:  I  shall  show
 from  the  speeches  recorded  that  it
 has  been  supported  Therefore,  I
 said,  a  few  I  have  not  said,  all.  I
 am  not  claimmg  that  as  many  =  sup-
 ported  as  opposed  But  it  is  easy  to
 oppose  in  these  matters  than  to  sup-
 port.  It  is  always  more  fashionable
 and  more  popular  to  oppose  There-
 fore,  the  importance  of  those  who  sup-
 port  is  greater  than  that  of  those  who
 oppose.

 In  the  matter  of  khandsan,  Ict  us
 examine  the  facts.

 Shrimati  Renuka  Ray  (Malda):
 May  I  say  that  the  view  may  be  sn-
 cerely  held  also?  It  35  not  always  for
 popularity.

 Shri  Morarji  Desai:  That  is  what  I
 am  saying  Of  course,  I  was  told  that

 the  others*  were  not  sincere;  I  would
 not  say  that  at  all.  But  sincerity

 sometimes  runs  away  also  with  । desire  for  popularity.

 Acharya  Kripalani:  Is  this  Govern-
 ment  popular  or  not?

 Shri  Morarji  Desai:  This  is  a  popu- lar  Government  I  do  not  know  whe-
 ther  mv  hon  frend  is  also  trying  to
 change  the  meanings  of  words  which
 he  understands  very  perfectly.  He
 was  a  professor,  so,  I  cannot  teach
 him;  and  I  can  learn  from  him.  But
 as  he  said  the  other  day,  he  is  now
 forgetting  things.  I  do  not  want  to
 enter  into  that  aspect  of  the  matter.

 Khandsari  had  a  duty  of  eight  annes in  ‘1952,  and  it  was  removed  ut  that
 time  when  the  difference  in  duty  bet-
 ween  khandsari:  and  crystal  sugat was  Rs,  2-8-0,  that  means  that  with
 these  eight  annas  taken  off,  it  was
 about  a  difference  of  Rs  2  between
 the  two;  then  eight  annas  were  taken
 away,  and  the  difference  remained  at
 Rs  2-8-0.  After  that,  the  excise  on
 sugar  went  on  increasing,  that  is,  on
 crystal  sugar,  and  the  difference  to-
 day  amounts  to  Rs.  Bhy  per  maund.

 Shri  का,  Cc  Jain:  (Kaithal):  Per  cwt?
 Shri  Morarji  Desai:  Per  cwt  it  is

 more  But  I  am  taking  out  every-
 thing,  the  difference  not  only  in
 excise  duty,  but  in  the  sugarcane  cess
 which  they  have  got  to  pay,  which
 the  khandsari  people  have  not  got to  pay,  and  such  other  taxes  which  are
 there,  including  all  that,  the  differ-
 ence  in  tax  between  crystal  Sugar
 and  khandsar:  sugar  is  Rs.  8  per
 maund.

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  It
 7४  Rs  3°9

 Shri  Morarji  Desai:  I  am  taking  away
 only  Rs.  5  out  of  it,  which  still  leaves
 a  difference  of  Rs  8  between  khand-
 sari  and  crystal  sugar.  I  do  know
 that  this  industry  requires  support  as
 against  crystal  sugar,  but  Rs.  8  ह...
 in  a  maund  cannot  be  called  a  lesser
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 ह...  by  any  stretch  of  imagination.
 And  if  the  coat  of  production  of  khand-
 sari  becomes  so  extravagant  that  even
 Res.  8  are  not  able  to  support  it,  then
 that  cottage  industry  will  not  do  us
 any  good.  We  have  got  to  see  that
 the  cottage  industry  also  prospers  in
 the  proper  way;  and  even  in  the  matter
 of  khandsari,  all  the  khandsari  which
 is  produced  merely  by  hand,  without
 any  mechanical  means  is  still  exempt-
 ed,  and  there  will  be  no  duty  on  it  a‘
 all.  Therefore,  that  goes  on  receiving
 complete  protection;  on  the  contrary,
 that  will  receive  greater  protection.
 Gur  also  will  have  great  protection  as
 a  result  of  this,  which  is  a  better  cot-
 tage  industry  than  even  khandsari.

 Shri  Jadhav  (Malegaon):  What
 about  khadi  and  Ambar  Charkha?

 Acharya  Kripalani:  They  will  scrap
 that  also.

 Shri  Morarji  Desai:  Ambar  Char-
 kha  is  being  supported  and  is  going
 to  be  supported  and  will  continue  to
 be  supported.  It  is  only  my  hon.
 friend  who  says  that  it  should  be,
 scrapped,  who  wants  to  scrap  it.  He
 does  not  like  it  in  his  ashram.  That
 fs  what  I  find

 Acharya  Kripalani:  I  see.  ‘You
 seem  to  be  a  greater  advocate  of  khadi
 than  myself.

 Shri  Morarfi  Desai:  No,  I  have  not
 clamed  that  I  have  not  claimed  that
 at  all.

 Acharya  Kripalani:  I  produce  khadi
 worth  Rs  2  crores,  and  you  tell  me
 that  this  is  not  a  point  for  argu-
 ment

 bri  Morarji  Desai:  I  have  never
 said  that  Let  my  hon.  and  respected
 friend  not  get  angry  with  me

 Shri  Nath  Pai  (Rajapur):  He  was
 angry  with  untruth,  not  with  you

 Acharya  Kripalani:  It  is  not  a
 question  of  party;  it  is  a  question  of

 facts.  4. हि

 Mr.  Speaker:  The  simple  question
 is  about  Ambar  Charkha.

 Acharya  Kripalani:  He  never  pro-
 duces  a  yarn  of  khadi  and  he  is  talk-
 ing  like  that

 Shri  Morarji  Desai:  Probably  I
 have  produced  more  yarn  than  my
 hon  friend,  personally.  I  am  _  not
 going  to  say  that;  I  have  spun  more
 yarn  than  he  has  done,  personally,
 but  he  has  produced  more  khadi  than
 I  have  ever  done,  in  his  ashram.  I
 must  ever  say  that.  .

 Mr.  Speaker:  The  simple  point  is
 about  Ambar  Charkha  Acharya
 Kripalani  may  produce  more  khadi,
 but  not  with  Ambar  Charkha.  That
 is  all.  The  point  here  is  about  Ambar
 Charkha,  not  about  khadi

 Acharya  Kripalani:  He  said  that  I
 want  khadi  to  be  scrapped.

 Mr.  Speaker:  He  meant  Ambar
 Charkha;  it  was  a  mistake.

 Shri  Morarji  Desai:  I  have  not  said
 it.  I  have  only  said  that  he  is  not
 favouring  Ambar  Charkha.  That  is
 all  that  I  have  said.  And  if  I  am
 wrong  in  that,  I  should  be  very  happy
 to  take  it  from  him,  and  Iam  _pre-
 pared  even  to  make  amends  for  it,
 if  I  have  done  any  injustice  to  my
 hon  friend.

 Acharya  Kripalani:  I  can  tell  you
 why  I  am  not  increasing  Ambar
 Charkhas;  the  reason  is  that  the  Gov-
 ernment  policy  is  such  that  beyond  a
 particular  stage  hadi  cannot  go.

 Shri  Morarji  Desai:  No,  that  is  not
 the  attitude  that  the  Government  have
 taken  up,  at  any  rate,  that  is  not  the
 attitude  that  I  have  taken  up  at  any
 time,  or  the  Prime  Minister  has  taken
 up  or  the  Commerce  and  Industry
 Minister  has  taken  up  at  any  time.

 I  should  hke  to  have  a  discussion
 in  this  matter  with  my  hon.  friend  at
 any  time  के

 Acharya  Kripalani:  Certainly.
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 Shri  Morarji  Desai:  And  I  am  pre-
 pared  to  see  what  is  possible,  because
 we  are  all  supporting  khad

 And  khad:  has  gone  up  in  product-
 son,  has  increased  in  production,  as  a
 result  of  the  support  which  Govern-
 ment  have  given  It  cannot  be
 denied

 Acharya  Kripalani:  I  do  not  want
 to  discuss  this  matter  here,  but  म  he
 wants  to  discuss,  I  shall  discuss  with
 him  Its  a  fact  that  khadi  sales
 have  increased,  but  there  78  a  hmuit
 beyond  which  it  cannot  80०  because
 of  the  competition  with  the  mills

 Mr.  Speaker:  That  25  a  matter
 which  can  be  discussed

 Shri  Morarji  Desai:  That  is  not  an
 argument....

 Acharya  Kripalani:  I  merely  said
 what  he  was  saying,  that  khandsari
 sugar,  if  it  cannot  stand  competition,
 must  go,  that  means,  that  »f  khadi
 cannot  stand  competition,  it  must
 also  go

 Shri  Morarji  Desai:  I  have  not  said
 that  I  have  said  that  beyond  a  cer-
 tain  support,  if  extravagant  support
 is  sought  to  be  given,  then  7  will  not
 be  useful  to  our  economy  After  all,
 we  are  supporting  most  the  cottage
 industries,  and  I  am  supporting  them
 as  much  as  my  hon  friend  would
 want  to  support  (Interruptions)  I
 do  not  take  up  the  attitude  which  he
 takes  up  that  all  the  other  industries,
 that  the  major  industries  should
 be  scrapped,  in  order  that  cottage
 industries  should  be  supported

 Acharya  Kripalani:  I  have  never
 seid  that

 Shri  Morarji  Desai-  But  that  us  the
 argument  of  some  people  too,  it  may
 not  be  that  of  my  hon  friend.  But
 that  is  what  is  argued  by  some
 people,  that  mills  ought  to  be  scrap-
 ped,  80  that  these  may  be  supported.

 There  is  no  necessity  to  scrap  any-

 thing,  and  on  the  contrary,  there
 is  greater  and  greater  acope  for
 cottage  industries,  and  thig  Govern-
 ment  are  trying  to  support  them  to
 the  best  possible  extent.

 Shri  Braj  Raj  Singh:  Is  it  not  a  fact
 that  recovery  per  00  cane  maunds  38
 3  per  cent  less  in  khandsari  than  in
 crystal  sugar?

 Mr.  Speaker  Hon  Members  had
 opportunities  for  themselves  and
 their  party  Members  It  is  now  time
 for  the  hon  Munster  to  reply  80,  let
 there  be  no  interruptions  Hon
 Members  will  kindly  desist  from
 interrupting

 Shri  Morarji  Desai:  In  the  matter
 of  diesel  on],  the  question  2s  790
 merely  the  question  of  revenue  The
 question  also  is  oneof  economic
 balance  between  the  production  of
 diese]  ol  and  petroleum  Petrol  8
 Produced  more,  and  diesel  ol  Ss
 produced  less  That  1s  how  the  pro-
 duction  goes  on  If  We  go  on  usmg
 more  and  more  diesel  0]  and  _iless
 and  less  petrol,  we  shall  be  harming
 ourselves,  because  we  do  not  know
 what  we  shall  do  with  our  petrol  that
 We  would  be  producing  in  our  re-
 fineries,  and  we  are  going  to  increase
 our  refineries,  and  more  and  more
 petrol  will  be  produced  Therefore,
 one  has  to  take  away  that  preference
 which  35  given  to  the  diese]  oil  in
 this  matter,  so  that  the  balance  s
 established  It  was  because  of  that
 that  a  step  has  been  taken  in  this
 direction,  to  tax  diesel  oi]  further,
 and  that  is  the  purpose  with  which
 this  is  done  We  have  got  to  import
 diesel  ०  more  and  we  have  got  to
 export  petroleum  We  are  not  able
 to  export  all  the  petrol  that  we  are
 able  to  produce  always,  we  shall  be
 producing  double  of  what  we  are
 Producing  now,  within  two  or  three
 years,  and  the  requirement  of  diesel
 wil]  be  thrice  or  will  be  double  with-
 in  three  or  four  years,  if  we  go  on  at
 this  rate,  and  therefore,  it  cannot  be
 made  easy  to  be  used.  The  taxation
 which  is  levied  on  diesel  oil  comes
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 only  to  an  increase  of  0.34  of  a  naya
 paisa  per  ton-mile.  It  comes  to  0.0354
 mP,  per  passenger  mile.  That  is  the
 extra  duty  that  has  been  placed.
 Therefore,  it  cannot  be  called  a  very
 great  burden  on  the  transport  which
 is  there.

 Shri  Naushir  SBharucha  (East
 Khandesh):  It  will  not  be  discouraging
 consumption.

 Shri  Morarji  Desai:  We  cannot  go
 on  quickly.  We  have  got  to  take  steps
 gradually.  That  is  all  one  can  do.
 We  cannot  upset  the  whole  economy
 at  any  time  without  bringing  in
 imbalance  also.

 Then  it  was  argued  that  this  would
 hurt  the  agriculturists  who  were  using
 diesel  oil  for  tractors  and  irrigation
 purposes.  This  was  examined;  this
 has  been  examined  for  the  last  few
 years,  ever  since  the  diesel  excise  duty
 has  been  levied,  and  we  have  not
 been  able  to  find  a  way  whereby  we
 can  give  a  rebate  to  the  agriculturists
 for  bona  fide  purposes  and  see  that
 it  is  not  misused.  As  a  matter  of  fact,
 it  is  possible  that  the  advantage  of
 this  will  be  taken  only  by  the  large
 agriculturists  who  earn  considerably
 through  cash  crops  and  who  can  bear
 this  extra  duty  on  diesel  in  their
 operations,  and  the  benefit  may  not
 go  to  the  smal]  agriculturists  at  all.
 Yet  I  have  not  given  up  the  attempt to  find  out  a  way  if  we  can  to  see  if
 any  advantage  can  be  given  to  the
 smaller  agriculturists  in  this  matter.

 Shri  Ranga  (Tenali):  Does  my  hon.
 friend  know  that  large  numbers  of
 rice  producers  in  South  India,  in  the
 South  Arcot  and  North  Arcot  dis-
 tricts,  and  even  in  Salem,  depend
 very  largely  on  diesel  oil  for  running their  wells.

 sit  wo  सिह  (मुगर)  में  जानना
 चाहता  हूं  कि  स्माल  एग्रिकलचरिस्टस  की
 क्या  कोई  परिभाषा  की  गई  हैं  ?

 Shri  Morarji  Desai:  All  that  will
 be  thought  about.  I  cannot  say  that
 Thave  a  ready  formula.  I  have  none

 Shri  Ranga:  In  the  meanwhile  the
 duty  is  going  up.

 Shri  Morarji  Desai:  Let  my  hon.
 friends  exercise  their  minds  and  give
 me  some  suggestions  in  this  matter.
 It  they  examine  it,  they  will  them-
 selves  find  out  the  loss.  That  is  all
 I  would  say.

 Shri  K.  8s.  Ramaswamy  (Gobichetti-
 palayam):  I  have  got  suggestions.  I
 can  give  them.

 Shri  Morarji  Desai:  Let  him  =  give
 them.

 Then  the  question  was  also  raised
 about  vegetable  oil  where  we  have
 taken  away  the  exemption  of  75  tons.
 There  the  bigger  units  were  getting
 divided  into  smailer  units  and  the
 duty  was  being  evaded;  and  it  was
 also  becoming  less  economical  from
 that  point  of  view.  It  is  therefore
 that  the  75-ton  exemption  has  been
 taken  away.  But  on  that  they  have
 allowed  a  lesser  duty  than  the  duty
 on  larger  production.  That  is  the
 difference  we  have  made.  This  will
 give  greater  protection  to  the  real
 cottage  industry,  that  is,  the  oil
 ghanis,  which  otherwise  were  not
 receiving  as  much  protection  as  possi-
 ble  It  is  more  with  a  view  to  give
 these  people  greater  protection  also
 that  this  is  justified.

 It  is  from  these  points  of  view
 that  these  taxation  measures  have
 been  resorted  to.  We  have  not  tried
 to  recover  all  the  deficit  in  revenue,
 that  is,  the  whole  of  it,  and  have  left
 a  gap—which  has  been  criticised.  It
 is  true  that  there  should  not  be  such
 deficits  usually  or  chronically.  But
 this  is  only  happening  for  these  two
 years.  It  has  not  happened  before.
 But  sometimes  if  this  takes  place
 and  if  one  does  not  recover  the  whole
 of  it  by  extra  taxation  immediately,  it
 has  also  an  advantage  in  that  it  en-
 ables  Government  to  see  that  it  tries
 to  fill  up  the  gap  by  economies  and
 by  such  other  methods  so  that  taxation
 money  is  not  spent  in  increasing  the
 expenditure  more  and  more  in  other
 directions  which  are  objected  to.  This
 is  also  being  considered,  and  it  ls
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 {Shri  Morar):  Desa)
 therefore  that  one  is  considering  these
 things  from  that  aspect

 The  change  made  in  company  tax-
 ation  has  come  in  for  some  criticism.
 It  is  a  new  step  It  is  done  for  simpli-
 fication  I  was  asked  by  my  hon
 friend,  Shri  Asoka  Mehta,  whether
 it  also  means  rationalisation  Cer-
 tainly,  in  the  course  of  it  rationalis-
 ation  also  must  be  thought  of,  and
 rationalisation  is  More  important  even
 than  simplification  I  would  not  say
 that  that  would  not  be  considered  at
 all  But  simplsfication  also  is  very
 necessary,  because  we  have  got  to
 remove  all  sorts  of  complications
 which  also  lead  to  evasions  or  more
 expenditure  in  admunistration  It
 was  therefore  that  simplification  has
 been  made

 In  this  connection,  it  was  argued
 that  the  shareholders  were  going  to
 suffer  It  would  not  be  right  for  me
 to  say  that  no  shareholder  will  suffer
 at  all  But  J  will  certainly  be  within
 right  limits  if  I  say  that  those
 companies  which  have  been  prudent  m
 giving  dividends  and  have  not  been
 extravagent  m  doing  so,  will  not  be
 able  to  give  less  to  the  shareholders
 and  those  shareholders  will  not  suffer
 But  in  the  case  of  companies  which
 have  been  utilising  all  the  profits  for
 giving  away  dividends,  perhaps  it  35
 possible  that  the  shareholders  may
 lose  to  some  extent  But  all  my  hon
 friends  are  asking  for  regulating  divi-
 dends  and  seeing  that  more  interest  is
 not  given  If  this  results  to  some  ex-
 tent  in  curtailing  dividends,  I  wonder
 whether  it  will  not  fall  in  line  with
 this  demand  of  several  hon  Members
 that  profits  ought  not  to  be  returned
 in  this  manncr  but  ought  to  be  plough-
 ed  back  to  the  companies  If  that  fruc-
 tifles,  at  will  be  better  for  the  com-
 panies  and  ultimately  better  for  the
 shareholders  also  who  own  the  com-
 panies  Therefore,  it  is  not  going  to
 harm  the  companies  or  the  share-
 holders  in  any  way  It  does  not  harm
 the  Government  because  it  gives  the
 Government  the  revenues  that  it  is

 receiving,  and  it  is  not  going  to
 Jessen  the  revenues  in  any  way

 It  was  argued  by  my  hon  friend,
 Shm  Soman,  that  this  measure  was
 likely  to  give  more  revenues  to  Gov-
 ernment  It  38  true  that  Government
 has  not  thought  in  terms  of  increas-
 ing  revenues  by  this  mesaure  We
 have  only  thought  of  recovering  the
 same  amount  of  revenues  It  may
 be  mereased  by  a  crore  of  rupees  or
 so  But  that  328  because  it  is  neces-
 sary  to  be  on  the  safer  side,  because
 we  do  not  want  to  lose  by  the
 change  at  all  Therefore,  that  is
 there  When  it  came  to,  say,  about
 442  per  cent  or  443  per  cent,  we
 have  made  it  45  per  cent  But  that
 as  to  be  on  the  safer  side  I  do  not
 think  there  एड  any  chance  of  getting
 Rs  20  crores  more  out  of  this,  as

 my  hon  friend  says  But  it  ७8  possi-
 ble  that  some  inconveniences  may
 be  occasioned  as  a  result  of  this
 change,  some  imbalance  might  take
 place,  some  difficulties  might  arise
 This  will  be  considered  in  the  coulse
 of  the  year  and  we  will  try  to
 set  right  as  many  inregularities  as
 required  to  be  set  right  and  should
 be  set  rmght.  ‘There  is  one  whole
 year  because  these  things  will  really
 come  into  effect  m  1960-61  This

 year  they  have  got  to  make  only
 advance  payments  according  to  this
 and  therefore,  it  can  be  set  right  at
 the  end  of  the  year  when  the  next
 budgct  comes

 Then  there  way  an  argument  about
 scrapping  Prohibition  and  _  levying
 salt  duty  Prohibition  to  be  scrap-
 ped  or  not  to  be  scrapped  is  a  matter
 for  the  States  to  consider  In  the
 States  in  which  there  is  Prohibition,
 ३3६  would  be  wrong  to  say  that  it  has
 not  succeeded  as  it  should  have
 succeeded.  There  1s.  no_  absolute
 success  in  these  matters  If  it  38
 imagined  that  it  has  completely
 succeeded  in  the  sense  that  there  298
 no  illicit  liquor  or  that  there  is  no
 smuggling,  it  would  not  be  right  to
 say  that  it  has  succeeded  But  there
 is  no  law  which  is  not  evaded,  there
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 is  no  law  which  is  not  broken  by
 gome  people  ..

 Shei  Nath  Pal:  But  in  the  case  of
 this  particular  law,  it  is  being  only
 evaded.

 Shri  Morarji  Desal:  That  is  all
 ‘wrong

 Shri  Nath  Pai:  I  also  come  from  the
 same  State

 Shri  Morarji  Desai:  He  must  be  in
 bad  company  (Interruptions)  In  the
 Bombay  State,  this  was  examined

 Shri  Jadhav’  Cottage  industry!

 Shri  Nagi  Reddy  (Anantapur).
 In  Andhra  also  it  was  examined  and
 found  that  it  was  not  working

 Shrt  Morarji  Desai:  Sir,  m  Kerala
 also,  where  there  5  a  Government  to
 the  hking  of  my  hon  friends  they
 have  not  been  able  to  scrap  prohibi-
 tion  They  cannot  do  so,  they  dare
 not  do  so,  that  75  all  that  I  would  say

 Shri  Vasudevan  Nair  (Thiruvella):
 They  are  convinced  that  7  38  a  fai~-
 lure

 Shri  Morarji  Desai:  Sir,  prohibi-
 tion  is  fundamentally  for  the  good  of
 the  poor  people  In  Bombay,  at  any
 rate,  I  have  asked  many  people  to
 go  to  the  labour  areas  and  they  have
 gone  Foreigners  and  our  own  people
 have  gone,  and  they  have  themselves
 come  and  told  me  that  the  criticism
 that  is  made  out  23  not  quite  correct.
 There  ts  some  illicit  lquor,  as  I
 said,  but  there  75  ilheit  liquor  and
 smuggling  also  in  places  where  there
 is  no  prohibition,  perhaps  on  a  larger
 scale  than  here  I  would  have  no
 hesitation  in  saying  that  if  there
 were  00  persons  drinking  before
 prohibition,  there  are  only  20  persons
 drinking  today  and  80  persons  have
 gone  out  of  it  It  is  a  good  saving,
 and  that  ais  a  good  result  We  must
 now  make  an  attempt  to  see  that  the
 test  of  the  20  people  also  do  not  drink
 and  the  80  are  not  made  to  drink
 again  That  is  the  policy  we  should
 adopt  and  not  any  other  policy.

 In  the  matter  of  salt  duty,  it  has  &
 history,  and  it  is  not  merely  a  matter
 of  sentiment.  Salt  285  an  article
 which  १8  used  more  by  the  poor  than
 even  by  the  rich,  because  it  3s  one
 article  which  gives  them  enjoyment
 in  their  food  as  they  have  not  many
 things  to  enjoy  Therefore,  it  will
 increase  ther  difficulties  It  is
 because  of  that  that  Mahatma  Gandhi
 had  started  the  Salt  Satyagraha  It
 was  not  without  any  reason  that  he
 started  it.  He  did  not  want  this,  and
 he  also  said  it  Therefore,  there  39
 some  sanctity  attached,  also  senti-
 ment,  in  this  matter  After  all,  this
 7  what  Mahatma  Gandhi  wanted.
 He  is  the  Father  of  the  Nation  If
 he  wanted  it

 An  Hon  Member.  Only  with  salt?

 Shri  Morarji  Desai:  We  should
 have  respect  for  him  Well,  at  any
 rate,  let  us  have  respect  for  him  at
 least  n  one  matter,  that  is  what  I
 would  plead  with  hon  Members  If
 they  do  not  want  to  have  anything
 about  him  at  all,  well,  they  can  go
 on  pleading  But  I  can  never  be  mm
 favour  of  salt  duty,  that  35  all  I  can
 say.  !

 Lastly,  I  shall  rome  to  the  argu-
 ments  advanced  by  Shri  Masan:  about
 co-operative  farming  I  do  not  see
 how  he  has  taken  up  to  this  opposi-
 tion  to  co-operative  farming,  and
 why  he  thinks  that  jomt  co-opera-
 tive  farming  will  mean  _  only
 collectives  of  the  Russian  type.
 I  cannot  understand  it  at  all  Why
 is  he  not  able  to  see  that  we  do  not
 Want  co-operatives  to  be  collectives
 in  the  sense  in  which  they  are  there?
 Collectives  also  are  of  two  kinds  We
 have  also  some  joint  farming  societies
 which  are  called  collective  co-opera-
 tive  societies  But  the  dofference
 between  the  two  is  this,  that  in  a
 joint  co-operative  farming  society  the
 land  is  owned  by  individual  members
 who  give  this  land  to  the  society.
 They  hold  those  shares  and  after
 working  there,  receiving  their  wages,
 whatever  profits  remain  °

 there  are
 distributed  to  them  according  to  their
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 whare.  That  ig  the  joint  co-operative
 farming.  In  the  collective  co-opera-
 tive  farming  what  happens  is,  Gov-
 ernment  lands  are  given  to  people,
 and  they  are  given  only  to  societies.
 Nobody  holds  individually  anything,
 put  all  of  them  are  joint  owners  of
 that.  But  that  collective  is  also
 different  from  the  other  kind  of  col-
 lective  which  is  compulsory  collective
 and  not  voluntary  collective  like  this.
 If  Government  gives  land  to  people
 On  condition  that  it  should  be  a  co-
 operative  farming,  I  cannot  say  that
 it  is  a  compulsory  thing  done  out  of
 compulsion.

 After  all,  you  believe  in  co-opera-
 tion,  as  all  people  who  believe  in
 democracy  should  believe  in  co-
 operation.  I  hope  my  _  hon.  friends
 believe  in  co-operation  and  not  non-
 co-operation  now.  Formerly  we  did
 believe  in  non-co-operation  in  certain
 matters.  But  it  is  not  necessary  to-
 day,  and  it  would  be  wrong  to  do
 that.  We  believe  in  co-operation
 today.  If  we  believe  in  co-operation,
 then  we  must  try  to  see  that  all  our
 activities  in  all  flelds  tend  to  more
 and  more  co-operative  action  in  every-
 thing,  more  than  anything  else  in  land.

 Why  do  I  say  this?  When  indivi-
 duals  cultivate  lands  each  one  has
 got  to  keep  all  the  implements  what-
 ever  may  be  the  size  of  holding  that
 he  may  have.  The  _  result  is  that
 there  is  a  lot  of  wastage  of  capital
 for  all  these  people.  Then,  again,
 they  are  not  able  to  help  each  other
 because  they  are  all  merged  in  them-
 selves.  They  do  not  like  to  help  each
 other.  If  we  want  to  bring  up  a
 proper  co-operative  society  in  the
 country,  we  will  have  to  encourage
 these  things.  I  do  not  say  we  should
 have  to  force  it  on  them.  No  co-
 operation  can  be  forced;  co-operation
 ig  bound  to  be  voluntary.  But  we
 have  got  to  encourage  them.  We
 have  got  to  work  for  it.  If  we  do
 not  educate  the  people,  if  we  do  not
 go  on  wotking  for  it,  how  are  we
 going  to  bring  it  in?

 We  have  said  we  want  to  have
 service  co-operatives  within  the  first
 three  years.  But  service  co-opera-
 tives  also  cannot  be  forced.  We  are
 trying  to  see  that  the  people  will  be
 educated  and  they  will  take  to  it.
 We  will  then  create  a  spirit  of  co-
 operation  in  the  people’s  minds.
 Then  it  will  be  easier  to  have  co-
 operative  farming  everywhere.  This
 is  not  the  first  time  that  I  am  saying
 this,  I  have  been  saying  this  in  the
 villages  for  the  last  ten  years,  I  have
 been  saying  this  in  every  village  that
 I  have  gone.  I  have  said  that  our
 salvation  lies  ultimately  in  having
 co-operative  farming  in  this  country.
 But  that  can  happen  only  when  we
 are  able  to  edueate  the  people  inte
 a  sense  of  co-operation  and  into
 methods  of  co-operation.  We  have
 got  to  do  that.  But  if  we  do  not
 work  about  it  and  suddenly  go  on
 opposing  it,  then  that  spirit  of  co-
 operation  cannot  be  created.

 It  is  no  use  trying  to  say  that  co-
 operative  farming  will  lead  to  col-
 lectivisation  and  lead  to  dictatorship
 in  the  country.  On  the  contrary,  my
 own  feeling  is  that  if  we  do  not  have
 co-operative  societies  in  the  country
 our  democracy  will  be  of  no  value
 (An  hon,  Member:  Question).  It  can
 be  questioned.  There  can  be  diffe-
 rent  beliefs.  I  do  not  say  that  there
 cannot  be  different  beliefs.  But  why
 is  it  said  that  we  are  trying  to  do
 this  with  some  other  ulterior  motives
 in  our  mind  and  we  do  not  mean  it
 is  a  democratic  process?  That  is  all
 that  we  are  saying.

 Shri  M.  R.  Maszani:  If  the  hon,
 Minister  will  forgive  me,  I  would  like
 to  say  that  no  motive  is  alleged  but
 lack  of  reality  or  realism  is  alleged

 Shri  Morarji  Desal:  I  do  not  see
 how  realism  is  consistent  with
 an  imagination  that  it  will  lead  to
 bloodshed  or  that  it  will  lead  to
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 ‘ate  going  about,  who  go  on  instiga-
 ting  agriculturists  against  consolida-
 tion  of  holdings.

 Can  anybody  say  that  consolidation
 of  holdings  is  not  beneficial  to  the
 agriculturist  himself?  Yet,  there  are
 instigations  made  in  this  matter  by
 various  parties  in  several  places.
 People  can  be  put  up  against  it
 People  can  be  put  up  against  any-
 thing.  Why  not  try  to  persuade
 people  to  take  to  more  and  more  co-
 operative  farming?  I  can’t  under-
 stand.  If  we  can  persuade  them  to  do
 that  and  if  they  take  it,  the  result
 will  be  that  they  will  be  able  to  do
 with  less  implements  than  they  have
 today,  they  can  do  with  better  imple-
 ments  than  they  have  today,  and  the
 lands  which  today  are  broken  up  and
 lot  of  strips  are  wasted  because
 several]  individual  fields  are  broken
 up  that  also  will  be  saved.  There
 will  be  a  better  spirit  of  co-operation
 in  village  jife.  They  will  be  helping
 each  other  and  village  life  will  be
 fuller  and  happier.  Then  democracy
 will  be  stronger  and  will  not  be
 challenged  by  anybody,  whoever  they
 may  be.  It  is  necessary  even  to
 strengthen  democracy.  To  make  de-
 mocracy  secure  co-operation  should
 be  brought  in  everywhere,  in  all
 fields,  in  mdustries  also  and  not  only
 in  agriculture  But  that  has  got  to
 be  done  by  a  process  of  acceptance
 and  not  by  a  forceful  imposition  by
 anybody.  Co-operation  cannot  be
 brought  in  forcefully  that  way,  but
 we  have  got  to  do  it  by  educating
 the  people,  by  giving  them  several
 temptations,  if  you.  may  call  them,
 ands  by  giving  them  _  several
 advantages.  Advantages  are  given  to
 many  things  We  do  give  subsidies
 for  many  things.  In  this  matter  we
 can  do  it  We  have  done  that  in
 Bombay  a  few  years  ago.  That  is
 what  we  are  trying  to  do.  There  are
 lomt  co-operative  farms  existing  in
 ‘is  country.  There  may  not  be
 many,  but  there  are  some  which  are
 dong  very  well,  which  are  earning
 better  than  individual  agriculturists
 That  ig  the  experience,  but  to  say
 from  that  th&t  we  have  not  succeeded
 394  (Ai)  L.S.D—8.

 anywhere  would  not  be  a  right  thing
 at  all  Whatever  may  be  the  condi-
 tions  m  other  countries,  our  condi-
 tions  are  different.  And  for  small
 agriculturists,  at  any  rate  those  who
 hold  two  acres  and  three  acres  and
 who  have  no  prospect  of  getting
 more  land  than  that,  for  them,  agri-
 culture  becomes  uneconomic  comple.
 tely  But  if  they  join  together  in
 co-operative  farming,  then  it  will  not
 only  become  economic  but  they  will
 also  be  able,  as  a  co-operative  society,
 to  take  some  side  cottage  industry
 which  will  increase  their  incomes  and
 they  will  be  able  to  manage  it  better.
 Those  who  have  no  faith  in  it  are
 bound  to  scoff  at  it.

 Shri  Ranga:  It  is  not  a  question
 hke  that  It  m  a  question  of  ex-
 perience  m  your  own  State.  Your
 own  Registrar  of  Co-operative  Socie-
 ties  hag  made  it  very  clear  that  in
 no  circumstances  it  can  succeed;  the
 so-called  co-operative  farms  are  only
 jomt  farms  where  there  is  no  co-
 operative  farming  at  all  Each  one  35
 cultivating  the  land  by  himself  sepa-
 rately

 Shri  Morarji  Desai:  This  seems  to
 be  a  subsequent  experience  of  my
 hon,  friend  I  do  not  know  what  he
 says  about  the  Registrar  of  Co-
 operative  Societies  I  have  also
 moved  in  the  villages  If  my  hon.
 friend  has  moved  in  the  villages,  I
 have  also  moved  m  them.  We  may
 read  it  differently  because  of  different
 behefs  It  is  possible.  I  do  not
 know  whbre  he  has  read  my  notes

 Shri  Ranga:  Your  own  Registrar’s
 report

 Shri  B.  K.  Gaikwad  (Nasik):  How
 many  co-operative  farming  units  are
 there  in  Bombay  and  how  many  of
 them  are  working  successfully?

 Shri  Morarji  Desai:  I  will  get  the
 figures  and  give  them.  I  have  not
 got  the  figures  here.  I  do  not  carry
 the  figures  with  me  I  did  not  say
 there  are  many

 Shri  B.  K  Gaikwad:  The  hon.
 Minister  may  mention  wHat  is  the
 yield  per  acre  in  Bombay  He  can
 give  the  information  at  his  disposal.
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 Mr.  Speaker:  Hon  Members  can-
 not  make  another  speech  now

 Shri  B.  K.  Gaikwad:  What  is  the
 yield  per  acre  in  co-operative  farm-
 ing?

 Shri  Morarji  Desai-  All  that  will
 be  obtained  and  will  be  given

 Mr  Speaker:  These  questions  are
 endless

 Shri  Morarjt  Desai:  It  is  a  matter
 of  common  sense  that  if  all  people
 pool  their  resources  together,  not  only
 the  material  resources  but  the  mental
 resources  also,  then  the  best  will  be
 available  to  the  worst,  the  most  in-
 telligent  man’s  processes’  will  be
 available  also  to  the  person  who  has
 not  that  intelligence,  and  all  wi!l  be
 benefitting  by  it  and  all  will  be  getting
 much  more  After  all,  it  is  a  pattern
 of  society  which  we  want  to  attain
 We  do  not  want  to  attain  that  society
 by  force,  and  we  want  to  attain  that
 society  by  development,  by  evolution
 and  by  voluntary  development,  in  a  de-
 mocratic  manner  If  we  want  to
 develop  that  society  where  each  one
 is  helping  the  other,  there  35  no  other
 method  except  co-operation  And
 then  it  apples  to  all  fields  agricul-
 tural  or  any  other  field  I  have  no
 doubt  about  3६  in  my  mind  At  any
 rate  that  is  the  faith  with  which  we
 work  I  hope  sooner  or  later  this
 truth  will  be  realized  by  my  hon
 friend  howsoever  sceptic  he  may  be
 today

 634  brs
 *DEMANDS  FOR  GRANTS  ON

 ACCOUNT
 Shri  Morarji  Desai  I  am  submit-

 ting  to  the  vote  of  the  House  the
 Demands  for  Grants  on  Account  m
 respect  of  the  budget  of  the  Central
 Government,  excluding  the  railways,
 for  1959-60,  for  a  period  of  one  month
 up  to  April

 *Moved  “with  the  recommendation  of  the  President.

 MARCH  12,  989  for  Grants  on  Account  $964

 Mr  Speaker:  The  Demands  are
 before  the  House

 The  question  is
 “That  the  respective  sums  not

 exceeding  the  amounts  shown  in
 the  third  colum  of  the  order
 paper,  be  granted  to  the  President,
 on  account,  for  or  towards  de-
 fraying  the  charges  during  the
 year  ending  on  the  Sist  day  of
 March,  3960,  in  respect  of
 the  heads  of  Demands  entered  mn
 the  second  column  these  of  against
 Demands  Nos  |  to  439  ”

 The  motion  was  adopted

 [The  motions  for  Demands  for  Grants
 on  Account  which  were  adopted  by
 Lok  Sabha  are  reproduced  below—
 Ed.]

 Demanp  No.  I—Mrnistry  or  Com-
 MERCE  AND  INDUSTRY

 “That  a  sum  not  exceeding
 Rs  66000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Ministry  of  Commerce  and  Indus-
 try’

 re

 Demand  No  2—InpusTRres

 “That  a  sum  not  exceeding
 Rs  247,49000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraymg  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  mn  respect  of
 ‘Industries’  *

 Demanp  No  $—Satt

 “That  a  sum  not  exceeding
 Rs  6,19,000,  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  S3lst
 day  of  March,  1960,  in  respect  of
 ‘Salt’”  .
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 Demanp  No.  4—ComMMERCIAL  INTELLI-
 GENCE  AND  STATISTICS

 “That  a  sum  not  exceeding
 Rs  6,77,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraymg  the  charges
 during  the  year  ending  on  the  38
 day  of  March,  1960,  in  respect  of
 ‘Commercia’  Intelligence  and
 Statistics’  cs

 Demanp  No.  5—MISCELLANEOUSs  Der-
 PARTMENTS  AND  EXPENDITURE  UNDER
 THE  Ministry  of  COMMERCE  AND
 INDUSTRY

 “That  a  sum  not  exceeding
 Rs  23,26,000  be  granted  to  the
 President,  on  account,  for  or
 towards  dcfraving  the  charges
 during  the  ycar  ending  on  the  3ist
 day  of  March,  1960,  गा  respect  of
 ‘Miscellaneous  Departments  and
 Expenditure  under  the  Ministry  of
 Commerce  and  Industry’

 Dewanp  No.  6—Ministry  op  Com-
 MUNITY  DEVFLOPMFNT  AND

 Co-OPERATION

 “That  ३3  sum  not  exceeding
 Rs  228000  be  granted  to  the
 Picsident,  on  account,  for  or
 towards  defraying  the  charges
 during  the  ycar  ending  on  the  3lst
 day  of  March  ‘1960,  in  respect  of
 ‘Ministry  of  Community  Develop-
 ment  and  Co-operation’

 Demann  No  7—ComMunity  DEVELOP-
 MENT  PROJECTS  NATIONAL  EXTEN-
 sIov  SERVICE  AND  CO-OPERATION

 “That  a  sum  not  exceeding
 Rs  1,71,54,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Community  Development  Pro-
 jects,  National  Extension  Service
 and  Co-operation’”

 “That  a  sum  not  exceedmg
 Rs  8,36,000  be  granted  to  the
 President,  6n  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  I960,  in  respect  of
 ‘Ministry  of  Defence’”

 Demand  No  9—DeErence  SFrvices
 Errective—ARMY

 “That  a  sum  not  exceeding
 Rs  14,56,30,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 ‘Defence  Services,  Effective—
 Army’

 -

 Demand  No.  0—Derence  SEnRvIcEs,
 EFFEcTIvVE—NAvyY

 “That  a  sum  not  exceeding
 Rs_  1,53,33 000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraymg  the  charges
 during  the  year  ending  on  the  8
 dav  of  March,  1960,  in  respect  of
 ‘Defence  Services,  Effective—
 Navy’

 ”

 DrwanD  No,  ])—Derence  SERvICEs
 Errectrve—ArIr  Force

 “That  a  sum  not  excceding
 Rs  498,28,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  ‘S1st.
 day  of  March,  1960,  in  respect  of
 ‘Defence  Services,  Effective—
 Air  Force’

 Demand  No  2—DeErencr  SERVICES,
 Non-EFFEcTIVE  CHARGES

 “That  a  sum  not  exceeding
 Ry  1,27,60,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  Sist
 day  of  March,  1960,  m  respect  of
 ‘Defence  Services,  Non-effective
 Charges’  roe

 5966
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 Demanp  No.  3—Murvistay  or  Epuca-  Demand  No,  8—~ExrTerna,  Arras
 TION

 “That  a  sum  not  exceeding
 Rs.  4,95,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 ‘Ministry  of  Education’  1

 Demanp  No.  4—EpucaTIon

 “That  a  sum  not  exceeding
 Rs.  2,59,46,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  Sist
 day  of  March,  1960,  in  respect  of
 ‘Education’

 DEMAND  No.  5—-MIscELLANEOUS
 DEPERTMENTS  AND  OTHER  EXPENDI-
 TURE  UNDER  THE  Ministry  oF  Epuca-
 TION

 ‘That  a  sum  not  exceeding
 Rs,  -19,70,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Miscellaneous  Departments  and
 other  Expenditure  under  the
 Ministry  of  Education’  ce

 Demann  No  6—TrrpaL  AREaS

 “That  a  sum  not  exceeding
 Rs.  72,58,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3750
 day  of  March,  1960,  in  respect  of
 Tribal  Areas’”

 Demanp  No.  7—NacA  Hiiis-TUENSANG
 AREA

 “That  a  sum  not  exceeding
 Rs.  28,69,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  Sist
 day  of  March,  1960,  in  respect  of
 ‘Naga  Hulls-Tuensang  Area’.”

 “That  a  -sum  not  exceeding
 Rs.  8i,35,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  Sist
 day  of  March,  1960,  in  respect  of
 ‘External  Affairs’.”

 Demand  No,  9—Srate  or  Ponpr-
 CHERRY

 “That  8  sum  not  exceeding Rs  22,92,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3st
 day  of  March,  1960,  m  respect  of
 ‘State  of  Pondicherry’”

 DEMAND  No
 EXPENDITURE  UNDER  THE  MINISTRY
 0७  EXTERNAL  AFFAIRS

 “That  a  sum  not  exceeding Rs  39,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Miscellaneous  Expenditure  under
 the  Mistry  of  External  Affairs’.”

 Demanp  No.  2|—Mrnisrry  or  FINANCE

 “That  a  sum  not  exceeding Rs.  12,34,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges during  the  year  ending  on  the  Sist
 day  of  March,  1960,  in  respect  of
 Ministry  of  Fimance’”

 Demanpd  No,  22—Custom

 “That  a  sum  not  exceeding Rs.  33,05,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  Slst
 day  of  March,  1960,  in  respect  of
 ‘Customs’.”

 20-—MiscELLANEous
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 Demand  No.  23-—Unton  Excuse
 Doris

 “That  a  sum  not  exceeding
 Rs,  67,44,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Union  Excise  Duties’.”

 DeMAND  No.  24—TaxeEs  on  INcOME
 INCLUDING  CORPORATION  Tax  ETC.

 “That  a  sum  not  exceeding
 Rs.  47,04,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  Slst
 day  of  March,  ‘1960,  in  respect  of
 ‘Taxes  on  Income  including  Cor-
 poration  Tax  etc.’.”

 Demanp  No,  26—Oprrum

 “That  a  sum  not  exceeding
 Rs.  2,73,93,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Opium’.”

 Demanp  No.  26—Sramps

 “That  a  sum  not  exceeding
 Rs,  23,23,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Stamps’.”

 Demanp  No.  27—Auprr

 “That  a  sum  not  exceeding
 Rs  88,7,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  Sist
 day  of  March,  1960,  in  respect  of
 ‘Audit’.”

 Demanp  No.  28—Currency

 “That  a  sum  not  exceeding
 Rs.  82,52,000  be  granted  to  the
 President,  on  account,  for  or

 Demand’  No.

 5970

 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Currency’.”

 Dremanpd  No.  29—-Minr

 ‘That  a  sum  not  exceeding
 Rs,  49,083,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Mint’.”

 30—TERRITORIAL  AND
 Po.LITICAL  PENSIONS

 “That  a  sum  not  exceeding
 Rs,  2,11,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  ‘1960,  in  respect  of
 ‘Territorial  and  Political  Pen-
 sions’”

 Demand  No.  8l-—SvuPrEeRANNUATION
 ALLOWANCES  AND  PENSIONS

 “That  a  sum  not  exceeding
 Rs  62,74,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  8lst
 day  of  March,  1960,  in  respect  of
 ‘Superannuation  Allowances  and
 Pensions’.”

 DEMAND  No.  32—MISCELLANEOUS
 DEPARTMENTS  AND  OTHER  EXENDITUTE
 UNDER  MINISTRY  OF  FINANCE

 ‘That  a  sum  not  exceeding
 Rs.  3,66,68,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  i960,  in  respect  of
 ‘Miscellaneous  Departments  and
 other  Expenditure  under  Ministry
 of  Finance’.”

 Demand  No.  33—PLANNING  COoMMIS-
 SION

 “That  a  sum  not  exceeding
 Rs,  +18,99,000  be  granted  to  the
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 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Planning  Commussion’.”

 MARCH  12,  959  =  for  Grarite  on  Account

 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Agriculture’.”
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 Demann’  No.  34—  MISCELLANEOUS
 ADJUSTMENTS  BETWEEN  THE  UNION
 AND  Stare  GovERNMENTS

 Demanp  No.  89—AGricutTuRAL  ReE-
 SEARCH

 “That  8  sum  not  exceeding
 Rs,  41,15,000  be  granted  to  the
 President,  on  account,  for  or
 towards  dcfraying  the  charges
 during  the  year  ending  on  the  8st
 day  of  March,  1960,  in  respect  of
 ‘Agricultura!  Research’”

 “That  a  sum  not  exceeding
 Rs  151,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3ist
 day  of  March,  1960,  un  respect  of
 Miscellaneous  Adjustments  bet-
 ween  the  Onion  and  State  Gov-
 ernments’

 Demand  No  40—-ANIMAL  HUSBANDRY
 DEMAND  No  35—PRE-PARTITION  PAY-

 MENTS  “That  a  sum  not  exceeding
 Rs  21,89,000  be  granted  to  the
 President,  on  account,  for  or
 towards  decfraying  the  charges
 during  the  year  ending  on  the  $lst
 day  of  March,  1960,  in  respect  of
 ‘Animal  Husbandry’.”

 “That  a  sum  not  exceeding
 Rs  +1,83,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 ‘Pre-partition  payments’.”

 DEMAND  No  4l—MISCELLANEOUS
 DEPARTMENTS  AND  OTHFR  EXPENDI-
 TURE  UNDER  THE  MINISTRY  OF  Foop

 DEMAND  No  36--MINIsTRY  OF  Foop
 AND  AGRICULTURE

 “That  a  sum  not  exceeding
 Rs  6,29,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraymg  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Ministry  of  Food  and  Agricul-
 ture’.

 Demanp  No.  37--Forest

 “That  8  sum  not  exceeding
 Rs  21,61,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Forest’.”

 Demand  No.  38—AcRIcULTURE

 “That  “a  sum  not  exceeding
 Rs.  83,78,000  be  granted  to  the

 AND  AGRICULTURE

 “That  a  sum  not.  exceeding
 Rs  98,01.000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  ycar  ending  on  the  38
 day  of  March,  1960,  in  respect  of
 ‘Miscellaneous  Departments  and
 other  Expenditure  under  the
 Ministry  of  Food  and  Agricul-
 ture’

 Demand  No  42—MINISTRY  OF  HEALTH

 “That  a  sum  not  exceeding
 Rs  1,217,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 ‘Min:stry  of  Health’.”
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 Demand  No  43-—Mznicat  Services

 “That  a  sum  not  exceeding
 Rs  ‘95,26,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1860,  in  respect  of
 ‘Medical  Services’”

 Demanp  No  44—Pusuic  HEa.tTu

 “That  a  sum  not  exceeding
 Rs_  1,37,75,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  दा  respect  of
 ‘Public  Health’”

 DEemManD  No  45—-MISCELLANEOUS
 Dr&PaRTMENTS  AND  EXPENDITURE
 UNDER  THE  MINISTRY  OF  HEALTH

 “That  a  sum  not  excceding
 Rs  7,338,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Miscellaneous  Departments  and
 Expenditure  under  the  Ministry  of
 Health’”

 Demanp  No  46—Mrunisrry  or  HOME
 AFFAIRS

 “That  a  sum  not  exceeding
 Rs  24,16,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  35६
 day  of  March,  1960,  in  respect  of
 ‘Ministry  of  Home  Affaurs’”

 DEMAND  No  47—Casiner

 “That  a  sum  not  exceeding Rs  +3,11,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 ‘Cabinet’  ९

 Demand  No

 Demanp  No.

 Demanp  No  48—~—ZonaAL  Councits

 “That  a  sum  not  exceeding
 Rs  $1,000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  ‘1960,  in  respect  of
 ‘Zonal  Councils’”

 JUSTICE

 “That  a  sum  not  exceeding
 Rs  21,000  be  granted  to  the  Presi-
 dent,,  on  account,  for  or  towards
 defraying  the  charges  during
 the  year  ending  on  the  3lst  day
 of  March,  1960,  in  respect  of
 Admunistration  of  Justice’”

 Demand  No  50—Porice

 “That  a  sum  not  exceeding
 Rs  45  28,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  ycar  ending  on  the  Slst
 day  of  March,  1960,  in  respect  of
 Police’

 Demand  No  5l—Census

 “That  a  sum  not  exceeding
 Rs  1,54  000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 ‘Census’  re

 Demanp  No  52—Srtarisrics
 ‘That  a  sum  not  exceeding

 Rs  ‘15,75,000  be  granted  to  the
 President  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 Statistics’

 53—Privy  Purses  AND
 ALLOWANCES  OF  INDIAN  RULERS

 “That  a  sum  not  exceeding
 Rs  1,289,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3lst

 5974
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 day  of  March,  1960,  in  respect  of
 ‘Privy  Purses  and  Allowances  of
 Indian  Rulers’”

 Demand  No  54—De Hi

 “That  a  sum  not  exceeding
 Rs  90,82,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  Sist
 day  of  March,  1960,  in  respect  of
 ‘Delhy’”

 DemManD  No  55—HIMACHAL  PRADESH

 “That  a  sum  not  exceeding
 Rs  48,58,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Himachal  Pradesh’  we

 Demanp  No  56—-ANDAMAN  AND
 Nrcosar  ISLANDS

 ‘That  a  sum  not  excceding
 Rs  25,95,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Andaman  and  Nicobar  Islands’”

 Demanp  No  57—MANIPUR

 “That  a  sum  not  exceeding
 Rs  -19,49,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3ist
 day  of  March,  I960,  in  respect  of
 ‘Manipur’

 Demanp  No  58—TRIPURA

 “That  a  sum  not  exceeding
 Rs  31,05,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  gear  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 ‘Tripura’”

 MARCH  12,  089  for  Grants  on  Account  3976

 Demanp  No  5§9—laccaprve,  Municoy
 AND  AMINDIVI  ISLANDS

 “That  a  sum  not  exceeding
 Rs  1,57,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Laccadive,  Mmicoy  and  Amundivi
 Islands’  ”

 DemMaAND  No  60—MISCELLANEOUS  De-
 PARTMENTS  AND  EXPENDITURE  UNDER

 THF  MINISTRY  OF  HomME  AFFAIRS

 That  a  sum  not  exceeding
 Rs  97,17,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  $Sist
 day  of  March,  1960,  in  respect  of
 ‘Miscellancous  Departments  and
 Expctnditure  under  the  Munistry
 of  Home  Affairs’”

 ‘
 Demanp  No  6i—Munistry  oF  Inror-

 MATION  AND  BROADCASTING

 That  a  sum  not  excceding
 Rs  1,20,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  dcefraying  the  charges  dur-
 ing  the  year  ending  on  the  3lst
 day  of  March,  1960,  *n  respect  of
 ‘Ministry  of  Information  and
 Broadcasting’  om

 DrmMAND  No  62-—-BROADCASTING

 “That  a  sum  not.  exceeding
 Rs  38,70,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  Sist
 day  of  March,  1960,  in  respect  of
 ‘Broadcasting’

 DeMaND  No  63-—MISGELLANEOUS  Dx-
 PARTMENTs  AND  EXPENDITURE
 THE  Ministry  OF  INFORMATION  AND

 BROADCASTING

 “That  a  sum  not  exceeding
 Rs  28,63,000  be  granted  to  the

 UNDER
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 President,  on  account,  for  or  to-  Demand  No,  68—Caur  Inspector  or
 wards  defraying  the  charges  dur-  Mines
 ing  the  year  ending  on  the  3lst
 day  of  March,  2960,  in  respect  of
 ‘Miscellaneous  Departments  and
 Expenditure  under  the  Ministry
 of  Information  and  Broadcasting’.”

 “That  a  sum  not  exceeding
 Rs.  +1,79,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  $list
 day  of  March,  1960,  in  respect  of
 ‘Chief  Inspector  of  Mines’.” DEMAND  No  64—Mrnistry  oF  IRRIGA-

 TION  AND  POWER

 “That  a  sum  not  exceeding
 Rs.  2,03,000  be  granted  to  the
 President,  on  account,  for  or  to-

 Demand  No  69—MISCELLANEOUS  De-
 PARTMENTS  AND  OTHER  EXPENDITURE
 UNDER  THE  MINISTRY  OF  LABOUR  AND

 wards  defraying  the  charges  dur-  EMPLOYMENT
 ing  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of  “That  a  sum  not  exceeding
 ‘Ministry  of  Irrigation  and  KR»  87,72,000  be  granted  to  the
 Power’.”  President,  on  account,  for  or  to-

 wards  defraying  the  charges  dur-
 tng  the  year  ending  on  the  3ist
 day  of  March,  ‘1960,  77  respect  of
 ‘Miscellaneous  Departments  and
 other  Expenditure  under  the  Min-
 istry  of  Labour  and  Employment’.”

 Demand  No  65-—-MULTI-PURPOSE
 Rrver  ScHEMES

 “That  a  sum  not  exceeding
 Rs  15,95,000.  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Multi-purpose  River  Schemes’”

 Denmanpn  No  70—MINISTRY  OF  LAW

 “That  a  sum  not  exceeding
 Rs  2,15,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Ministry  of  Law'”

 DemManp  No  66—MYIsCELLANEOUS  DE-
 PARTMENTS  AND  OTHER  EXPENDITURE
 UNDER  THE  MINISTRY  OF  IRRIGATION  AND

 Power

 “That  a  sum  not  exceeding
 Rs,  13,86,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-  “That  a  sum  not  exceeding
 ing  the  year  ending  on  the  Sist  Rs  7,58,000  be  granted  to  the
 day  of  March,  1960,  in  respect  of  President,  on  account,  for  or  to-
 ‘Miscellaneous  Departments  and  wards  defraying  the  charges  dur-
 other  Expenditure  under  the  Min-  ing  the  year  ending  on  the  3ist
 istry  of  Irrigation  and  Power’”  day  of  March,  1960,  in  respect  of

 ‘Elections’.”

 Drmano  No  7-—ELEcTIONS

 DemaNnD  No  67—MUNISTRY  OF  LABOUR
 AND  EMPLOYMENT  Demand  No  72—MUInISstTRY  OF  REHABI-

 LITATION
 “That  a  sum  not  exceeding

 Rs.  1,67,000  be  granted  to  the
 President,  on  account,  for  or  to-

 “That  a  sum  not  exceeding
 Rs  8,11,000  be  granted  to  the

 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Ministry  of  Labour  and  Employ-
 ment’.”

 President,  on  account,  for  or  to-
 wards  defraying  the

 charg
 es  dur-

 ing  the  year  ending  on  the  3st
 day  of  March,  1960,  in  respect  of
 ‘Ministry  of  Rehabilitation’.”
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 Demany  No  78—ZooLocrca,  SURVEY

 Demands  for  Grants  on  Account $979

 Demanp  No  73-—-ExPENDITURE  ON
 Dispiracep  PERSONS  AND  MINORITIES

 “That  a  sum  not  exceeding
 Rs  1,64,10,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  Slst
 day  of  March,  1960,  m  respect  of
 Expenditure  on  Displaced  Per-
 Sons  and  Minorities’”

 “That  a  sum  not  exceeding
 Rs  2,44,000  be  granted  to  the
 President,  on  account,  for  or  to-

 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3ilst
 day  of  March,  I960,  in  respect  of

 Research

 Demany  No  74—MInistry  or  ScIENTI-
 Fic  RESEARCH  AND  CULTURAL  AFFAIRS

 »

 “That  a  sum  not  exceeding
 Rs  95,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the
 vear  endmg  on  the  Sist  day  of
 March,  1960,  १0  respect  of  ‘Zoolo-
 gical  Survey’”

 Demanp  No  79—Screntiric  RESEARCH
 AND  CULTURAL  AFFAIRg

 “That  a  sum  not  exceeding
 Rs  -1,08,92,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  SIst
 day  of  March,  1960,  in  respect  of
 ‘Scientific  Research  and  Cultural
 Affairs’”

 ‘Ministry  of  Scientific
 and  Cultural  Affairs’  ow  DEmanp  No  80—MIScELLANEOUS  DE-

 PARTMENTS  AND  EXPENDITURE
 UNpER  THE  MINISTRY  OF  SCIENTIFIC

 Demanp  No

 Demand  No  75—ARCHAEOLOGY

 “That  a  sum  not  excceding
 Rs  892000  be  granted  to  the
 President  on  account,  for  or  to-
 wards  defiaying  the  charges  dur-
 ing  the  year  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 ‘Archaeology’  ”

 Demany  No  76—Survey  or  INpIA

 “Mat  a  sum  not  exceeding
 Rs  3  43000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3ilst
 day  of  March  1960,  in  respect  of
 ‘Survey  of  India’”

 ‘That  a  sum  not  exceeding
 Rs  128,000  be  granted  to  the
 President  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  Sear  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 ‘Botanical  Survey’”

 77—BoTANICAL  SURVEY

 RESEARCH  AND  CULTURAL  AFFAIRS

 “Yhat  a  sum  not  exceeding
 Rs  307000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  Slst
 ay  of  March,  1960,  in  respect  of
 ‘Miscellaneous  Departments  and
 Expenditure  under  the  Ministry  of
 Scientific  Research  and  Cultural
 Affairs’

 DEmanp  No.  8i—MINISTRY  oF  Sree,
 Mrinzs  anp  Fue

 “That  a  sum  not  exceeding
 Rs  336,000  be  granted  to  the

 res  dent,  on  account,  for  or  to-
 Wards  defraying  the  charges  dur-
 Ing  the  year  endmg  on  the  Sist
 Gay  of  March,  1960,  in  respect  of
 ‘Ministry  of  Steel,  Mines  and
 Fue  9  98

 DEwanp  No  82—Grorocrcar  Survex

 “That  a  sum  not  exceeding
 Rs  18,42,000  be  granted  to  the
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 ‘Indian  Posts  and  Telegraphs  De-
 partment  (includmg  working  Ex-
 penses)’”

 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  Sist
 day  of  March,  1960,  im  respect  of
 ‘Geological  Survey’”  DrmanP  No  87-——MERCANTILE  MARINE

 “That  a  sum  not  exceeding
 Rs  5,75,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3lst
 day  of  March,  1960,  in_  respect  of
 ‘Mercantile  Marine’”

 Deman»  No  83—ExXPLORATION  OF  07
 anp  NaturAL  Gas

 “That  a  sun  not  excceding
 Rs  28,2i,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  35
 day  of  March,  1960,  in  respect  of
 ‘Exploration  of  Oil  and  Natural
 Gas’”

 Demand  No  &8—LicHtT  Houses  AND
 Licut  ‘Suires.

 “That  a  sum  not  exceeding
 Demanp  No  84—MIScELLANFoUS  Dre-  Rs  10 74,000  be  granted  to  the
 PARTMENTS  AND  OTHER  EXPENDITURE  Pres:dcnt,  on  account,  for  or  to-
 UNDER  THE  MINISTRY  OF  STEEL,  MINES

 AND  FUEL

 “That  a  sum  not  excecding
 Ns  2,25,58000  be  granted  to  the
 Presidcnt,  on  account  for  or  to-
 wards  defrasing  the  charges  dur-
 ing  the  vear  ending  on  the  3lst
 day  of  March,  960  in  respect  of
 Miscellancous  Departments  and
 other  Expenditure  undcr  the  Min-
 istry  of  Steel,  Mines  and  Fuel’”

 Drm  inp  No  &5—Mtnistry  or  TRANS
 PORT  AND  COMMUNICATIONS.

 “That  a  sum  not  exceeding
 Rs  4,55000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraving  the  charge,  dur-
 ing  the  year  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of
 ‘Ministly  of  Transpoit  and  Com-
 munications'"”

 Dimann  No  86—INDIAN  POSTS  AND
 TELEGRAPHS  DEPARTMENT  (INCLUDING

 WorkKinc  EXPENSES)

 “That  a  sum  not  exceeding
 Rs  5  52,87,000  be  granted  to  the
 President,  on  account  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3ist
 day  of  March,  1960,  in  respect  of

 wards  defraying  the  charges  dur-
 ing  the  ycar  ending  on  the  $8ist
 dav  of  Match,  1960,  in  resnect  of
 ‘Light  Houses  and  Light  Ships’.”

 Drmanpb  No  89—MeETEOROLOCY

 “That  a  sum  not  exceeding
 ,  354000  be  granted  to  the
 President  on  account,  for  or  to-
 wards  dtfraying  the  charges  dur-
 ing  the  vear  ending  on  the  ‘Sist
 day  of  March  1960,  in  respect  of
 “Mcteo  ology’  ro

 Draranp  No  90—Ovrrsess  Communi-
 CATIONS  SERVICE

 “That  a  sum  not  excceding
 Rs  07000  be  granted  to  the
 President.  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 378  the  year  ending  on  the  3st
 ay  of  March,  1960,  in  respect  of
 ‘Overseas  Communications  Ser-
 vice’”’

 Demand  No  9l]—AvrATION

 “That  a  sum  not  exceeding
 Rs  59,12,000  be  granted  to  the
 President.  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  ist
 day  of  March,  1960,  27  respect  of
 ‘Aviation’.”
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 Demanp  No  92—~Crntrat  Roap  FUND  wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3ilst

 “That  a  sum  not  exceeding  day  of  March,  1960,  in  respect  of
 Rs  32,39,000  be  granted  to  _—  the  ‘Supplies’
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3ist  D  7.  Ww
 day  of  March,  1960,  m  respect  of  sand  No  97—Oruer  Crviz  Woaxs

 ‘Central  Road  Fund’”  “That  a  sum  not  exceeding
 Rs  2,24,92,000  be  granted  to  the

 Demanpn  No  93—CoMMUNICATIONS  President,  on  account,  for  or  to-
 (INCLUDING  NaTIONAL  HicHWAYS)  wards  defraying  the  charges  dur-

 ing  the  year  ending  on  the  8ist
 “That  a  sum  not  exceeding  day  of  March,  1960,  in  respect  of

 Rs  55,36,000  be  granted  to  the  ‘Other  Civil  Works’”
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-
 yng  the  yest  ending  on  the  ist  Demand  No  98—STATIONERY  AND
 day  of  March,  1960,  in  respect  of  PRINTING

 ‘Communications  (Gncluding  “That  a  sum  not  exe National  Highways)  Rs  64,79,000  be  granted  to  the
 President,  on  account,  for  or  to-

 Demand  No  94---MISCELLANEOUS  DE-  wards  defraying  the  charges  dur-
 PARTMENT  AND  OTHER  EXPENDITURE  ing  the  year  ending  on  the  8ist
 UNDER  THE  MINISTRY  OF  TRANSPORT  AND  day  of  March,  ‘1960,  in  respect  of

 CoMMUNICATIONS  Stationery  and  Printing’”

 “That  a  sum  not  exceeding
 Rs  14,26,000  be  granted  to  the  DsMAND  No  99-~—MIScELLANEOUS  De-~
 President,  on  account,  for  or  to-  PARTMENT  AND  EXPENDITURE
 wards  defraying  the  charges  dur-  UNDER  THE  MiNrstry  oF  Works,  Hous-
 ing  the  year  ending  on  the  3ist  ING  AND  SUPPLY
 day  of  March,  1960,  ए  respect  of
 ‘Miscellaneous  Department  and  “That  a  sum  not  exceeding
 other  Expenditure  under  the  Min-  Rs  9,91,000  be  granted  to  the
 istry  of  Transport  and  Commun-  President,  on  account,  for  or  to-
 cations’”  wards  defraying  the  charges  dur-

 ing  the  year  ending  on  the  ist
 Demann  No  95—Munistry  or  Works,  day  of  March,  1960,  in  respect  of

 HovsInc  AND  SUPPLY  ‘Miscellaneous  Departments  and
 Expenditure  under  the  Ministry  of

 “That  a  sum  not  exceeding  Works,  Housing  and  Supply’” Rs  §,27,000  be  granted  to  the
 President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-  DemMann  No  00—DEPARTMENT  OF
 ing  the  year  ending  on  the  3ist  Atomic  ENERcY
 day  of  March,  1960,  in  respect  of
 “Ministry  of  Works,  Housing  and oe  “That  a  sum  not  exceeding
 Supply  Rs  1,11,000  be  granted  to  the

 Demand  No  =  President,  on  account,  for  or  to-
 wards  defraying  the  charges  dur-

 “That  ae  sum  not  exceeding  ing  the  year  ending  on  the  3158
 Rs  23,56,000  be  granted  to  the  day  of  March,  1960,  in  respect  of
 President,  account,  for  or  to-  ‘Pepartment  of  Atomic  Energy’.”
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 Dumanp  No.  0i—Arosac  Enrrcy
 RESEARCH

 “That  a  sum  not  exceeding  Rs.
 36,73,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the
 year  ending  on  the  3lst  day  of
 March,  1060,  in  respect  of  ‘Atomic
 Energy  Research’.”

 Demand  No.  02-—-DEPARTMENT  07
 PARLIAMENTARY  AFFAIRS

 “That  a  sum  not  exceeding  Rs.
 19,000  be  granted  to  the  President,
 on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,
 1960,  in  respect  of  ‘Department  of
 Parliamentary  Affairs’.”

 Demanp  No.  03-—Lox  SABHA

 “That  a  sum  not  exceeding  Rs
 8,33,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the
 year  ending  on  the  3lst  day  of
 March,  1960,  in  respect  of  ‘Lok
 Sabha’”

 Dremanpd  No  04—MISCELLANEOUS
 EXPENDITURE  UNDER  THE  LOK  SABHA

 “That  a  sum  not  exceeding  Rs
 34,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the
 year  end'ng  on  the  3ist  day  of
 March,  1960,  जा  respect  of  ‘Mis-
 cellaneous  Expenditure  under  the
 Lok  Sabha’”

 Demanp  No  05—Rasya  Sapna

 “That  a  sum  not  exceeding  Rs
 2,82,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the
 year  ending  on  the  3lst  day  of
 March,  1960,  in  respect  of  ‘Rajya
 Sabha’.”

 JemAND  No.  06—SECRETARIAT  OF  THE
 Vice  PRESIDENT

 ‘That  a  sum  not  exceeding  Rs
 5,000  ह...  granted  to  the  President,
 on  account,  for  or  towards  defray-

 Demand  No.

 ing  the  charges  during  the  year
 ending  on  the  8lst  day  of  March,
 1960,  in  respect  of  ‘Secretariat  of
 the  Vice  President’.”

 DEMAND  No.  07—CarrraL  OUTLAY  OF
 THE  MINISTRY  OF  COMMERCE  AND

 INDUSTRY

 “That  a  sum  not  exceeding  Rs.
 1,35,45,000  be  granted  to  the  Pre-
 sident,  on  account,  for  or  towards
 defraying  the  charges  during  the
 year  ending  on  the  3ist  day  of
 March,  1960,  in  respect  of  ‘Capi-
 tal  Outlay  of  the  Ministry  of
 Commerce  and  Industry’"

 Demanp  No.  08—Carrra  OuTLAY  OF
 THE  MINISTRY  OF  ComM™MUNITY  DEVE-

 LOPMENT  AND  COOPERATION

 “That  a  sum  not  exceeding  Rs.
 31,56,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the
 year  ending  on  the  3lst  day  of
 March,  ‘1960,  in  respect  of  ‘Capital
 Outlay  of  the  Ministry  of  Com-
 munity  Development  and  Coope-
 ration’  we

 DemMAND  No  09—DErENCE  CAPITAL
 OuTLay

 “That  a  sum  not  exceeding  Rs
 3,07,50,009  be  granted  to  the  Pre-
 sident,  on  account,  for  or  towards
 defraying  the  charges  during  the
 year  ending  on  the  3lst  day  of
 March,  1960,  in  respect  of
 ‘Defence  Capital  Outlay’”

 OF  THE  Ministry  oF  EDUCATION

 “That  a  sum  not  exceeding  Rs
 5,80,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the
 year  ending  on  the  3ist  day  of
 March.  960,  in  respect  of  ‘Capital
 Outlay  of  the  Min'stry  of  Educa-
 tion’”

 Demann’  No.  Lll—-CaprraL  OutTLiy
 OF  THE  MINISTRY  Or  EXTERNAL  AFFAIRS

 “That  a  sum  not  exceéding  Rs
 5,69,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards

 0—~CaPITAL  OUTLAY
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 defraying  the  charges  during  the
 year  ending  on  the  3ist  day  of
 March,  1960,  in  respect  of  ‘Caprtal
 Outlay  of  the  Ministry  of  Ester-
 nal  Affairs’”

 Demanp  No  !2—Caprra,  OutLay  On
 Inpra  Security  PREsS

 “That  a  sum  not  excceding  Rs
 92,000  be  granted  to  the  President,
 on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year
 ending  on  the  31५६  day  of  March,
 1960,  .n  respect  of  ‘Capital  Outlay
 on  India  Security  Pres:’”

 Demand  No  )!3—Caprrat  OutLay  on
 CURRENCY  AND  COINAGE

 “That  a  sum  not  exccedirg  Rs
 8,41,12 000  be  granted  to  the
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the  3lst
 day  of  March,  1960,  in  respect  of
 ‘Capital  Outlav  on  Currency  and
 Coinage’  ”

 DewanD  No  ]4—Caprrat  OUTLA,  0२
 Mints

 “That  a  sum  not  exceeding  Rs
 404,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  toward
 defraying  the  charges  duzing  the
 year  ending  on  ther  3lst  day  of
 March  1960,  in  respect  of  ‘Capital
 Outlay  on  Mnts’”

 Drwanp  No  l5—Commutren  VALuF
 OF  PENSIONS

 ‘That  a  sum  not  exceeding  Rs
 378,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards
 defraying  the  charges  during  the
 year  ending  on  the  3lst  day  of
 March,  1960,  in  respect  of  ‘Com-
 inutted  Value  of  Pensions’”

 Demand  No.  !6—PaymMeENTS  १0
 RETRENCHED  PERSONNEL

 “Thatea  sum  not  exceeding  Rs
 1,000  be  granted  to  the  President,
 on  account,  for  or  towards  defray-

 MARCH  12,  939  for  Grants  on  Account  3988

 ing  the  charges  during  ‘he  year
 ending  on  the  S3ist  day  of  March,
 1960,  in  respect  of  ‘Payments  tn
 Retrenched  Personnel’

 Demanp  No.  7—Orner  Carrrat  Out~
 ह ३ 4  OF  IHE  MINISTRY  OF  FINANCE

 “That  a  sum  not  exceeding  Rs
 5,39,62,000  be  granted  to  the  Pres-
 ident,  on  account,  for  or  towards
 defraying  the  charges  during  the
 year  ending  on  the  3lst  day  of
 March,  1960,  in  respect  of  ‘Other
 Capital  Outlay  of  the  Ministry  of
 Finance’  ”

 Demanp  No  I8—LOANS  AND  ADVANCES
 SY  THF  CenTRAL  GOVERNMENT

 “That  a  sum  not  excecding  Rs
 7  66  68,000  be  granted  to  the  Pre-
 sident,  on  account,  for  or  towards
 defraving  the  charges  during  the
 ycoar  cnding  on  the  ‘Bist  day  of
 March  1960,  in  re-pect  of  ‘Loans
 and  Advances  by  the  Central
 Government’  ”

 Demanp  No  29—-CaprraAL  OUTLAY  ON
 FORESTS

 ‘That  a  sum  not  exceeding  Rs
 116,000  be  granted  to  the  Presi-
 dent  on  account,  for  or  towards
 defray  ng  the  charges  during  the
 vear  endng  on  the  3lst  day  of
 March  1900,  m  respect  of  ‘Capi-
 tal  Outlay  on  Forests’’

 Dy  nganp  No  20—Purcnast  Or
 FoopGrAIns

 ‘That  a  sum  not  exceeding  Rs
 20  78  47  000  be  granted  to  the  Pre-
 sident,  on  account,  for  or  towards
 deflaving  the  charges  dur.ng  the
 yeir  ending  on  the  3lst  day  of
 Mirch  1960,  m  respect  of  ‘Pur-
 chase  of  Foodgrains’

 Demayxp  No  2I—Orner  Carrran  Our-
 LAY  OF  THE  MINISTRY  OF  FooD  AND

 AGRICULTURE

 “That  a  sum  not  exceeding  Re
 3,03  63  000  be  granted  to  the  Pre-
 sident,  on  account,  for  or  towards
 defraying  the  charges  during  the
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 year  ending  on  the  3ist  day  of  President,  on  account,  for  or
 March,  1960,  in  respect  of  ‘Other  towards  defraying  the  charges
 Capital  Outlay  of  the.Ministry  of  during  the  year  ending  on  the
 Food  and  Agriculture’.”  3lst  day  of  March,  1960,  in  res-

 pect  of  ‘Capital  Outlay  of  the
 Demanp  No.  22—Caprrat  Quritay  or  Ministry  of  Irrigation  and  Power’

 THE  MINISTRY  oF  HEALTH
 DemManod  No  27—CaprtTaL  OUTLAY  OF

 “That  a  sum  not  exceeding  THE  MINISTRY  OF  LABOUR  AND  EMPLoy-
 Rs.  1,04,00,000,  be  granted  to  the  MENT
 President,  on  account,  for  or  ८
 towards  defraying  the  charges  ‘That  a  sum  not  exceeding
 during  the  yéar  ending  on  the  Rs  29,000  be  granted  to  the
 3ist  day  of  March,  1960,  in  res-  President,  on  account,  for  or

 pect  of  ‘Capital  Outlay  of  the  towards  defraying  the  charges
 Ministry  of  Health’”  during  the  year  ending  on  the

 3lst  day  of  March,  1960,  in  res-
 pect  of  ‘Capital  Outlay  of  the

 Demanpd  No.  23—CaprraL  OUTLAY  or  Ministry  of  Labour  and  Employ- THE  MINISTRY  OF  Home  AFFAIRS  ment”
 “That  a  sum  not  exceeding

 Rs_  6,75,000  be  granted  to  the
 President,  on  account,  for  or

 DEMAND  No.  28—CaprraL  OUTLAY  OF
 THE  MINISTRY  OF  REHABILITATION

 towards  defraying  the  charges  “That  a  sum  not  exceeding
 during  the  year  ending  on  the  R»  1,68,33,000  be  granted  to  the
 3lst  day  of  March.  1960,  m  res-  President,  on  account,  for  or
 pect  of  ‘Capital  Outlay  of  the  towa  ds  defraying  the  charges
 Ministry  of  Home  Affairs’”  during  the  year  ending  on  the

 3lst  day  of  March,  1960,  का  res-
 Demand  No  24—Caprrau  OuTLay  own  pect  of  ‘Capital  Outlay  of  the

 BROADCASTING  Ministiy  of  Rehabilitation’

 “That  a  sum  not  exceeding  DrManp  No  29—Caprra,  OviLay  OF
 Rs  -16,67,000  be  granted  to  the  ane  Ministry  or  Screntiric  RESEARCH
 President,  on  account,  for  or  AND  CULTURAL  AFFAIRS
 towards  defraying  the  charges
 during  the  year  ending  on  the  ‘That  a  sum  not  cxceedmg
 38  day  of  March,  1960,  in  res-  Rs  19,82,000  be  granted  to  the
 pect  of  ‘Capital  Outlay  on  Broad-  Piesident,  on  account,  for  or
 casting’  "  towa  ds  defraying  the  charges -  during  the  year  ending  on  the

 Demanpd  No  25—CaprraL  OUTLAY  ON  31%  day  of  March,  1960,  in  res-
 MULTI-PURPOSE  RIVER  SCHEMES  pect  of  Capital  Outlay  of  the
 F  Ministry  of  Scientific  Research
 ‘That  a  sum  not  exceeding  and  Cultural  Affairs’”

 Rs  26,91,000  be  granted  to  the
 President,  on  account,  for  or  Demanp  No  130—CAPITAL  Outtay  oF
 towards  defraying  the  charges  THE  MINISTRY  OF  STEEL  MINES  AND
 during  the  year  ending  on  the  FUEL
 3lst  day  of  March,  1960,  in  res-
 pect  of  ‘Capital  Outlay  on  Multi-
 purpose  River  Schemes’”

 “That  a  sum  not  eaceeding
 Rs  -2,00,60,000  be  granted  to  the
 President,  on  account.  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the
 3lst  day  of  March  ‘1960,  in  res-
 pect  of  ‘Capital  Outlay  of  the

 “That  a  sum  not  exceeding  Ministry  of  Steel,  Mines  and
 Rs  85,17,000  be  granted  to  the  Fuel”

 DEMAND  No.  26—Oruer  CAPIrAL  Our
 LAY  OF  THE  Ministry  oF  IRRIGATION

 AND  POWER
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 Demand  No.  3i—Carrra  OUTLAY  on  during  the  year  ending  on  the
 Inpraw  Posts  anp  TZLEGRAPHS  (NOT  3lat  day  of  “March,  1960,  ह  res-

 MET  FROM  REVENUE)  pect  of  ‘Capital  Outlay  of  the
 Ministry  of  Transport  and  Com-

 “That  a  sum  not  exceeding  munications’  we
 Rs.  2,84,87,000  be  granted  to  the
 President,  on  account,  for  or  DE  ~
 towards  defraying  the  charges

 Manp  No  36—DeELHI  CapPrraL  00%

 during  the  year  ending  on  the  tAY
 3ist  day  of  March,  2960,  in  res-  t  ceedin
 pect  of  ‘Capital  Outlay  on  Indian  Rs  7a  nee!  ‘oer  granite’  to  ae
 Posts  and

 Telegraphs
 (not  met  President,  on  ‘account,  for  or

 trom  Revenue)
 bles

 defraying  the  charges
 Deen  No:  229--Care  Overs  on  Uring  the  year  ending  on  the

 3lgt  day  of  March,  1960,  है) ह  res-
 Cran  AVIATION  pest  of  ‘Delhi  Capital  Outlay’  ”

 ‘That  a  sum  not  exceeding
 Rs  38.11,000  be  granted  to  the  DEManp  No  37—CaPrmraL  OUTLAY  ON
 President,  on  account,  for  or  BUILDINGS
 towards  defraying  the  charges  ‘i
 during  the  year  ending  on  the  R

 That  a  sum  not  exceeding
 3ist  day  of  March,  960  in  res-  a

 68,54000  be  granted  to  the
 pect  of  ‘Capital  Outlay  on  Civil  resident,  on  account,  for  or
 Aviation’  towards  defraying  the  charges

 during  the  year  ending  on  the
 3lst  day  of  March,  1960,  in  res-

 Demand  No  383—Caprrat  ‘OurTLAy  on  pect  of  ‘Capital  Outlay  on  Build-
 Ports  ings’

 ”

 “That  a  sum  not  exceeding
 Rs  25,29,000  be  granted  to  the  DEManp  No  38—OrTHER  Capirat  Ourt-
 President,  on  account,  for  or  LAY  OF  THE  MINISTRY  OF  WoRkKS,
 towards  defraying  the  charges  Hovusrne  AND  Supery
 during  the  year  ending  on  the  ;
 39  day  of  March,  1960,  in  res-  That  a  sum  not  exceeding
 pect  of  ‘Capital  Outlay  on  Ports’”  Rs  59,58,000  be  granted  to  the

 President,  on  account,  for  or
 towards  defraying  the  charges

 Demand  No  34—Caprrat  OuTLA:  ON  during  the  year  endmg  on  -the
 Roaps  3lst  day  of  March,  ‘1960,  in  res-

 Pect  of  ‘Other  Capital  Outlay  of
 “That  a  sum  not  exceeding  the  Ministry  of  Works,  Housing

 Rs  1,87,50,000  be  granted  to  the  any  Supply’”
 President,  on  account,  for  or
 towards  defraying  the  charges
 during  the  year  ending  on  the
 3lst  day  of  March,  960  in  res-

 DEManp  No  39—CapPrraL  OuTLAy  06
 THE  DEPARTMENT  OF  ATOMIC  ENERGY

 pect  of  ‘Capital  Outlay  on  Roads’”  ‘That  a  sum  not  exceeding
 Rs  45,58,000  ७९  granted  to  the

 Dzmanp  No  35—-Orner  Caprrrau  Out-  President,  on  account,  for  or
 LAY  OF  THE  MINISTRY  OF  TRANSPOFT  towards  defraying  the  charges

 AND  COMMUNICATIONS  during  the  year  ending  on  the
 3lgt  day  of  March,  1960,  in  res-

 “That  gp  sum  not  exceeding  Pect  of  ‘Capital  Outlay  of  the
 Rs  73,0i,000  be  granted  to  the  Department  of  Atomic  Energy’”
 President,  on  account,  for  or
 towards  defraying  the  charges
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 Account)  ह... 8  (Amendment)
 है -..!! ह

 APPROPRIATION  (VOTE  08  Mr,  Speaker:  The  question  is:
 ACCOUNT)  BILL*

 Shri  Morarji  Desai;  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  provide
 for  the  withdrawal  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of  part
 of  the  financial  year  1959-60,

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from
 and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of
 part  of  the  financial  year  1959-60".

 The  Motion  was  adopted.
 Shri  Morarji  Desai:  I  introducet  the

 Bill

 46.35  hrs.

 APPROPRIATION  (VOTE  ON
 ACCOUNT)  BILL

 Shri  Morarji  Desai:  I  beg  to  move}:
 “That  the  Bull  to  provide  for

 the  withdrawal  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of
 a  part  of  the  financial  year
 1959-60,  ‘be  taken  into  considera-
 tion”.

 Mr.  Speaker:  The  question  is

 “That  the  Bill  to  provide  for
 the  withdrawal  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of
 a  part  of  the  financial  year
 1959-60,  be  taken  into  considera-
 tion”.

 The  motion  was  adopted.

 “That  clause  a  clause  3,  the
 Schedule,  clause  l,  the  Enacting
 Formula  and  the  Title  stand  part
 of  the  Bill”.

 The  motion  was  adopted,
 Clause  2,  clause  3,  the  Schedule,

 clause  4,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shri  Morarji  Desai:  I  beg  to  move:

 “That  the  Bill  be  passed”.

 Mr,  Speaker:  The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted,

 6.36  hrs.

 CHARTERED  ACCOUNTANTS
 (AMENDMENT)  BILL

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Chartered  Accountants  Act,
 ‘1949,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration”.

 The  Institute  of  Chartered  Account-
 ants  of  India  was  set  up  under  the
 Chartered  Accountants  Act,  1949.
 The  working  of  the  Act  during  the
 last  nine  years  has  revealed  certain
 deficiencies  and  defects  which  are
 sought  to  be  removed  by  this  Bill.
 The  Act  was  last  amended  in  ‘1955.
 During  the  debate  on  the  Bill  the
 Government  had  given  an  assurance
 that  a  more  comprehensive  amend-
 ing  Bill  will  be  brought  forward  in
 due  course.  The  amendments  pro-
 Posed  in  the  Bill  are  meant  to  remove

 *Published  in  the  Gazette  of  India  Extraordinary  Part  W—Section  2,
 dated  ‘12-3-1959.

 tIntroduced  with  the  recommendation  of  the  President.
 tMoved  with  the  recommendation  of  the  President.
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 deficiencies  in  the  existing  Act  and
 also  to  ensure  better  fulfilment  of  the
 objectives  underlying  the  Act.  Since
 the  number  of  elected  members  of
 the  Council  of  the  Institute  is  at
 present  determined  on  the  basis  of
 one  representative  for  every  350
 members  of  the  Institute,  the
 existing  strength  of  20  elected  and
 five  nominated  members  is  bound  to
 increase  considerably  with  the  in-
 crease  in  the  membership  of  the
 Institute.  It  is  proposed,  therefore,
 to  limit  the  maximum  membership
 of  the  Council  to  30  including  six
 members  nominated  by  the  Gov-
 ernment,  so  that  the  Council  may
 not  become  too  unwieldy.  The  in-
 crease  in  the  number  of  nominated
 members  from  five  to  six  is  being
 made  in  order  to  keep  the  proportion
 of  the  nominated  to  elected  members
 in  the  same  ratio  as  it  is  in  the
 present  Act.

 The  present  provisions  in  the  Act
 prescribe  an  elaborate  procedure  for
 enquiries  relating  to  complaints  of
 misconduct  against  the  members  of  the
 Institute.  The  findings  of  the  Council
 in  a  particular  case  are  required  to  be
 referred  to  the  high  court  for  final
 orders.  In  order  to  ensure  economy
 and  expeditious  disposal  of  disciplin-
 ary  cases,  it  is  now  proposed  to  vest
 the  Council  of  the  Institute  with
 limited  powers  to  dispose  of  complaints
 26.39  hrs.

 (Mr.  Depury-Spreaker  in  the  Chair]

 against  ite  members,  without  the  need
 for  reference  to  high  courts.  The  sche-
 dule  of  the  Act  specifying  misconduct
 is,  therefore,  being  split  up  into  two
 schedules  on  the  basis  of  what  con-
 stitutes  a  major  or  minor  misconduct,
 and  the  Council  is  being  empowered  to
 pass  orders  in  respect  of  misconducts
 of  a  minor  nature.  Even  there,  how-
 ever,  the  aggrieved  parties  will  have
 the  right  of  appeal  to  the  high  court
 against  the  orders  of  the  Council.

 It  may  be  mentioned  here  that  of
 the  57  cases  so  far  disposed  of  by  the

 (Amendment)  Bil  9996

 high  courts  on  references  from  the
 Council  of  the  Institute,  the  high
 courts  have  upheld  the  findings  of  the
 Council  inasmany  as  50  cases,  and
 only  in  seven  cases  the  courts  did  not
 agree  with  the  Council  that  the  mem-
 ber  concerned  was  guilty  of  miscon-
 duct.  These  figures  clearly  indicate
 that  the  judgment  of  the  Council  has
 been  exercised  in  a  sound  and  justi-
 fiable  manner  and  it  would  be  proper
 to  give  certain  limited  powers  to  the
 Council.  It  has  come  to  the  knowledge
 of  the  Government  that  some  un-
 recognised  associations  working  in  the
 country  profess  to  coach  students,  con-
 duct  examinations  and  issue  certificates
 and  diplomas  in  accountancy  and  that
 many.  students  resort  to  these  institu-
 tions  on  a  mistaken  notion  that  the
 degrees  and  diplomas  awarded  are
 equivalent  to  qualifications  possessed
 by  chartered  accountants  and  will
 enable  them  to  engage  in  fields  of
 work  which  are  statutorily  confined  to
 chartered  accountants.

 Since  it  is  the  essence  of  the  scheme
 of  the  Chartered  Accountants  Act
 that  there  should  be  only  a  single
 agency  to  regulate  the  profession  of
 accountancy  in  this  country  and  since
 the  Institute  of  Chartered  Accountants
 of  India  is  the  body  established  under
 the  Act  for  this  purpose,  holding  of
 examinations  and  training  in  account-
 ancy  by  a  multiplicity  of  bodies  or
 associations  with  similar  aims  and
 objectives  competing  with  the  insti-
 tute  wili  defeat  the  underlying  pur-
 pose  of  the  Act  to  regulate  the  profes-
 sion  and  exercise  disciplinary  juris-
 diction  over  the  members  of  the  pro-
 fession.  Confirment  and  issue  of  cer-
 tificates  of  competency  in  accountancy
 by  unauthorised  bodies  is,  therefore,
 being  prohibited.

 Before  I  go  to  the  next  important
 provision  in  the  Bill  vesting  the  Gov-
 ernment  with  power  to  direct  the
 Council  to  make  or  amend  any  regu-
 lations,  it  is  necessary  to  give  a  brief
 review  of  the  historical  development
 of  this  profession  in  the  country.  In
 order  to  safeguard  the  interests  of
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 investors  shd  joint-stock  enterprises,
 the  first  attempt  to  regulate  the  pro-
 feasion  was  made  in  ‘1914,  when  the
 Companies  Act  provided  that  auditing
 of  company  accounts  is  to  be  done  only
 by  an  auditor  holding  a  certificate  of
 competence  from  the  local  Govern-
 ment.  The  Provincial  Governments
 accordingly  framed  their  own  ruies
 and  regulations  for  the  grant  of  such
 certificates  In  1980,  the  Centre  re-
 cognised  the  need  for  more  positive
 regulation  and  set  up  an  Indian  Ac-
 countancy  Board  under  the  Avditors
 Certificate  Rules,  promulgated  under
 nm  amendment  of  the  then  Companies
 Act.  This  Board  was  composed  of
 members  nominated  by  Government
 tall  1939,  when  the  principle  of  elec-
 fon  of  non-official  members  was  first
 introduced.

 The  rapid  industrialisation  of  the
 country  during  the  war  and  post-war
 years  and  the  consequent  .ncrease
 in  and  widening  of  the  scope  of  func-
 tuons  of  accountants  necessitated  the
 appointment  of  an  Expert  Committee
 to  go  into  the  question  of  setting  up
 an  autonomous  body  to  regulate  the
 entry  into  the  profession  and  to  exer-
 cise  disciplinary  jurisdiction  over  its
 members  The  Chartered  Accountants
 Act,  949  was,  therefore,  enacted  on
 the  basis  of  the  recommendations  of
 the  Expert  Committee  The  institute
 set  up  under  the  Act  has  on  the  whole
 justified  the  confirment  of  autonomy
 om  the  profession.  Its  performance  in
 various  fields  such  as  coacning  of
 students,  finding  avenues  of  employ-
 ment  for  its  members,  undertaking
 research  programmes,  exercising  vigi-
 lance  to  ensure  that  its  members
 adhere  to  weil-established  principies
 of  ethical  conduct,  have  by  and  large
 been  satisfactory,  considering  its  com-
 Parative  infancy  The  institute  has
 a  general  fund  of  about  Rs.  0  lakhs
 at  present  and  3s  a  self-supporting  body
 deriving  its  income  from  membership
 and  examination  fees.  The  Govern-
 ment  have  made  certain  non-recurring
 grants  for  building  purposes  and  for
 wmplementation  of  its  coaching  scheme
 and  a  further  amount  not  eaceeding
 Rs.  5  lakhs  to  meet  part  of  the  expen-

 diture  on  buildings  at  regional  head-
 quarters

 While  not  detracting  from  whatever
 hag  been  done  by  the  Institute  so  fer,
 misgivings  have  been  expressed  that
 it  has  not  taken  sufficient  steps  to
 safeguard  the  interests  of  new  entrants
 to  the  profession  or  to  evolve  an  ade-
 quate  traming  scheme  for  the  benefit
 of  the  students,  etc  It  has  been  alleg-
 ed  that  the  powers  of  the  Institute  are
 in  the  hands  of  a  few  entrenched  in
 the  profession  and  that  the  Institute
 is  being  managed  and  3  regulation-
 making  powers  exercised  in  such  a
 manner  as  to  protect  vested  interests
 rather  than  the  interests  of  the  pro-
 fession  as  a  whole  The  younger
 members  of  the  profession  have  com-
 plained  that  they  are  not  getting  that
 much  of  guidance  or  help  from  the
 Institute  as  they  have  a  right  to  expect.
 Apart  from  whether  these  criticisms
 are  justified  or  not,  in  the  context  of
 our  present  economic  development
 when  the  State  is  trying  by  phased
 economic  programmes  to  impreve  the
 lot  of  the  common  man,  it  is  neces-
 sary  that  the  concept  of  autonomy  of
 such  statutory  bodies  or  corporations
 should  be  tempered  with  the  neces-
 sary  degree  of  state  supervision  to
 ensure  the  exercise  of  that  autonomy
 in  the  public  interest.  For  such  effec-
 tave  supervision,  it  is  necescary  that
 the  State  should  have  some  reserve
 power  in  the  statutes  setting  up  such
 bodies  It  is,  therefore,  proposed  in
 the  Bill  that  the  Goverrment  should
 have  the  power  to  suggest  regulations
 to  be  made  to  the  Council  of  the  Insti-
 tute  m  the  public  interest  and  on  the
 Councl’s  fatlure  to  do  so  to  make  the
 regulations  themselves  m  respect  of
 any  of  the  matters  specified  :n  section
 5  of  the  Act

 I  may  mention  here  that  the  rela-
 tions  between  the  Government  and  the
 Institute  have  on  the  whole  been  satis-
 factory  and  cordial  so  far,  and  that
 differences  of  opinion  wherever  they
 have  arisen  have  been  settled  ami-
 cably  after  discussions  in  a  spirit  of
 understanding  and  co-opertbon  by
 both  parties  It  will  be  perhaps  not
 quite  correct  to  assume  that  the  power
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 now  bemg  vested  in  the  Government
 will  be  used  without  consultation  with
 the  Council  of  the  Institute  or  with-
 out  understanding  the  point  of  view
 of  the  Insttute.  The  Government's
 intention  is  that  such  power  will  be
 used  only  when  an  understanding  with
 the  instztute  cannot  be  reached  and
 the  Government  feel  that  pubhe  Inter-
 est  requires  positive  action  by  Govern-
 ment  Similar  provisions  exst  in
 statutes  governing  other  professions
 such  as  the  medical  profession

 I  may  draw  attention  to  the  com-
 plamts  of  inadequate  theoretical  and
 practical  training  being  imparted  to
 students,  system  of  payment  of  pre-

 smums,  etc  These  are  however
 matters  that  do  not  affect  the  provi-
 sions  of  the  Act  and  improvements
 needed  in  this  regard  can  be  effected
 through  the  regulations  to  be  framed
 under  the  Act  In  view  of  this,  the
 Minister  for  Commerce  and  Industry
 incheated  in  the  other  House  his  inten-
 tion  to  appoint  a  Committee  composed
 of  the  representatives  of  the  profession
 the  Institute  and  also  of  a  few  mem-
 bers  of  Parliament  to  look  into  these
 matters  When  the  report  of  the  com-
 mittee  is  received,  the  Government  can
 further  consider  these  matters  on  the
 basis  of  the  recommendations  of  that
 committee  and  take  suitable  action
 The  House  will  appreciate,  however,
 that  if  Government  have  to  imple-
 ment  any  recommendations  of  the
 proposed  committee,  they  must  have
 the  necessary  authority  to  00  so,
 which,  incidentally,  is.  a  justification
 for  the  regulation-making  powers  pro-
 posed  in  the  Bill

 With  reference  to  the  grievance  of
 the  new  entrants  that  they  are  not
 getting  sufficient  opportumties  because
 of  the  work  being  concentrated  in  a
 few  firms  of  senior  chartered  account-
 ants  and  other  complaints  involving
 matters  of  policy  made  in  the  other
 House,  the  Minister  of  Commerce  and
 Industry  3s  also  proposing  to  convene
 a  meeting  of  the  hon  Members  of  the
 two  Houses  who  are  interested  in  the
 subject,  he  officials  of  the  Department
 of  Company  Law  Administration  and

 MARCH  है  980  (Amendment)  ह...“ अ  6000

 the  office  bearers  of  the  Council  of  the
 Institute  to  suggest  solutions  of  thase
 problems  I  am  sure  the  Members
 of  the  House  who  may  have  misgivings
 in  respect  of  the  exercise  by  the  Coun-
 cul  of  the  Chartered  Accountants  Insti-
 tute  of  its  present  powers  and  the
 management  of  rts  affairs  would  have
 ample  opportunities  to  make  sugges~
 tions  as  to  how  things  can  be
 improved

 A  Bill  to  regulate  the  provisions  of
 the  Cost  and  Works  Accountants  Bill
 has  also  been  sponsored  by  the  Gov-
 ernment  and  it  was  referred  to  a
 Joint  Committee  of  the  two  Houses
 The  Joint  Committee,  which  was
 agreed  to  by  this  House,  has  amend-
 ed  the  Bill  and  it  has  been  passed
 by  the  Rajya  Sabha  It  has  to  be  con-
 sidered  by  this  House  in  due  course

 An  important  change  made  by  the
 other  House  m  the  Bill  is.  in  respect  of
 the  use  of  designation  of  “Chartered
 Accountant”  by  members  of  the  Inst-
 tute,  whether  they  are  in  practice  or
 not  Under  the  existing  Act,  mem-
 bers  not  in  practice  are  not  allowed  to
 use  this  designation  The  Council  of
 the  Institute  and  the  members  of  the
 profession  have,  however,  been  per-
 sistently  asking  for  the  removal!  of  this
 distinction  on  various  grounds,  includ-
 ming  the  practice  prevailing  in  other
 countries  Government  are  persuaded
 to  give  way  to  this  sentiment  of  the
 profession,  and  provision  75  being  made
 to  allow  the  use  of  this  designation  by
 all  members  of  the  Institute

 The  other  amendments  are  of  a
 verbal  and  procedura)  nature  Suir,  I
 beg  to  move

 “That  the  Bull  further  to  amend
 the  Chartered  Accountants  Act,
 1949,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration  ”

 Mr.  Deputy-Speaker:  Motion  mov-
 ed

 “That  the  Bill  further  to  amend
 the  Chartered  Accountants  Act,
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 amendment  to  which  has  now  come
 before  the  House.  At  that  time  I  said
 that  some  of  the  defects  of  this  Bill

 ter.  In  the  course  of  the  proceedings
 of  the  Select  Committee  those  who
 were  in  the  Select  Committee,  includ-
 ing  my  humble  self,  came  to  know  of
 many  details  as  to  how  this  particular
 Act  was  working.  We  had  the  benefit
 of  evidences  from  various  eminent

 discussing  the  Cost
 Accountants  Bill  in  the  Joint  Com-
 mittee  we  were  in  a  position  to  exam-
 ine  those  witnesses  and  some  of  the
 points,  to  which  a  reference  has  been
 made  just  now,  came  up  there  also.
 I  am  sorry  to  say  that  there  is  a  cer~
 tain  amount  of  controversy  about
 them.

 I  do  not  like  the  extra  power  which
 the  present  Bill  seeks  to  give  to  the
 Government.  In  the  existing  Act
 there  is  enough  power  for  Government
 to  act.  Long  ago  when  the  first  Bill
 was  introduced—that  was  when  the
 Constituent  Assembly  was  function-
 ing  and  it  was  actually  introduced  on
 the  last  day—those  who  were  inter-
 ested  in  the  profession  of  chartered
 accountants  were  very  eager  that  their
 affair  should  be  conducted  under  some
 legislation.  Therefore,  they  were  very
 anxious  that  somehow  or  other  a  law
 should  be  passed.  The  Government
 also  were  very  sympathetic  to  the
 approach  then  and  they  were  very
 helpful.  But  the  subject  was  placed
 on  the  agenda  of  the  last  day  of  the
 Constituent  Assembly.  Nobody  want-
 ed  to  lose  the  opportunity  and,  there-

 fore,  somehow  or  other,  the  measure
 went  through  to  the  satisfaction  af  all
 concerned.  All  these  years  it  has  been
 working  very  well.

 In  the  Statement  of  Objects  and
 Reasons  to  the  Bill  as  it  then  came
 before  the  Constituent  Assembly  it
 was  assured  that  slowly  and  steadily
 the  entire  management  will  be  handed
 over  to  the  professionals,  the  Govern-
 ment’s  control  would  gradually  get
 reduced  and  ultimately  it  will  be
 reduced  to  nothing.  But  now  what  I
 find  is  that  in  this  Bill  Government  is
 seeking  to  have  more  powers.  In  my
 opinion,  in  the  present  Act  itself  there
 are  adequate  powers  to  enable  the
 Government  to  watch  the  situation  and
 control  it.  No  decision  of  the  Council
 can  become  operative  unless  Govern-
 ment  previously  sanctions  it.  That,  m
 my  opinion,  is  more  than  enough  in
 the  case  of  a  professional  body  which
 has  been  functioning  well  and  which,
 as  the  hon.  Minister  has  stated  just
 now,  has  not  given  any  room  for  any
 serious  controversy.  He  bas  said  just
 now  that  the  relationship  was  on  the
 whole  excellent.  I  do  not  remember
 the  exact  word.  Perhaps,  he  has  used
 the  word  “cordial”.  Having  said  that,
 now  to  seek  power,  so  to  say,  silent-
 ly—I  would  not  use  the  word  surrep-
 titiously—for  having  fuller  control
 over  the  Institute  is  not  fair  to  those
 who  have  been  engaging  themselves  in
 this  profession.  The  power  now  sought
 to  be  given  is  to  control,  guide  and
 direct  the  Institute.  That  is  not  a
 power  that  was  there  before.  Previ-
 ously,  the  old  power  was  to  the  effect
 that  the  decisions  of  the  Council  of
 the  Institute  will  become  operative
 only  when  Government  sanctioned

 ३6.58  hrs,

 (Mr.  SpEAKER  in  the  Chair]

 them.  Now  they  want  to  have  more
 power  to  direct  them  to  do  certain
 things  or  not  to  do  certain  things.  That
 does  not  seem  to  be  a  healthy  approach
 to  the  whole  matter.  Government
 should  allow  institutions  of  this
 nature  to  function  as  they  like  and
 be  satisfied  with  what  legitimate
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 power  Government  have  In  my  hum-
 bie  opinion,  the  scheme  to  have  more
 powers  38  not  dong  a  good  turn  to
 the  profession  Within  certain  lhmits,
 they  must  he  allowed  to  err  and  pro-
 ceed.  Then  only  they  will  grow  It
 will  not  be  fair  on  the  part  of  the
 Government  to  :magine  that  they  have
 superior  wisdom  m  the  case  of  manag-
 Sing  certain  technical  professions

 Dunng  the  working  of  the  Act  it
 was  found  by  those  who  were  engaged
 in  the  profession  that  the  governmen-
 tal  representation  in  the  Council  was
 a  little  more  than  what  was  necessary
 Owing  to  the  great  influence  which
 Government  officials  have  m  certain
 committees,  to  give  them  more  repre-
 sentation  will  not  help  such  bodies  to
 function  boldly  and  independently
 There  have  been  even  complaints  and
 controversies  about  this

 Mr,  Speaker:  The  hon  Member
 may  continue  his  speech  later  As  7६
 is  5  o’clock  we  will  now  take  up  the
 other  business

 ३37  hrs.

 “MOTION  FOR  ADJOURNMENT—
 contd

 ~  Shri  Tridib  Kumar  Chaudhuri:  I
 ~beg  to  move

 “That  the  House
 adjourn”

 do  now

 The  main  point  that  I  have  sought
 to  emphasize  in  moving  this  adjourn-
 ment  motion  35  to  focus  attention  on
 the  lack  of  security  and  protection  for
 the  life  and  property  of  Indian  nation-
 als  in  that  part  of  the  country  from
 which  I  come,  and  which  forms  the

 ¢  border  area  with  Pakistan

 This  lack  of  security  and  protection
 has  been  highlighted  during  the  course
 of  the  last  few  days  by  violation  by
 Pakistan:  military  units  of  our  fron
 tier  with  impunity,  by  kidnappmg  of
 Indian  nationals  without  any  sort  of
 step  being  taken  on  our  part;  and

 then,  the  Pakistani  imiltary  forces
 have  started  heavy  firing  which  was
 continued  till  late  midnight  on  Wed-
 nesday,  that  w  yesterday  midnight.

 The  latest  position  as  has  been
 reported  in  two  days  Calcutta  papers,
 is  that  “in  varying  degrees  of  inten-
 sity  Pakistanis  have  kept  up  firing
 throughout  the  day  and  night  on
 Tuesday  They  broke  off  about  6  on
 Wednesday  morning,  resuming  their
 hostile  activities  at  about  lpm  with
 renewed  vigour”  And  as  I  have  just
 told  you,  the  firing  has  continued  tll
 midnight  I  do  not  know  what  the
 latest  position  is  this  morning

 Two  Indian  nationals  are  mm  hospital
 with  mortal  bullet  wounds

 Now,  it  might  be  asked  how  this
 thing  started  The  village  Rajnagar,
 where  the  incident  has  taken  place,
 has  always  been  under  the  occupation
 of  India  since  partition  Pakistan,  of
 course,  disputed  this  ownership,  but
 according  to  the  Bagge  Award  the
 village  has  been  permanently  included
 in  India

 It  was  only  on  January  15,  last  when
 there  was  Indo-Pakistan  boundary
 adjustment  in  the  Murshidabad  area
 under  the  tcrms  of  the  Prime  Minis-
 ters’  Agreement  that  pillars  were
 erected  indicating  that  the  village  lay
 permanently  within  India  So,  that  is
 the  position  in  Rajnagar,  but  lest  it
 should  be  supposed  that  this  is  an
 isolated  incident  on  the  border  aris-
 ing  out  of  the  harvesting  of  crops
 from  disputed  lands,  I  have  to  men-
 tion  certain  facts

 Just  after  the  two  Prime  Ministers’
 Agreement  was  signed,  we  found  that
 from  the  entire  border  area,  the  zec-
 tor  of  the  West  Bengal-East  Pakistan
 border  which  lies  along  the  eastern
 side  of  Murshidabad  District  along  the
 river  Ganga,  starting  from  a  point  ut
 Noorpur  Kuthi  or  Char  down  to  PS
 Jalangi,  a  distance  of  about  80  miles,
 the  Pakistan  Government,  on  their
 side,  withdraw  their  border  forces  and
 border  police,  and  these  border  police
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 were  replaced  by  one  of  the  notorious
 crack  regiments  of  Pakistan,  the  East
 Pakistan  Rifies.

 I  had  occasion  to  draw  the  attention
 of  the  Prime  Minister  by  correspon-
 dence  to  the  fact  that  one  spot  called
 Noorpur  Char  which  was  under  our
 oceupation—our  police  forces  were
 there—had  been  sudderily  occupied  by
 the  units  of  the  East  Pakistan  riff
 and  our  forces  had  evacuated.  The
 readjustment  of  borders  or  inter-
 change  of  territories  was  to  come  on
 5th  January.  This  was  on  ]8th  Nov-
 ember.  On  i8th  November,  even
 ‘before  the  implementation  of  the
 Prime  Ministers’  Agreement,  Pakistani
 military  units  occupied  this  Char
 Noorpur

 What  is  this  Char  Noorpur?  This
 controls  the  offtake  of  the  river  Bhagi-
 rati-Hooghly,  that  is  to  say,  it  has  a
 very  serious.  strategie  importance.
 They  knew  it,  and  because  of  that
 they  lost  no  time  in  sending  their  muli-
 tary  forces,  and  our  forces  evacuated

 I  made  representations  to  the  Prime
 Minister,  I  wrote  to  the  West  Bengal
 Government,  and  subsequently  it
 appeared  that  the  Bagge  line  was
 astride  this  Char  Noorpur.  The  whole
 of  this  Char  Noorpur  does  not  belong
 to  Pakistan,  part  of  it  belongs  to  us,
 and  subsequently,  of  course,  again  our
 police  forces  were  sent  there.

 From  this  place  called  Char  Noor-
 pur  to  P.S.  Jalangi,  a  distance  of  60  or
 70  miles,  Pakistan  has  posted  its  mili-
 tary  forces  to  man  their  side  of  the
 border  And  what  is  the  position  on
 our  side?

 On  our  side,  you  would  be  surprised
 to  learn,  the  defence  and  security  of
 these  border  areas  are  the  responsi-
 bility  of  the  so-ca'led  Defence  Depart-
 ment  of  the  Ministry  of  Home  Affairs
 of  the  Government  of  West  Bengal.
 This  Defence  Department  is  really  an
 extension  of  the  Police  Department,
 and  works  in  close  collaboration  with
 ordinary  police  forces.  In  most  cases,
 however,  the  responsibility  of  defend-
 ing  the  border  lies  with  the  ordinary
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 police  force  of  the  local  police  stations:
 and  is  under  the  charge-of  District
 Magistrates  and  District  Superinten-
 dents  of  Police.

 While  Pakistan  was  moving  her
 military  forces  what  were  our  Govern-
 ment  doing?  Our  Prime  Minister
 informed  us  this  morning  that  it  is
 under  the  charge  of  the  Area  Com-
 mander,  or  under  the  Eastern  Head-
 quarters.  Now,  the  actual  headquarters
 of  the  Eastern  Command  is  in  Luck-
 now,  more  than  600  miles  away  from
 this  place,  and  even  with  regard  to
 the  Calcutta  Area  Command,  we  have
 our  own  misgivings.

 ।

 I  want  to  ask  the  Prime  Minister  if  Y
 it  is  not  a  fact  that  the  present  Area
 Commander  of  Calcutta  is  a  gentle-
 man  who  has  not  still  renounced  his
 British  nationality.  Would  he  also
 enquire  into  the  further  fact  that  a
 blood  relation  of  this  officer  who  is
 our  Area  Commander  in  Calcutta  is
 also  a  Brigadier  and  Area  Commander
 on  the  Pakistani  side,  and  both  are
 British  nationals?

 Now,  we  have  our  own  misgivings.
 *

 If  necessary,  I  can  give  the  names
 also.  I  did  not  want  to  bring  in  the
 names  of  our  officers,  but  I  have  been
 forced  to  it  Recause  the  Prime  Minis-
 ter  said  that  the  Eastern  Command
 and  its  officers  were  quite  alive  to  the
 situation.

 I  come  from  this  district  and  I  can
 tell  you  that  unless  we  have  an  invi-
 sible  army,  no  armed  military  unit  is
 anywhere  near  400  miles  of  this  80-
 mile  long  sector  where  Pakistan  has
 sent  its  military  forces.

 And  what  is  the  position  in  this
 region  of  the  district?  You  have  to
 remember  the  fact  that  I  represent
 the  one  single  Muslim  majority  district
 in  the  whole  of  the  Indian  Union.
 Under  the  denominational  partition,
 Murshidabad  was  in  Pakistan  for
 seven  days.  Of  course,  I  do  not
 impugn  the  loyalty  of  the  average
 Mussalman  citizens  there.  The  Mus-
 lim  compatriots  of  mine,  and  parti-
 cularly  from  th‘s  area,  are  as  good
 patriots  as  I  or  you  are.  But  it  has
 been  the  systematic  policy  of  the  |
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 (Shri  Tridib  Kumar  Chaudhuri}
 Pakistan  Government  to  try  to  probe
 the  spot  as  a  kind  of  soft  under-belly
 where,  if  necessary,  they  can,  if  it
 comes  to  that,  start  operations.  I
 would  like  to  know  what  steps  Gov-
 ernment  have  been  taking  all  these
 months  Formerly,  there  were  ordi-
 nary  border  troubles  Naturally,  in
 rural  areas,  there  would  be  trouble
 over  harvesting  in  disputed  lands,  end
 the  border  was  not  demarcated  pro-
 perly  But  then  comes  the  two  Prime
 Ministers’  agreement  on  lith  Septem-
 ber,  and  even  before  the  ink  on  the
 signatures  on  that  agreement  was  dry,
 Pakistan  sent  its  military  forces  along-
 side  this  whole  80-miule  border  and
 we  still  go  on  thinking  that  nothing
 wil]  happen

 The  Prime  Minister  made  a  surpris-
 ing  statement  today,  and  he  said  that
 it  might  be  the  policy  of  the  Pakistan
 forces  to  try  to  probe  at  one  point,
 make  some  incursions  at  one  point  and
 then  do  it  at  another  point,  so  as  to
 keep  our  Armed  Forces  and  the
 morale  of  our  Armed  Forces  and  our
 commanders  and  officers  on  tenter-
 hooks,  so  that  they  may  not  coriten-
 trate  at  one  poimt  But  may  I  ask
 him  Have  we  ever  concentrated  at
 one  point?  .

 Leaving  aside  even  the  question  of
 the  Military  defence  of  the  bordcr
 what  have  we  done  with  regard  to
 this  ordinary  civ]  defence?  Only  the
 other  day,  the  Deputy  Minister  of
 External  Affairs  mformed  us  during
 the  question  hour  as  follows

 “Between  l4th  and  8th  Novem-
 ber,  1958,  Pakistani  mulitary  per-
 sonnel  trespassed  into  Indian  ter-
 ritorial  waters  m  the  river  Padma
 near  Nurpur  Kuth:  under  P
 Suti,  Distmet  Murshidabad  and
 kidnapped  2!  Indian  nationals
 elong  with  three  boats  laden  with
 350  bales  of  jute  belonging  to  an
 Indian  national”

 I  might  addethat  these  jute  bales  were
 being  sent  from  a  place  called  Dhulian
 about  5  miles  up  from  WNurpur

 Kuthi;  and  they  were  trying  to  go  to
 Nabadwip  vw  the  Hooghly,  vic  this
 Nurpur  Kuth:  by  the  Bhagirathi.  But
 they  were  prevented  Unfortunately,
 from  that  period,  that  is  roundabout
 l4th  to  35th  November,  river  traffic
 from  Nurpur  Kuthi  up  te  P  S  Jelangi
 has  been  completely  closed  to  Indian
 nationals  I  want  to  ask  the  Prime
 Mimister  what  he  has  done  about  :t,
 and  why  it  is  that  our  boats  cannot
 ply  on  our  territorial  waters.

 Then,  there  has  been  kidnapping.
 Pandit  D  N  Tiwary  had  made  a
 mistake  the  other  day  when  this  ques-
 tion  came  up  and  he  supposed  that  it
 was  Our  nationals  who  had  trespassed
 into  Pakistan  waters,  then  Shrimati
 Lakshmi  Menon  corrected  him  and
 sad  that  it  was  the  Pakistan  military
 personnel  who  had  trespassed  into
 Indian  waters  Here  on  ३80  Novem-
 ber,  we  have  an  incident,  where  they
 violate  our  border,  kidnap  our  nation-
 als  and  as  the  Prime  Minister  mform-
 ed  us,  they  have  sent  those  nationals
 of  ours  to  Pakistan  jails  on  conviction
 Then,  again,  on  another  spot,  they
 come  and  violate  our  border  and  take
 away  our  men  First,  they  chosed
 some  of  the  cultivators,  and  started
 shooting,  the  cultivators  ran  pell-mell
 Only  one  man  was  caught,  and  that
 man  was  beaten  with  rifie-batons,
 kicked  and  dragged  a  distance  of  about
 two  hundred  to  three  hundred  yards,
 and  God  only  knows  what  happened
 to  him

 How  long  are  we  going  to  tolerate
 this  kind  of  thing?  It  may  not  be  a
 question  of  the  mulitary  defence  of
 the  border,  it  may  not  be  a  big
 military  question  But  I  want  to  ask
 what  provision  Government  has  mede,
 what  arrangements  Government  has
 made  to  see  that  the  life  and  property
 of  our  citizens,  who  are  as  good  Indian
 eitizens  as  you  and  I  are  or  the
 Prime  Minister  is  are  safe  What
 arrangement  has  been  made  for  the
 security  and  for  the  protection  of  their
 life  and  property?

 Not  only  that  Look  at  the  Assam
 border  They  violate  our  border  They
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 come  and  criminally  assault  a  है... “ि
 nant  woman  who  is  in  hospital  now.
 How  long  ere  we  go.ng  to  tolerate
 this  kind  of  thing?  Can  I  not  demand,  ४
 in  order  to  voice  the  resentment  that
 is  mounting  up  in  the  minds  of  our
 countrymen,  of  this  Government:
 either  govern  or  get  out?  Why  is  it
 that  you  are  looking  on  helplessly?  yw

 It  may  not  be  a  big  question  to-
 you  and  me.  It  may  not  be  a  big
 international  question.  But  it  is  a
 question  of  the  life  and  security  of
 every  one  of  us.  If  the  life  and
 security,  if  the  honour  of  our  women
 cannot  remain  inviolate  within  our
 own  borders,  I  can  only  pray  that  God
 help  us.

 Mr.  Speaker:  I  fix  a  time-limit  of
 ten  minutes  for  hon.  Members.  I  have
 received  intimation  from  a  number  of
 Members  that  they  would  like  to
 speak,  particularly  from  West
 Bengal  and  Assam.

 Shri  A.  C.  Guha  (Baraset):  Mem-
 bers  from  West  Bengal  on  this  side
 also  may  be  called

 Mr  Speaker:  Yes

 Raja  Mahendra  Pratap  (Mathura):
 I  want  to  support  Government,  to
 help  Government

 Mr.  Speaker:  Order,  order.  The  hon.
 Member  will  kindly  resume  his  seat.

 Raja  Mahendra  Pratap:  I  have  a
 plan

 Mr.  Speaker:  Yes.  I  shall  call  upon
 one  hon.  Member  from  each  Group.
 First  I  will  call  upon  Shri  Hem
 Barua,  from  the  PSP.  Likewise,  I
 will  call  Shri  HL  N,  Mukerjee  from
 the  Communist  Group.  Of  course,  I
 will  also  allow  one  or  two  more
 Members  from  West  Bengal.

 Shri  Basumatari  (Goalpara-Reserv-
 ed-Sch.  Tribes):  Members  trom
 Assam  on  this  side  may  also  be
 called

 Mr.  Speaker:  Yes.
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 Shri  P.  K.  Deo  (Kalahandi):  What.
 about  smaller  groups?

 Mr.  Speaker:  We  shall  see.

 Shri  Vajpayee  (Balrampur):  This
 is  an  all-India  question,  not  a  ques-
 tron  of  West  Bengal  alone.

 Shri  Hem  Barua:  It  isa  80779
 spectacle  to  see  that  in  spite  of  the
 periodic  professions  of  goodwill  and
 amity  between  the  two  countries,  the-
 Indo-Pak  relationship  is  in  a  con-
 tinuous  process  of  deterioration,  and:
 the  bitterness  that  led  to  a  country-
 wide  blood  bath  in  which  Pakistan.
 was  born  still  continues  and  trails
 into  widening  circles  as  time  passes.  if

 The  crux  of  the  problem  now  is.-
 this,

 Are  we  going  to  allow  this  car-.
 nage  to  continue,  this  blood  bath  to
 continue  or  are  we  going  to  put  2
 stop  to  it?  Everybody  in  the  House
 would  agree  if  I  say  that  we  want
 a  cessation  of  hostilities  to  put  an  end
 to  the  firing  that  has  told  heavily  on
 the  life  and  property  of  Indians  in,
 the  border  lands  affected  by  Pakistani
 firing.  Now,  this  is  not  an  isolated,
 incident.  This  may  be  a  minor  irri-
 tation,  as  the  Prime  Minister  was
 pleased  to  say,  but  so  far  as  the  people
 living  in  the  border  areas  are  con-
 cerned,  this  is  not  a  minor  isolated  in-
 cident  at  all.  I  want  to  study  or  re~
 view  this  incident  against  the  back-
 ground  of  wider  problems,  problems
 like  the  Kashmir  dispute  and  the-
 canal  waters  dispute.  These  disputes
 are  hanging  on  for  a  long  time  and
 in  the  face  of  it,  US  arms  and  ammuni-
 tion  are  pouring  into  that  country.
 Then  we  are  periodically  subjected  to
 hostile  statements  made  by  Pakistani:
 leaders.  In  January,  General  Ayub’
 Khan  wanted  to  put  the  entire  blame
 on  our  Commanders.  He  said  that
 the  Indian  Commanders  were  mis-
 behaving.  He  did  not  try  to  find  out
 the  fault  with  his  people,  with  his
 troops,  with  his  Army  personnel,  but
 shifted  the  entire  burden  on  to  our
 side.  These  are  dangerous  statements.
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 [Shri  Hem  Barua]
 which  have  today  a  deeper  signifi-
 sance  than  what  they  appeer  to  have
 on  paper  This  statement  betrays
 hostile  intentions  as  well  Sir,  my
 mtention  is  not  to  create  a  sort  of
 danger-psychosis  by  making  reference
 te  the  strained  Indo-Pakistan  relations
 We  want  cordial  relations  to  exist  bet-
 ween  these  two  neighbouring  countries
 and  a  peaceful  solution  of  the  entire
 problem,  be  it  border  incidents,  or
 the  Kashmur  issue  or  the  canal  waters
 dispute  We  want  a  peaceful  solu-
 fyon  in  the  matter  and  we  want  the
 people  of  both  the  countries,  Paks
 tan  and  India,  to  co-operate  and  to
 help  to  build  an  atmosphere  of  good-
 ‘will  and  good  relationship  between
 these  two  countries

 But  then,  Sir,  we  cannot  close  our
 eyes  or  shut  our  eyes  to  the  recent
 happenings,  the  firings  resorted  to  by
 Pakistan:  troops  at  the  slightest  pre-
 text  And,  what  happens?  Laves  on
 the  Indians  side  are  lost.  During  957
 there  were  as  many  as  36  incidents
 of  heavy  firmg  across  Assam  East
 Pakistan  border  In  958  the  number
 mounted  up  and  it  became  7]  Thea
 what  happend?  On  the  2870  Decem-
 ber,  1968,  a  cease  fire  agreement  was
 signed  between  the  two  countries,
 Pakistan  and  India,  and  there  was
 only  a  temporary  jul)  after  the  sign-
 ing  of  the  cease  fire  agreement  On
 the  45th  day  of  the  signing  of  this
 cease  fire  agreement  the  storm  again

 ‘prokeout  and  Pakistan:  troops  started
 firing  across  our  border  in  the  eastern
 frontier

 What  about  firmg  on  the  Kamm-
 gan)  sector  on  the  eastern  frontier
 which  is  telling  heavily  on  the  hfe
 and  property  of  our  people?  A  Cus-
 toms  Lraison  Officer  at  the  Pakistan
 border  check-post  in  Seolamukh,  50
 mules  from  Sylhet  was  belaboured  and
 assaulted  Dy  Pakistani  Riflesmen  In
 spite  of  his  assertion  that  he  will  be
 able  to  identify  the  man  who  assault-
 ed  him  if  an  identification  parade  was
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 the  Pakistan  authorities  are
 mamtaining  solid  silence  over  this  in-
 spite  of  the  protest  made  by  the  In-
 dian  officer  at  the  check-post

 Now,  I  do  not  want  to  recount  the
 incidents  of  recent  times  They  are
 too  well  known  and  the  House  knows
 fully  about  them  Then  there  are
 certain  incidents  of  recent  memory
 This  35  a  fact  that  Pakistani  riflesmen
 entered  into  our  territory  and  looted
 money  and  property  of  our  eitizens
 There  is  no  doubt  about  it  It  28  also
 a  fact  that  an  Indian  named  Munwar
 Ah  was  killed  by  Pakistani  bullet  It
 ४  also  a  fact  that  two  women  were
 hit  by  Pakistani  bullets,  one  im  the
 chest  and  the  other  an  the  wnst  It
 is  also  a  fact  that  two  Indian  women
 were  raped  by  Pakistani  riflesmen  and
 they  were  sent  to  hospital  for  treat-
 ment  This  is  a  shame  I  would  ra-
 ther  say

 What  has  happened  is,  they  have
 not  only  raped  our  women,  but  they
 have  raped  our  sovereign  rights  on
 our  territory—I  would  hke  to  put  7६
 that  way

 Mr.  Speaker.  Order,  order  Hon
 Members  will  confine  themselves  to
 the  subject  matter  of  the  motion  This
 relates  to  an  incident  that  occurred,
 or  firing  resorted  to  in  the  East  Pakis~
 tan  border

 Shri  Hem  Barua.  I  will  come  to
 that

 Mr.  Speaker:  He  must  confine  him-
 self  to  this  only

 bri  Hem  Barua:  There  are  a  series
 of  incidents  that  lead  to  this,  it  can-
 not  be  isolated  hke  that

 Mr.  Speaker:  Now  we  are  on  the
 ineident  only  This  38  what  has  given

 +  occasion  for  my  admitting  the  motion

 J  Shri  Hem  Barna:  We  have  been
 giving  notices  of  so  many  adjourn-
 ment  motions  and  this  is  the  only

 Jopportunity  that  we  have  got.
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 I  was,  Sir,  speaking  about  the  rap-
 ing  of  our  s@vereign  rights  on  our
 territory.  What  about  Tukegram?
 Tukegram  is  in  the  continued  occu-
 pation  of  Pakistani  troops,  though
 there  is  not  even  a  shadow  of  doubt
 that  Tukegram  legitimately  belongs  to
 our  country.  The  Prime  Minister  has
 already  said  so.

 Now,  the  Nehru-Noon
 ‘was  signed.  When  the  Nehru-Noon
 Agreement  was  signed,  it  was  never
 said  by  our  Prime  Minister  that
 Pakistani  troops  must  vacate  Tuke-
 gram,  Tukegram  is  nota  _  disputed
 territory.  It  was  not  brought  before
 Mr.  Bagge  or  Mr.  Radcliffe.  Can  you
 point  out  a  single  instance  in  the  his-
 tory  of  modern  times  where  a  sover-
 eign  nation  has  allowed  foreign  troops
 to  be  stationed  in  her  territory?  ThereY
 is  no  single  instance  in  the  history  of
 modern  times  of  any  foreign  troops
 being  stationed  in  one’s  territory  and
 that  too  by  force.  Tukegram  is  oc-
 cupied  by  force.  Pakistan  is  holding
 Tukegram  as  a  ransom  for  the  solu-
 tion  of  the  Patharia  forest  dispute.
 That  dispute  must  be  solved  accord~
 ing  to  the  wishes  and  aspirations  of
 Pakistan  and  in  favour  of  Pakistan!
 If  the  dispute  is  not  solved  in  favour
 of  Pakistan,  according  to  the  wishes
 and  aspirations  of  Pakistan,  possibly
 Tukegram  will  continue  to  be  under
 the  illegal  or  illegitimate  possession
 of  Pakistan.

 Now,  there  is  another  startling  in-
 cident  in  Lakhimpur  on  the  Tripura
 border.  This  Lakhimpur  on  the  Tri-
 pura  border  was  occupied  by  Pakistani
 troops  a  few  days  before  the  Nehru-
 Noon  agreement  was  signed,  and  then
 they  had  laid  down  in  the  agreement
 that  the  status  quo  should  be  main-
 tained.  In  the  agreement  it  was  rei-
 terated,  but  it  has  not  been  main-
 tained.

 Now  comes  the  firing  in  the  Murshi-
 dabad  sector.  It  was  only  on  the  ३5७
 January  that  there  was  a  transfer  of
 Some  of  our  territories  to  Pakistan
 and  Pakistan  got  some  territories;  but
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 then  our  losses  were  more;  the  gain
 was  less.  Then,  Pakistan  shifted  the
 venue  of  operations  from  the  Assam-
 Pakistan  sector  to  the  West  Bengal’s
 Murshidabad  sector.  This  is  not  an
 isolated  action.  This  is  part  of  a  well-
 planned  strategy.  They  opened  fire
 on  a  certain  sector,  created  trouble
 there  and  then  signed  a  cease-fire
 agreement.  Then  they  shifted  their
 venue  of  operations  to  another  scene.
 They  opened  fire  in  the  Patharia  re-
 serve  forests,  killed  a  few  monkeys
 in  the  forest  because  no  man  lives
 there,  and  then  they  shifted  the  venue
 of  their  operations  from  the  Patharia
 reserves  to  the  Khasi-Jaintia  hills  and
 killed  a  women  there.  Then  they
 signed  a  cease-fire  agreement.  Then
 they  shifted  their  venue  of  operations
 to  the  Garo  hills;  opened  fire  and
 showered  a  few  bullets  there  and  then
 shifted  their  venue  of  operations  to
 the  Karimganj  sector  on  the  Assam-
 East  Pakistan  frontier.  They  have
 signed  a  cease-fire  agreement  there.
 I  do  not  know  how  long  they
 are  going  to  honour  it.  They  are
 now  shifting  their  venue  of  opera-
 tions  from  that  sector  to  the  West
 Bengal  sector  of  the  border  where,
 according  to  the  Nehru-Noon  agree-
 ment,  there  was  a  transfer  of  terri-
 tory,  and  you  have  lost.

 To  my  mind  there  can  be  no  piece-
 meal  implementation  of  the  Nehru-"
 Noon  agreement.  There  can  be  no
 Caesarean  operations.  We  do  not  be-
 lieve  in  scissors  and  paste  work.  We
 do  not  want  to  scissors  out  a  patch
 here  and  paste  it  on  Pakistan  here  or
 there.  This  sort  of  scissors  and  paste--
 work  would  not  do.  We  want  a  solu-  ४
 tion  and  an  early  implementation  of
 the  Nehru-Noon  agreement.  Total
 implementation  or  no  implementation.
 There  cannot  be  any  haphazard  of
 slipshod  work  like  this.  That  is  lead-
 ing  to  a  heavy  toll  of  life,  on  our  side,

 The  cease-fire  agreement  that  has
 been  signed  is  only  to  be  violated  by
 Pakistan  at  the  slightest  opportunity.
 There  is  now  a  wider  problem.  The
 East  Pakistan  border  with  ours  runs
 alongside  our  eastern  border  of  Assam,
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 4and  that  38  606  miles  long  Out  of  that

 -  only  486  miles  have  so  far  been  de-
 marcated  The  rest  is  still  unde-
 marcated,  and  it  is  quite  natural  that
 there  are  troubles  like  those  des-
 eribed  by  me

 Now,  it  as  said  that  there  8  ambi-
 guity  in  the  Radcliffe  and  Bagge
 awards.  Under  the  cover  of  the  am-
 biguity  m  the  Bagge  and  Radcliffe
 awards,  Pakistan  is  challenging  every
 inch  of  our  territory  on  the  eastern
 frontier  That  is  what  they  are  doing

 There  are  other  things  too  In
 future,  judging  from  the  utterances
 of  the  Pakistan:  leaders  and  the  mter-
 pretation  that  they  are  putting  on  the
 United  States-Pak  pact  that  it  can  be
 utilized  agamst  any  aggression  from
 Whatever  sources  or  whatever  manner
 at  might  come  judging  from  those®
 utterance  and  this  interpretation  that
 the  Palostan:  leaders  are  putting  on
 the  pact,—I  would  rather  like  to  say
 that  the  future  of  our  country  73  mn
 the  womb  of  uncertainty
 ~  Now,  Sir,  I  have  a  feeling  that  this
 invasion  of  the  Assam—East  Pakistan
 border  might  ultimately  be  made  to
 serve  as  a  second  front  on  Kashmur  if

 Jthings  come  to  such  a  pass  there

 There  is  another  thing  Assam
 constitutes  the  nerve-centre  of  the
 eastern  frontier,  and  Assam  is  con-
 nected  with  the  rest  of  India  by  a
 narrow  corridor  of  barely  forty  to
 forty-five  miles,  and  it  passes  through
 the  one-time  princely  State  of  Cooch-
 Behar  If  aggression  comes  from  the
 side  of  Pakistan,  77  only  a  bomb  35
 dropped  there  by  the  enemy  aurcraft
 on  this  Cooch-Behar  corridor,  which
 ws  just  a  little  wider  than  the  corridor
 at  Danzig,  the  whole  of  Assam  will
 get  separated  and  isolated  from  the
 rest  of  India  That  Bw  what  will  hap-
 pen  These  are  the  problems

 Then  I  want  to  make  a_  reference
 to  the  Defence  Minister  Recently  he
 made  a  statement,  and  he  said  that  we
 “ean  talerate  some  degree  of  foolish
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 ness  on  the  part  of  others  This  »
 not  a  question  of  toleration.  This.
 statement  of  the  Defence  Minster
 sounds  hke  an  epigram,  it  is  very
 beautiful.  At  the  same  time  we  are
 not  here  to  tolerate  foolishness  on  the
 part  of  others  so  that  they  might  ex-
 plot  their  foohshness  and  our  toler-
 ance  of  7६  against  our  country  There-
 fore  I  say  that  some  positive  and  con-
 crete  steps  should  be  taken

 There  छ  the  armed  _  constabulary,
 it  78  manned  by  the  State  Govern-
 ments  I  want  the  armed  constabu-
 lary  of  the  Central  Government  to
 reinforce  the  State  armed  constabul-
 ary  When  the  Pakistan  nationals
 creep  into  our  country  and  open  fire
 across  our  frontier,  our  troops  fire
 back  in  reply  But  I  want  our  troops,
 when  they  creep  into  our  country,  to
 pursue  then  and  capture  them.  That

 v  should  be  done  There  should  be  a
 well  organised  plan  to  defend  our
 frontier  Unless  and  until  it  is  de-
 fended  )ke  that,  recurrence  of  these
 attacks  on  the  lfe  and  property  of
 ou  people  wil]  continue,  and  this  is  a
 sad  and  sorry  spectacle  to  see  and

 Jkeep  up  with.

 Raja  Mahendra  Pratap:  A  very
 important  point  I  have  to  present

 Mr  Speaker.  Order,  order  The
 hon  Member  will  kindly  wait  for  his
 turn,  if  he  gests  it  Shm  प्  तर
 Mukerjee

 Shri  H.  N.  Mukerjee  (Calcutta:
 Central)  Mr  Speaker,  as  I  partici-
 pate  in  this  discussion  this  evening,  I
 am  sensible  of  this,  above  all  tha:
 nothing  should  be  said  or  done  in  this
 House  which  will  help  the  forces  ot
 war-mongering  and  communal  reac-
 tion  either  in  this  country  or  in  other«
 I  hope,  Sir,  that  we  all  try  to  main-
 tain  an  atmosphere  m_  this  House
 which  is  in  conformity  with  the
 dignity  of  our  country

 The  situation  ४  the  eastern  borders
 where  Pakistan:  depredations  of  var-
 10us,  sorts  have  been  having  a  clear
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 run  for  a  long  time  now,  gives  rise  no
 ‘doubt  to  very  delicate  and  difficult
 problems.  But  whatever  the  diffi-
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 culty,  whatever  the  delicacy  of  the  *
 situation,  in  the  last  analysis  Govern-
 ment  cannot  remain  ind:fferent  whe-
 our  people  suffer  und  when  apparent
 iy  not  a  helping  hand  can  be  civen
 to  them.

 Sir,  we  cannot  talk  or  behave  like  ~
 the  Pakistan  Government  has  chosen
 to  do:  we  have  certain  standards  and
 ideals.  I  might  even  feel  that  even
 now,  in  spite  of  the  many  petty  pro-
 vocations  and  pin-pricks  which  hav:
 come  from  Pakistan,  perhaps  it  is  right
 to  turn  the  other  cheek.  But  I  fear
 there  are  limits  and  the  country  has
 come  to  realise  that  there  are  limits
 and  we  should  tell  not  only  the
 Pakistan  Government  but  also  their
 patrons  abroad  thet  our  patierce  must
 not  be  tried  too  far.
 that  the  present  rulers  of  Pak:stan

 T  wish  to  फ्ल न
 ry

 somehow  succeed  in  sheddirg  the  in-
 sanity  which  seems  to  mark  their  atti-
 tude  towards  our  country.  But  I
 know,  and  the  Prime  Minister  knows
 much  better  than  I,  that  on  her  ows,
 Pakistan  would  never  dare  behave
 the  way  which  she  has  been  doing  to-
 wards  us  without  the  aid,  the  assis
 tance,  the  money  and  the  weapons  and
 the  missile  bases  she  is  getting  from
 the  United  States  of  A™uerica  whict.
 as  the  leader  of  the  pack  of  imperial
 interests  all  over  the  world

 Mr.  Speaker:  Order,  order.  When  I
 admitted  the  adjournment  motior  this
 morning,  the  hon  the  Pr.me  Minister
 pointed  this  out  Some  reference  was
 Made  to  some  guns  supplied,  of
 American  origin,  and  so  on  Let  us
 confine  ourselves  to  the  one  matter
 raised.  Only  one  matter  can  be  ad-
 mitted  for  discussion.  The  matter  of  v
 some  other  country  being  involved  in
 this  is  not  the  subject-matter  of  the
 adjournment  motion,  and  I  would  not
 allow  it  to  be  brought  in  bere  It
 involves  various  matters  of  foreign
 Pohcy,  If  there  are  raids  perpetually,
 What  are  the  methods  to  be,
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 suggested;  what  is  the  hard  that  is  be-  '

 ing  done,  how  to  give  satety  and
 security  to  those  who  are  living  there,
 what  shall  we  do  concretely:  hon.
 Members  will  confine  themselves  to
 this.  There  are  other  opportunities  on
 other  debates.

 Shri  H,  N.  Mukerjee:  This  morning
 when  we  asked  for  your  permission
 to  have  a  discussion  on  this  subject,
 it  was  pointed  out  not  only  by  me,
 who  might  have  certain  pr>concep-
 trons  in  this  regard,  but  by  other
 speakers  also  that  paper  reports  which
 I  am  deliberately  holding  in  my  hand~
 even  now,  make  very  specific  .uen-
 tion  of  Calcutta  Police  heatquaxters
 giving  the  information  to  the  press
 that  American  ammunitions  have  been
 used  in  heavy  firing.  I  know  also  that
 the  Prime  Minister  the  other  day  at
 the  Press  Conference  said  to  the  press
 representatives  that  even  in  these  bor-
 der  raids  American  arms  have  beer
 used  and  are  being  found  by  vs—I  am
 quoting  from  the  report  of  the  Press
 Conference

 Mr.  Speaker:  The  hon.  Member....

 Shri  H.  N.  Mukerjfee:  You  weil
 please  hear  me  This  is  a‘  mattexz
 which  relates  to  the  safety  ard  secu-
 rity  of  our  border  areas.  In  the  hor-
 der  areas  certain  events  are  hapnen-
 ing  where,  according  to  reports  which
 we  have  no  other  alternative  than  to
 eredit,  American  ammunifion  is  being
 utilised

 Mr.  Speaker:  The  hon.  Members  will
 hear  me

 Shri  H.  N.  Mukerjee:  Therefore  it  V
 is  very  necessary  to  understand  the
 security  position,  to  have  a  refer-  J
 ence.

 Mr.  Speaker:  I  am  allowing  him  ५७
 speak  The  hon.  Member  wil.  kindly
 hear  me  Under  Rule  58,  not  more
 than  one  such  motion  shall  be  made,
 not  more  than  one  matter  shal!  Le
 discussed  un  the  same  metion.  The
 motion  is  that  there  have  been  berder
 raids.  The  kind  of  instruments  and
 other  persons  that  are  involved  in  it
 or  are  assisting,  is  no:  the  matter.
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 (Mr.  Speaker]
 The  one  matter  to  which  I  geve  per-
 mission  was  this.  A  number  of  things
 might  have  been  done  I  an  not
 challenging  the  truth  or  otherwise  of
 any  of  these  things  We  are  20  cno-
 cerned  with  them  The  one  matter
 is,  there  have  been  incessent  raids
 this  383  a  new  face  they  have  turned
 towards  the  past,  that  33,  the  West
 Bengal  side  So  far  as  thie  १५  cohcern-
 ed,  what  steps  have  to  be  taken  so
 far  as  the  Government  "8  concerred,
 what  steps  have  been  taken,  tre  they
 adequate  or  not,  what  more  steps  have
 to  be  taken,  that  is  the  s:mp’e  point
 that  arises  for  discussion

 Shri  H.  N.  Mukerjee:
 gard  to  the  stens

 It  38  in  re-

 Mr.  Speaker:  Don’t  bring  m  other
 countries  who  may  be  sympathetic
 (Interruptions)

 Shri  H  N.  Mukerjees  You  will
 please  listen  to  me  and  £nd  out

 Shri  Nagi  Reddy  (Anantapur)
 Their  arms  are  used,  some  action  mvs.
 be  taken

 Mr  Speaker:  Arms  may  be  used
 Many  thmgs  may  be  donc  Under
 this  rule  only  one  matter  will  be
 allowed  for  discussion  and  that  matter
 2s  raid  by  Pakistan.  troop  here,
 the  disorder,  the  inequalibrium  that

 +s  established  there,  the  insecurity
 of  life  and  property,  how  it  8s  to
 be  met,  how  it  has  been  met  so  far
 This  is  all  the  subject  matter  of  tris
 discussion  Otherwise,  I  would  not
 have  allowed  it  Only  one  matter
 alone  may  be  discussed,  other  matters
 raay  be  relevant  at  other  stages  The
 facts  may  be  true,  may  not  be  ture

 Shri  H.  N  Mukerjee:  I  am  not  ask-
 ing  for  germussion  to  disciss  the
 whole  question  of  American  assistance
 to  Pakistan  What  I  am  asking  for
 your  patience  to  consider  is  this,  that
 the  whéle  question  of  security  ३5  being
 discussed  and  we  ste’  asking  the  Gov-

 *  eMmment  to  take
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 certain  steps  and
 those  steps  will  certainly  include  a
 Certain  variety  of  actions  to  be  takep
 i  regard  to  certain  foreign  States.

 Mr.  Speaker:  I  disallow  that.

 Shri  H.  N.  Mukerjee  Which  are
 being  mentioned

 Mr  Speaker:  No  I  disallow

 Shri  H  N.  Mukerjee:  I  shall  only
 Suggest  I  have  other  things  to  say
 also  You  will  please  have  the  patience
 to  hear  me  I  am  not  speaking  too
 often

 Mr  Speaker:  Order,  order  that  is
 my  ruling  that  under  Rule  58,  the
 Only  one  matter  that  can  be  discussed
 ON  this  adjournment  motion  As.  the  fact
 of  raids  on  the  eastern  side  Hutherto
 it  was  on  the  Assam  side,  that  has
 turned  to  this  side,  how  it  has  to  be
 removed,  how  it  has  to  be  safeguard-
 ed,  what  are  the  steps  etc  That  38
 all  that  arises  The  other  persons  who
 8%e  involved,  who  are  assisting  etc
 that  Bie  not  our  concern  here  That
 May  be  relevant  in  other  matters

 v  Shri  H  N  Mukerjees  How  are
 Suggestions  to  be  made?

 Mr  Speaker.  I  have  given  my  rul-
 img  No  suggestions  ought  to  be  made,
 NO  reference  ought  to  be  made  to

 Jother  countries  here

 Shri  S  M  Banerjee.  The  Prime
 Minster  has  made  reference

 Mr.  Speaker:  The  Prime  Minister
 Was  only  answering  that

 Shri  हें,  N.  Mukerjee:  You  are  com-
 Peélling  me  to  do  some  tght-rope
 Walking  and  I  shall  now  expersment  :
 With  st

 Mr.  Speaker.  I  am  sorry

 Shri  H.  N  Mukerjee:  I  shall  find
 -  Out  what  is  what  I  do  concede  that
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 fometimes  border  reports  are  exag-
 gerated.  But,  in  regard  to  this  pro-
 blem  which  we  are  discussing  at  this
 moment,  certain  things  are  crystal
 clear.  The  Prime  Minister  har  told
 us  some  time  ago  a  number  of  times,
 it  has  very  large,  that  India  had  pro-
 tested  to  Pakistan  for  border  viola-
 tions,  for  insults  on  diplomatic  and
 guasi-diplomatic  personnel,  for  attacks
 on  Indian  nationals,  for  even  occupa-
 tion  of  Indian  soil  as  in  Tukergram
 and  elsewhere.  I  take  it  that  we  do  not
 protest  without  good  reasons,  but
 these  protests  are  generally  disre-
 garded.  That  is  why  a  sense  of  ur-
 gency  has  grown  all  over  the  country
 in  regard  to  that.  The  Government
 hag  to  answer  this  sense  of  urgency, and  to  represent  it;  the  whole  question of  security  in  this  region  is  agitating the  minds  of  all  of  us.  Maybe,  many of  the  Members  here  live  too  far  away from  the  eastern  border  and  they  do
 not  realise  the  kind  of  feeling  which
 prevails  in  that  part  of  the  country. But  I  beseech  our  colleagues  here  to
 try  to  understand  the  position  and
 have  some  sympathetic  understanding of  the  feeling  in  that  part  of  the  coun-
 ry.  It  is  exactly  because  I  feel  that  our
 own  people  are  living  in  those  areas
 m  fear  and  trembling  that  Govern-
 ment  has  to  tighten  its  meacures  of
 security—civil  defence  or  whatever
 you  call  it—giving  some  kind  of  arms
 to  the  people  under  whatever  condi-
 tions  might  be  thought  feasible.  Those
 are  matters  which  have  got  to  be
 considered  by  the  Government

 But  I  feel  at  the  same  time  that  it is  necessary  for  us  to  point  out  that
 while  we  are  friends  of  Pakistan, while  when  a  Pakistani  national  from
 East  Bengal  swims  across  the  ४  -glish Channel  we  are  very  happy,  whe.  the
 Pakistani  cricket  team  defeats  the
 West  Indies  team  in  the  test  Match, we  are  very  happy,  we  are  friends
 and  we  shall  always  be  friends  but
 at  the  same  time,  there  are  certain
 hmits,  We  are  ready  to  go  to  the
 Utmost  lengths  for  a  real  undesstand-
 ing  with  Pakistan,  but  we  have  to
 tell  ourselves  and  our  People  tha:  the
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 waters  of  friendship  are  being  mud-
 died,  that  the  whole  position  is  being’
 bedevilied  ‘by  the  intervention  of  cer-
 tain  forces,  which  in  your  है 2... ..
 you  have  not  allowed  to  mention.  ..

 Mr.  Speaker:  The  hon.  Member  is
 too  clever  for  me.

 An  Hos.  Member:  How  can  he  go-
 on?

 Mr.  Speaker:  If  he  cannot  go  on,
 he  should  sit  down.

 Raja  Mahendra  Pratap:  I  have  got
 some  points  to  say.

 Mr.  Speaker:  What  is  this  interrup-
 tion  from  the  hon.  Member?

 Shri  Mahendra  Pratap:  I  am  sorry’
 that  when  others  are  attaching  us,
 we  are  attacking  the  Government.  I¢
 is  not  the  time  to  attack  the  Govern-
 ment;  it  is  the  time  to  help  the  Goy-
 ernment  to  overcome  this  difficulty.

 Mr.  Speaker:  So  far  as  that  matter-
 is  concerned,  I  have  my  ruling.  We
 can  address  ourselves  orly  to  one
 matter;  whether  directly  or  ind:rect-
 ly,  that  matter  ought  not  to  he
 brought  in  here.  There  are  other
 occasions  which  he  knows  very  well.
 On  those  occasions,  let  him  say  any-
 thing  he  likes.  But  this  occasion  is
 confined  to  this  matter  regarding
 Pakistan  attacking  us,  what  we
 should  do,  how  to  safeguard,  ete.
 This  is  a  small  matter;  ‘het  Is  why  IF
 said  only  40  minutes  will  be  give.

 Shri  H.  N.  Mukerjee:  We  are  the  ,
 Parliament  of  this  country  and  we  say
 that  when  the  border  areas  are  suffer.
 ing  from  insecurity,  the  matter  should
 be  taken  up  at  other’  levels:  at  the
 U.  N.,  for  example,  the  Prime  Minis-
 ter  should  give  a  note  and  make  a
 protest  to  the  U.S.  Government—can-
 not  we  say  that?  We  are  the  Parlia-
 ment  of  this  country  and  the  symbol!’
 of.....

 Mr.  Speaker:  He  has  not  said  that...
 (interruptions).  Very  well,  he  has

 said  that,  Mr.  Guha.  .
 Shri  A.  C.  Guha:  Mr.  Spdaker,  it

 is  a  very  delicate  matter  for  discus-
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 {Shri  A.  C.  Guha}
 “sion  in  this  House,  particularly  for
 Members  belonging  to  this  side.  For-
 ‘tunately  for  us,  today  we  came  to  the
 decision  that  this  motion  should  not
 Se  considered  as  a  motion  for  censure,
 ut  a  motion  for  discussion.

 It  is  a  disquieting  feature  in  our
 relations  with  Pakistan  that  no  agree-
 ament  has  ever  been  considered  by
 ‘them  to  be  of  any  worth.  No  agree-
 ment  has  any  sanctity  with  them  and
 every  agreement  has  been  violated
 repeatedly  on  many  occasions.  Only
 just  a  few  days  ago,  we  had  a  cease-
 fire  agreement  at  Karimganj  and  that
 was  the  eighth  agreement  signed
 ‘within  recent  months.  And  almost  the
 next  day,  we  heard  the  news  of  this
 Airing  on  Murshidabad-Rajshahi  bor-
 der.  The  agreement  between  the  two
 Prime  Ministers  signed  in  September
 Aast  year  contains  one  sentence:

 “There  should  be  no  disturbance
 to  the  status  quo  by  force  and
 peaceful  conditions  must  be  main-
 tained  in  the  border  regions.”

 “Of  course,  the  other  partner  in  this
 agreement  is  already  off  from  the
 scene  and  I  do  not  know  to  whom  our
 Prime  Minister  would  ask  whether  this
 portion  of  the  agreement  still  holds
 good  with  the  Pakistan  Government
 Af  there  are  any  border  disputes,  there
 are  methods  for  settlement.  On  the
 present  occasion  it  is  about  just  an
 island  called  Char  within  the  Padma
 river.  On  that  the  mver  Padma
 is  very  wide—about  3  or  4  miles.  It

 ‘is  a  very  erratic  river  and  also  a  very
 violent  river.  *A  portion  of  Char,  ac-
 «cording  to  the  latest  demarcation,  be-
 dongs  to  Pakistan  and  another  portion
 of  it  belongs  to  India.  The  demarca-
 tion  line  between  the  two  countries
 lies  not  through  the  mid-stream  of
 the  river  Padma  The  other  day  it

 -was  mentioned  in  this  House.

 Shri  Tridib  Kumar  Chaudhari:  If
 Shri  Guha  will  permit  me,  I  may
 dnformehim  that  so  far  as  Char  Raj-
 magar  is  concerned,  the  border  is  along

 the  land  and  pillars  have  been  posted
 there.  I  have  come  across  a  line  of
 those  pillars  and  there  is  no  water  in
 between.

 Shri  A.  0.  Guha:  A  portion  of  the
 Char  is  in  Pakistan  and  another  por-
 tion  is  in  India,  and  that  is  the  border
 line.  But  the  other  day  it  was  men-
 tioned  that  2i  boatmen  were  arrested
 and  dragged  from  Indian  waters.  I
 can  understand  the  difficulty  for  any
 boatmen  to  just  find  out  where  the
 Indian  border  ends  and  where  the
 Pakistan  border  begins.  I  hope  the
 Government  will  take  up  this  matter
 with  the  Pakistan  Government  that  in
 such  cases  when  the  line  of  demarca-
 tion  runs  through  some  river,  mid-
 stream  of  the  river,  in  such  caseg,
 cases  of  violation  of  borders  may  be
 treated  with  some  indulgence  on  both
 sides.  Even  in  a  moribund  river  it  is
 difficult  to  demarcate  the  line.  But
 Padma  is  a  very  violent  river  In
 many  cases  the  boatmen  will  not  be
 able  to  row  the  boat  in  ifs  proper
 course.  They  may  be  drifting  to  the
 other  side.  If  every  such  violation
 from  this  or  that  side  is  to  be  treated
 as  a  violation  of  border  by  the  respec-
 tive  Governments,  then  it  would  be
 impossible  for  the  people  of  those
 areas  to  have  any  communication  or
 any  means  of  livelihood.  They  have
 to  ply  their  boats  through  the  Padma
 river  for  their  natural  avocations,
 apart  from  catching  fish.  So,  eny  such
 violation  of  the  border  in  the  Padma
 river  should  not  be  treated  as  viola-
 tion  of  the  territory  by  both  the
 countries

 In  border  areas—I  have  my  constitu-
 ency  there—I  have  seén  houses  part
 of  which  belong  to  Pakistan  and  part
 of  which  belong  to  India.  The  dorm-
 tory  may  belong  to  Indian  territory
 and  the  kitchen  may  belong  to  Pakis-
 tan  territory.  What  nationality  the
 inhabitants  of  this  area  will  have?  In
 most  cases,  father  may  be  holding
 Indian  citizenship  and  son  may  be
 holding  Pakistan  citizenship.  They
 have  been  violating  the  borders  bdet-
 ween  the  two  countries  in  that  area
 because  there  has  not  been  any  cleat
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 demarcation  there,  So  these  troubles
 would  naturally  occur  Every  tume
 this  violation  of  the  terntory  by  indh-
 vidual  citizens  is  bound  to  occur,
 because  the  boundaries  have  not  been
 demarcated  at  all  The  partition  of
 the  country  was  done  79  8  most  wun-
 natural  way  So,  there  has  not  been
 any  natural  boundary  and  the  land
 or  river  boundary  has  not  been  pro-
 perly  demarcated  So,  what  I  would
 hke  to  press  is  this  In  such  cases,
 the  Government  should  see  how  to
 protect  the  interests  of  the  people
 residing  there

 It  ४  really  a  matter  for  sorrow  and
 also  for  shame  to  us  that  Tukergram
 has  been  occupied  by  Pakistan  army
 for  some  months,  and  the  Prime  Min-
 ister  has  conceded  that  some  mulitary
 movement  was  necessary  to  liberate
 Tukergram  It  is  not  as  if  some  firing
 will  do  it  He  has  also  said  that  st
 is  a  sort  of  military  tactics  by  Pakis-
 tan  He  said  a  few  days  ago  “I  would
 say  that  it  is  pressure  tactics  to  gam
 to  itself  qa  territory  about  which  there
 is  e  dispute”  But  is  there  no  end  to
 all  such  disputes?  Radcliffe  Award
 was  there  Then  came  the  Bagge
 Trbunal  Award  I  thimk  the  Bagge
 Award  should  be  the  last  word  on
 border  disputes  Whatever  we  have
 got  under  the  Bagge  Tribuna)  Award
 and  the  Radcliffe  Award  should  re-
 main  with  us,  and  whdever  they  have
 got,  we  should  not  cast  any  coveting
 eye  on  those  territories  If  we
 have  lost  anything  we  should  be
 satisfied  with  it  If  they  have  lost
 anything,  they  should  be  satisfied
 with  that  The  Bagge  Tribunal  award
 should  be  the  last  word  about  border
 disputes  After  that,  the  Govern-
 ment  should  not  entertain  any
 border  dispute  After  this  border  also,
 I  should  say  that  the  Radcliffe  Award
 demarcated  this  boundary,  where  this
 border  trouble  has  recently  been
 taking  place  by  saying’

 “to  the  pomt  where  the  boun-
 dary  between  the  two  last  men-
 tioned  thanas  meets  the  boundary
 between  the  districts  of  Maida
 and  Murshidabad  on  the  river
 Ganges”,
 304  (Al)  LS.D—I0

 for  Adjournment  6026

 and  the  award  has  also  stated:

 “The  district  boundaries  and  not
 the  actual  course  of  the  river
 Ganges  shall  constitute  the  botin-
 dary  between  East  and  West
 Bengal”

 So,  it  33  not  the  changing  rivers  that
 will  demarcate  the  boundaries,  but
 the  district  boundaries  as  settled  before
 Partition  under  the  revenue  depart-
 ment,  that  would  be  the  boundary
 between  East  and  West  Bengal  That
 was  the  award  of  Sir  Cyril  Radcliffe
 So,  there  should  not  be  any  difficulty
 about  settling  the  boundary  between
 Murshidabad  and  Rajshahi  on  the
 basis  of  the  district  boundaries  of  the.
 two  districts  Murshidabad  is  not  a
 partitioned  district,  nor  is  Rayshahi  a
 partitioned  district  The  two  districts
 have  been  allotted  to  two  States  in
 toto,  not  lhke  Jessore  or  Jalpaiguri
 which  are  partitioned  districts;  these
 two  districts  have  been  transferred  to
 the  two  countries  in  toto  According
 to  the  Radcliffe  Award,  there  should
 not  be  any  difficulty  in  deciding  the
 boundary  between  Rajshah:  and
 Murshidabad

 It  has  been  reported  that  Char
 Rajanagar  has  been  evacuated  This
 is  not  the  only  time  when  the  Indian
 territories  have  been  evacuated  due
 to  Pakistan  firing  After  evacuation,
 what  happens  to  the  people?  They
 must  suffer  tremendously  What  hap-
 pens  to  their  property?  They  may  not
 be  very  rich  people,  and  most  of  them,
 I  know,  are  very  poor  people;  and  :t
 will  mean  a  serious  loss  to  them  if
 they  are  deprived  of  whatever  httle
 property  they  have

 Repeatedly,  there  have  been  occa-
 sions  like  this  Indian  territories  have
 been  evacuated,  and  the  people  had
 to  leave  their  home  and  hearth,  leav-
 ing  behind  also  their  property,  their
 houses  and  their  little  belongings.  So,
 Government  should  take  some  care  for
 the  protection  of  these  people,  and

 t
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 also,  after  evacuation,  they  should
 give  them  proper  shelter  and  proper
 help  so  that  ther  sufferings  may  be
 reduced  to  the  mmimum  as  far  as
 possible  ney

 Then,  for  the  protection  of  the  bor-
 der  territories,  may  I  suggest  that
 Government  should  form  some  border
 militia  on  the  lines  of  our  auxiliary
 forces?  I  do  not  think  it  possible  that
 they  will  post  regular  Army  all  along
 the  border,  but  there  should  be  some
 mulitary  posts  on  the  border  areas,  ४
 may  not  be  all  along  the  border,  bur
 there  should  be  some  defence  forces
 easily  available  in  case  of  such  trou
 ble,  they  should  be  posted  nearabout
 ame  Jhandar  anaras  But  woth  nnat-
 mg  mulitary  forces,  regular  military
 forces,  all  along  the  border,  I  think
 Government  can  and  should  organise
 some  border  militia  forces  as  an  auxi-
 luary  force  to  the  Army  and  also  to
 the  police  That  would  give  the  peo-
 ple  a  sort  of  moral  support,  and  that
 would  also  give  the  people  a  sense
 of  security,  they  should  be  trained  to
 defend  themselves  in  case  there  may
 be  any  attack  from  the  outside,  from
 the  other  country

 Before  concluding,  I  would  say  that
 I  can  understand  the  difficulty  of
 Government  Any  decent  Government
 cannot  imitate  what  the  other  Gov-
 ernment  may  do,  violating  the  code
 of  conduct,  and  violating  the  interna-
 tional  convention  If  they  do  not  play
 the  game,  I  can  understand  that  India
 carnot  afford  to  play  foul,  India  has
 to  maintain  her  dignity,  but  at  the
 same  time,  India  has  her  obligations
 also  to  her  own  citizens  on  the  bor-~
 ders  They  must  be  protected,  they
 must  be  given  a  sense  of  security  So,
 I  humbly  suggest  that  proper  steps
 should  be  taken  to  give  that  sense  of
 security  to  the  border  people,  and
 repeated  raids  like  this  at  any  cost
 must  be  prevented;  for  the  tume  being,
 the  border  militia  forces  may  be
 organised  so  that  the  people  may  be
 tramed  to  defend  themselves  in  «ase
 of  any  such  irregular  raids  on  their
 home  and  hearth,  on  their  life  and
 property.  It  is  rather  a  matter  of
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 3077९  that  our  women  have  bean
 violated,  that  our  territory  has  been
 violated,  that  our  citizens  have  lost
 ther  hfe  while  engaged  m  peaceful
 avOCations,  and  that  even  in  the
 kitchen,  women  have  been  shot  at.

 So,  these  things  have  to  be  stopped at  ahy  cost,  and  I  hope  the  Govern-
 ment  will  take  necessary  action  mn
 this  matter

 “Shri  8  M.  Banerjee;  I  am  really
 80775  to  raise  a  most  delicate  issue  of
 this  neture  on  the  floor  of  the  House.
 I  am  conscious  that  I  am  a  citizen  of
 8  COuntry  which  35  wedded  to  Panch~-
 sheel  and  non-violence  I  never  took
 thesa  pmpricks  very  seriously  But

 today  when  I  found  that  the  Pakus-
 tam  Rifles  have  started  firmg  Amer-
 can  bullets,  I  have  really  started
 thinkmg  more  seriously

 ३  do  not  want  to  repeat  the  same
 th  ng,  that  have  been  said  by  my  hon
 friengg  The  hon  the  Prime  Minister
 said  in  the  morning  that  we  should
 keep  both  the  things  apart  Unfor-
 tunately,  you  have  given  a  ruling
 which  I  have  to  obey,  that  we  should
 not  Giscuss  any  other  country  But
 it  38  g  fact  that  ammunition  was
 founq  which  was  not  manufactured
 or  Kroduced  in  Pakistan  but  in

 Tica  Ia  ot  going  to  say  any-
 thing  about  tha?  (laughter)

 2
 An  Hon.  Member:  He  has  already

 said  jt
 v  Mr  Speaker:  Whether  it  is  this  or

 that  ammun  tion,  it  has  the  same
 power

 ’  Shri  §  M  Banerjee:  I  am  only  say-
 ing  that  Pakistam:  Rifles  are  firing
 American  bullets

 T  have  no  ill-will  against  the  toiling
 muhGns  of  Pakistan  I  am  one  of
 those  who  sincerely  believe  that  the
 toiling  milhons  of  this  country  and
 Pakistan  will  work  once  more  to
 unite  these  two  countries

 With  these  words,  I  may  tell  the
 hon  House  that  it  is  high  time  that
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 our  Defence  Minister  visited  those
 areas  immediately.  His  visit  will  not
 only  have  the  soothing  effect,  but  will
 give  couragé  and  conviction  to  those
 who  feel  they  are  insecure.  (Inter-
 ruptions)

 Shri  Nath  Pal  (Rajapur):  Why
 should  he  visit  when  the  firing  is
 going  on?

 Shri  8.  M.  Banerjee:  It  will  go  on.
 I  cannot  discuss  that  with  the  present
 Pact.  My  first  suggestion  is  that  the
 Defence  Minister  of  the  country,  who
 can  inspire  the  people  and  who  has
 always  felt  that  we  have  to  enfiance
 the  morale  of  the  people  to  defend  our
 country,  should  visit  those  parts,  (An
 Hon.  Member:  He  cannot  inspire).

 Secondly,  humble  as  we  are  will  it  be
 too  much  if  I  request  the  Prime
 Minister  of  this  country  to  make
 another  request  to  the  ‘after-Noon’
 President  of  Pakistan...  (laughter) —
 because  Noon  was  the  Prime  Minister;
 he  came  after  Noon—for  another
 talk  which  may  help  in  solving  cer-
 tain  problems?  (Prolonged  laughter).
 I  am  sorry,  Sir.  I  was  very  serious.
 Unfortunately,  he  came  after  Mr.
 Noon;  that  was  why  I  referred  to  him
 like  that.

 These  are  all  my  suggestions  We
 have  to  take  the  whole  situation  seri-
 ouslv.  Our  border  should  be  defend-
 ed.  I  know  it  is  defended  Our  Army
 men  who  have  defended  so  gallantly
 the  border  of  Kashmir  against  inva-
 sion  will.  I  am  sure.  guard  the  border
 of  th's  country.  But  the  main  thing
 is  that  we  are  not  to  create  a  war
 psychosis  or  rouse  communal  frenzy.
 At  the  same  time,  we  should  give
 courage  and  conviction  to  the  people.
 T  may  also  reauest  some  of  the  Mem-
 bers  of  this  House  to  tour  those
 affected  areas  and  see  what  has  hap-
 vened  .in  those  areas.  We  have  to
 eonsider  thie  countrv  as  a  whole.  If
 Murshidabad  district  is  suffering,  it  is
 the  suffering  of  all  our  countrymen,
 “at  of  Murshidabad  alone.

 An  Hon.  Member:  Suffering  of
 Kanpur.
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 Sari  8.  M.  Banerjee:  These  are  all
 MY  suggestions.

 Rhrimati  Ya  Palchoudhuri  (Naba-
 awip):  We  are  constantly  touring
 those  areas  because  we’  belong  to

 Oe  areas.

 Shri  8,  M.  Banerjee:  So  kind  of  you.
 Congratulate  you.  You  will  be,

 re-elected.

 Ag  I  said,  my  first  suggestion  ig  that  V
 the  Defence  Minister  should  tour
 those  areas.  Then  this  country’s
 Prine  Minister  should  make  another
 3906५]  to  the  President  of  Pakistan.
 Tf  bossible,  Sir,—I  do  not  know  what

 ©  complications  will  be—raise  this
 Gestion  in  the  U.N.O.  After  this
 Pact__T  do  not  want  to  say  anything—
 such  things  will  happen.  It  is  dan-
 E€Tous  and  unfortunate  that  today  the

 8Kistani  rifles  have  started  firing  v
 erican  bullets.

 I8  ‘hrs.

 .  Mr,  Speaker:  The  hon.  Prime  Min-
 iste,

 Shri  Braj  Raj  Singh:  Sir,  may  7
 draw  your  attention  to  rule  62.

 My.  Speaker:  Order,  order.  I  am
 entitled  to  call  the  Prime  Minister.
 Nokody  can  take  exception  to  my
 calling  the  Prime  Minister  or  any  hon.
 Metnber,

 Shri  Braj  Raj  Singh:  Is  the  discus-
 SION  now  considered  as  closed?

 Mr,  Speaker:  There  is  no  closing
 dow,  Iam  not  called  upon  to  give
 87५  hypothetical  answer.  As  and
 when  the  matter  arises,  let  us  see.

 Raja  Mahendra  Pratap:  Sir,  I  have
 to  Say  a  few  words.

 Mr.  Speaker:  Not  now.

 Raja  Mahendra  Pratap:  Sir,  I  rise
 tO  &  point  of  order.  I  have  to  say  a

 ke
 words.  I  say,  when  our  people
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 ह. ह  Speaker:  I  disallow  the  point  of
 order.  Uniess  I  call  upon  the  hon.
 Member  to  speak,  he  ought  not  to
 apeak.  That  is  the  point  of  order.

 Raja  Mahendra  Pratap:  Sir,  I  have
 @  very  important  point.  Why  do  you
 not  allow  me,  when  you  have  allowed

 “gll  those  hon.  Members?  I  only  have
 to  say  that  when  Government  is
 being  attacked  by  others,  we
 should  think  how  we  can  help
 the  Government.  I,  Sir,  as  the

 ‘President  of  the  All  India  Jat
 Mahasabha,  can  say  that  the  Jats  will
 help.  militarily.  As  the  Aryan  Peshwa
 of  the  All  India  Akhila  Bharatiya
 Kshatriya  Mahasabha,  I  can  say  that
 ‘we  will  militarily  help  you.  Don't  be
 afrdid.  I  can  also  help  you  diplo-
 matically.  Afghanistan  and  Iran  are
 my  friends.  I  have  friends  in  Pakis-
 tan  in  very  high  positions.  Do  not  be
 afraid.  We  shall  unite  India  and
 Pakistan.  We  are  going  to  hold  a
 meeting  in  Calcutta  on  5th  April.

 Mr.  Speaker:  The  hon.  Prime  Min-
 ister.

 Shri  Braj  Raj  Stagh:  I  would  like
 to  know,  Sir,  whether  the  debate  is
 being  closed.

 Mr.  Speaker:  I  am  not  going  to
 say.

 Shri  Braj  Raj  Singh:  I  draw  your
 attention  to  rule  No.  62.

 Mr.  Speaker:  I  am  aware  of  the
 rules.

 Shri  Braj  Raj  Singh:  Have  the  rules
 been  abrogated?

 Mr.  Speaker:  Order,  order.  I  am
 entitled  to  call  upon  any  Member  of
 this  House  in  any  order  I  like  to
 maintain  the  debate.  The  hon.  Prime
 Minister.

 Shri  Jawaharlal  Nehru:  Mz-.
 Speaker,  Sir,  you  were  pleased  to
 admit  this  motion  this  morning  on  a
 specific  issue,  but  it  has  tended  to  be
 discussed  on  much  broader  _iincs.
 Even  in  regard  to  the  bevder  issues
 reference  has  been  mad2  to  a_  large
 number  af  past  issues  on  the  Assam
 barder  ete...and  some  other  border
 considerations  have  been  brought  in
 also.
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 It  is  true,  of  course,  that  every
 issue  involves  a  background,  involves
 considerations  that  bring  it  about.
 Obviously,  a  border  issue  Letween
 India  and  Pakistan  involves  the  fact
 that  Pakistan  was  partitioned  from
 India  and  _  certain  consequences
 followed,  consequences  which,  in  spite
 of  every  effort,  seem  to  pursue  us  still
 and  create  not  only  insecurity  on  the
 border  regions  but  a  great  deal  of
 ill-will  and  bitterness,

 You  know,  Sir,  and  the  House
 knows,  that  we  have  tried  our  utmost,
 keeping  in  view  the  security  of  India,
 to  deal  with  these  matters  so  as  to
 put  an  end  to  these  troubles,  to  solve
 these  problems  as  they  arise,  and  not
 to  do  anything  which  was  likely  to
 create  bitterness.  i  have  often  spoken
 about  this  in  this  House.  And
 yet,  it  has  been  our  misfortune  to  see
 these  big  and  small  issues  going  on
 day  to  day  and  year  after  year.  I
 must  confess  to  a  feeling,  a  sense  of
 great  disappointment.  I  do  nct  mean
 the  big  issues  now,  for  the  big  issues
 could  hardly  be  dealt  with  when  the
 two  Prime  Ministers  met,  and  they
 are  in  a  different  category.  But  we
 thought,  and  I  thought,  that  the
 smaller  border  issues  at  any  rate
 could  be  tackled  and  if  all  of  them
 cannot  be  settled  immediately  we  can
 at  least  settle  them  one  by  one  or  in
 certain  groups.  But  I  confess  to  a
 feeling  of  grievous  disappointment
 that  it  has  not  led  to  that  ४९४८९  in  the
 border  which  I  hoped  for.

 whe  can  very  well  understand  the
 concern  and  the  anxiety  of  all  the
 members  in  this  house  about  this
 continuous  situation,  This  is  not  a
 matter  which  can  be  considered  from
 &  party  point  of  view  because  we  are
 all  concerned  with  the  sufety  of  our
 border  and  the  security  of  our  fellow

 y  citizens  in  that  border.

 Now,  I  can,  in  so  far  as  this  narrow
 issue  is  concerned,  read  out  a  state-
 ment  of  the  facts  which  have  been
 supplied  to  me  by  the  authorities  in
 West  Bengal,  in  fact  by  the  District
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 Magistrate  of  Murshidabad  who  was
 concerned  with  this  and  who  was
 enquiring  into  it  I  shall  do  so  if
 the  House  so  wishcs  I  gave  some
 broad  idea  about  at  this  morning

 There  are  two
 which  I  would  like  to  refer,  although
 perhaps  they  are  slixhtly  outside  the
 scope  of  the  motion  before  the  House
 there  has  been  some  indire.t  reference
 to  them  There  are  many  Merbers  nV
 this  House  or  some  of  them  who
 connect  these  border  issues  or  border
 troubles,  firing,  etc,  in  some  way  or
 other  with  the  recent  military  aud
 pact  between  the  United  States  and
 Pakistan  and  some  other  countries
 Now,  on  the  last  occasion  when  I
 spoke  about  this  matti.r  I  said  that
 we  would  enquire  furthe,  into  this
 We  have  had  some  further  enquiries
 made  _  In  fact,  we  are  still  continuing
 wt  By  enquiries,  I  mean  explanations
 I  hope  tomorrow  norning  to  place  a
 paper  before  this  Houc  on  this
 subject  giving  the  teat  of  the  assur-
 ances  and  the  othel  mitte~s  connected
 with  that  Perhaps  even  that  may
 have  to  be  followed  up,  because  we
 are  pursuing  this  line  of  action  So,  I
 shal]  not  say  anything  more  about
 that  except  to  say  that  that  paper  will
 be  placed  before  tnc  House  which
 will  contain  if  I  may  ११५  so  nothing
 very  new  but  it  will  in  a  connected
 form  give  the  text  of  these  pacts  as
 well  as  the  other  papers  which  may
 help  hon  Membcrs  to  see  tne  whole
 thing  in  the  right  p  rspective

 I  can  only  say  this  now  in  regard  ६0४
 it  that  on  further  enquirv  from  the
 United  States  Government  we  have
 been  given  categorical  assurunces  that
 the  aid  pact  has  absolutely  nothing
 to  do  with  any  dea  of  Pakistan
 attacking  India  In  fact,  the  assur-
 ances  in  that  respect  are  as  cate-
 Forical  as  they  can  be  Of  course,  as
 an  hon  Member  pointed  out  the
 asdurances,  though  satisfactory  to  the
 extent  as  they  may  bs,  cannot  be
 wholly  satisfactory,  because  the  other
 party  concerned,  instead  of  giving  any
 assurances,  makes  statements  to  the
 contrary——statements  made  by  Pakis-./

 e
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 tan  repeatedly  However,  I  shall  not
 deal  with  the  matter  any  more.

 Secondly,  reference  haq  been  made
 once  by  me  mai  general  way  and
 subsequently  by  some  other  Members,
 about  the  military  equipment  from
 the  United  States  which  is  said  to
 have  been  used  by  Pakistani  forces

 I  thmk  that  I  should  place  the
 exact  facts,  as  we  know  them,  before
 the  House,  so  as  to  prevent  misappre-
 hensions  from  arising  I  have  nothing
 to  say  about  the  item  of  news  appear-
 ing  in  the  Statesman  newspaper,
 which  was  quoted  this  morning  I
 have  no  particular  information  But
 when  I  previously  said  about  this
 equipment  I  was  referring  to  certain
 types  of  equipment  wnich  came  into
 our  possession  on  the  Cease  Fire  line
 in  Jammu  and  Kashmir  State  and
 which  undoubtedly  were  of  American
 manufacture  In  fact  they  could  not
 have  come  from  anywhere  _  else  «
 Again,  I  cannot  say,  of  course,  that
 they  formed  part  of  the  Aid  i  pro-
 gramme  or  were  bought  in  the  open
 market  We  have  no  evidence  of
 American  arms  being  used  in  border
 incidents  m  the  East  But  some  equip-
 tient  of  American  manufacture  has
 been  found  in  eases  of  attempted
 sabotage  across  the  Cease-fire  line
 in  Jammu  and  Kashmir  The  details  ७
 are

 Radiosonde  transmitters  rerovered
 On  the  6th  of  October  1958,  one
 apparatus  marked  “US  Army  Signal
 Corps,  Radiosonde  Modulator,  number
 so-and-so,  Johnson  service  Co”~-
 full  particulars

 On  the  9th  October,  another
 apparatus  marked  “US  Army  Signal
 Corps  Radtosonde  transmitter  and
 Radiosonde  Modulator”  —I  might  add,
 Sir,  that  I  do  not  know  what  these
 things  are  That  is  to  say,  I  do  not
 know  exactly  what  they  are,  in
 detail,  I  know  broadly  what  they  are

 Then  two  plastic  eaplosive  charges
 with  American  fuse,  recovered  from
 the  premises  of  the  Panchayat  Ghar
 in  village  Banwat,  P  8  Poonch  on
 2ist  December,  058
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 And,  again,  one  U.SA.-made  wire-

 less  zet  recovered  from  a  place  about
 9  l{2  miles  south-west  of  Rajauri  and
 about  5  miles  on  our  side  of  the
 Cease-Fire  line  on  the  46४  February,
 1959.

 J  Now,  this  American  equipment
 cannot  necessarily  be  related  to  the
 Defence  Aid  programme,  as_  they
 could  have  been  easily  bought  by  the
 Pakistanis.  A  large  number  of  such
 recoveries,  if  made,  of  course,  would
 put  a  somewhat  d:fferent  complexion.
 On  an  earlier  occasion  this  matter  had
 been  taken  up  with  the  United  States
 Ambassador  as  to  the  question  of  the
 Plastic  bombs  used  by  the  Pakistani
 saboteurs  in  Kashmir.  The  Ambassa-
 dor  had  categorically  denied  that
 they  were  of  U.S  A.  manufacture  and
 had  suggested  that  the  Pakistanis
 must  have  bought  them  from  the
 United  Kingdom.  ‘This  was  on  the
 ith  June,  ‘1958,

 That  is,  Sir,  in  so  far  as  U.S.  equip-
 ment  is  concerned.

 “Then  there  is  one  small  matter.  An
 hon.  Member—I  think  it  was  Mr.
 Barua,  but  I  am  not  quite  sure;  no,  I
 think  it  was  Mr.  Chaudhuri—referred
 to  our  Area  Commander  in  that  region
 being  a  foreign  national,  a  U.K.
 national.  I  am  sorry  he  made  _  that
 reference,  because  he  is  a  gallant  and
 "loyal  officer,  He  is  an  Englishman,
 but  he  is  not  a  U.K.  national.  He
 became  an  Indian  national  a  long  time
 ago  and  ag*such  has  been  serving  our

 y  for  a  long  time.  He  served  in
 Delhi  and  various  places.  As  a  matter
 of  fact,  quite  apart  from  all  these
 recent  happenings,  in  the  normal
 course,  he  is  being  transferred  ६०
 another  area.

 Shrt  U.  C.  Patnaik  (Ganjam):  I
 think,  Sir,  about  a  couple  af  months
 ago,  when  he  was  given  four  years’
 ‘extension,  the  question  whether  he
 was  an  Indian  national  or  not  yet  an
 Indian  national  was  talked  about  here
 and  I  think  he  has  not  yet  opted  for
 Indian  nationality.
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 *  ghri  Jawaharlal  Nebra:  Sir,  the
 Defence  Minister  tells  me  that  he  is
 an  Indian  national.

 Shri  Tridib  Kumar  Chaudhuri:  He
 is  an  Anglo-Indian  gentleman  who
 holds  office  in  the  Indian  Army,  but
 he  has  not  opted  for  Indian  nationa-
 lity,  About  that  I  am  definite.  If
 the  Government  has  any  papers,  then,

 *  of  course,  I  shall  stand  corrected.

 v  Shri  Jawaharlal  Nehru:  That  is  a
 matter  where  if  I  am  incorrect  I  shall
 be  glad  to  correct  myself,  But
 normally  speaking,  every  Anglo-Indian
 is  considered  automatically  an  Indian
 national  unless  he  does  something  to

 wopt  out.  His  home  is  India;  he  has  no

 other  home,
 ४  Another  matter.  The  overall
 ultimate  responsibility  for  interna-
 tional  border  protection  lies  with  the

 Varmy.  But,  it  depends  how  a  parti-
 cujar  border  is  dealt  with.  If  a  border
 situation  is  supposed  to  be  potentially
 a  war  situation,  then,  it  is  dealt  with
 more  from  the  military  point  of  view.
 Otherwise,  it  is  dealt  with  from  the
 police  point  of  view,  the  military,  of
 course,  being  in  the  background
 which  could  be  summoned  by  the
 civil  authorities  whenever  needed,  On
 a  great  many  occasions,  mention  has
 been  made  in  this  House  of  border
 troubles  between  East  Pakistan  end
 India.  The  House  wil  remember  that
 a  great  majority  of  these  incidents
 took  place  on  the  Assam  _  border.
 Generally  speaking,  West  Bengal-
 Pakistan  border  was  quieter.  I  say
 generally  speaking,  not  wholly,  The
 incidents  there  consisted  chiefly  of
 cattle  lifting  and  a  little  trouble  in
 char  lands  occasionally.  Lately  there
 has  been  a  change  and  there  has  been
 much  greater  activity  on  the  West
 Bengal  side.  Because  of  the  recur-
 rence  of  many  of  these  instances  on
 the  Assam-East  Pakistan  border,  it
 was  arranged  to  put  the  army  more

 y  definitely  in  charge  of  that  area.  That
 was  not  so  in  the  Wet  Bengal-Pakis-
 tan  border  although  the  army,  was,
 as  I  said,  in  overall  responsibility  and

 sould  be  summoned  when  necessary.
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 was  the  armed  police  that  dealt  with
 it.  That  has  been  the  fosition.  But,
 certainly  in  view  of  these  develop-
 ments  this  matter  has  to  be  reviewed
 and  we  are  going  to  discuss  this  matter
 with  the  West  Benga:  Government  as
 to  how  to  take  more  effective  mea-
 sures  to  give  security  to  our  people
 there  \

 The  difficulty  has  been  that,  nor-*
 mally,  the  army  is  not  brought  in  in
 petty  cases  of  assault  however  bad
 they  may  bé  It  may  be  distressing.
 But,  if  there  is  a  case  of  theft  or
 dacoity  or  kidnapping,  it  78  bad,  we
 should  protect  him  of  course,  but  a

 ‘whole  army  movement  iw  normally  not
 indulged  in  on  such  occasions  How-
 ever,  this  matter  is  recuiring  and  the
 incidents  do  require  a  reconsideration
 of  the  manner  in  which  we  should
 give  much  more  effective  protection,
 m  future

 In  regard  to  this  particular  incident
 about  which  this  motion  was  origi-
 nally  moved,  on  the  6th  March,  at
 about  UW  00  hrs  one  Rat:  Kanta  Mon-
 dal  along  with  four  of  his  employees
 (all  Chaimandals)  of  Char  Rajanagar
 and  adjoining  areas  under  Ranmmnagar
 PS  JL  No  9l,  while  harvesting
 linseed  from  their  field  at  Char
 Rajanagar  bordering  Pakistan  were
 challenged  by  the  EPR  men  of  Dier
 Khidirpur  Pak  BOP  who  fired  two
 rounds  from  their  rifles  from  a  dis-
 tance  of  about  200  yards  None  was
 injured  Three  Pak  nationals  armed
 with  lathis  followed  by  4  Pak  EPR
 armed  personnel  came  there  and
 claimed  the  plot  of  land  in  question  to
 be  in  Pakistan  The  Pak  nationals
 caught  hold  of  one  Makhan  Mondal
 of  Char  Rajanagar  passing  by  that
 way  on  a  charge  of  harvesting  linseed
 from  the  Pak  terntory  and  took  him
 away  to  Pak  BOP  at  Diar  Khidir-
 bur  and  severely  assaulted  him  on  the
 way  Rati  Kanta  Mondal  was  also
 assaulted  by  the  EPR  personnel
 who  trespassed  into  the  Indian  ter-
 Titory  He  sustained  swelling  injury
 On  his  arm,

 Motion  PHALGUNA  a,  660  (SAKA)

 But,  actually,  in  the  normal  way  it  «
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 Necessary  ‘steps  were  taken  to”
 guerd  the  border  and  the  police  force
 in  the  area  was  remforced.

 Qn  Sth  March,  our  D.strict  Magis-
 trate  at  Murshidabad  lodged  a  protest
 with  the  Pakistan  District  Magistrate
 of  Rajshahi  against  this  trespass  and
 firmg  into  Indian  territory.  He  sug-
 gested  a  joint  enquiry  on  the  spot  by
 the  two  District  Magistrates  and  also
 asked  for  stern  action  against  the
 Pakistan  border  police  and  Pakistan
 nationals  responsible  for  this  incident
 anq  for  immediate  return  of  Shri
 Makhan  Mondal,  who  had  been
 kidnapped  and  for  compensation  for
 assaulting  Indian  nationals,

 On  0th  March,  heavy  and  incessant
 firing  by  Pakistani  border  forces  con-
 tinued  and  our  border  p*lice  returned
 the  fire  in  self-defence  Two  Indian
 nationals  of  Char  Rayarur  were  injur-
 ed  by  the  Pakistan  firmg

 Qur  District  Magistrate  of  Murshi-
 dabad  got  into  contact  with  the  Paks-
 tan  District  Magistrate  of  Rayshahi  on
 the  telephone  and  the  latter  agreed
 to  stop  firing  and  to  a  meeting  of  the
 two  District  Magistrates

 Qur  District  Magistrate  of  Murshi-
 dabad  went  to  the  place  fixed  on  the
 border  at  4PM  to  meet  the  Pakistani
 District  Magistrate  of  Rajshahi.  The
 Rayshah:  District  Magistrate,  however,
 did  not  turn  up  at  the  appointed  place
 and  the  Pakistams  contmued  to  fire
 and  even  fired  at  the  messenger  sent
 across  to  tell  the  Pakistan  Dustr.ct
 Magistrate  of  Rajshah:  that  the
 District  Magistrate  of  Murshidabad
 was  waiting  for  him

 On  llth  March,  Pakistanis  stopped
 firing  at  0600  hours  but  resumed  heavy
 and  intermuttant  firing  on  Char  Raja-
 nagar  later  in  the  day.  Adequate
 measures  have  been  taken  to  deal  |
 with  the  situation

 I  heave  nothing  fuither  toesay  on™
 this  matter,  except  that  we  are  very.



 6039  Motion

 [Shri  Jawaharla]  Nehru]
 much  concerned  about  these  develop-
 ments,  not  only  the  mcidents  in  them-
 selves,  but  the  whole  background
 behind  them,  and  we  certainly  hope
 to  take  effective  measures

 ¢  Mr,  Speaker:  Should  we  pursue  the
 matter  further?
 ४  Shri  Braj  Raj  Singh:  Under  Rule

 62,  the  question  is  whether  you  are
 satisfied  that  there  has  been  adequate
 debate  and  every  point  of  view  has
 been  allowed  to  be  expressd  here

 Mr  Speaker:  I  would  hke  to  know
 the  general  sense  of  the  House  The
 hon  Prime  Minister  has  suggested  and
 the  hon  Members  who  have  spoken
 from  every  party  hav'  wanted  to  keep
 good  relations  with  that  country  It
 is  unfortunate  that  this  shoula  have
 happened  and  therefoie,  all  possible
 steps  should  be  taken  to  See  that  these
 things  do  not  occur,  safety  35  securcd
 to  all  these  people,  etc  Some  sugges-

 Aions  have  been  made  The  hon
 Prime  Munster  is  certainly  taking

 some  steps,  and  he  has  said  that  he

 MARCH  12,  4859  6046 for  Adjournment

 >  would  take  adequate  steps  Strictly,
 according  to  the  letter  of  the  law,  if
 Mr  Braj  Raj  Singn  wants  this  to  be

 ~  contmued,  it  can  be  done  But,  in
 v  view  of  this,  does  hc  want  that  we

 shoulq  continue  the  debate  on  this
 matter?  I  suppose  he  does  not  want
 it  He  will  have  many  more  oppor-

 vtunities  in  future

 /  I  take  it  that  Shri  T  K  Chaudhuri
 will  withdraw  his  motion

 Has  the  hon  Member  the  leave  or
 the  House  to  withdiaw  k.s  motion”

 Severa]  Hon.  Members:  Yes

 whe  motion  was  ay  leve,  utthdrawn

 .  Mr.  Speaker.  The  House  wiil  now
 stand  adjourncd  and  mect  again  at  १3
 AM  tomorrow

 38.25  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Irxday,  March
 13,  959  Phalguna  22,  880  (Saka)
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 ORAL  ANSWERS  TO  QUFS-  WRITTEN  ANSWERS  TO
 TIONS.

 37-74  QUESTIONS—contd.

 S8.Q.  Subject  Coane  S.Q.  Subject
 No.  No.

 1146  State  trading  in  food-  Al7l.  Independent  Air  Opera-
 grain  573743  Reis  4  “Pak उाब?:  Location  of  second  ship-  1172.  Nation:  in

 yard  .  5374346  Punjab
 3148.  गुर  B.  Trainirg  Centres.  5746-48  1173,  Manufacture  of  Diesel
 ti49.  Hassan-Mangalore  Line  5749-51.  Engines
 i450.  Foreign  experts  for  multi-  i:74.  Aeronautical  Inspection

 purpose  projects  S7S1— 54  Organisation
 lst  Western

 Ship १0४7  ६8
 Cor-  1175.  Manipur  State  Transport

 poration  vate)  Ltd  $§754-  $5  1176,  Tobacco
 ‘11g2  Ticketless  travellirg  ‘§755-56  1177,  Surplus  rice  in.  Madhya
 I353.

 Supply
 of  foodgrains  to  Pradesh.

 $756—S9  ‘1178,
 Layout

 lan  of  Kotla
 ‘EMSS.  Irrigation  Projects  5759-60  pur

 7  56  Korba  and  Birsinghpur  779  Foreigners  in  D.V.C
 Power  Stations  $760—62  r380.  Irrigation  ard  Power  Po-

 AIS7  Smuggling  of  foodgrains  tential  of  Rivers  in
 into  Pakistan  5762-63  Orissa

 1158.  Agreement  between  Pun-  ‘TI8r.  Sharing  of  profits  by  canc-
 jab  and  Rajasthan  re-  growers
 garding  Bhakra  Nangal  5763—66  1182  Punjab  sugarcane  (Pro-

 ‘1160.  Bridges  over  Gandak  5766-67  hibiuon  of  Use  for
 1161.  International  Wheat  Con-  Per  ages

 of  Gur)
 ference  $767—~69  ler,  3959

 i:62,  Seminar  at  Hyderabad  5770—73  1183.  Food  poisoning  =n
 Kerala (s164  Production  of  Calcium

 Ammonium  Nitrate  5773-74  784  ee
 ae

 Watcr  supply
 in  Delhi

 WRITTEN
 QUESTIONS

 Se
 ON  aed  TI85,  Khosla  Committee Report

 SQ.  1186  Tun  gabhadra  High  Livel
 No,  Canal

 ‘11S4,  Subsidised  hostel  fur  1187.  Electricity  Boards

 chistes
 at  Secunder-

 4
 ‘1188.  “Shrimps”  and  “Prawns”

 ‘T1590.  Product:  f  food-  1189.  Strike  by  the  Tramees  of °
 rans

 °
 ‘  ood  5775  Mahila  Gram  Vidyapith,

 1163.  Medicinal  herbs  5775
 1165.  Damage  due  to  snow-  i790.  Mangalore  Port

 fall  and  storms  $776
 1166.  Corruption  in  Howrah  U.S. Division  5776-77  me
 1167.  Retrenchment  of  Hira-

 kud  Dam  Project  छत्ता-
 ployees  .  5777  1779+

 heed
 accidents

 ‘1168,  Lady  Hardinge  Medical  1780.  B.C.G.  Team  in
 lege  5777-78  Punjal

 Ii69.  Office  hours  to  ease  tra-  1781.  Delhi  Transport  Undes-
 s  ffic-congestion  in  taking

 Deth:  5778  ‘1782.  Potatoes  production
 ‘1170,  Purchase  of  tice  in  1783.  Development  of  Agri-

 Madhya  Pradesh  5778  culture  in  Bombay  State
 394  (Ai)  LSD—Il

 Convene

 5779~80

 5780

 5780-87
 787

 (5781-82

 5782

 5782-83
 5783

 ‘5783-84

 $784

 5784-85

 5785-86

 $786

 S786-87

 5787
 5787-88

 5789

 5789-90
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 579०-97

 5797

 5797-92
 $792
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 WRITTEN  ANSWERS  TO  WRITTEN  ANSWERS  TO
 QUESTIONS—contd.  QUESTIONS—contd.

 U.S.Q.  Subject  CoLuMNS  U.S.Q.  Subject
 No.  No.

 7784.  J  ti  Radway  Work-  ora.  Repair है  5792-93
 ‘1813,  New

 ie  ia
 ri  Repair  Shop

 765.  Irrigation  and  Power  ‘1814.  Bolpur  Tel
 Igphone

 Px.
 Projects in  Jammu  and  :

 change  Builditg
 Kashmir  5793-94

 86.  Tel  and  Tel
 phone

 1835.  Wagons  हे
 ‘1786.

 facilities  in  Gare  ‘1816.  Thefts on  Trains

 District  5794  1817,  Dum  Dum  Arport
 १787.  Letter  Boxes  in  Gur-

 daspur  District  5794-95  ‘1818.  De-centralization  of  For-
 1788.  Ajmer  Railway  Workshop  ‘S795,  eign  Tenfic  work

 3789.  Special  Trains  5795-96  1819.  Tripura  roads
 1790.  Railway  Employces  $796  t820.  Price  of  rice  in  Tripura
 1791.  Railway  Protection  Force  $796-97  8  हि
 ‘1792.  Family  Plarning  Centres

 wat.
 bere

 insets
 in  Orissa  $797

 8  T,  t  ; 822  raining  0  employees 1793.  B.C.G.  campaign  m  5797-98  of  Co-sperarive  De-

 ‘1794.  Extension-cwn-develop-
 partmert

 ment  Poultry  Centres  3823  Decrecs  against  N.E
 in  Orissa  5798  Railway

 1795.  ‘Hotels  in  New  Delhi  5798-99  1824,  Housng  facilis  for
 1796.  Fixation  of  .ent  for  hired  Officers  of  Indian  Arr-

 eodowns
 in  Andhra  Pra-

 5
 lunes  Corporation

 +  (5799-5800  ‘1825,  Allowances  of  Offi ‘1797.  Grain  godowns  in  U  P.  5800  5
 Indian  pag  ie

 1798.  Water  supply  at  89  poration
 puri  Station  5800-07  ‘1826,  Recruitment  of  Sche-

 i799  «6Railway  lines  for  back  duled  Tribes  to  Railway
 ward  areas  .  58073  Protection  Force  .

 ‘1800.  Famulv  Planning  580I-02  ‘1827.  Railway  freights
 r8er  Residential  accommoda-  1828,  Water  supply  in  Tripura

 tron  for  Railway  Em-  1829.  Time  Tables
 Ployees  5802  1830.  Theft  of  Railway  stores

 380z.  Minor  irrigat  on  schimcs  502  ‘1831,  ‘Bridge  on  Bombay  Kany-
 ‘1803.  Kottur-Davanagere-Bhad-

 tigen  National
 dravath:  Line  ‘5802-03  8  ighway  of

 1804.  Over  bree
 at  Ambala  ‘1832,

 sel  Sciences  : oP  सफ
 की

 ०७  5803  1833.  Cart  ferry  on  D.V.C.  Canal
 ‘1805.  Sleeping  accommodation  1834.  Railway  Service  Com- in  Janta  Trains  $803  mission,  Calcutts
 ‘1806.  Fair  Price  Shops  5804  1835.  Indigenous  systems  of
 ‘1807.  Joy-ride  Train  for  child-  medicine

 dren  in  Delhi  ‘$804-05  1836,  Theft  of  lead  bars
 i808.  Bezwada-Gudur  Railway  ‘1837.  Chief  Munistres’  Con-

 Section  5805-  06
 ‘2Bop.  Flood  control  programme  1838,  Uniforms  and  bags  for

 mn  Delhi  ‘3806-07  &  T.  emp!
 38r0.  Gaushalas

 Develop  mest  183,  Co-operative  Fishing
 Scheme  in  unjab  5807  id  Societies  :

 ‘3811.  Land  Uulszation  Board  1840,  P.  &  T.  Employees
 in  Orissa  5807-०8  ‘1B4r.  Urban  water  supply

 38x2.  Exploring  Club  5808  schemes  in  Orissa  .
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 ANSWERS  TO
 QUESTIONS  —contd,

 US.Q.  Subject  CoLumMns
 No.

 ०  §827-28
 ‘1844.  Icrigation works  in  Punjab  $828
 1344.  Drinking  water  at
 845  Puralia  Junction  5828-29

 ‘1846,  Development  of  man-
 ugial  resources  5829

 1847.  ह]... औ  Bridge  §829-30
 1848  Irrigation  Schemes  in

 U.P.  के  $830
 ‘1849.  Central  Dairy,  Delhi  5830-31

 मु  3837
 18st.  UNICEF  aid  for  Indian

 Children  $833-32
 ‘1852.  Thefts  on  Railways  5532-34.
 1853.  Horticultural  develop-

 ment  in  Punjab  §834-35
 1854.  Minor  Irrigation  Schemes

 in  Punjab  5835
 1855.  Scheduled  Castes  and

 Scheduled  Tribes
 working  at  Major  Ports  5835-36

 1856.  House  rent  ६836
 ‘1857.  Quarters  at  Luaipat

 Nagar  583°
 1858.  Snowdon  State  Hospital,

 Simis  7  +  $837
 I859.  Scheduled  Caste  and  Sche-

 duled  Tribe  Candidate«  ‘§837-38
 1860.  Rural  electrification  in

 Madras  State  5838
 86x.  Survey  of  business  and

 commercial  sectors  of
 Delhi  5838

 ‘1862.  Drainge  system  in  Chi-
 dambaram,  Madras
 State  5839

 1863.  Hindi  Centres  5839
 ‘1864.  Hindi  Telegraphists  5839-40
 1865.  Family  Planning  $840

 MOTION  FOR  ADJOURN-
 MENT  5841—53,  6003—40

 The  Speaker  gave  his  consent
 to

 a)
 moving  of  an

 Sy  Sha motion
 Ee:

 notice

 garding  alleged  failure  of
 Government  to  protect  the  life  and
 Property  of  people  in  the  Murshi-

 {  Daruy  यकार  )

 ON  FOR  ADJOURN-
 MOUNT  cred.

 conéurrence  House,  that  the
 motion  be  taken  up  at  5  P.M.

 cnt
 P.m.  Shri  Tridib  Kumar

 Moved:  “That  the
 House  do  now  adjourn’
 cusgion  on  the  motion  continued
 up  to  6-25  P.M.  The  motion
 was  then  withdrawn  by  Icave  of
 the  House

 ERS  LAID  ON  THE
 ‘ABL

 स्यूपाहट  Dlowng peers  werent,
 on  the  Table:

 roo)  A  copy  of  each  of  the  fol-
 ing  Reports,  under  sub-

 section  (7)  of  Section  639  of
 Companies  Act,  ‘1956:

 (s)  Annual  Report  of  the
 Eastern  Shipping
 tion  Limited  for  the  year
 1957-58

 (मं)  Annual  Report  of  the
 Western  Shi:  Cor-

 porencs
 (Private)  Limi ited r  the  year  1957-58

 )  A  copy  of  each  of  the  fol- re
 2  Notifications  under

 sub-section  (6)  of  section  3
 of  the  Essen
 ties  Act,  7955

 (s)  G.S.R.  No.  248  dated  the
 28th  February,  19595,  con-

 the  Madras
 (Export  Control)  Order,
 ‘1959

 (a)  0.  R.  No.  249  dated
 28th  February,  ‘1959,

 Sarees
 the

 L  sbecind Paddy  (Transport  Res’  ric-
 tion  )  Order,  7959

 (sis)  G.  S.  4  No.  285  dated
 the  4th  March,  79९9

 Gv)
 greene

 288  dated
 x

 ing  certain  Tithe  ake
 ments  to  the  Uttar  Pradesh.
 Paddy  Restriction  gp

 on
 Movement)  Order,  795

 5853-54
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